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 LOK  SABHA  न्  झटल  बिहारी  वाजपेयी  :  गया  मंत्री
 Friday,  May  26,  967/Jyaistha  5,  889  ©  महोदय  यह  बता  सकेंगे  कि  पाकिस्तान  के  पास

 (Saka)
 हमारा  जो  कारगो  है  उस  की  कुल  कीमत

 कितनी  है  भौर  कया  पाकिस्तान  का  कोई  का रगो
 The  Lok  Sabha  met  at  Eleven  of  the

 Clock.

 (Mr.  Speaxen  in  the  Chair)
 ORAL  ANSWERS  TO  QUESTIONS

 Eelease  of  Cargo  by  Pakistan

 “91,  Shri  A.  B.  Vajpayee:
 Shri  D.  0.  Sharma:
 Shri  Sharda  Nand:
 Shri  Bharat  Singh:
 Shri  Ranjit  Singh:
 Shri  D.  N.  Patodia:
 Shri  R,  Barua:
 Shri  a  C.  Desai:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 {a)  whether  the  question  of  release
 of  the  Indian  Cargo  and  the  property
 impounded  by  Pakistan  during  the
 965  Indo-Pak  conflict  hag  been  taken
 up  lately  ‘with  the  Government  of
 Pakistan;

 (b)  if  so,  the  reaction  of  the
 Pakistan  Government  thereto;  and

 (c)  the  outcome  thereof  and  the
 further  steps  proposed  to  be  taken
 in  the  matter?

 The  Minister  of  Commerce  (Shri
 We  have

 been  trying  to  persuade  the  Govern-
 ment  of  Pakistan  to  settle  the  ques-

 be
 ef  restitution  of  seized  cargocs

 भी  हमारे  पास  है  ?

 शओ  विनेश  शिह  :  पाकिस्तान  में  हमारा  जो

 कारणों है,  वह  करीब  8  करोड़  के  लगभग  का

 है  और  डेढ़  करोड़  क ेकरीब  का  कारगो  हम  ने

 पाकिस्तान  का  पकड़ा  था,  जो  कि  हम  ने  वापस

 कर  दिया

 eft  wee  बिहारी  बाजपेयी:  मैं  यह  जातना

 चाहता  हुं  कि  जब  पाकिस्तान  हमारा  कारगो
 वापस  करने  के  लिये  तैयार  नहीं  है,  तो  हम  ने

 एक-तरफा  कार्यवाही  कर  के  उस  का  कारगो

 क्यों  दापस  किया  i

 sit  बिनेश  सिंह  :  इस  बारे  में  पिछली
 मर्तबा  भी  सदन  में  बात  हुई  थी  |  इस  विषय  में

 दो  मत  हो  सकते  हैं  कि  हम  को  ऐसा  करना

 चाहिए  था  था  नहीं  करना  चाहिए  था।  लेकिन

 हम  ते  यह  समझा  था  कि  उन  का  जो  सामान

 हमारे  पास  है,  वह  हम  को  वापस  करता

 चाहिए  ताशकंद की  वार्ता  हुई  -  उस  के  बाद

 हम  को  झाशा  ो  कि  पाकिस्तान  भी  सही
 तरीके  से  काम  करेगा  झौर  हमारा  जो  सामान

 उस  के  यहां  है,  बहु  उस  को  वापस  करेगा  ॥

 उससे  ऐसा  नहीं  कमा,  इस  का  हमें  ष्ा  |  है
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 हम  झब  भी  भाशा  करते  हैं  कि  वह  हमारा
 सामान  था  Se  का  मुशावजा  हम  को  देगा  ।

 Shri  D.  N.  Patedia:  Is  it  a  fact  that

 20  that  we  had  to  take  that
 action?  If  that  is  so,  can  we  not  now
 prevail  upon  the  American  or  the
 Russian  Government  to  insist  upon  the
 Pakistani  authorities  releasing  our
 cargoes  also?

 Shri  Dinesh  Singh:  I  would  not  say
 there  was  any  pressure  from  any

 Some  friendly

 we  might  return  this  cargo.  We  have
 taken  it  up  with  them  in  the  sense
 that  we  did  what  we  felt  was  right,
 and  it  was  also  their  and  we
 hope  they  would  be  able  to  prevail
 upon  Pakistan  also  to  return  our  cargo.

 Sarl  nn  Barua:  May  I  know  if  there
 is  any  international  law  and  conven
 tion  to  get  the  release  of  such  cargoes,
 and  If  so,  what  steps  we  have  taken
 to  invoke  the  international  machi-
 nery?

 Sari

 जौ  |... ह  :  पाकिस्तात  ने  “सरस्वती”

 ह. अ  के  हमारे  जहाज  को  डिसफ़िंगर  किया,

 रीपेंट  किया  हीर,  उस  का  नाम  “जैयूजिता'
 ve  लिया  |  मैं  ag  जानता  चाहता  हूं  कि
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 सरकार  ने  उस  के  लिए  क्‍या  उपाय  सोचा  है  v

 लहोबथ  :  थी  क०  गा ०  तिवारी

 wt  be  mo  सियारी  :  मंत्री  महोदय  ते
 झभी  कहा  है  कि  कुछ  फ्रेंदली  कंट्रीज  ने  हमें
 कहा  कि  पाकिस्तान  का  का  रयो  वापस  कर  दिया
 जाये।  मैं  यह  जागना  चाहता  हूं  कि  उस  कंट्रीज
 के  क्‍या  तामस  हैं।  क्‍या  उस  ंद्रीज  ने  पाकिस्तात
 को  भी  एडआइज  किया  कि  वह  हसारा  कारनों
 बापस कर  दे  ?  गर  किया,  तो  उस  का  क्‍या
 प्रभाव  हुभा ?  क्‍या  पाकिस्तान  ने  उसे  की

 एडआइस  को  साना;  धर  नहीं  माना,  तो

 क्यों  नहीं  माना  और  इस  पर  उतने  कंट्रीज ने ने
 क्या  एक्शन  लिया  ?

 कौ  दिनेश  faq:  मागगीय  सदस्य  शायद

 उन  कंद्रीज  ते  नाम  जानते  हों  t  ore  are

 चाहें,  तो  मैं  कह  दूं,  लेकिन  में  गहीं  चाहता  कि

 मैं  किसी  और  देश  का  मॉम  सकते  में  लूँ  ।

 tet  तारकेश्वरी  ल्न्हा  :  क्‍यों  नहीं
 बताना  चाहते  ?  बताता  चाहिए  |

 की  wo  mo  तियारी  :  उन  कंद्रीज  के

 धलाया  मैं  ने  ag  भी  जातता  चाहा  है  कि  क्या

 उन  कंट्रीज  ते  पाकिस्तान  को  भी  सलाह  दी  कि

 बहू  हमारा  कारगों  वापस  कर  दे;  क्‍या

 पाकिस्तान  ने  उन  की  सलाह  मानी  ;  धमर  नहीं

 मात्री,  तो  क्‍यों  नहीं  मानी  afte  इस  पर  उस

 कंट्रीज  की  तरफ  से  क्या  एक्शन  लिया  यया  |

 oft  fare  सिंह  :  पाकिस्तान  ने  क्वीं

 नहीं  भागा,  यह  कहता  मेरे  लिए  बढ़ा
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 मुश्किल  है  उन्होंने  पाकिस्तान  से  भी  जरूर

 कहा  4  यह  बात  उन्होंने  हम  को  बताई  है।  मैं  ने
 लॉस  इस  लिए  नहीं  लिया  था  कि  यह  मामसा
 भी  खत्म  नहीं  हभा  है।  कुछ  लोगों  ने  इस

 बारे  में  बाले  की  हैं  शौर  अभी  भी  बातें कर  रहे
 हैं।  इस  लिए  यह  प्च्छा  होगा  कि  प्रभी  हम
 साम  में  त  जायें।  सानतीय  सदत्य  जानते  होंगे  ।

 गर  यह  बाहर  सुझ  से  पूछेंगे,  तो  मैं  बता  दूंगा  ।
 सेकिन  यहां  अभी  बताना  उचित  नहीं  है  1

 Shri  Jyotirmoy  Basu:  Are  we  not,
 as  a  matter  of  right,  entitled  to  know?

 Shrimati  Tarkeshwari  Sinha:  We
 are  setting  up  a  wrong  precedent.  The
 hon,  Minister  should  announce  it  in
 the  House.

 Mr.  Speaker:  He  evidently  means  it
 will  get  publicity  and  ali  that,  but  if
 it  could  be  privately  conveyed  to  the
 member—I  do  not  know,  ]  wish  he
 had  not  said  that—every  member  can-

 House  would  like  to  know.
 ruptions).

 Shri  Tenneti
 ee

 I  did
 not  follow  his  last  answer.  €  rose
 and  sat  down.  So  far  as  the  House
 is  concerned,  we  are  entitled  to  know
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 me  for  giving  the  names,  because  my
 feeling  is—it  may  not  be  right—that
 may  be  it  will  help  in  this  matter.  If
 the  House  is  not  of  that  view,  I  am
 in  your  hands.

 ह... लि  Tarkeshwari  Sinha:  We are  setting  up  3  very  wrong  prece- dent.  The  hon.  Minister  is  making  a
 statement  in  the  House  that  if  the
 hon.  Member  wants  to  know  it,  he could  come  to  him  in  the  Lobby  and he  would  tell  him.  The  whole  world will  be  knowing  that  he  is  having private  parleys  but  not  giving  the
 information  to  the  House,  Is  it  the
 way  of  making  a  statement  in  the
 House?  If  he  thinks  it  is  not  in  the
 public  interest,  he  should  clearly  say that  it  is  not  in  the  public  interest  to
 disclose  it  because  the  talks  and  nego- tiations  are  at  a  very  delicate  stage,

 Mr,  Speaker:  That  is  what  exactly he  said.

 Shrimati  Tarkeshwari  Sinha:  But
 this  kind  of  statement  that  he  has
 made  is  not  right.

 Shri  Dinesh  Singh:  With  all  due
 respect  to  the  hon  Member  who  has
 been  with  us  here  for  a  long  time, there  is  nothing  very  unusual  in  what
 I  have  said.  On  many  occasions when  questions  have  been  asked,

 migh Cate  it  to  the  individual  member,  but
 the  question  as  such  need  not  be  dis-
 cussed.  So,  there  is  nothing  terribly
 unusual  in  what  I  have  said.  I  mean
 No  disrespect.  Hon.  Members  are  also
 Welcome  to  discuss  it  with  me.

 Shri  J:  Basu:  We  have  a
 right  to  know  which  are  the  countries
 which  are  friendly  to  us,  which  are
 the  countries  which  are  anxious  to
 harm  us,  like  Britain  by  what  they
 did  during  the  Pakistani  war  through
 BBC  propaganda,  which  are  the  coun-
 tries  which  are  trying
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 Mr.  Speaker:  He  thinks  that  public
 interest  would  not  be  served  by  this
 information.  Unfortunately,  the  Chair
 cannot  compel  a  Minister  to  divulge
 information  in  such  cases....(Inter-
 ruptions).

 Shri  Manibhai  J.  Patel:  What  about
 the  members  of  the  crew  of  the  cargo”
 Are  their  movements  free  of  are  they
 under  detention?  What  is  their  total
 number?

 Shri  Dinesh  Singh:  Members  of  the
 crew  of  the  cargo”  The  cargoes  have
 no  crew.

 करी  प्रकाझजीर  जास्जी  :  मैं  यह  जानना

 चाहता  हूं  कि  पाविस्तान  सश्कार  ने  जैसा  प्रभी
 मंत्री  महोदय  ने  बताया  ig  करोड़  रुपये  के
 लगभग  का  माल  हमारा  अभी  तक  रोका  हुआ
 है.  इतना  सत्र  कुछ  होते  के  बावजूद  भी  क्‍या
 आरतोय  समृद्र  में  उन  को  वही  सुविधाएं  प्राप्त

 हैं  जो  हम  ने  उन  के  माल  रोकने  के  पहले  करायी
 थीं?  प्रगर  ऐसो  बात  है  तो  यह  एकपक्षीय
 श्रांखमित्रोनी  कब  तक  जारी  रहेगी  ?

 ्य  दिनेश  सिह  :  यह  अ्ांखमिचौनी  का
 सवाल  नहीं;  है  अ्रध्यक्ष  महोदव  a  यह  तो  जब  कि

 खड़ाई  की  स्थिति  थी  तो  उस  बकल  कारगो
 शोक  लिया,  कु छ  कारगो  हम  ने  रोक  लिया,  तस

 का  मैंने  बयान  दिया,  ठाशकंद  में  जो  वार्ता  हुई
 थी  उस  के  बाद  तो  जहां  के  आने  जाने  में  कोई
 कठिनाई  तहीं  हुई  !

 जौ  प्रकाशबीर  जस्त :  प्रध्यक्ष  महोंदप,
 शहन  यह  सहीं  is  |  प्रान  मेरा  यह  था  कि
 ताशेकद  समझौते  के  बाद  जब  भारत  सरकार
 ने  सी  पृष्ठभूमि  में  पास्कितान  का  माल  बापस
 1: ह  और  पाकिस्तान  ने  उस  मे  28  गुना
 हमीया  मान  अभी  तक  रोक  रखा  है  तो  इस
 का  अत्िप्राव  यह  है  कि  काकिस्तान  ने  ्स
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 भोषणा  का  झादर  तहीं  किया,  तो  क्‍या  भारत
 सरकार  पाकिस्तान  को  बही  सुविधाएं  देने  को
 तैयार  है  जो  उसे  पहले  दे  रही  थी  ?

 थी  दिनेश  सिह  :  मैं  मानतोय  सदस्य  से
 बिल्कुल  इत्तफ़ाक  करता  हूं  कि  पाठिस्तान  से
 ओ  बातचीत  तागकंद  में  हुई  थी  उस  के  धनुसार
 यह  कारगो  हमको  नहीं  लौटाया  है  1  उन  को
 जो  स्थिति  बसी  दो  उत  के  हिसाब  से  लौटा
 देना  चाहिए  भा  ।  झन  फिर  झागे  जब  कमी
 कारों  रुके  तब  क्‍या  हो  या  प्रागे  क्या  होगा
 उसके  बारे  में  कुछ  कहना  हमारे  लिए  कडिन  है  ।

 Shri  K.  K,  Nayar:  We  have  returned
 the  Pakistani  cargo  and  did  not  get
 back  our  cargo  which  Pakistan  has.
 We  have  acted  in  accordance  with  the
 spirit  of  the  Tashkent  agreement.  Any
 agreement  is  between  two  parties  and
 it  is  an  international  contract.  If  one
 Party  breaks  the  agreement  and  de-
 nounces  the  agreement.  how  long  shail
 we  gv  on  with  unilatera|  adherence  to
 the  Tashkent  pact?  Are  we  going  to
 observe  this  pact  throughout  while
 Pakistan  consistently  ignores  it,  defles
 it  and  denvunces  it?

 Shri  Dinesh  Singh:  As  you  are
 aware,  Sir,  therc  is  no  Tashkent  pact
 ax  such.  This  was  a  Tashkent  declara-
 tion  which  was  to  create  a  climate
 for  the  normalisation  of  relations  bet-
 ween  Pakistan  and  India.  We  have
 on  our  part  tried  tu  do  everything
 possible  to  normalise  these  relations.
 If  Pakistan  is  not  reciproceting—and
 that  is  the  whole  difficulty...  .(Inter-
 rupfions),  t

 Mr.  Speaker:  The  hon.  Member
 asks:  how  long  are  we  going  to  do  this
 though  Pakistan  is  not  reciprocating.

 Shri  Dinesh  Stagh:  It  is  not  a  pact
 in  the  sense  that  we  shall  do  this  and
 this  and  they  shall  do  that.  It  is  only
 a  declaration  {o  create  an  atmosphere
 of  normalisation.

 Mr.  Speaker:  I  do  not  mind  spand-
 ing  the  entire  one  hour  on  this  quas- tion.  It  is  happening  every  day  and
 it  ig  happening  today  also,
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 fie  we  wt  (हमीरपुर)  :
 हिन्दुस्तान  के  जिन  व्यापारियों  का  माल
 पाकिस्तान  ने  रोका  हुमा  है  और  प्रभी  तक
 वापस  नहीं  किया  क्या  उन  को  इस  के  बदले
 इतना  ही  साल  मंगवाने  के  और  लाइसेंस
 दिये  गये  हैं  शौर  दिये  गये  हैं  तो  कुल  कितने
 लाइसेंव  दिये  गये  हैं  ?

 का

 ft  fate  fog:  लाइसेंस  उन  को  दिये
 गये  हैं  शौर  दिये  जायेंगे  y

 श्री  प्रेम  चन्य  बर्मा :  पध्यक्ष  महोदय.  में
 सिफ  ज  करना  चाहता  हूं  कि  उसकी  रकम
 बसाये,  किलनी  रकम  उसे  में  इन्बाल्ठह  है  ?

 aft  fan  fag:  अध्यक्ष  महोदय,
 जब  ह: 3  बह  लाइसेंस  के  लिए  दरख्वास्त  देंगे
 तब  पत्ता  चलेगा

 Shri  Hem  Barua:  Since  the  hon.
 Minister  has  made  a  pointed  reference
 to  the  Tashkent  declaration,  is  it  not
 a  fact  that  it  has  enjoined  upon  both
 the  parties  that  all  outstanding  dis-
 putes  must  be  discussed  and  settled
 and  if  so,  may  |  know  whether  the
 Telease  of  cargo  by  Pakistan  is  not
 an  outstamding  dispute?  If  Pakistan
 has  refused  to  honour  the  spirit  of
 the  Tashkent  declaration.  dees  not  our
 Government  think  that  the  Tashkent
 declaration  does  not  exist?  If  the
 Government  thinks  that  it  exists,  are
 they  prepared  to  summon  a  meeting.
 an  Indo-Pakistan  conference,  to  dis-
 cuss  this  important  matter  and  resolve
 it  according  to  the  Tashkent  declara-
 tion?

 I  quite  agree
 wilh  the  hon.  Member,  This  is  a
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 is  not  something  which  we  can  take
 away;  when  once  a  declaration  is
 made,  it  stays  there.

 Shri  Hem  Barua:
 sanct.

 It  is  not  sacro-

 Shri  Dinesh  Singh:  The  whole  point
 that  I  was  trying  to  explain  was  this.
 This  declaration  was  not  in  any  sense
 a  pact.  The  whole  idea  was  that  this
 would  lead  both  sides  to  normalise
 their  relations.  We  have  suggested
 to  Pakistan  on  a  number  of  occasions
 that  we  might  meet  at  any  level  to
 discuss  any  matter;  they  have  not
 reciprocated.

 Shrj  K.  K.  Chatterjee:  What  special
 considerations  led  our  Government  to
 release  the  Pakistani  cargo  knowing
 full  well  that  Indian  eargo  was  not
 released?

 Shri  Dinesh  Singh:  I  explained  it
 in  the  beginning.

 sft  एस०  एम०  ओझौ  :  अध्यक्ष  महोदय.
 ष  ने  ठीक  फरमाया कि  वक्‍त  चला  जाता है
 शोर  शाप  ने  उस  की  जो  जिम्मेदारी  है  चह
 सदस्यों के  ऊपर  रखो  है  लेकिन े  प्राप  से
 यह  भज  करना  चाहता  हुं  कि  जब  सवाल  प्छे
 जाते  हैं  आर  मंत्री  महोदय  ठोक  तरह  से  उस  का
 जवाब  नहीं  देते  है  तो  हम  बार  बार  दूसरी  तरह
 से  बड़  सवाल  पूछते  है  -  इसलिए  वक्‍त  पर
 झगर  प्राप  हम  लोगों  को  रखा  करें  तो  वक्‍त
 भो  अच  सकता  है  ।  मसलन  मैं  मंत्रों  महोदय
 से  जानना  चाहता  हूं  कि  ताशकंद  स्पिरिट
 झौर  ताशकंद  का  घोष  भो  बना  रहना  है  तो
 चता  रहे  लेकिन  जो  is  करोड़  का  माल
 हमारा  उन  के  पास  है  उस  को  वापस  लेने  के
 लिए  'कानूनन  हमारी  तरफ  से  कोई
 कार्यवाही की  है  या  नहों  को  है  भौर  क्‍या
 बह  लोग  जब  तक  रजामंद  नहीं  होंगे  तब  तक
 झप  राह  देखते  रहेंगे  ?

 भी  विनेश  सिह  :  प्रण्यक्ष  महोदय,  केवल
 इतना  मुझे  कहना  है  कि  कोई  खास  सवाल
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 चाहे  तो  वह  लिखकर  भेज  दें,  उस  का  पूरा
 उत्तर  उन  को  मिल  जायगा।  हमारी  तरफ  से
 कोई  उत्तर  नहीं  देने  की  बात  नहीं  है

 stort.  तारपेशबरी  सिला  :  प्रध्यक्ष
 महोदय,  यह  तरीका  नहीं  है  .  .

 Mr,  Speaker:  The  same  thing  got  us
 into  trouble  in  the  beginning.  Of
 course  he  has  said  that  it  is  happen-
 ing.  It  is  not  the  first  time;  व  number
 of  times  information  has  been  given
 to  the  hon.  Members  when  they  write.
 Suppose  he  has  not  got  full  informa-
 tion  with  him,  he  can  say  that  if  hon.
 Members  write,  he  will  supply  it.  It
 is  not  that  I]  am  supporting  anybody.
 Now,  therefore,  we  should  go  to  the
 next  question.

 Shri  Shrichand  Goel:  Sir,  one  ques-
 tion,

 Mr.  Speaker:  There  are  a  number
 of  questions  which  are  very,  very
 important,  such  es  those  on  the  Vivian
 Bose  Commission,  Hazari  report  and
 so  many  other  things.  I  know  the
 hon.  Member’s  question  is  important;
 he  gets  up  and  says  it  is  important.
 But  I  have  given  20  minutes  for  this
 question  alone.  Next  question.

 Shri  Tenneti  Viswanaiham:  May  I
 submit  that  if  this  question  Is  left  at

 Shrimati  Lakshmikanthamms;  Sir,
 request  to  make.  It  is  about
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 Mr,  Speaker:  We  will  increases  the
 number  of  voples,  Shri  Ebrahim
 Sulaiman  Sait.

 Shri  Ebrahim  Sulaiman  Sait:  I  have
 not  got  a  copy  of  the  statement  and’
 90  ]  am  unable  to  put  a  question.

 An  bon.  Member:  The  Minister
 should  read  the  statement.

 Mr,  Speaker:  I  have  no  objection.
 Price  of  Cement

 (b)  whether  Government  have  con-
 sidered  this  demand;  and

 (c)  if  so,  the  result  thereof?

 Company
 Singh):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.  I  shall
 read  it,

 The  Cement  Allocation  and  Coordi-
 nating  Organisation  of  the  Cement
 industry  has  sought  the  approval  of
 the  Government  to  bring  about  unl-
 formity  in  the  retention  price  payable:
 to  cement  producers.  The  industry
 proposes  to  achieve  uniformity  gre-
 dually  by  utilising  whatever  funds
 that  are  available  with  it  towards  up-

 purpose,  it  not  any
 increase  in  the  selling  price  of  cement.



 for  using  oi]  with  effect  from  lst  April,
 967  in  the  interest  of  achieving  a
 uniform  retention  price.

 The  industry  has  also  sought  the
 approval  of  Government  to  increase
 the  selling  price  of  cement  by  Rs.  2.60
 per  tonne  to  meet  the  increased  cost
 of  transportation  of  the  commodity
 over  longer  distances  to  feed  scarcity
 pockeis  and  also  to  export  some  quan-
 tity  of  cement  incurring  a  loss.  The
 industry  has  also  proposed  to  increase
 the  retail]  price  of  cement  by  Rs.  4
 per  tonne  to  previds  for  inmereased
 costs  of  retail  distribution  and  a  higher
 profit  margin  to  stockists.

 All  these  proposals  are  under  the
 examination  of  Government  at  present.

 The  industry's  representatives  have
 also  intimated  that  the  coats  of  pro-
 duction  have  gone  up  considerably
 since  decontrol  and  that  the  industry
 js  at  present  engaged  in  making  a
 detailed  study  of  the  extent  to  which

 The  Minister  of  Industria]
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 I  have  already  indicated  to  them  that
 if  the  commission  has  to  be  raised  for
 the  purpose  of  giving  any  benefit  to-
 the  retail  dealers  it  can  be  done  by
 the  producers  without  increasing  the
 price  for  the  consumers,

 sions  with  the  hope  that  they  would
 not  raise  the  prices,  but  so  soon  after
 that  they  have  come  with  a  proposal for  raising  the  price  not  merely  on.
 the  ground  that  the  cost  of  production
 is  more  but  also  on  the  plea  that  they
 want  to  export  some  cement  at  a  loss
 and  recoup  the  loss  by  raising  the
 Price.  I  do  not  know  how  far  the
 Government  can  agree  to  such  an
 absurd  proposal.  I  want  a  definite
 answer  to  this  question.

 Shri  F.  A.  Ahmed:  I  may  inform
 the  hon.  Member  that  cement  was
 decontrolled  with  effect  from  ist
 January,  1966,  After  that,  when  this
 organisation  came  into  existence,  they
 took  the  responsibility  of  maintaining
 the  price  as  well  as  the  supply,  and
 no  prices  have  been  increased  since
 then.  But  they  have  been  approach-
 ing  the  Government  from  time  to
 time  for  price  increase  because  of
 freight  payable  on  cement  which
 has  to  be  taken  from  one  place  to
 another  and,  in  case  of  a  longer  dis-
 tance,  and  the  pool  collected  for
 the  purpose  of  equally  distributing
 the  incidence  is  not  adequate.  As
 the  freight  collections  are  not  suffi-
 cient  to  meet  the  actual  expenditure,
 and  so,  the  Government  have  allowed
 them  the  increase  for  which  they  are
 actually  not  responsible.

 Shri  Kandappan:  There  has  been  a
 persistent  demand  from  the  producers
 to  increase  the  price  of  cement  after
 decontrol.  I  would  like  to  know  from
 the  Minister  the  special  circumstances
 that  warrant  the  producers  to  make:
 such  an  insistent  demand  to  increase-
 the  price.

 Shri  F.  A.  Abmed:  There  are  at
 present  three  groups  prevailing,.
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 namely,  the  low  production  group,  the
 medium  production  group  and  the
 high  production  group.  For  these
 different  rates  are  there.  Recently there  has  been  a  difference  of  opinion about  this  among  the  producers  and
 they  have  approached  the  Govern-
 ment  for  approval  of  a  uniform  reten- tion  price.  That  proposal  is  also
 under  our  examination,  but  the  con.
 dition  attached  to  that  is  thut  so  far as  the  consumer  is  concerned,  it  wiil
 Not  result  in  an  increase  in  the  price. I  have  already  indicated  that  they were  also  anxious  to  intrease  the  pro- fit  or  the  commission  to  retail  dealers,
 by  Rs.  4  per  tonne.  IT  have  also
 already  indicated  that  if  they  want  to
 give  it  to  the  retai)  dealers  they  can
 do  50.  but  not  at  the  cost  of  the  con-
 डपहाहि ड,

 Shri  Shashi  Ranjan:  Due  to  the
 variation  in  the  retention  price,  which
 are  the  Companies  which  are  bene-
 fited  by  it  and  which  are  the  com-
 panies  which  suffer  from  it?

 Shri  F.  A.  Ahmed:  Retention  prices
 are  three  in  number,  as  T  have  said.
 So  far  as  the  low  cost  category  is
 concerned,  the  retention  price  is
 Rs.  90.50:  in  the  case  of  the  middle
 category  it  is  Rs,  93:50  and  so  far  as  the
 high  cost  category  is  concerned,  it  is
 Rs.  86.  Now  they  want  to  have  the
 uniform  price  of  Hs.  96.  So,  the  low
 cost  group  and  the  middle  =  co-:
 group  will  benefit,  but,  at  the
 same  time,  there  is  a  suggestion  that
 whatever  additional  benefit  will  be
 derived  by  them  that  will  be  put  for
 the  purpose  of  development  and  they
 will  not  be  allowed  to  increase  the
 @ividend  to  their  shareholders,

 Shri  8.  M.  Banerjee:  When  the  price
 of  cement  was  increased  last  time,  it
 was  mentioned  before  the  Houte  that
 this  increased  amount  will  be  used
 for  constructing  or  establishing  new
 factories  and  for  the  modernisation  of
 the  cement  plants  and  for  improve-
 ment  in  production  also.  [  would  like
 ta  know  whether  that  has  been  done
 by  the  private  sector  and,  if  not,  what

 vileps  are  the  Government  contemplat-
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 ing  to  take  to  see  that  the  money  is
 Properly  utilised  by  them?

 Shri  F,  A.  Ahmed:  We  are  having this  matter  examined,  whether  the
 increase  in  the  price  allowed  to  them on  a  previous  occasion  has  been
 actually  put  by  them  in  the  fund  for
 the  purpose  of  development.  If  we find  that  no  such  action  has  been  taken
 We  Shall  see  how  that  can  be  imple- mented.

 Shri  s.  Ss.  Kothari:  Is  it  a  fact  that
 during  the  Jast  decade  the  cement
 industry  did  not  develop  sufficiently
 because  of  inadequate  return  on  the
 capital  employed?

 Shri  F.  A,  Ahmed:  That  is  a  ques- tion  of  opinion.  We  feel  there  is
 Plenty  of  scope  for  the  development of  the  industry  even  under  the  exist-
 ing  prices.

 ओ  प्रकापाबौर  शास्त्री  :  सीमेन्ट  पर  में
 कल्द्रोल  हटने  के  बाद  उपभोक्‍ताओ्रों  को  बिक
 मे  ग्रधिक  मात्रा  में  सो  मेन्ट  नहीं  सिल  द... थ  TT
 इस  के  सम्बन्ध  से  पहले  उद्योग  मंत्री  श्री
 संजीवैधा  ने  एक  कारण  यह  बताया  था  कि
 रेलवे  बेंगन्य  शरों  a  सिलने  से  सोमेस्ट  का
 इधर  उधर  जनता  पूरा  सम्भव  नहों  हो  पा
 रहा  है  |  मैं  जानना  चाहता  हूं  धत्  उसको
 स्थिति  क्‍या  है  ?  क्या  भी  भी  मीचों  में
 खोमेन्ट  का  भारो  मांखा  में स्टाक  जमा  है  ?

 भी  fo  Wo  झहुबद :.  मोमेन्ट  काफी  है
 शोर  जहा  सक  मेरो  अन्फ्मेजन  है  किसो  हरिया
 से  कम्पतेन्ट  नहीं  थाई  है  कि  उस  एस्यिा  में
 सीमेन्ट  नहीं  पहुंच  रहा  है  y

 aft  wee  विहारी  वाजपेयी  :  गांगो  में
 सीमेन्ट  अभी  भो  नहीं  पहुंच  रहा  हैं  a

 Foreign  Collaboration  Rulee
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 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  relax  foreign
 collaboration  rules  to  permit  foreign
 majority  participation  and  manage-
 ment  control  in  a  large  number  of
 industries;  and

 (b)  if  so,  the  main  features  there-
 oof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industrial  Development  and
 Company  Affaire  (Shri  Bhanu  Prakash
 Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Dr.  Raneo  Sen:  Is  it  not  a  fact  that
 certain  foreign  companies,  mostly
 from  West  Germany  and  the  United
 States  of  America,  made  representa-
 tion  to  the  Government  of  India  to
 permit  foreign  majority  participation
 and  management  control  over  the  new
 indusities  that  are  tw  be  opened  in
 India;  if  so,  may  ]  know  what  is  the
 reaction  of  the  Government  of  India*

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  १.
 Ahmed):  I  do  not  know  the  position.
 Ir  the  hon,  Member  is  prepared  to  give
 me  the  names  of  the  companics  I
 shall  look  into  it  and  find  it  out.

 Dr,  Ranon  Sen:  Sir,  that  is  not  the
 answer.  Let  him  say  ‘yes’  or  ‘no’.  I
 wanted  to  know  whether  it  is  a  fact
 or  not  that  such  proposals  have  been
 made  by  certain  foreign  companies,
 mostly  from  West  Germany  and  the
 United  States  of  America,  demanding
 foreign  majority  participation  and
 management  control  in  a  large  num-
 ber  of  industries.  Let  him  say  ‘yes
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 and  considered  on  merits.  There  is
 no  bar  to  such  proposals  being  con-
 sidered  and  they  can  be  considered
 if  they  satisfy  the  conditions  laid
 down  in  our  policy.

 Dr.  Kanen  Sen:  Is  it  a  fact  that
 amongst  a  section  of  Cabinet  members
 there  is  a  strong  feeling  that  the  Gov-
 ermmcnt  is  going  to  barter  away  what-
 ever  ec  independe  we  ure
 having  ull  now  in  the  interest  of
 foreign  capitalists  in  our  country?

 Shri  F.  A.  Ahmed:  That  is  not  a
 fact.

 Shri  Shrichand  Goel:  The  hon.
 Finance  Minister  in  his  Budget  Speech
 yesterday  indicated  that  the  Govern-
 ment  wanted  to  attract  more  invest-
 ment  of  foreign  capital  in  the  country.
 I  want  to  know,  with  regard  to  the
 industries  which  we  cannot  run  single-
 handed,  whether  it  will  not  be  advis-
 able  to  relax  some  rules  in  order  to
 uttract  foreign  capital  and  encourage
 the  growth  of  industries  in  our  coun-
 try  which  cannot  be  developed  single-
 handed  by  us?

 Shri  ्,  A.  Ahmed:  As  the  hon.
 Member  is  aware,  our  policy  is  to
 consider  applications  for  foreign
 investments  in  industries  which  in-
 volve  import  of  capital  goods  and
 technical  know-how  and  in  which
 adequate  capacity  does  not  already
 exist  in  the  country.  Foreign  capital
 ia  not  allowed  in  industries  such  o-
 banking,  insurance,  trade,  commercial
 activities  and  plantation  Foreign
 capital  is  also  not  encouraged  for  the
 manufacture  of  consumer  goods  whose
 production  is  already  well  established
 in  the  country,  It  is  under  these  pro-
 visions  that  we  have  been  considering
 all  the  applications  and  taking  deci-
 sions  on  them.

 Shri  Dhireswar  Kalita:  Is  it  a  fact
 that  Mr,  Woods,  President  of  the
 World  Bank,  during  his  recent  visit
 to  India  suggested  that  there  should
 be  some  relaxation  in  foreign  colla-
 boration  rules  and  the  Government
 consented  to  it?
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 Shri  F.  A,  Ahmed:  I  em  not  aware
 of  any  such  discussion,  and  so  far  as
 I  know  no  relaxation  in  the  rules  has
 been  made.

 Vivian  Bose  Commision

 *O.  Shri  Jyotirmoy  Basu:

 (a)  whether  any  steps  have  been
 taken  on  the  basis  of  recommenda-
 tions  of  the  Vivian  Bose  Commis-
 sion  against  Sarvashri  ss  P.  Jain,
 J.  Dalmia,  V.  H.  Dalmia  and  others;

 (b)  the  total  amount  involved  in
 the  embezzlement  charges  brought
 against  the  aforesaid  persons;  and

 (c)  the  present  position  of  the
 ease  as  on  date?

 Ways  case  on  15-6-1963,  and,  on  com-
 pletion  of  the  investigations,  filed  a
 charge  sheet  in  the  court  of  District
 Magistrate  against  Sarvashri  a  P.

 (b)  Res.  3,28,30,2i8  including  Rs.  29
 lakhs  which  were  diverted  to  the
 overdrafts  accounts  of  Shri  8.  P.  Jain
 in  two  banks  by  means  ef  cheques

 expansion  schemes  have  been  gran
 and  approved  since  3]-i0-962,  the
 date  of  signing  of  the  Vivien  छठ
 Commission's  Report?
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 Shri  Raghusath  ReSdi;  I  would

 require  notice.

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  So  far  as  this  question  is
 concerned,  it  only  deals  with  the  steps
 taken,  and  if  the  hon.  Member  wants
 to  know  the  number  of  Hcences  that
 have  been  given,  I  am  prepared  to

 May  J]  also  know  if  any  offenders  have
 been  punished  ao  far?

 Sbri  F.  A.  Ahmed:  Again,  if  the  hon.
 Member  wants  to  know  what  are  the
 allegations  in  the  criminal  proceedings

 What  is  the  present  position  of  the
 case?

 Shri  F.  A.  Alomed:  Unfortumately,  .
 the  matter  is  beyond  our  control  It



 answer  this.

 Skri  D,  N.  Tiwary:  May  know
 whether  this  firm  and  these  indivi-

 action  the  Government  has  taken  to

 Shri  Fr.  A.  Abmed:  As  far  as  {  am
 aware,  no  fresh  licence  has  been  given.

 aft  quem  देबमुक  क्या  यह  ठीक  है  कि
 जो  नाम  इस  में  दिये  गये  हैं,  उन  की  कम्पनियों
 से  कांग्रेसकों  इलेक  लन  फंड  में  so  लाख  पये
 मिले  हैं  ?

 te  we  ce:  उन्होंने  जितना
 श्राप  को  दिया  है  उस  से  कम  मिला  है  ny

 w®  मधु  लिक्ये  :  प्रध्यक्ष  महोदय,  इस  के
 बारे  में  मेरा  सुझाव  है  कि  हजारी  रिपोर्ट  के
 पहले  सोनोपली  कमोशल  की  रिपोर्ट  शाई  है,
 इसलिये  जो  भी  बहस  हो  वह  दोनों  रिपोर्टों
 पर  हो।  दो  साल  से  यह  मामला  चल  रहा  है।

 already  given  notice  of  8  discussion.

 eft  झटल  बिहारी  बाजपेयी:  सवाल  यह  हैं
 कि  मोशन  सरकार  की  तरफ  से  झायेगा  या

 हम  लोगों  की  तरफ  से  ?

 Mr,  Speaker:  The  Minister  has  given
 notice  of  a  discussion.

 drag  feat:  पहले  हमारा  नोटिस
 झापा  है,  इसलिये  हमारी  तरफ  से  झाना

 आहिये
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 Mr.  Gpeaker:  I  am  told,  the  rules
 say,  that  the  Government  motions  have
 precedence.  I  don't  mind,  but  the
 rules  cay  that  the  Government  motion;
 have  precedence.

 aft  we  लिसपे  :  दाप  को  सर्वाधिकार  है  ।

 Shri  8.  M.  Banerjee:  I  fully  support
 Shri  Madhu  Limaye  that  both  the
 Reports,  Dr.  Hazari's  Report  and  the
 Monopoly  Commission  Report,  should
 be  taken  up  together.  My  submission
 is  that  either  the  Government  brings
 forward  both  the  motions  together  or
 our  No-Day-Yet-Named  motion  should
 be  admitted.

 Mr,  Speaker:  I  have  conceded  that.

 Shri  F.  A.  Ahmed:  I  have  no  ob-
 jection  to  both  these  motions  being
 taken  up  together,

 Shri  M.  B.  Krishna:  (2.  8  may  alzo
 be  taken  up  along  with  Q.  95.

 Mr.  Speaker:  All  right.
 Dr.  Hazari  Report  on  Licensing

 :

 ae i

 i

 RERRERREQERERESERRRCSEEEE
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 (a)  whether  Government  have
 considered  the  Report  of  Dr.  Hazari
 on  Licensing  Policy  with  regard  to
 setting  up  of  new  industries;  and

 (b)  if  so,  the  recommendations
 of  the  Committee  which  have  been
 accepted  by  Government  for  imple-
 mentation?

 The  Minister  of  State  in  the  Minis-
 try  of  Industrial  Development  and
 Company  (iffalrs  (Shri  Raghunath
 Reddi):  (a)  and  (9).  The  Interim  Re-
 port  on  Licensing  Policy  submitted  by
 Dr,  R.  K,  Hazari  ts  uftder  the  exami-
 nation  of  the  Government.  An  carly
 decision  is  expected  to  be  taken  on
 the  recommendations.

 Issue  of  Licences  to  Industries
 118,  Shri  M.  BR.  Krishna:

 Will  the  Minister  of  Industrial  Deve-
 Jopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  de:
 cided  to  do  away  with  licensing  policy
 of  Industrirs

 it  was  based  on  any  enquiry;  and

 Cy  the  benefits  Government
 to  achieve  by  the  change  in  the



 Beddi):  (a)  No  such  decision  has  been
 taken,

 (७)  and  (c).  Do  not  arise.

 Mr,  Speaker:  Shall  we  go  to  the
 next  Question?  I  think,  it  is  better
 you  reserve  your  comments  for  the
 discussion  on  both  these  Reports.

 Compubsery  Exports

 49g,  Shri  N.  KR.  Laskar:
 Shri  Liladhar  Kotoki:
 Shri  Vashpal  Singh:
 Shri  Ss.  C.  Samanta;

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  there  has  been  a
 Proposal  to  introduce  an  element  of
 compulsion  to  export  certain  per-
 centage  of  production  of  industrial
 units  for  increasing  the  country’s

 tb)  the  broad  features  thereof;
 (९)  whether  the  results  of  this

 compulsion  to  export  have  been
 examined;  and

 (da)  if  80,  the  nature  thereof?

 The  Minister  of  Coramerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.  However
 the  Commerce  Minister  has  spoken  of
 the  need  for  the  industry,  as  a  whole,
 to  appreciate  their  obligation  to  earn

 ports.
 ex-

 (४)  to  (a),  Do  not  arise.

 ध. ह  M.  B,  Laskar:  I  would  like  to
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 Shri  Dinesh  Singh:  I  have  not  talk-

 ed  about  compuision,  What  I  said  is
 that  the  industry,  as  a  whole,  must
 feel  a  sense  of  obligation  for  earning
 the  foreign  exchange.  After  all,  ihere
 is  the  obligation  on  the  industry,  as
 a  whole,  to  earn  foreign  exchange.  If
 they  want  to  import  things,  they  must
 be  able  to  earn  foreign  exchange  for
 that.  It  may  be  possible  or  may  not
 be  possible  for  each  industry  to  earn
 foreign  exchange.  are  some
 industries  which  ‘may  fing  difficulty  in
 exporting  their  products.  But  the
 industry,  as  a  whole,  should  be  able
 to  earn  foreign  exchange  which  they
 require  for  their  imports  and  =  for
 their  other  requirements.

 Shri  N.  BR.  Laskar:  In  order  to  re-
 vitalise  our  expOrt  trade,  I  would  like
 to  know  whether  any  attempt  has
 been  made  towards  the  improvement
 of  quality  and  diversification  of  the
 areas  of  our  trade  in  different  parts
 of  the  world.

 Shri  Dinesh  Singh:  Yes,  Sir.
 Shri  Liladhar  Kotoki:  The  hon.

 Minister  said  that  there  is  an  obliga-
 tion  on  the  part  of  the  industry  to
 export  a  certain  percentage  of  their
 products.  May  I  know  whether  the
 Government  has  any  control  to  see
 that  the  industry  actually  discharges
 that  obligation  of  exporting  their  pro-
 ducts?

 Shri  Dinesh  Singh:  As  I  said,  we
 have  not  laid  down  any  rigid  rules.
 All  that  I  have  said  is  that  the  in-
 dust?¥  must  look  to  the  markets  ab-
 road.  They  have  tremendous  consum-
 ption  at  home  and  they  are  able  to
 sell  very  easily  everything  they  make.
 But  that  does  not  earn  the  ioreign
 exchange

 apaair]
 they

 pa  hel  their components  parts  ‘or
 raw  materials.  Therefore,  they  must
 consciously  try  to  divert  more  and
 more  of  their  products  abroad.

 aft  बच्ापास सिह सिंह  जब  तक  यह  कम्पल्सरी
 नहीं  होगा,  चूंकि  सरमायेदारों  को  हिन्दुस्ताव
 में  ब्लैक  शक  करने  के  लिये  रुपया  गिश्व॒ता
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 जी  कल्पा  faq:  जहां  तक  arom
 शौर  निरवीत  का  सवाल  हैं  जाहिर  है  कि
 झापने  कोई  बात  नहीं  कही  है,  जो  निर्माता
 पहां  से  होगा  बह  बूसरी  जगह  भ्रायात  होगा  a

 wa  कोई  जवर्दस्ती गहीं  कर  सकते  हैं  t
 लेकिन  सवाल  तो  इतना  है  कि  हमको  विदेशी

 जो  चीज  बनी  है  उसको ही  हम  उनको
 है  कर  निदेशी  मुद्रा  हासिल  कर  सकते  हैं  a
 wr  चीज  भी  बनानी  है  उसको  हमें  इस  हालत

 इस  में  कोई  जान  वात  कहने  की महीं है  |

 चुददा झगर लेगी है. ग्रभर  लेगी  है  तो  वह  बाहर  से  ही  लेगी  है।
 ह. अ  हम  बाहर  से  चीज  खरीदते  हैं  तो  कहां

 मैं  बनाना  है  कि  हम  बाहर  भी  उसको  भेज  सकें  4

 लिये  सायत  व्यापार  होता  हैकि  किस  भह  तो  -  मत्त  को  बात  है  t  fed  उनको

 है  के  उनको  बाद  fem  है  '

 aay
 the

 and

 2  IT  could  not
 in  many  countries,

 to  strike  the  balance  of
 exports.

 are  State  controlled

 rie

 to  promote

 werd  परनेन्शीज  :  मैं  समपता  हूं  कि
 सरकार  किसी  चीज  के  झागात  के  बारे  में

 Dinesh
 mh

 ze कौन  ती  चौथ  फिस  देश  से  शरीदगी  थाद  विलाने  की  ewer  et  बीर  |.  धीरे
 चाहिये,  इसको  तय  करने  का  भजिकार  फिसी

 कोई  लियम  लगाये--वब  किसी  मुल्क  से
 निर्यात  व्यापार  होता  है  तो  दूसरे  मुल्क  के



 ‘99I  Oral  Answers

 Shrimati  Sharda  Mukerjee:  We
 have  not  been  able  to  gather  from  the
 Minister’s  reply  whether  the  Govern-
 ment  has  any  definite  policies  for  pro-
 moting  exports,  Our  exports  have
 been  dropping  down  so  rapidly.  It

 ‘is  no  use  the  Minister’s  either  exhort-
 ing  the  private  sector  or  compelling
 the  private  sector  to  export.  What
 specific  policies  have  Government  got
 to  improve  our  exports?

 Shri  Dinesh  Singh:  Not  very  long
 ago  we  had  here  a  meeting  of  the
 Export  Councils  and  I  shall  be  very
 glaq  to  send  to  the  hon.  Member  a
 copy  of  the  resolutions  passed.  We
 are  now  in  the  process  of  discussing
 commodity-wise  with  industries  on
 how  we  can  increase  exports.

 Shri  Virendra  Kumar  Shah:  Ours  is
 a  high-cost  economy  which  is  mainly
 due  to  the  high  incidence  of  direct  and
 indirect  taxes  which  increases  the  cost
 of  production  of  every  item,  and  that
 retards  export  efforts.  Would  the
 Government  consider  as  to  how  this
 high  rate  of  taxes  can  Be  reduced  so
 that  our  exports  can  increase?

 Shri  Dinesh  Singh:  As  the  hon.
 Member  knows,  quite  a  lot  of  our  taxes
 do  not  apply  to  exports.  Even  yester-

 ‘day  when  the  Finance  Minister  pre-
 sented  the  Budget,  he  did  say  that
 even  in  the  case  of  excise  duties,  there
 is  a  rebate  for  export  and  there  are
 other  incentives  and  facilities,  We
 are  conscious  of  the  fact  that  some
 of  the  goods  manufactured  in  this
 country  are  more  expensive  and  we
 are  trying  to  discuss  with  the  indus-
 try  of  a  particular  commodity  to  see
 how  best  we  can  encourage  exports.

 Mr.  Speaker:  Qn.  97.

 Qn.  05  can  also  be  taken  with  that.

 Import  substitution

 aie:
 497,  Shri  S.  R.  Damani:

 Shri  Hem  Barua:
 Shri  Surendranath  Dwivedy:
 Shri  A.  Sreedharan:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 395  ,Ai)  LS—4.
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 (a)  whether  Government  have
 examined  as  to  how  far  the  liberali-
 zation  of  import  contro]  has  given  a
 set-back  to  the  efforts  towards  import
 substitution;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industrial  Development  and
 Company  Affairs  (Shri  Bhanu  Prakas
 Singh):  (a)  Yes,  Sir.

 (b)  Generally  speaking,  liberalisa-
 tion  of  imports  of  raw  _  materials,
 spares  ang  components  has  not  ad-
 versely  affected  the  progress  of  im-
 port  substitution.  In  a  few  cases
 where  there  were  complaints  of  possi-
 ble  adverse  effects,  remedial  action,  as
 necessary,  has  been  taken.

 Import  substitution

 #105.  Shri  S.  S.  Kothari:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  import
 substitution  and  the  trend  towards
 “swadeshi”  in  regard  to  manufacture
 and  use  of  stores,  raw  materials,  capi-
 tal  equipment  ang  technical  know-how
 have  received  a  set-back  during  the
 recent  months;  and

 (b)  if  so,  the  steps
 propose  to  take  to
 same?

 Government
 encourage  the

 The  Deputy  Minister  in  the  Ministry
 of  Industrial  Development  and  Com-
 pany  Affairs  (Shri  Bhanu  Prakash
 Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  5.  R.  Darhani:  May  I  know
 whether  Government  have  _  received
 representations  from  indigenous  manu-
 facturers  about  slackness  of  demand
 and,  if  so,  from  which  industries  and
 what  action  have  Government  taken?

 The  Minister  of  Industrial  Develop-
 ment  ang  Company  Affairs  (Shri  F.  A.
 Ahmed):  Wherever  we  have  received
 complaints,  remedial  measures  have
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 been  taken  by  us.  If  the  hon,  Mem-
 ber  wants  to  know  the  names  of  such
 industries,  I  am  afraid  it  is  a  very
 Jong  list  and  I  can  only  place  it  on
 the  Table  of  the  House.

 Mr.  Speaker:  It  can  be  placed  on
 the  ‘Table  of  the  House,

 Shri  Ss.  R.  Damani:  May  I  know
 whether  ball-bearing  industries  are
 still  casting  industries  and  are  affect-
 ed  by  imports?  ?

 Shri  F.  A,  Ahmed:  So  far  as  pall-
 bearing  industry  is  concerned,  the  in-
 formation  is  that  the  import  which  was
 of  the  order  of  Rs.  4  crores  has  now
 been  brought  down  to  Rs.  l3  crores.
 So,  we  have  benefited.

 An  hon.  Member:  What  about  steel?
 Shri  F,  A.  Ahmeds  T  am  not  aware

 of  that.  So  far  as  ball-bearing  indus-
 try  is  concerned,  I  had  the  informa-
 tion  which  I  have  given.

 Shri  Hem  Barua:  There  is  a  terrific
 slum  in  our  exports  in  spite  of  deva-
 juation.  One  of  the  ostensible  pur-
 poses  of  devaluation  was  to  boost  up
 our  exprts  so  as  to  revitalise  our  ex-
 ports.  In  that  context,  may  I  know
 what  specific  steps  Government  have
 taken  to  revitalise  exports?

 Shri  F.  A.  Ahmed:  Export  depends
 on  increased  production  and  also  on
 bringing  down  the  cost  of  producticn
 so  that  it  may  be  in  a  position  to  com-
 pete  with  outside  market.  Together
 with  devaluation,  other  steps  have
 been  taken  to  liberalise  import  so  that
 our  production  ‘may  gO  up  ang  that
 production  may  be  able  to  compete
 with  the  market  outside.

 Shri  A.  Sreedharan:  In  view  of  the
 fact  that  imports  of  rubber  and  copra
 have  adversely  affected  the  price  of
 rubber  and  coconut  produceg  in  this
 country  and  also  in  view  of  the  fact
 that  hugé  stocks  of  rubber  are  lying
 accumulated  with  cultivators  in  var-
 ious  part  of  the  country,  particularly
 in  Kera?¥>  I  would  like  to  know
 whether  the  Government  will  restrict
 the  import  of  rubber  and  copra  and
 also  whether  Govéfiment  will  freeze
 the  stock  of  importedtubber  ti!l  such
 time  that  a  substantial  portion  of  the
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 stock  accumulated  with  rubber  culti-
 vators  are  sold.

 Shri  F,  A.  Ahmed:  As  far  as  I  am
 aware,  there  is  shortage  of  rubber  in
 our  country  and  the  question  will  have
 to  be  examined  whether  it  is  in  the
 interest  of  the  country  or  in  the  in-
 terest  of  production  that  the  import
 ef  rubber  should  be  stopped  or  should
 not  be  stopped.

 Shri  S.  5.  Kothari:  The  Finance
 Minister  is  here  and  I  would  like  to
 draw  his  attention  also.

 Does  the  Government  consider  giv-
 ing  any  fiscal  incentives to  those  whe
 bring  about  import  substitution,  i.e.,
 those  who  develop  new  products  and
 try  to  reduce  imports?  If  the  Gov-
 ernment  provides  some  stimulus,  it
 will  assist  in  encouraging  people  to
 substitute  for  imports.

 Shri  F.  A.  Ahmed:  That  is  inherent
 in  the  policy  which  we  have  adopted.
 On  account  of  restriction  of  imports,
 a  large  number  of  indigenous  techni-
 cal  knowhow  and  indigenous  produc-
 tion  was  encouraged  and  the  produ-
 cers  have  actually  derived  benefit.
 Where  the  cost  of  production  is  less
 than  the  cost  of  imported  material,
 that  has  actually  benefited  the
 producers. ५

 Shri  H.  N.  Mukerjee:  In  regard  to
 import  substitution,  it  was  highlighted
 during  the  Indo-Pakistan  confronta-
 tion  that  Government  had  a  specific
 scheme  for  a  self-reliant  economy  in

 ,  this  country  which  implies  considera-
 ble  advance  or  at  least  programmatic
 advance  towards  import  substitution.
 May  I  know  if  that  has  been  put  on
 the  shelves  or  continous  efforts  are
 being  made  in  this  regard  so_  that
 at  a  particular  point  of  time  we  can
 have  some  idea  as  to  when  import
 substitution  can  considerably  heip  us
 in  regard  to  self-reliant  economy?

 Shri  F.  A.  Ahmed:  The  indication
 was  already  given  yesterday  in  the
 Finance  Minister’s  speech  and  we  shall
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 how  the  policy  will  be  implement.

 Shrimati  Tarkeghwari  Sinha:  One
 of  the  incentives  for  exports  was  that
 in  respect  of  import-substitution  com-
 modities  availxble  in  this  country,
 some  industrial  licences  were  given  to
 some  industrialists  to  get  imported
 material  in  order  to  export  because
 that  would  have  improved  the  stand-
 ard  of  exports.  In  view  of  this,  may
 I  know  what  were  the  commitments
 which  those  industrialists  made  in  re-
 gard  to  txports  and  after  getting  im-
 port  Hcences,  whether  those  commit-
 ments  were  fulfilled  and  if  those  com-
 mitments  have  not  been  fulfilled,  whe-
 ther  any  action  hag  been  tuken  cn
 them  for  not  having  fulfilled  the  com-
 mitments?

 Shri  F,  A.  Aimed:  The  period  allow-
 ed  to  them  is  so  short  that  no  estima-
 tion  can  be  made  whether  they  have
 actually  implemented  or  not.  We  are
 closely  watching  whether  the  purpnse
 for  which  the  import  has  been  allow-
 ed  has  been  served  or  not.

 Shri  Ebrahim  Sulaiman  Sait:  My
 hon.  friend  Shri  A.  Sreedharan  had
 asked  a  question  about  restricting  the
 import  af  copra  and  rubber  because
 that  is  adversely  affecting  the  pro-
 ducers  of  rubber  and  copra.  While
 the  hon.  Minister  had  answered  the
 Question  regarding  rubber,  he  had  not
 answered  the  portion  relating  to  copra.
 May  I  know  whether  Government  are

 idering  the  question  of  restricting
 the  import  of  copra  in  order  to  help
 the  poor  copra  producers  in  Kerala?

 Sarl  F.  A.  Ahmed:  I  would  examine
 this  question,  and  if  the  hon.  Member
 #0  लेक्स,  I  zhell  inform  him  later.

 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  the  Commercial  Audit
 Department  of  the  Comptroller  and
 Auditor  General  of  India  reviewed
 the  working  of  the  National  Coal
 Development  Corporation  Ltd.,  for  a
 period  cf  three  years  ending  March,
 3966  and  has  submitted  a  report;

 (b)  if  so,  whether  a  copy  of  that
 report  will  be  laid  on  the  Table
 along  with  the  reply  furnished  by
 the  Corporation;  and

 ६८)  whether  Government  are  satis-
 fied  with  the  reply  given  by  the
 Corporation  regarding  various  lapses
 and  ions  and  issions?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  and  (bd,  The  Com-
 mercial  Audit  Department  of  the  Com-
 ptroller  and  Auditor  General  of  India
 conducted  review  of  the  working  of
 the  National  Coal  Development  Cor-
 poration  for  the  period  ending  3ist
 March,  I966.  It  is  understood  this
 review  has  since  been  finalised  and  is
 being  included  by  the  Comptroller  and
 Auditor  General  of  India  in  Central
 Government  Audit  Report  (Commer-
 cial),  1967.  In  terms  of  Article  I5'I)
 of  the  Constitution  of  India,  this
 report  will  be  submitted  to  the  Presi-
 dent  who  shall  cause  the  report  to  ‘be
 laid  before  each  House  of  the  Parlia-
 ment,  Government.  no  doubt,  will
 look  into  alleged  lapses.  ommissions
 and  commissions  etc,  wherever  neces-
 sary  and  take  further  suitable  action
 in  the  light  thereof.

 (९)  Does  not  arise  at  this  stage.



 Will  the  Minister  of  Commerce  ve
 pleased  to  state:

 (a)  whether  it  is  proposed  w
 import  more  cotton  to  feed  the  tex-
 tile  mills  now  in  crisis  for  want  of
 raw  material;

 ab)  if  so,  when  a  decision  is  likely
 to  be  taken;  and

 (c}  the  amount  of  cotton  likely  to
 be  imported  during  the  current  year
 and  at  what  price  and  from  wiuel
 countries  it  will  be  imported?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  Efforts  are
 being  made  to  import  additional  quan-
 tities  of  cotton.  An  agreement  has
 already  been  entered  into  with  the
 U_AR.  providing  inter  alia  for  import
 of  about  200,000  bales  of  cotton.  Other
 negotiations  are  in  progress.

 About  800,000  bales  are  likely  to  be
 imported  from  different  countries  such
 as  the  U.S.A.  the  U.A.R.,  Sudan,
 Uganda  etc.  The  following  are  the
 approximate  cif.  values  of  cotton
 imported  from  different  countries:

 UAR.  Rs.  1,686  per  bale.
 #  Sudan  Rs.  ‘1364  per  bale.

 USA  Hs.  96]  per  bale.
 East  Africa  Rs.  98!  per  bale.

 4
 because  of  the  failure  on  the  part  of
 an  Indian  contractor  who
 entrusted  with  a  part  of  the  work.

 0.8  million  tonne  per  annum.

 रेल  किशायों  को  दसों  में  are

 (क)  क्‍या  यह  सच  है  कि  उन  क्थानीं
 पर  जहां  छोटी  तथा  कडी  1... अ  खाइनें  साथ-
 साथ  खलतों  हैं,  किराये  की  दर  में  झन्तर  है;

 (छ)'  यदि  हां,  तो  इसके  क्या  कारण
 है;

 (ग)  क्‍या  बाहे  भा  सच  है  कि  इन  दोनों
 लाइनों  पर  यात्रा के  लिये  टिकटों  की  ब्यवन्या

 इस  तरह  की  हैं  कि  इतमें  से  केवल एक  हीं
 लाइन  पर  पावा  को  जा  सकती  है;  शौर

 (ब)  यदि  हां,  तो  क्‍या  इस  झम्तर
 को  दूर  करते  के  अगन  पर  विचार  किया
 जा  गहा  है

 क्सचे  मंत्री  (जी  Bo  yo  पुनाना)  :
 (क)  ऐसा  कोई  उदाहरण नहीं  है  जहां  छोड़ी
 और  बड़ी  लाइनें  समानान्तर  चलती gf  ete
 we  किरायों  में  स्तर हो  t  ‘afer  पूर्थोत्तर
 शीजा  ्तो  पर  ..  -बपाईगुकी  ete  .
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 सिलीभुड्ी  टाउन  |सिलीगुड़ी  जंगशन  के  बीच  एक
 छोटी  लाइन  प्लौर  एक  मीटर  लाइन  साथ-साथ

 चलती  हैं  ग्लौर  उत  दोनों  के  किराये  में  प्रन्तर  है  ।

 ्)  पूर्वोत्तर  सोमा  रेखये  की  बड़ी
 और  मीटर  लाइन  खण्डों  को  प्रपेक्षा  दाजिलिग
 हिमापलतपन  ar  पर  भ्रधिक  ऊंची  दर  पर
 किराया  लिया  जाता  है  ।  छोटी  लाइन
 —  को  सिलोगुड़ी  जंक्शन  से  न्यू.  जलपाई-
 मुही  ae  बढ़ा  दिये  जाने  के  फलस्वरूप
 दाजिसिग-हिमालयन  खगड  पर  प्रधिक  दर  पर
 लिया  जाने  वाला  किराया  इस  बढ़े  हुए  छोटो
 लाइन  खण्ड  पर  भी  सागू  कर  दिया  गया  |

 (ग)  जो  यात्री  छोटी  था  मीटर  लाइ-
 से  यात्रा  करना  चाहते  हैं,  उन्हें  उनकी  इच्छा-
 मुसार  छोटो  था  मीटर  लाइन  के  प्नलग-
 झलग  टिकट  जारो  किये  जाते  है  i

 (धघ)  जीहां।

 कपड़े  के  मुल्य

 *  102  ली  eee  बिहारी  वाजपेयी  :
 की  बलराज  मयोक  :
 की  awe  4  :
 att  cm  फिलम  चुप् :.
 aft  विभूति  विध  :
 wt  ate  लियारी  :
 थनी  इमाजौत  qr  :
 att  fete  ware:
 aft  बालुदेधन  :
 जौ  we  wie  बनी  :
 aft  चु  1... उ  :
 की  मोहन  क  :
 ही०  रेत  तेग  :
 शी  te  Re  te:
 की  we  we  सिंह  ह ह
 aly  Witenes  :
 at  राजे  :

 जी  जतत्त बाल  :
 जी  जवार्ड रण  :

 ली  फ्रशीचषत :

 क्या  बाजिण्य  मंत्री  यह  बताने की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अप्रैल  के  दूसरे
 सप्ताह से  कन्ट्रोल बाले कपते वाले  कपड़े  के  मूल्य में
 ah  प्रतिशत  वृद्धि  कर  दी  गई  है;

 (=)  यदि  हां,  तो  उसके  क्या  कारण
 हैं;  झीर

 (7)  क्या  जलता  को  कान्ट्रोल  को
 दरों  पर  कपड़ा  उपलब्ध  कराने  की  दुष्टि
 से  कोई  और  कदम  उठाया  गया  है  ?

 माणिम्य  मंत्री  (ef  fate  fog)  :
 (क)  से  (ग).  “19  अप्रैल,  i967  के
 कन्ट्रोल वाले  कपड़े  के  मिल  से  चलते  समय
 के  मूल्यों  में  वृद्धि  की  गयी  है,  जिसमें  बई
 की  लागत  घौर  मजदूरी  में  वृद्धि का,  जो
 अक्तूबर  1966 मैं पहिले में  पहिले  मूल्य  संशोधन
 करने  के  बाद  हुई  है,  ान  रखा  गया  है  ।

 देश  भर  में  छपे  हुए  दामों  पर  कान्ट्रोंल
 बासे  कपड़ें  की  उपलब्धि  पर  सतत  निगरानी
 रखो  जाती  है  ।  यह  सुनिश्चित  करने  के  लिये
 कि  कन्ट्रोल  वाला  कपड़ा  उपभोक्ताधों  को  नियत

 नियत  दामों  पर  हो  प्राप्त  होता  है।  कुछ



 थी  aT  सिह
 थी  wo  we  चा  :
 थ्यो  शारदा  म:
 थी  weet  बिहारी  बाजपेयपी  :

 थी  बज  मूव  लाल  :
 की  खाज  करनेरडोश  :
 की  Ho  एच०  पटेल  :
 ी  बु  खिसये  :
 Wo  राल  भनोहर  सोहिसा  :
 श्नी  स०  सो०  बनर्जी  :
 शी  राम  सेवक  धादव  :
 श्री  सिद्धेबवर  प्रसाद  :
 dt  सीताराम  केसरी  :
 श्री  te  Wo  wat:
 aft  श्लोकार  लाल  बेरवा  :
 श्री  झति  रंजन  :

 क्या  धाणजिज्य  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  उत  कपड़ा  मिलों
 को  स्थायी  रूप  से  झपने  हाथ  में  लेने  का  निर्णय
 कर  .लिया  है  जो  उत्पादन  की  दृष्टि  से  बेकार
 सिद्ध  हुए  हैं.  अचवा  जो  प्रामतौर  पर  बंद

 रहते  हैं;

 ख)  यदि  हां,  तो  इस  निर्णय  मे  कितनी
 जिलों  पर  प्रभाव  पहने  की  संभायना  ;
 शौर

 (7)  इस  निर्णय  के  कब  तक  करियान्बित
 किये  जाने  की  संभावना  है  ?

 शाजिस्य  मची.  (ली  गिनेश  लिए)  =

 (क)  सरकार,  कुछ  कमजोर  शोर  बहुत
 ह... 4  लाभ  वाली  बस्त  मिलों,  जिन्हें  झाधिक

 दुष्टि  ले  चलते  योग्य  समझा  जाता  है  परन्तु
 जो  कुछ  कारणों  से  या  तो  बंद  हू  गई  हैं  या
 बंद  होते  हो  बाजी  है,  को  प्रपते  हाथ  में  लेने
 के  प्रस्ताव  पर  सक्तियकृप  से  विया  कर  रही
 #.
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 दु)  अरर  (ग),  ऐसी  मिलों  की  संख्या
 का  ठीक  ठीक  पनुमान  नहीं  लगाया  जा-
 सकता  ay  यह  विकार  है  कि  सरकार  के  निर्णय
 को  क्रियान्वित  करने  के  लिए  झावश्यक
 विधान  संसद्‌  के  चालू  सत्र  में  पुरःश्थापित
 कर  दिया  जायेगा  ।

 Idle  capacily  in  Public  Undertakings

 et  Shei  Umanath:

 Written  anewers

 Shri  K.  Ramani;

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  state:

 (a)  the  extent  of  unutilised  capacity
 in  each  of  the  public  sector  undertak-
 ings  under  his  Ministry  and  the  rea-
 sons  therefor;  and

 (b)  the  steps  Govefnment  propose
 to  take  to  utilise  the  full  capacity?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 F.  A.  Abmed):  (a)  By  and  large,  the
 capacity  in  the  public  sector  under-
 takings  under  the  Ministry  of  Indus-
 trial  Development  and  Company
 Affairs  is  still  in  the  process  of  being
 installed  and  it  would  not  be  correct
 to  attempt  at  this  stage  an  expression
 in  exact  terms  of  the  extent  to  which
 the  capacity  has  remained  unutilised.
 Ii  is,  however,  realised  that  there  is
 @  gap  in  the  utilisation  of  capacity
 already  installed  in  some  of  the  public
 sector  undertakings.  This  is  attribut-
 able  to  certain  reasons  of  which  the
 most  important  is  the  inadequacy  of
 orders  arising  as  a  result  of  the  tem-
 porary  slowing  down  of  development
 in  sectors  such  as  Railways,  Steel
 mills,  Power  projects,  construction
 industry,  coal  mining  and  the  like.

 (b)  The  Beads  of  the  Public  Under-
 takings  have  already  been  asked  to
 work  out  schemes  for  achieving  a
 fuller  uiliisation  of  capacity,  inter  alia,
 by—

 (i)  strengthening  the  sales  organi-
 sation  with  a  view  to  slapping



 £003  Written  Answers  JYAISTHA,6,  689  (SAKA)  Written  Answers

 up  exports  as  well  as  heigh-
 tening  domestic  sales;

 (ii)  diversifying  production  for
 fabrication  of  items  which
 have  a  market  including  the
 production  of  spares  which
 have  a  repetitive  demand;

 Aili)  forming  consortia  for  taking
 up  contracts  on  a  turn-key
 basis.  One  such  consortium
 would  be  formed  as  a  stand-
 ing.  arrangement  for  meeting
 the  requirements  of  Steel,
 structural  and  Heavy  Engi-
 neering  industries  and  another
 for  supplying  the  require-
 ments  of  power  projects.
 Similar  consortia  with  private
 sector  units  wherever  feasible
 would  also  be  formed  on  an
 ad-hoc  basis  for  taking  up
 turn-key  jobs  as  and  when
 such  occasions  arise.

 Diesel  and  Electric  Trains  during
 Fourth  Plan

 +106.  Shri  Sweil:
 ह! ह  Kikar  Singh:
 Shrimati  Nirlep  Kaur:
 Shri  Barrow:
 Shri  Koll  Birus:;

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-

 ment  to  introduce  more  diese]  and
 electric  trains  during  the  Fourth  Plan;

 (b)  if  90,  the  full  details  of  the
 Scheme.  and

 (८)  the  places  where  the  diesel  and
 alectric  trains  are  proposed  to  be  in-
 ‘troduced?

 The  Minister  of  Raliways  (Shri
 c  M,  Peenatha):  (a)  to  (०).  A  state-
 Ment  giving  the  required  information

 on  the  Table  of  the  Sabha
 in  Librovy.  See  No.  LT- eh

 70००4

 wre  attic

 भी  विभूति  मिश्र  :
 जी  go  ato  सिवारी  :
 थी  सिद्धेघवर  प्रसाव  :
 श्री  te  Go  बिड़सा  :
 शी  राम  किशन  ace:
 थी  qo  Wo  art:

 क्या  बोजिण्य  मंत्री  यह  बताने की  कृपा
 करेंगे  कि  सरकार  द्वारा  |  मई,  967
 को  घोषित  नई  आयात  नीति  की  मुख्य  बातें
 क्या  हैं,  शौर  इसका  कैसा  प्रभाव  होने  की
 सम्भावना  है  ?

 वोजिस्ध  शंत्री  भो  दिनेश  सिंह)  :
 अप्रैल  ७४7-मार्च  68  की  अवधि  के  लिए
 1 मई  67  को  घोषित  ग्रायात  व्यापार  नियंत्रल

 नीति  के  प्रंतर्गत  आयात  नीति  की  मुख्य  बातें
 निम्नलिखित  हैं

 #107.

 ()  59  प्राथभिकता  प्राप्त  उद्योगों
 के  विषय  में  झायात  लाइंसेंस,
 छोटे  और  बड़े  पैमाने  के  दोनों
 क्षेत्रों  में,  प्रावशयकता  पर
 fra  होंगे  बौर  लगातार  दिये
 जाते  रहेंगे  |

 (2)  सरकारी  क्षेत्र  के  भ्रौद्योगिक
 उपक्रमों  को  भवं  लाइसेंसों  के
 लिए  आवेदन  करने  से  पहले
 अपने  प्रज्ञासकोय  मंत्रालय
 से  विदेशों  मुद्रा  सम्बन्धी  प्नुभति
 नहीं  मांगनी  पड़ेगी  -  इनके  -
 आवेदन  पत्र  तकनीकी  विकास
 महानिदेशलय  के  जरिये  भेजे
 जायंगे  |

 qa)  कार्यविधी  को  सरल  बनाने  की

 दृष्टि  से  कुछ  प्रावश्यक
 मशीनों  के  फालतू  पुजो  जितके
 लिये  भमेरिकी  सहायता  शर्तों
 के  प्घीन  पमेरिका  से  arene:
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 के  लिए  निर्वाप्त  रूप  में  लाइसेंस
 दिये  जाते  थे,  झब  उस  देश  से
 उन्हीं  ज्ञतों  पर  झायात  के  लिए
 उन्हें  एक  विशेष  सामान्य  लाइ-
 सेंस  के  प्रन्तर्गंत  रखा  गया  है।
 रोक  या  प्रतिबन्ध  लगी  हुई
 वस्तुभों  पर  यह  सुविधा  लागू  नहीं  ये  होगे

 होगी  ।

 (4)  उपरोक्त  (3)  में  विदिष्ट
 फालतू  पुजो  के  रुपया  भुगतान
 क्षेत्र  से  झायात  के  लिए  भी
 वास्तविक  प्रयोगकर्लाधों  को
 स्हाइकेंग  कक  ar  ह.  हैं  /

 (5)  खनन  उद्योग  द्वारा  झपेल्नित  फालतू

 (6) जो  वास्तविक  प्रयोगकर्सा

 हैं  उन्हें  झायति  की  जाने

 न  शौर
 »

 4३3

 :  १
 ि

 को, सम्बद्ध स  ३44

 कक
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 कारण,  बढ़ा  दिया  गया  हैं  भौर
 कई  सदों  को  आयात  की  प्रनुमेय
 मदों  की  सूची  से  निकाल  दिया
 गया  है  ।

 नई  झायात  नीति  के  सम्भावित  प्रभाव

 (i)  वास्तविक  प्रयोगकर्ता  कहलाने
 वाले  उत्पादक  कारखानों  की,
 जिन्हें  उत्पादन  के  लिये  भ्रायातित
 सामान  की  झावश्यकता  होती
 है  तथा  जो  भझायातकों  का  सबसे
 बढ़ा  वर्ग  है,  श्रावश्यकताएं
 सतत  झधार  पर  पूरी  की  जायेगी
 झौर  उनके  लिये  आयात  लाइसेंस
 के  लिये  झावंदन  देने  की  कोई
 भी  प्रंतिम  तिथि  नहीं  होगी  1

 (ii)  नीति  में  सबसे  झिक  बल  उत्पादन--
 स्थापित  क्षमता  के  अझधिकतम

 (iii)  भ्रधिक  निर्यात  का  मतलब  है

 (iv)  4  z
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 U.AR.  Trade  Delegation
 *1e8,  Shri  RK.  ss  Vidyarthi:

 हिप  D.  C.  Sharma:

 Shri  A.  हैं,  Vajpayee:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (ad  whether  a  U.A.R.  Trade  Dele-

 gation  visited  India  in  April,  1967  and
 whether  any  talks  were  held  on  the
 trade  relations  between  the  (wp  coun-
 tries;  and

 (b)  if  50,  the  main  features  there-

 (Shri
 Tiinesh  Singh):  ta)  Yes,  Sir.  A  trade
 delegation  from  U,A.R.  visited  India
 in  April,  1967  to  review  the  trade  bet-
 ween  India  and  U.A.R.  during  1966-67
 and  to  finalise  a  trade  arrangement
 for  1987-68.

 (b)  The  main  features  of  the  trade
 arrangement  for  1967-68  are:

 li}  The  trade  exchanges  during
 1067-68,  will  be  of  the  order
 of  Rs.  800  million.

 (ii)  The  main  items  of  imports
 into  India  are  cotton,  rice,
 rock  phosphate  and  petroleum
 products,

 (Hi)  The  main  items  of  exports  are
 tea,  jute  manufactures,

 (a)  whether  complaints  heve  been
 lodged  with  the  State  Trading  Corpo-
 ration  that  Ruasian  tractors  are  being
 supplied  at  higher  rates  by  the  Indian
 Engineering  and  Commercia]  Corpora-
 tion  Pvt.  Ltd.  Bombay  to  the  agricul-
 turists  of  Madhya  Pradesh;  and

 (b)  if  5७,  whether  any  enquiry  has
 been  made  ip;  this  regard  and  the  re-
 sult  thereof?

 The  Minister  of
 ou

 (Shri
 Diaesh  Singh):  (a)  Yes,  Sir.

 (b)  The  State  Trading  Corporation
 is  enquiring  into  the  matter.

 Textiles  Industry
 #110,  Shri  Ram  Kishan  Gupta:

 Shri  Virendra  Kumar  Shah:
 Will  the  Minister  of  Commerce  be-

 pleased  to  refer  to  his  statement  made
 in  Lok  Sabha  on  the  8th  April,  1967"
 ang  state  at  what  stage  the  proposal
 to  set  up  a  Special  Committee  to  sug-
 gest  structural  remedies  for  the  chro-
 nic  problems  of  the  textiles  industry
 stands?

 onl.

 concern
 ing  plant  in  India;

 (b)  whether  the  offer  is  under  active:
 consideration,  and  if  -,  its  terns  anit
 conditions;  and
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 (९)  whether  the  existing  restrictions
 on  forelgn  investment  in  consumer
 goods  industries  are  proposed  to  be
 lifted  for  the  purpose?

 The  Minister  of  Industrial  Develep-
 ment  and  Company  Affairs  (Shri  F,  A.
 Ahmed);  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 U.N.  Team  on  Export  Production
 *112.  Shri  Manibhal  J.  Patel:

 Shri  EB.  S.  Vidyarthi:
 Shri  s.  E.  Damani:
 Shri  Ram  Kishan  Gupia:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to

 Starred  Question  No.  I90  on  the  3lst
 March,  967  and  state:

 ta)  whether  final  recommendations
 of  the  7-man  U.N.  team  on  export  pro-
 motion,  which  visited  India  in  Janu-
 ary,  1987,  have  since  been  received;

 (b)  if  s0,  the  main  features  of  the
 report:  and

 (ce)  the  recommendations  which
 have  been  accepted  by  Government?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (by  and  (c).  Do  not  arise.

 ‘Selling  of  Railway  Tickets  at  Black-
 Market  Rates

 "113,  Shri  Baburso  Patel:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 ‘that  the  Reilway  Booking  Staff  and
 other  Railway  officials  at  the  stations
 eell  railway  tickets  at  black-market
 rates;  and

 (by  if  so,  the  practical  steps  Govern-
 went  have  taken  to  stop  this  anti-
 social  practice?

 The  Minister  of  (Shri
 €.  M.  Poomacha):  (a)  A  few  com-
 Plaints  have  been  received.

 Written  Answers  toro

 (b)  A  statement  is  Jaid  on  the  Table
 of  the  Sabhe.

 Statement
 l.  Supervision  ig  strengthened  at

 booking  offices,  particularly  during
 Tush  periods  to  eliminate  the  possi-
 bility  of  staff  conniving  at  any  mal-
 Practices.

 2.  Surprise  checks  have  been  orga-
 nised  by  the  Special]  Police  Establish-
 ment  in  co-operation  with  the  Railway
 authorilies  to  curb  the  corrupt  prac-
 tices  in  booking  of  berths  and  seats
 in  trains.  Such  checks  are  conducted
 independently  also  by  the  Vigilance
 Organisations  of  the  Railway  Board
 and  the  Zonal  Railways.

 a.  At  certain  important  stations,  a
 pecial  squad  of  Vigil  staff  and

 TTEs  in  plain  clothes  are  posted  at  the
 booking  windows  during  the  rush
 Periods  to  check  the  activities  of  un-
 scrupulous  elements.  The  assistance
 of  Police  and  R.P.P.  staff  posted  at  the
 Booking  windows  is  also  sought  in  this
 matter.

 cn  Everyone  of  the  complaints  is
 thoroughly  enquired  into  and  severe
 Punishment  meted  out  in  proven
 cases,

 Import  of  Russian  Tractors
 ‘lh  Bri  Ram  Singh  Ayarwal:

 Shri  Hukam  Chand  Kachwal:
 Sbri  Nitiraj  Singh  Chandbary:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  &  fact  that  no
 custom  or  octroi  duties  are  levinble
 on  the  sale  of  agricultural  tractors
 and  implements;

 (b)  if  fo,  whether  any  complaint
 has  been  received  by  Government  in-

 tractors  pre
 and  octroi  duty  on  the  sale  of  tractors
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 te)  whether  Government  propose  to
 ‘take  any  action  against  the  aforesaid
 importers  of  the  Russian  tractors?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Custom  duty  is
 Teviable  on  agricultural  tractors  above
 50  Draw-bar  H.P.  and  on  Hydraulic
 Tifts  and  implements.  Octroi  duty  is
 leviable  on  ‘tractors  and  implements
 at  Bombay  at  |  per  cent  on  landed
 cost,

 (b)  Yes,  Sir.

 (c)  The  Stale  Trading  Corporation
 is  enquiring  into  the  matter.

 Location  of  Fifth  Steel  Plant

 1.  Shri  Eswara  Reddy:
 Shri  KR.  K.  Biria:

 Will  the  Minister  of  Steel,  Mines
 ‘and  Metals  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  regarding  the  location  of  the
 Proposed  fifth  stee)  plant  in  the  public
 sector;  and

 (b)  if  so,  the  name  of  the  place
 selected?

 The  Minister  of  Steel,  Mimes  and
 Metals  (Dr.  ह  Reddy}:  (a)

 ‘No,  Sir.

 (b)  Does  not  arise.

 Tyre  Manufacturing  Companies
 “116,  Shri  C.  Janardhanan

 ‘Vaewtovan  Nair:
 Sheet  P.  C.  Adichan

 >  ि थ  the  Myrister  of  Industrial

 Written  Answers  ‘1012

 Development  and  Company’  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kerala  Rubber  Growers’  Association
 has  urged  Government  to  nationalise
 the  =  tyre.  jut:  Companies;
 and

 ing

 (b)  if  50,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Indastrial
 ment  and  Company  Affairs  (Shri  F.  A
 Ahmed):  (a)  and  (b),  No  request  has
 so  far  been  received  by  the  Ministry
 of  Industrial  Development  and  Com-
 Pany  Affairs  from  the  Kerala  Rubber
 Growers  Association  for  the  nationa-
 ligation  7  of  the  tyre-manufacturing
 companies.

 Location  of  Steel  Plant  at  Bospet
 ‘Wr  Shri  V.  Krishnamoorthi:

 Shri  Yashpal  Singh
 Shri  8,  (९,  Samanta:
 Shrt  EK.  Lakkappa:
 Shrj  Jagannath  Rae  Joshi:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  reported  statement  by  the  Chief
 Minister  of  Mysore  at  Calcutta  on  the
 24th  April,  967  that  the  State  Govern.
 ment  propose  to  go  ahead  with  a  steel
 Plant  at  Hospet;  and

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto?

 The  Minister  ef  Steel,  Mines  and
 Metals  (Dr.  Chenns  Reddy):  (a)
 and  (b).  Yes,  Sir.  Certain  press
 reports  indicating  that  if  the  Central
 Government  does  not  establish  a  steel
 plant  at  Hospet,  the  Government  of
 Mysore  wid  t
 of  a  steel  plant  on  their  own  initia-
 tive,  have  come  to  the  notice  of  the
 Government  of  India.  There  is  no
 official  communication  about  this  and
 therefore  the  question  of  reaction  does
 not  arise.
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 Eaport  of  Steel
 "lI9.  Shri  ss.  N.  Maiti:

 Shri  8.  C.  Samante:
 Wilh  the  Minister  of  Steel,  Mines

 amd  Metals  be  pleased  to  state:
 (a)  the  chief  bottlenecks  in  the  way

 of  steel  exports  as  envisageq  by  the
 Steel  Export  Committee;  and

 (bm)  how  these  are  going  to  be  re-
 moved?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C,  Sethi):  (a)  and  (b).  The  Steel
 Exports  Committee  has  recently  re-
 Viewed  the  exports  of  iron  and  steel
 and  bas  discussed  the  main  problems
 which  stand  in  the  way  of  expanding
 the  export  trade.  The  report  of  the
 committee  has  not  formally  been  sub-

 The  principal

 (l)  Limitations  of  handling  and
 warehousing  facilities  at
 ports.

 (2)  Railway  restrictions  in  trans-
 port  to  the  ports.  This  is  fre-
 quently  linked  with  the

 ive  ocean  freights.
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 of  chrome  ore  by  the  Orissa  Mining
 Corporation  through  Paradeep;

 (b)  if  so,  the  details  thereof;
 (c)  whether  the  chrome  ore  will  be

 supplied  fram  the  Kalarangi  Mine  in
 Subinda  in  the  district  of  Cuttack,
 Orissa;  and  ५

 (da)  what  is  the  total  deposit  of
 chrome  ore  in  the  area?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (d).  Informa-
 tion  is  being  collected  and  will  be
 Placed  on  the  Table  of  the  House.

 Purchase  of  Land  by  Western
 Bailway

 471,  Shri  C.  C.  Demi:  Will  the
 Minister  of  Rallways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  on
 agreement  dated  28th  March,  1965
 was  entered  into  between  the  Minis-
 try  of  Railways  and  Sabarmati  Oil
 Mills,  Sabarmati  for  the  purchase  by
 the  Western  Railway  of  the  land  at
 Sabarmati  belonging  to  the  Sabarmati
 Oil  Mills  and  that  the  price  was  to
 be  fixed  by  Shri  s  Rodrigues  of  the
 General  Manager's  Office,  Central
 Railway,  Bombay;

 (b)  whether  it  is  also  a  fact  that
 Shri  Rodrigues  finally  heard  the
 parties  on  ‘13-12-1986,  and  closed  the
 case  for  decision,  which  he  promised
 to  give  within  «a  month  from
 ‘13-12-1963;

 (९)  whether  it  is  also  a  fact  that
 Shri  Rodrigues  has  not,  so  far,  given
 his  decision  which  he  had  promised
 to  give  by  January,  1966;

 (d)  if  so,  the  reasons  therefor;  and
 (e)  when  the  case  is  likely  to  be
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 and  Additional  Member  (Works),
 —

 Board  dated  28th  February, 1985,

 (७)  to  (d).  Shri  Rodrigues  was  to
 assets  the  value  of  the  land  referred
 to  in  qbestion  (a),  in  consultation  with
 Shri  Amritial  Hargovand  Das  and
 Western  Railway.  In  case  of  differ.
 ence  of  opinion  about  the  valuation
 between  the  two  parties,  the  case  was
 to  be  referred  to  the  Railway  Hoard.
 Since  the  Western  Railway  did  not
 agree  with  the  valuation  of  Shri  Rod-
 rigues,  the  ntatter  was  referred  to  the
 Raliway  Board  by  Shri  Rodrigues  with
 his  valuation.

 (e)  In  terms  of  the  note  of  discus-
 sion  held  with  Shri  Amritial  Har-
 govand  Das,  Railway  Board  will  give a  final  decision  soon  about  taking  over
 of  the  land  referred  to  in  question
 fa),

 Public  Sector  Steel  Plants
 ane.  Shri  C.  C,  Desai:  Will)  the

 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  lay  on  the  Table  a

 statement  giving  the  following  infor-
 mation  in  regard  to  the  Public  Sector
 Stee]  Plants  at  Bhilai,  Rourkela  and
 Durgapur  separately:

 {a)  present  installed  capacity:
 (b)  the  actual  production  during

 1986-67;
 (९)  expansion  planned  jn  output:
 (d)  period  for  completion  of  ex-

 pansion;
 (e)  cost  of  expansion  programme

 broken  into  (i)  Rupees  (i)  Foreign
 Exchange;

 (f)  proposals  for  meeting  the
 foreign  exchange  cost  of  the  expan-
 sion;  and

 (gz)  nature  of  tha  products  which

 required  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-402/87},

 खिगरेदों  का  उत्पादन

 473.  भी  सिद्धेक्वर  प्रशाद  :  क्या
 आद्योगिक  विकास  तथा!  सभधाय-कोार्य-मं्री
 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  965  झौर  i966  मे  प्रति  ्र्ष
 इस  देश  में  कितनी  सिगरेटों  का  उत्पादन
 किया  गया  ई

 (ख)  भारतीय  तया  घि५देशी  कम्पनियों
 में  बृषक-पृथक  कितने  प्रतिशत  सिसरेटों  का
 उत्पादन  हुभा ;  और

 (7)  उत्पादन की  दृष्टि  5  वर्ष
 पहले  इस  उद्योग  को  स्थिति  क्‍या  थी  ?

 घोचोनिक  विकास  तथा  समवाध-कार्य
 मंत्री  ग्य  लसी  ली  झहमद)  :  (क)
 1965  दौर  .966  के  दौरान  सिमरेटों  के

 कुल  उत्पादन  के  बारे  में  सूचना  नीचे  दी  गई
 है:

 I965  ‘S515  करोड़  40  लाख
 सिगरेट

 I966  5.822  करोड़  60  लाख
 खिमरेटे  ।

 (रख)  i965  गौर  i966  #  s.5i5
 UE 40  लाख  तथा  5,822  करोड़  60  साख
 सिगरेटों  का  जो  कूल  उत्पादन  हुधा  उसमें  से
 क्रमशः  भारतीय  ौर  विदेशी  कम्पनियों  हारा
 सिभित  सिगरेटों  का  प्रतिशत  नीचे  बताया
 गया  है:

 gree  विदेशी. भारतीय  विदेशी

 प्रतिशत  प्रतिशत

 7965  30.8  60.  98

 966—  29.4  70.6 -
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 (7)  सिमरेटों  के  उत्पादन  के  बारे  में
 5  वर्ष  ge  की  जानकारी तत्काल  उपलब्ध

 नहीं  है  ।  i955  में  सिगरेटों  का  उत्पादन,
 जिसके  बारे  में  जानकारी  उपलब्ध  है,  इस
 प्रकार  हुआ  था  :

 at  उत्पादन  उत्पादन  की  प्रतिशत

 आरतीय  विदेशी

 l95§  2.282  34.7  85.3
 करोड़
 80  लाख

 सिगरेटें

 Will  the  Minister  of  Commerte  be
 Pleased  to  state:

 (a)  whether  there  was  a  proposal
 to  start  one  Handloom  Service
 Centre  at  Trivandrum  in  1966-87;

 (b>  if  so,  the  reasons  for  not  start-
 ing  it  so  far;  and

 (९)  whether  Government  propose
 to  start  the  Hendloom  Service  Centre
 at  Trivandrum  during  the  current
 financiel  year?
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 Doubling  of  Railway  Line  between
 Garhi-Harsare  and  Khalitger  it ‘Wy.

 475,  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased to  state:

 (a)  whether  there  is  a  proposal  to
 provide  double  line  between  Garbi-
 Harseru  and  Khalilpur  Station  on
 the  Rewari-Delhi  Section  of  the
 Northern  Railway;  and

 tb)  if  so,  when  the  work  is  likely
 to  be  completed?  .

 The  Minister  of  Rallways  (Shri
 C.  M.  Poonacha):  (a)  and  (b).  The
 doubling  of  the  37  KMs.  long  section
 between  Garhi-Harsaru  and  Khalilpur is  not  considered  necessary  to  handle
 the  traffic  offering  at  present  or  likely to  offer  in  the  near  future.  To  aug-
 ment  the  present  capacity,  the  work
 of  splitting  up  of  the  block  sections
 between  Garhi  Harsaru  and  Khalilpur and  provision  of  tokeniess  block
 working  has  been  sanctioned

 Passenger  Amenities  on  Northern
 Railway

 ate,  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased to  State:

 tay  whether  programme  for  provid-
 ing  amenities  and  facilities  to  the  pas-
 sengecrs  on  the  Northern  Railway  har
 been  finalised:  and

 (by  if  so,  the  details
 division-wise?

 The  Minister  of  Railways  (Shri
 C.  M.  Poemacha):  (a)  Yes.

 (by  A  statement  is  laid  on
 Table  of  the  House.

 thereof,
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 b)  the  names  of  manufacturers,
 the  location  of  factories,  the  annual
 output  and  the  value  of  these  trac-

 (९)  the  number  and  value  of  trac-
 tors  imported  from  and
 America  annually  during  the  last  5

 =
 ending  the  151  March,  1967;

 (d)  the  value  of  tractor  compo-
 nenis  and  =  spare  parts  imported
 annually  during  the  last  5  years,
 ending  the  Sist  March,  9677

 The  Minister  of  Indusirial  Develep-
 ment  and  Affairs  (Shri
 F.  A.  Abmed):  (a)  1813  agricultural
 tractors  were  manufactured  in  India
 during  the  calendar  year  966  in  the
 private  sector,  No  manufacturing
 eapacity  of  tractors  has  so  far  been
 established  in  the  public  sector.

 (b)  The  names  of  the  Indian  firms
 manufacturing  tractors,  location  of
 their  factories,  their  output  during
 १986  and  the  price  of  tractors  manu-
 facitured  by  them  is  given  below

 Price  of  tractor  f0.r. Sl.  Name  of  manufacturers  Location  of  —  Ourpurt
 No,  the  factory  during  destination

 7966  .

 7  Ms.  Escher  Tractors  Inda  Led.,  Faridabad  135  ‘Eicher’  Rs,  7,836°-
 Fari  (Haryana)

 2  Mos.  International  Tractor,  Co.  of  Bombay  §50  ‘International  Har-
 iodw  Lid.,  Bombay.  vester,B.  275’  Rs.

 20,900
 3  M‘s.  Tractors  &  Farm  Equipment  Madras  3400  ‘Masscy  =  Ferguson  7

 Lid.,  Madras  Rs,  20.838.
 4  Mes.  Escorts  Lod...  New  Delhi  Faridabad  i374  0  0  “Esourt-37"  Rs.  19,500:

 .Haryana)  Sov  ‘Escort-276"  Rs.
 ‘1S,032.

 §  Ms.  Hindustan  Tracwrs  &  Bull-  Baroda  1,043,  ‘Hindustan  so  HP’
 dugers  Lid.,  Bombay  (Gujarat  Rs.  21,880.

 370  ‘Hindustan  35  HP’
 Rs.  ‘16,11.

 eee
 te)  and  (a  A  statement  showing

 during  the  years  1063-63  to  1968-67
 (Upto  3ist  January,  907)  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-404/67).

 iack-Listed  Firms
 nn  Shri  Nabarae  Patel:

 Minister  of  Be@ustrial  Development
 Company  Affairs  be  pleased  to

 Will  the

 the  number  and  names  of
 state:

 ia)
 fitves  ‘bleckc-isted  in  the  quarter  end-

 ing  the  3ist  March,  1987;
 (b)  the  grounds  on  which  these

 firms  have  been  black-listed;
 (c)  whether  these  firms  have  been

 granted  import  licences  or  otherwise
 allowed  to  trade  with  Government;
 and

 (a)  if  so,  how  many  enjoy  this
 privilege?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Aairs  (Shri  F.  A.
 Ahmed):  (a)  No  firms  have  been
 blacklisted  by  this  Ministry  during
 the  quarter  ended  3Ist  March,  967

 (b)  to  (d),  Do  not  arise.



 Cover  over  Railway  Platforms  on
 Marsi-Jabalper  Section

 48l,  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Rallways  be
 ‘pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  755  on  the
 दि.  April,  79७  and  state:

 {a)  the  names  of  stations  on  Itarsi-
 Jabalpur  Section  on  whith  covers
 over  platform  are  being  provided;

 (b)  the  Iength  of  platform  to  be
 covered  on  each  station  on  both  up
 and  down  platforms;  and

 (c)  whether  Government  propose
 to  provide  covers  over  the  train
 length  of  the  platforms  of  Narsingh-
 pur  Station?

 The  Minister  of  Rallways  (Shri
 ©.  का,  Poonacha):  (a)  Cover  over
 platform  is  ‘being  provided  at  the
 following  stations:

 (i)  Gadarwara
 Gi)  Narsinghpur

 Gi)  Kareli
 (iv)  Gotegaon.

 (b)  The  length  of  platform  to  be
 covered  at  the  four  stations  indicated
 in  (a)  above  is  as  follows:

 Ga)  At  Gadarwara  for  a  length  of
 750  ft.  on  up  platform,

 (ii)  At  Narsinghpur  for  a  length
 of  30  ft,  on  up  platform.

 iii)  At  Kareli  for  a  length  of  75  ft.
 on  both  up  and  down  plat-
 forms.

 (iv)  At  Gotegaon  for  a  length  of
 80  ft.  on  both  up  and  down
 platforms,

 (९)  No.  The  existing  and  pro-
 ‘posed  covers  at  Narsinghpur  station
 ‘are  adequate  for  the  scele  of  traffic
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 Bogies  attached  to  Fassenger  Trains
 between  Jabalpur  and  Htars!

 482.  Shri  Nitira)  Singh  Chaudhary:
 Will  the  Minister  of  Rallways  be
 Pleased  to  state:

 (a)  the  number  of  passenger
 bogies  provided  on  each  train  bet-
 ween  Jabalpur  and  Itarsi  (c.  Hly.);

 (b)  whether  it  is  a  fact  that  the
 number  of  bogies  is  not  insufficient
 and  there  is  over-crowding  leading
 to  suffocation;  and

 (c)  if  ao,  whether  Government
 Propose  to  increase  the  number  of
 passenger  bogies  to  10  on  each  Pas-
 senger  and  l4  on  Express  and  Mail
 Trains?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  On  Jabalpur-
 Itarsi  section,  7  Dn/&  Up  Bombay-
 Howrah  Mails  via  Allahabad,  27  Dn/
 26  Up  Bombay-Varanasi  Expresses  and
 4i  Dn/42  Up  biweekly  Janata  Ex-
 presses  run  with  a  load  of  79  bogies
 each  while  33  Dn/34  Up  Indore-Bilas-
 pur  Expresses,  387  Dm/388  Up  Bhusa-
 val-Allahabad  Passengers,  and  389
 Dn/390  Up  Itarsi-Allahabad  Passen-
 fers  consist  of  9  bogies  each.

 (b)  Whereas  there  is  some  over-
 crowding  on  7  09078  Up  Bombay-
 Howrah  Maile  via  Allahabad,  27  Dn/
 28  Up  Bombay-Varanasi  Expresses,
 at  Dn/42  Up  bi-weekly  Janata  Ex-
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 लोडर  याडियों  का  सिर्भाण

 482.  जौ  शूस्युंजय  प्रसाद:  क्‍या
 waltre  विकास  तथा  समयात्म-क्ार्थ  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  20  वर्षों  से  भारत  में  किस
 किस्म  की  मोटर-गाष्ियों  का  निर्माण  हो
 रहा  है  तथा  कितने  प्रकार  की  गाड़ियों  को
 पुजें  जोड़कर  बनाया  जा  रहा  है;

 (ख)  क्या  गत  20  वर्षों  में  उनके
 मूल्य  में  बढ़ि  के  लिए  सरकार  ने  स्वीकृति
 दी  है;  यदि  हां  तो  किलनी  ;

 (ग)  मूल्यों  में  वद्धि  के  कारण  क्या
 हैं;  ौर

 (घ)  विभिन्न  प्रकार  की  मोटरों  के
 कल  बुजों  के  आयात  में  वर्यवार  लगातार
 कितनी  कमी  हुई  है  और  देशी  कल

 पुजो  के  उत्पादन  में  कितनी  बढ़ि  हुई  है  ?

 shatters  fare  तथा  समयाय-कार्य
 चतरी  (भी  फलक्ट्रीतन  बाली  हमद)  :

 (क)  &  (घ).  विवरण  सभा  पटल  पर
 राणा  गया।  [पुस्तकालय  में  रखा  गया।
 देखिए  सख्या  LT—405/67LT—  167)
 67)

 लोटर-गारड़ियों  के  बुरों  का  निर्भाण

 404  भी  सत्युजय  :  क्या
 dtetfee:  fewer  eer  सलधाय-कार्स  मंत्री
 यह  बतामे  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  मोटर-गाड़ियों
 के  गंण-अकार  के  खिये  कोई  मानक  निर्धारित
 किये  [घौर  पदि  हां,  तो  गण  अकार  नियंजण
 किस  प्रकार  लागू  किया  जाता  है;

 (का)  क्या  सरकार  को  पता  है  कि
 अनेक  गाड़ियों  के  गुण-प्रकार  का  स्तर  गिरता

 जा  रहा  है  शोर  इसके  बावजूद कई  मोटर-
 जाड़ियों  के  मूल्य  में  निरन्तर  भृद्धि  होती  जा

 a  रही  है;  भौर
 295  (Ai)  LS—8

 (ग)  कौन  से  देशी  पुर्जे  ऐसे  हैं  जो  पहले रायात  किये  जातेने  वाले  लिदेशी  पुजों  के
 मुकाबले  के  सिद्ध  हुए  हैं  शौर  कोन  से  पूर्जे
 अटिया  किस्म  के  हैं  शौर  क्या  देशी  बुर्जों  की
 किस्म  में  घोरे  घीरे  सुधार  होता  जा  रहा
 ह

 श्रौद्योगिक  बिकास  तथा  सभवाय-कार्य
 मंत्री  (श्रो  फलरुददीन  झाली  हमद)  :
 (क)  यद्यपि  सरकार  ने  मोटर-गाड़ियों  की
 किस्म  के  बारे  में  कोई  भी  मानक  निर्धारित
 नहीं  किए  हैं  किन्तु  सोटर-गाहियों  तथा
 उसके  महायक  वस्लुओझों  के  उत्पादकों  को
 समय  समय  पर  उनको  किस्म  बनाए  रखने
 की  आवश्यकता  पर  बल  दिया  गया  हैं।
 देश  में  मोटर-वाड़ियां  बनाने  के  सभी  उत्पादकों
 में  इस  क्षेज  में  स्याति  प्राप्त  बिदेशी  कम्पनियों
 से  सहयोग  करार  किए  हैं  और  उन  में
 झाशा  को  जा  की  जाती  है  कि  थे  अपनी
 गाड़ियों  का  उत्पादन  अपनी  सहूयोगी  कम्पनी
 की  इसी  प्रकार  की  गा४हियों  के  विशिष्ट
 विवरण  तथा  किस्म  के  ग्रनुरूप  करेंगे।  हर
 मोटर-गाड़ी  निर्माता  का  निरीक्षण  करने
 बाला  कमंचारी  वर्ग  है  जो  कि  किस्म  पर
 नियन्तलण  किये  रहता  है।  सरकार,  मोटर-
 गाड़ी  उद्योग  विकास  परिषद  तथा  उच्योग
 सभी  ने  किस्म  को  प्रत्याधिक  महत्व  दिया
 है  t  मोटर-गाड़ो  निर्माता.  तथा  सहायक  सामान
 जत्पादफों  ने  हाल  ही  में  एक  सहकारी  अनुसंधान
 संस्था  की  स्थापना  की  है।  am  की  जाती
 है  कि  यह  संस्था  झपने  दूसरे  कार्यों  के
 साथ-साथ  किस्म  को  बनाए  रखने  पर
 बल  देगी।  देश  में  निर्मित  कारों  में  यादुच्छिक
 रूप  में  चुनकर  उसके  परीक्षण  के  लिए  कार्रघाई
 करने  पर  भी  विच्ञार  किया  जा  रहा  है  q

 (a)  देश  में  निश्चित  गाड़ियों  के  बारे

 में  सरकार  को  भ्रनेक  प्रकार  की  शिकामतें
 आप्त हुई  हैं।  जैंसे  ही  कोई  शिकायत जस्त
 होती  हैं  उसे  सुघारने के लिए के  लिए  वत्वादकों
 से  कहा  जाता  है।  मुल्य  में  ्द्धि  कुछ  wy
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 कारणों  से  हुई  है  जिसका  किस्म  से  कोई
 सीधा  सम्बन्ध  नहीं  है।

 (4)  देश  में  निमित  पुजो  को  जिन्हें
 किस्म  घटिया  का  समझा  जाता  है  इसी
 प्रकार  के  पहले  से  विदेशों  से  प्लायातित
 पुजो  में  स ेभलग  करना  कठिन  है।  सामान्यत  :
 पुजे  गाड़ियों  के  विशिष्ट  साइल  के  लिए
 हो  निर्मित  किए  जाते  शौर  ऐसा  प्रबन्ध
 किया  जा  रहा  है  कि  इसका  विकास  मोटर-
 गाड़ियों  के  मुख्य  उत्पादकों  के  द्वारा  निर्धारित
 किस्म  तथा  स्टैंड  के  अनुसार  ही  किया  जाए  )
 विकास  प्रक्रिया  में  कुछ  समस्याझ्रों  का  उठ
 eer  होता  स्वाभाविक  ही  है  श्रौर  उनका
 समाधान  प्रयोग  करके  तथा  क्षेत्रीय  परीक्षण
 के  द्वारा  पुजों  के  निर्माता  तथा  गाड़ियों  के
 निमातीझों  के  झापसी  सहयोग  से  ही  किया
 जाना  है।

 अकिया  स्टेश्षन  रिवॉत्र  रेलबे)  पर
 चाव  को  दुकान

 485.  थी  कमल  मिश्र  अंधकर  :  कया
 लबें  मंत्री  a1  मान,  i967  के  भ्तारांकित
 प्रश्त  tio  339  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  पूतब्रॉतर  रेलवे  के  चकिया  स्टेशन
 पर  जाप  की  दुकान  लाने  के  लिये  नये
 आवेदन  पत्र  मांगने  के  लिये  भ्रपेक्षित  प्रधिसूचता
 इस  कीच  जारी  कर  दी  गई  है  ;  भौर

 (@)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 1... अ  मंत्री  (wht  Wo  qe  बृषाचा]  :
 (क)  जी  हां।

 (ज)  सवाल  नहीं  उठता।
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 Impert  of  T.V.  sete
 486.  Shri  Yajnik:  Will  the  Minister of  Commerce  be  pleased  to  state:
 (a)  the  amount  of  foreign  exchange

 involved  in  the  import  of  television
 seta  by  Government;

 (b)  the  names  of  the  countries  from
 which  these  television  sets  are  to  be
 imported;  and

 (९)  the  method  of  repayment  of  the
 debt  incurred  for  the  purpose?

 The  Mimister  of  (Shri
 Dinesh  Singh):  (a)  5,000  TV.  scis
 were  imported  during  965  and  l906
 at  8  total  cost  of  Rs.  33.2  lakhs.

 (b)  and  to.  There  is  no  proposal
 to  import  any  more  T.V.  sets.

 Import  of  Electronic  Computers
 487.  Shri  Yajnik:  Will  the  Minister

 of  Commerre  be  pleased  to  state:
 (9)  the  amount  of  foreign  exchange

 involved  in  the  import  of  electronic
 computers  to  be  imported  during  the
 current  year  both  for  the  public  and
 the  private  sectors;

 (b)  the  names  of  the  countries  from
 which  these  computers  are  to  be
 imported;  and

 (९)  the  method  of  repayment  of  the
 foreign  exchange  required  for  the
 Purpose?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  fa)  to  (c).  In  terms
 of  the  existing  import  policy,  import
 of  electronic  computers  is  not  allowed
 to  Established  Importers  and  alsa
 ordinarily  to  Actual  Users,  All
 requests  from  Actua)  Users  are
 examined  carefully,  and  permission
 for  import  is  granted  only  ‘after  a
 thorough  examination  of  the  need  for

 Employmnt.  In  view  of  this,  it  is  not
 possible  to  state  the  number  of  com- puters  to  be  imported  or  the  forelgn’
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 pursuance  an  Agreement  en-
 ‘tered  into  by  the  Government  of  India
 dn  June,  1964,  कोपा  Messra,  Honeywell

 of  U.8.A.  for  the  pur-
 chase  of  0  Honeywell  Model  400

 ‘computers  at  a  concessional  price  of
 $12,500  per  computer  including  spares
 meeded  for  5  years,  two  machines
 have  already  been  imported;  and  the
 remaining  8  may  be  imported  in  the
 eurrent  year.  In  that  case,  the  total
 foreign  exchange  cost  will  be  $l

 ‘million.  As  it  is  an  outright  purchase,
 the  question  of  any  repayment  does
 not  arise.

 Under  the  Trade  arrangements  with
 wome  of  the  East  European  countries,
 there  is  a  provision  for  the  import  of

 puters;  but  the  actual
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 imports  will,  as  usual,  depend  on  the
 serdliny  of  need  referred  to  above.

 Imports  and  Exports
 488,  Shri  a  C.  Tha:

 Shri  ¥.  s.  Kashwah:
 Will  the  Minister  of  Commerce
 Pleased  to  state:

 (a)  the  value  of  Imports  and  Ex-
 ports  before  devaluation  and  after
 devaluation;  and

 (b)  the  value  of  imports  from  and
 exports  to  the  European  Continental
 Countries?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  A  state-
 ment  is  attached,

 ‘Value  in  crores  of  Rs.)

 be

 Pre-devalua  After  Devaluation
 (October,  65  t0  =  (June,  66  to  January, a)  t

 £8  months}  eo  months

 (a)  Imports  9I3  (12200

 Exports  553  767
 {b)  Imports  from  European  Continental

 Cosntria:
 _

 (i)  imports  from  European  Countries
 excluding  East  European  Countries  25I  378

 (ii)  Imports  from  east  European  Countries  49  29
 Exports  to  European  Ci  E  Com

 (i)  Exports  to  European  Countries  ex-
 East  European  45  220

 (४)  Experts  to  East  Countries  m6  I4t

 Profite  remitted  by  Foreign  Companies
 489.  Shri  a  C.  Jha;  Will  the  Minis-

 ter  of  Industrial  है... उ  ह... अ
 Wempany  Affari  be  pleased  to  state:

 fa)  the  total  number  of  foreign
 companies  in  India  at  present;  and

 4b)  the  annual  amount  of  profit
 went  by  them  from  India  to  their
 mother  countries?

 The  Minister  of  Dedusirial  Devolop-
 mont  and  Company  Afsirs  (Shri  F.  A.
 dAbmed):  (a)  There  are  at  present  503

 foreign  companies  (as  defined  in  See-
 tion  59  of  the  Companies  Act)  in  the
 country,

 (b)  The  profits  (current  and  2ecu-
 mulated)  remitted  by-  foreign,  com-
 panies  are  given  below:

 1964-65,  Rts.  142  crores
 1965-66  Res.  l-4  crores
 986-67°  Rs.  7:2  शास्ड

 These  figures  include  remitteble  pro-
 fits  of  oil  companies  and  not  the
 amounts  actually  remitted  by  them.

 ‘April,  1986  to  September,  1968,
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 Unmanned  level  Crossing  Between  Reservation  of
 —

 for  5.0,  and
 Mehsi  and  Mahwal  Stations

 (CN.  E.  Rly.)
 a,  Shri  K.  M.  Madbukar;  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  to  establish  an  unmanned  level
 crossing  at  Ch.  3008  (KM  I33/2])  bet-
 ween  Mehsi  and  Mahwal  Raliway
 Stations  of  the  North  Eastern  Rail-
 way.  on  the  request  of  Mukhiya  of
 Gram  Panchayat  Bhakhari,  Distt.
 Champaran,  Bihar,  was  finalised  and
 2  balance  of  Rs.  244/-  was  deposited
 by  the  party  concerned;  and

 (b)  if  so,  the  reasons  for  not  carry-
 ing  out  the  work  so  far?

 The  Minister  of  Railways
 CG  M.  Poouscha):  (a)  Yes.

 {b)  The  proposed  unmanned  level
 crossing  is  a  ‘deposit'  work.  Under
 the  extant  rules,  the  party  requiring
 the  facility  has  also  to  agree  to  bear
 the  cost  of  future  upgrading,  replace-
 ment  etc  of  such  level  crossings.  This
 aspect  is  now  under  finalisation  bet-
 ween  the  Railway  Administration  and
 the  sponsoring  party.

 Ar  soon  as  all  these  preliminaries
 are  accepted  and  an  agreement  exe-
 cuted,  the  Railway  will  plan  the  work
 for  execution.
 Mak  Station  at  Chinsadagudi-Hundi

 @l,  Shri  8S.  M.  Siidayya:  Will  the
 Minister  of  Railways  be  pleased  to

 (Shri

 (965-68
 (४)  if  so,  when  the  halt  is  likely  to

 re-opened;  8
 {e)  if  not,  the  reasons  therefor?
 The  Minister  of  Raliways  (Shri  C.

 M.  Peemaeha):  (a)  Yes.

 ast.  Shri  8.  M.  Siddayya:  Will  the
 Minister  of  Maliwayes  be  pleased  to.
 state:

 (a)  the  number  of  vacancies  reserv-
 ed  for  Scheduled  Castes  and  Scheduled
 Tribes  in  class  III  and  IV  on  each  of
 the  Railways  in  1966-87;  and

 (b)  the  number  out  of  them  filled
 up?

 The  Minister  of  Railways  (Shri  C.
 Mm.  Poonacha):  (a)  and  (b).  Informa-
 tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  Sebho.

 All  India  Railway  Ministerial  Staff
 Astoclalien

 493.  Shri  Sheopujan  Shastri:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  Government's  attention
 has  been  drawn  to  the  resolutions  and
 demands  framed  at  the  llth  Cenfer-.
 ence  of  the  All  India  Railways  Mini-
 sterial  Staff  Association  held  at  the
 end  of  last  year;

 (b)  whether  any  assurances  have
 beer,  given  to  the  said  union  about
 sympathetic  consideration  of  ther
 demands;  and

 (९)  if  so,  the  action  taken  so  far  to
 meet  these  demands?

 The  Minister  of  Railways  (Shri  C.
 का,  Poonacha):  (a)  Yes.

 (b>)  No  assurance  was  given  by  the
 Minister  for  Railways.

 (९)  Thig  does  not  arise  in  view  of
 reply  to  part  (b).

 लोहा  तथा  इस्पात  के  सम्यन्‍्य में
 ‘“fuater  ष  को  oon

 494  a  cee  ह...  :  क्या
 ee, कान  तथा  ng  ee  बताने
 की  छुपा  करेंगे कि  :

 (क)  क्‍या  यह  क्च  है  कि  गी  पंचे-
 बर्चीय  भोजना  के  wig  क्या  इश्मात  -  बनती

 sap,
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 फह्नू  पर  विचार  करने  के  सिये  ines  से
 गई  दिल्‍ली  में  स्टि्ारिम  ब्रुप  की  एक  बैठक
 ह्  थी  ;  घोर

 ु)  यदि  हां,  तो  उसके  क्‍या  निष्कर्ष
 निकले  में  ?

 इस्पात,  लाभ  तथा  arg  मंत्री  (ढा०
 ना  देही) :  (क)  जी,  हां।

 (@)  सरकार  को  लोहा  और  इस्पात
 के  बारे  में  चौथी  योजना  बनाने  के  काम  में
 सहायता  करने  के  लिए  गठित  किए  गा
 #्टोषरिंग  ग्रुप  की  मुख्य  सिफारिोें  निम्नलिखित
 aft  —

 (i)  sh  योजना  प्र्दाधि  पे
 साधारण  तैयार  इस्पात  के  उत्पादन

 का  लक्ष्य  yo  मिलियन  डन  का
 रखा  जावे  (i6  मिलियन  टन
 इस्पात  पिण्ड)  इसमें  निर्यात
 'को  मात्रा  शामिल  नहीं  है  t
 निर्यात  को  शामिल  करने  पर
 बह  तैयार  इस्पाल  के  रूप  में
 i3  सिलियन  न  रखा  जाये
 (लगभग  1.3  सिलियन  टन
 इब्पाल  चिष्ड )  |

 (2)  कच्चे  लोहे  के  उत्पादन  का
 सह्य  4  मिलियन  टन  रखा
 जाये  I

 (a)  भौजारी,  सिख  ौर  विशेष
 इम्पाल  के  उत्पादन  का  लक्ष्य

 ]  सिखियन  टन  बेलित  इस्पात
 का  रखा  जाये  और  उपर्यक्त
 लक्ष्यों  की  प्राप्ति  के  लिए  v

 [4)  बोकारो  इस्पात  कारखाने
 के  झलाबा  साधारण  इस्पात  के
 उत्पादन  लिए  दो  नए  कारखाने
 लगाये  जानें  जो  बर्तेतान  कार-
 खातों  के  क्षेत्रों  से  दूर  हों  r

 4s)  छः  नबी  धमनत  भट्टियां  लगाई
 जायें  जिनमें  से  दो  धंधन  भट्टियां

 नये  इस्पात  कारखाने  के  ह्बलों
 पर  हों;  ौर

 (6)  सरकारी  क्षेत्र  में  मिश्र
 और  विशेष  इस्पात का  एक  नये
 कारखाने  के  तगाने  के  बारे  में
 प्रध्यवत  किया  जाये  ।

 लोहे  और  इस्पात  के  लिए  चौथी  गोजना
 की  रूपरेखा  के  मसौदे  में  4  6  मिलियन  टन
 साप्तारण  इस्पात  पिश्ड  बिक्री  के लिए  2g
 मिलिमत  टन  कच्चे  लोह़े  तथा  0.  5  मिलियन
 टन  जारी,  मित्र  झोर  विशेष  इस्पात  की
 क्षमता  के  लक्ष्य  रखे  गये  हैं  1  इसमें  नये
 इस्पाल  कारखानों  के  प्रारम्भिक  कायों  के
 लिए  #5  करोड़  रुपये  को  व्यवस्था  की  गर्ड  है  ।
 इस्पात  को  श्रावज्यकताझों  तथा  खोतों  को
 उपल'्धि  पर  पूनविचार  करने  के  पश्चात
 लोहे  शौर  इस्पात  की  चौथी  योजना  को  प्रन्तिम
 स्प  दिया  जाएगा  !

 Over-bridge  at  Jharsugud,  Station

 495,  Shri  Dhirendranath:  Wil]  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 trafic  at  the  Jharsuguda  Railway
 Station  of  the  South-Eastern  Railway
 has  expanded,  and

 (b}  if  a0,  whether  there  is  any
 scheme  to  have  another  over-brid;
 at  the  Railway  Station?

 The  Minister  of  Kaitways  (Shri  C.
 Mf,  Poonacha):  (a)  No.  There  bas
 been  no  major  expansion  of  traflic

 (by  Does  not  arise,  A  foot  uver-
 bridge  at  the  east  and  of  the  station
 is  already  existing  and  a  road  over
 bridge  in  lieu  of  level  crossing  a‘  east
 eng  of  the  station  has  been  completed.
 Construction  of  an  ‘additional  over
 bridge  is  not  considered  necessary.
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 Policy  Statement  on  Exports
 a,  Shri  F.  Remamarti:

 Shei  A,  K.  Gopalan:
 ‘Will  the  Minister  of  Commerce  be

 Pleased  to  state:

 (a)  whether  the  Prices  Sub-Com-
 mittee  of  the  Cabinet  has  postponed
 the  release  of  the  new  policy  state-
 ment  on  exports;  and

 ob)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce
 Dinesh  Singh);  (a)  No,  Sir.

 b)  Doeg  not  arise.

 Miacklisting  wf  Firms

 Shri  Yogendra  Sharms:  Will
 the  Minister  of  Industrial  Develop-
 ment  ang  Company  Affairs  be  pleased
 to  state:

 (a)  whether  the  Central  Burcau  of
 in  their  report  for  the

 quarte;  ending  the  3ist  December,
 488  have  recommended  blacklisting
 or  suspension  of  any  firms/persons  for
 committing  breaches  of  various  19gu-
 lations  or  for  indulging  in  other
 irregular  practices;

 Ob)  if  so,  the  names  of  those  firina/
 persons;  and

 (c)  the  action  taken  against  them?

 The  Minister  of  industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Abmed):  (a)  Yes,

 (by  It  would  not  be  in  the  public
 interest  to  disclose  the  names  of  the
 firms/persons  concerned.

 (८)  Departmental  action  was  recom-
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 Dr.  Hasart's  Repect  on  Lictesiag
 Policy

 4m,  Sli  Hem  Barua:
 Shri  Surendranat,  Dwivedy:

 Will  the  Minister  of  Indesiviah

 (a)  whether  it  is  a  fact  thet  Dr.
 Hazeri  hee  suggested  in  hig  report  that
 licences  should  lapse,  if  the  licensed
 project  does  not  meke  satisfactory
 Progress  within  the  period  specified:
 and

 (४)  if  30,  how  many  licences  parti-
 cularly  of  the  Birlas,  have  lapsed  so
 far  for  the  non-fulflment  of  this
 desideratum?

 The  Minister  of  Industrial  Develop.
 meat  and  Com  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  suggestion  made  in
 Dr.  Hazari's  report  is  that  the  parties
 who  fai]  to  make  adequate  oropcess
 in  the  implementation
 should  be  penalised  by  tranaferring
 their  licences  to  any  allernative  agen-
 cy  for  completion  of  the  project  आती
 its  subsequent  management.  Another
 mented  licences  iasued  before  Decem-~

 ited  licences  issued  befor:  Decem-
 ber  Fh  1964,  where  applicants  have
 failed  to  take  effective  steps.

 (b)  Licences  issued  under  the  Act

 grant  of  a  “letter  of  intent”  in  the  first
 place  (and  not  a  licence)  was  intro-
 duced  in  February,  884  in  pursuance
 of  the  recommendations  of  the  Swam!-
 na‘han  Committee.  In  the  “letter  of
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 (a)  whether  Government  have  got
 ahy  proposal  to  revise  the  ‘Industrial
 Policy  Resolution’  to  adjust  it  to  the
 current  needs  of  industrial  production;
 end

 (b)  if  so,  the  nature  of  such  revision
 and  its  impact  on  small  scale  indus-
 tries?  -¢

 The  Minister  of  Induvirial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Deposits  of  Rock  Phosphate
 ‘Sel.  Shri  A.  EK.  Gopalan:

 Shri  F.  Ramamoorthy:
 Will  the  Minister  of  Steel,  Mines

 and  Metals  be  pleased  to  state:
 {a)  whether  large  deposits  of  rock

 Phosphate  have  been  located  in  the
 Mussorrie  area  of  the  Himalayan  foot-
 hills  and  in  the  Jaisalmer  district  of
 Rajasthan;

 (b)  if  so,  the  estimated  quantum  of

 (c)  the  time  by  which  the  produr-
 tion  of  rock  phosphate  is  likely  to
 start;  and

 (d)  whether  Government  propose  to
 give  priority  to  the  production  of  rock
 phosphate  in  view  of  foreign  exchange
 situation?

 The  Minister  of  Steel,  Mines  sand
 Metals  (Dr.  Chenma  Reddy):  (a)  Yes
 Sir.

 ry)  बा  mililon  tonnes  in  Birmania
 arsa  of  @ietrict,  Rajasman
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 and  0.8  million  tonnes  in  Mussoorie
 area,  Uttar  Pradesh.

 (c)  Production  of  rock  phosphate
 can  be  taken  up  only  on  completion
 of  detailed  investigation  which  is  in
 progress.  The  Fertilizer  Corporation
 of  India  hag  proposed  to  take  up  min-
 ing  of  outeropa  in  the  Jaisalmer  area
 for  which  they  have  applied  to  the
 State  Government  for  Mining  Lease.
 This  has  not  been  granted  so  far.

 (d)  Government  has  accorded  pri-
 ority  to  the  production  of  rock  phos-
 phate  within  the  country.

 Air-Conditioned  Traing
 ‘Sen,  Shri  Onkar  Singh:  Will  the

 Minister  of  Kailwayg  be  pleasej  to
 state  the  number  of  air-conditioned
 trains  introduced  so  far,  the  amount
 spent  on  them  and  the  amount  of
 foreign  exchange  expended  on  them?

 The  Minister  of  Baiiways  (Shri  C.
 M.  Poonacha):  Tri-weekly  Air-condi-
 tioneg  Express  trains  each  on  Bombay-
 New  Delhi,  New  Delhi-Amritsar  and
 New  Delhi-Howrah  routes,  a  bi-week-
 ly  Airconditioned  service  on  New
 Delhi—Madras  route  and  a  weekly
 Air-conditioned  service  each  on  Bom-
 bay-Madras,  Madras-Howran  and
 Howrah-Bombay  (via  Nagpur)  routes
 have  so  far  been  introduced  on  the
 Indian  Railways.

 The  smount  spent  on  the  construc-
 tion  of  the  above  &  Air-conditioned
 Express  trains  including  spare  stock
 comes  to  Rs.  3.54  crores  approximately,
 which  includes  foreign  exchange  ele-
 ment  of  Rs.  02.5  lakhs  approximately.

 Over-crowding  in  Passenger  Train:

 503,  Shri  Onkear  Simgh:  Will  the
 Minister  of  Eailways  be  pleased  10
 state;

 (a)  the  steps  being  taken  to  reduce
 over-crowding  in  [II  Class  compart-
 ments  of  passenger  trains;  and

 (b)  the  number  of  passengers  Wee
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 the  amount  received  as  fare  in  respect  relieve  over-crowding.  Loads  of  exis-
 ting of  each  class?

 The  Minister  ‘of  Railways  (Shri  0.
 मी,  Peonacha):  (a)  Within  the  avail-
 able  resources  by  way  of  coaching
 stock,  line  capacity,  locomotives  ctc.,
 and  having  due  regard  to  the  move-
 ment  of  essential  goods  traffic,  steps
 have  been  taken  and  continue  to  be
 taken  to  introduce  additional  trains,
 including  Janata  Traing  exclusively
 for  third  class  passengers,  and  to  ex-
 tend  the  runs  of  existing  services,  to

 passenger  carrying  trains  are  also
 augmented  by  additional  coaches,  in-
 cluding  third  class  coaches,  to  the  ex-
 tent  operationally  feasible  and  justl-
 fied  in  the  context  of  overall  needs  of
 traffic.  Besides,  to  cater  to  seasonal
 spurts  jp  traffic  during  summer  months
 Melas/Fairs  etc.  special  trains  are  run
 to  the  extent  feasible  and  justified.

 (b)  The  latest  year  for  which  com-
 plete  information  is  available  in  1985-
 66  ang  the  data  is  as  under:

 Nu.  of  Passengers  Earnings  from  Pawen
 c  ry  eet  ,  ५  ४  gin

 Rs.

 Air-Ganditemed  2.25  199.05
 First  Clas.  69,382,  t6,86,.56
 Second  Class  Muil  4,025  S97.20
 Secund  Class  Ordinary  Tad  200.44
 Air-Coadiamned  Char  Car  65,  $5.50
 Third  Clas,  Mail  1,25,760,  794  os
 ‘Third  clas,  Ordinary  I,  $90,003  AOL 9
 All  classes  2.097  404  ZIT IT

 De-Coatrol  of  Steel
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 Shri  Shri  Gopal  Gaboo:
 Shri  Indrajit  Gupta:
 Shri  Mohsin:
 Shri  KR.  Barua:
 Shri  Bhogendra  Jha:
 Shri  Yajnik:
 Shri  0.  N.  Putodia:
 Shri  C.  C.  Desai:
 Shri  Y.  A.  Prasad:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Mteel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 control  en  all  varieties  of  alee)  inclu-
 ding  pig  fron  and  other  Hems  of  eteel
 will  be  lifted  soon  and  if  so,  the
 reasons  therefor,

 (b)  whether  it  it  alao  a  fact  that
 the  steei  and  other  raw  material  con-
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 nected  therewith  would  be  available
 to  export  industries  at  international
 Prices;  and

 (c)  if  ‘fo,  the  dealla  thereof?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  steel,  Mines  and  Metals  (Shri
 P.  C.  gethi);  (a)  Contor!  over  all  var-
 jeties  of  iron  and  steel  bag  already
 been  lifted  with  effect  from  the  ist
 May,  ‘1967.  Government  had  adopted
 the  policy  of  progressive  decontrol
 since  1984,  ang  control  was  gradually
 lifted  over  various  categories  of  iron
 and  steel  as  the  supply  improved,

 Government  felt  that  a  stage  hes  now
 come  when  it  would  be  possible  to  lift
 control  over  all  varieties  of  steel  and
 transfer  the  responsibility  of  distribu-
 lion  and  pricing  of  all  categories  of
 iron  and  steel  produced  ‘by  the  main
 producers  to  the  Joint  Plant  Commit
 tee.  In  a  situation  .o¢  decontrol,  Gov-
 ernment  felt  that  the  demand  will  be
 rationalised  and  There  will  be  better
 utilisation  of  the  material.  The  Joint
 Piant  Committee  is  also  taking  steps  ta
 ensure  that  the  supply  of  items,  which
 were  in  short  supply.  is  improved.

 (b)  Yes,  Sir.
 (c}  A  copy  of  the  scheme  of  supply-

 ing  steel  at  international  prices  to  the
 <cngineering  export  industries.  as  an-
 nounced  by  the  Joint  Plant  Committec,
 jis  placed  on  the  Table  of  the  House.
 [Placed  im  Library,  See  No,  LT-407/
 67).

 Lecometive  Workshop,  Perambur

 B85,  Shri  5.  EB.  Damani:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  two
 vertical  type  centrifugal  casting  ma-
 chines  were  imported  for  the  fron
 Founday  of  the  Locomotive  Work-
 shop,  Perambur  in  ‘1954;

 (by  whether  it  is  also  a  fact  that
 the  same  could  not  be  put  to  pro-
 ductive  vise;  and

 (e)  tf.  so,  the  reasons  therefor?
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 The  Minister  of  Railways  (Shri  C.

 M.  Poonscha):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  But  after  certain  modi-
 fications  it  has  been  possible  to  put one  in  use  and  modification  of  the
 other  is  in  hand.

 {c)  The  difficulties  experienced were  in  respect  of  extraction  of  cast-
 ings,  chilling  effect  on  castings  and
 motor  burning  out,
 Ex-gratia  Pension  to  Retired  Rallway

 Employees
 506.  Shri  Ram  Charan:  Will  the  Mini-

 ster  of  Railways  be  pleased  to  stale:
 (a)  the  number  of  Railway  emplo-

 yees  retired  before  April,  957  who
 have  been  allowed  ex-gratia  pension with  effect  from  January,  I967;

 (b)  the  ber  of  such  empleo:
 who  have  been  paid  pension:  and

 fe)  if  all  of  them  have  not  been
 Paid  the  pension,  the  reasons  there-
 for  and  the  action  taken  ६0  accelerate
 regular  payments?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  to  (c).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  Sabha.

 Mass  Casual  Leave  by  NCDC
 Employees

 ‘S67.  Shri  P.  K.  Ghosh:
 Shri  Manibhai  J.  Patel:

 Will  the  Mimster  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 fa)  whether  the  employees  of  the
 National  Coal  Development  Corpora-
 lion  Lid..  Ranchi  went  on  mass  casual
 leave  on  the  7th  April.  1967  after-
 noon  and  on  the  ‘Mth  April,  1967;  and

 (b)  if  so,  the  grievances  of  the
 employees  and  tne  action  taken  by
 Government  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metais  (Shri
 F.  C,  Sethi):  (a)  Yes,  Sir.  Only  the
 Headquarter  employees  of  the  Nation--  -
 al  Coal  Development  Corporation:
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 went  on  mass  casual  leave  on  the  l7th
 and  8th  of  April,  1967.

 (b)  The  Employees  Association  at
 Ranchi  has  submitted  a  charter  of  5l
 demands  relating  to  direct  recruit-
 ment,  promotion,  Joint  Consultative
 Machinery,  pay  and  dearness  allow-
 ance,  family  pension,  gratuity,  bonus,
 confirmation  etc.

 No  action  by  Government  is  called
 for  at  this  stage  as  these  matters  are
 within  the  pyrview  of  the  autonomous
 corporations  like  the  N.C.D.C.  who  are
 negotiating  in  the  matter  with  the
 employees  union  at  Ranchi  with  the
 help  of  the  established  Central  Labour
 machinery.

 Agreement  with  N.C.D.C.  Employees’
 Association

 508.  Shri  P.  K.  Ghosh:
 Will  the  Minister  of  Steel,

 and  Metals  be  pleased  to  state:

 (a)  whether  the  management  of  the
 National  Coal  Development  Corpora-
 tion  Ltd.,  Ranchi  entered  into  tripar-
 tite  agreement  with  the  National  Coal
 Organisation  Employees’  Association
 on  the  2lst  September,  1965;  and

 Mines

 (0)  if  so,  whether  all  the  provisions
 of  the  agreement  have  been  imple-
 mented?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  Yes,  Sir.

 (b)  All  the  provisions  of  the  agree-
 ment  have  been  implemented  except
 the  following  three  items:—

 (i)  Joint  seniority  roll  of  struc-
 tural  and  civil  draughtsmen.

 (ii)  Joint  Consultative  Machinery.

 (ii)  Strength  of  U.D.C’s  and
 L.D.C.’s  on  the  basis  of  work-
 load.

 Clash  at  Barauni  Station

 509.  Shri  K.  M.  Abraham:
 Shri  Umanath:
 Shrimati  Suseela  Gopalan:
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 Shri  P.  P.  Esthose:
 Shri  Viswanatha  Menon:
 Shri  Hukam  Chand  Kachwai:
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  was  a  clash  be-
 tween  the  army  jawans  and  railway
 policemen  at  Barauni  Railway  Station
 on  the  8th  April,  1967;

 (b)  if  so,  the  cause  of  the  clash  and
 the  total  number  of  persons  injured;
 and

 (c)  whether  any  enquiry  was  con-
 ducted  on  the  spot  and  if  so,  the  find-
 ings  thereof?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes.

 (0)  The  clash  took  place  due  to  ex-
 change  of  hot  words  between  R.T.O.
 staff  of  army  and  Government  Rail-
 way  Police.  in  which  4  Government
 Railway  Police  Constables  and  ]  R.T.O.
 officer  sustained  injuriés.

 (c)  Yes.  The  Superintendent  Rail—
 way  Police,  Muzzafarpur  immediately
 arrived  at  the  spot  and  supervised  the
 investigation.  The  case  is  still  under
 police  investigation.

 Indo-Greek  Trade

 510.  Shri  M.  Rampure:
 Shri  Ebraham  Sulaiman  Sait:
 Shri  Ramachandra  Veerappa::
 Shri  N.  K.  Sanghi:
 Shri  Y.  A.  Prasad:

 Will  the  Minister  of  Commerce  be:
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  am
 Indo-Greek  Trade  Agreement  has  been
 Signed  recently;  and

 (b)  if  so,  the  main  features  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  A  Trade  Agree-
 ment  between  India  and  Greece,  which
 was  first  signed  in  New  Delhi,  on  the:
 4th  February,  1958,  has  since’  then:
 beer!  extended  from  year  to  year.
 Letters  were  exchanged  in  New  Delhi:
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 on  the  ह. ह  April,  967  extending  the
 validity  of  the  Trade  Agreement  uptc
 the  3let  December,  1967,

 (by  The  main  features  of  the  Agree-
 ment  are  ag  follows:

 (i)  The  Agreement  provides  that
 the  Contracting  Parties  would

 foreign  hange  regulations,
 necessary  facilities  for  the
 import  and  export  of  commo-
 dities  mentioned  in  the  two
 lists  attached  to  the  Agree-
 ment,  It  is  clarified  that  the
 lists  are  only  indicative  and
 not  exhaustive.  The  two  coun-
 tries  shall  endeavour  to  deve-
 lop  trade  in  those  goods  also
 which  are  not  mentioned  in
 the  lists,

 (ii)  ‘There  is  8  provision  for  per-
 iodical  consultation  between
 the  two  Contracting  Parties,
 whenever  necessary,  in  order
 to  facilitate  the  implementa-
 tion  of  the  Agreement.

 (iii)  The  Agreement  provides  for
 most  favoured  nation  treat-
 ment  to  the  ships  of  both  the
 countries  while  entering,  stay-
 ing  in  or  leaving  the  ports  and
 waters  of  either  country.

 Viel  of  UAE.  Steel  Team
 Sl],  Sart  मा.  Kampure:

 ta)  whether  a  U.AR.  Steel  team
 visited  India  in  April,  1967;

 (७)  Ht  80,  the  purpose  of  its  visit  to
 thls  countey;  and

 Written  Answers  r044

 The  Minister  of  Steel,
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes, Sir.  A  seven  member  UAR  Steel
 Delegation  headeqg  by  Mr.
 Abmed  Amin,  Member  of  Parliament,
 visite  India  betweéf  l9th  April,  2967
 and  2nd  May,  1987  at  the  invilation
 of  the  Government  of  India.

 (b)  The  visit  was  designed  to  enable
 the  members  of  the  Delegation  to  ac-
 quaint  themselves  with  the  progress
 made  by  India  in  steel  production  and
 technology  which  is  a  field  offering
 fruitful  possibilities:  of  mutual  coope-
 ration  and  assistance  between  India
 and  UA.R.

 (c)  The  visit  has  opened  up  possi-
 bilities  of  on  between  India
 and  the  UAR  in  the  field  of  metaliur-
 gical  ang  engineering  industries,  In
 particular,  Government  of  India  have-
 Promised  all  assistance  for  the  deve-
 lopment  of  the  steel]  industry  in  UAR
 specially  in  regard  to  the  traming
 of  technical  personnel  and  the  con-
 struction  of  projects.

 Will  the  Minister  of  Industrial  Deve-
 lepment  and  Company  Affairs  be
 pleaved  to  state:

 (a)  whether  the  Committee  on
 foreign  collaboration  appointed  by
 Government  has  submitted  its  report;

 tb)  if  so,  the  main  recommenda-.
 tions  thereof;  and

 (९)  the  recommendations  which  sre
 likely  to  be  implemented  soon?

 The  Minister  of  Industriel  §=Deve-
 lopment  and  ह.  atten
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 F.  A.  Abmed):  (a)  Yes,  Gir.  The  Com-
 mittee  submitted  its  report  to  tha  Gov-
 ernment  on  the  l0th  May,  1987.

 (by  and  (c).  The  Report  is  at  pre-
 gent  under  consideration  of  the  Gov-

 क्या  ह... ड  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  सार्च,  1967  से  ग्रव  तक  दंश  में
 महीनेबार  कितनी  रेल  दुर्घटनायें  हुई  जौर
 जनक  क्या  कारण  ्य

 खि)  उन  दुषघंटताप्ो  में  जान  बोर  माल
 की  किसनी  क्षति  हुई  :  ह

 पम)  सरकार  ने  इसके  लिये  कितनी
 राशि  प्रतिकर  के  रूप  मे  दी  ?

 रेले  मंत्री  (जी  te  भ०  बुनाया)  :

 (क)  मार्च,  r967  अर  अपैस,  i967  के
 अहीनों  में  भारतीय  रेखों  में  गाड़ियों  की
 टक्कर,  उनके  पटरी  से  उतरने,  शमपारों  पर

 गाड़ियों  के  बिक  बातबात  से  टकरा  जाने
 और  गाड़ियों  में  आग  करने  की  कोरटियों  में

 कमल:  83  और  or  रेल  वुर्घटनावें हुई  ।
 इन  दुर्घटनाधों  के  कारण  तीचे  दिये  बय
 हैं  :--

 कारण  wer
 रेस  कर्मचारियों  को गलती  से...  7
 रेल  कर्मचारियों  के  अलावा  झब्य

 लोगों  की  गलती  से  वि  6
 बांतिक  उपस्कर  की  खराबी से.  14
 शोहफोड़  श्लौर  पटरी  से  छेड़-छादह  के

 कारण  3
 संबोगवश  ,  l6

 जोड़  I26

 ऐसी  दु्घटनाथें  जिनके  कारणों  के
 बारे  में  प्रस्तिस  निर्णय  नहीं  हो
 सका  है  48

 कुल जोड़  74

 (खा)  इन  दुर्घटनाशों  में  9  व्यक्ति
 मरें।  इस  9  व्यक्तितयों  में  से  3  व्यक्ति  चौकी-
 दार  रहित  समपार  पर  दू्धटना  में  भौर
 एक  व्यक्ति  तोड़फोड़  की  दुर्घटनाओं  में/
 किसी  थी  दुर्घटना  के  लिए  कोई  रेल  कर्मचारी
 जिम्मेदार  नहों  था  1

 रेख  सम्पत्ति  को  झनुमानत:  लगभग
 4,39,i25  Be  की  क्षति  हुई  ।

 (ग)  भी  तक  क्षतिपूि  के  किसी
 दाबे  का  भूगतात  नसहों  हुभा  है  a

 Tenders  fer  Fabrication  of  Steel
 straciures

 Sl.  Shri  A.  B.  Vajpayee:
 Shri  Shri  थ...  Babee:
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 jan  Locomotive  Works  In  July,  062
 for  fabrication  of  32590  tons  of  steel
 structure;

 (b)  whether  the  contract  was  assign.
 ed  to  a  firm  whose  quotation  was
 highest  of  all  the  seven  tenderers  who
 had  applied  for  it;

 (c)  whether  the  quantum  of  work
 ‘wes  subsequently  revised  piecemeal
 to  the  benefit  of  the  firm;

 (ay  if  so,  the  reasons  therefor;

 (e)  whether  the  entire  deal  for  al-
 lotment  of  the  contract  to  the  firm  has
 been  investigated  and  =  responsibility
 tirec’  and

 if)  if  not,  the  reasons  therefor?

 The  Minister  of  Kailways  (Shri  C.
 ML  Poemacha):  (a)  Yes,  in  connection
 with  the  Steel  Foundry  Project.

 db)  Initially  out  of  wa  tenderers,
 three  did  not  quote  with  “coniractor’s”
 steel:  of  the  rest  the  eighth  lowest
 was  accepteg  for  reasong  recorded  by
 the  Tender  Committee.

 (c)  and  (d).  A  major  revision  in  the
 quantum  of  work  had  to  be  made  in
 the  fight  of  additional  requirements
 worked  Gut  mrbsequently  in  consulta-
 tien  with  technical  collaborat  for
 the  Steel  Foundry.  This  revision  was
 solely  in  the  interest  of  the  Project.

 Export  of  Lac
 5I5.  sari  K.  PF.  Singh  Deo:

 Will  the  Minister  of  Commerce  be
 please,  to  state:

 (a)  whether  it  is  a  fact  that  export of  Lay  has  declined  heavily  necessiat-
 ing  the  closure  of  certain  factories;

 (b)  i¢  so,  the  reasons  therefor;  and
 (९)  the  number  of  workers  affected?
 The  Minister  of  Commerce  (Shri

 Dines  Singh):  (a)  No,  Sir.  After  a

 98
 of  decline  during  1964-65  and

 exports  are  now  showing  an
 “Ward  trend.

 ob)  and  (९),  Do  not  arise.

 मजरौला  झौर  wateit  seer  (उत्तर  रेलब)
 के  बोल  ेसथ  लाइस

 ि
 516.  भी  शोख  प्रकाश  त्यागी  :  क्‍या

 रेल  भंजी  हू  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  को  उत्तरी  सीमा
 पर  औन  के  बढ़ते  हुए  तरे  को  ध्यान  में
 रखते  हुए  गजरीना  घोर  ब्बंदीसी  जंक्शनों  के
 बोच  शक  भीछ्ती  रेलबे  लाइन  बिछाने  का
 भस्ताथ  है  जिमसे  कि  मधी  परिस्थितियों  में
 बिना  रोक-टोक  के  दिल्‍ली  बरेली  रेलवे  सेक्शन
 पर  रैलगाड़ियां  चलती  रहें  ;  घोर

 (छल)  क्या  इलब  प्रशासन  ने  इस  रेल
 लाइने  को  बिछाने  की  दृष्टि  से  कोई  सर्वेक्षण
 किया  है  झौश्प्यदि  हां,  तो  उस  का  क्‍या
 परिणाम  निकला  है  ?

 कब  भी  (लो  Bo  qe  gre)  :
 (क)  शजरीला  और  चन्दौसी  के  बीच  सीधी
 रेलके  लाइन  बिछाने  के  बारे  में  रक्षा  मंतालय
 से  घी  तक  इस  तरह  का  कोई  सुझाव  नहीं
 मिली  है  ।  इसके  अलावा,  गजरौसा  से

 अस्दौस्ी  तक  पहले  ही  देखने  लाइन  मौजूद
 है  भोर  परिणालन  की  बुच्टि  से  बहा  ऐफे
 झोर  लाइन  चिछाने  का  fre  नहो ंहै  +
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 (खा)  जी  नहीं  t  दे  लिबिजन  तेटों  का

 Sis.  शी  लोहन  wet  ;  क्या  श्रौध्ो-
 देलबें  बोर्ड  के  कार्यालय  में  संगुक्त  सिदेक्षकों के  शिक

 बों की
 विकास  सा  सलधात-कार्य  मंत्री

 $17.  बो  मोहन  ered:  क्‍या  लबे
 म्मंत्रो  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  बोई
 के  अधीन  संयुक्त  निरदेशकों  के  #  पदों  को

 समाप्त  कर  दिया  गया  है  ;

 (खा)  क्‍या  ह  भी  सर  हैं  कि  उसी
 समय  'पझमिस्टेंट  डाइरेक्टर  टिकट  चेकिंग

 का  एक  नया  पद  बना  दिया  गया  है  :
 और

 (ग)  यदि  हां, तो  ऐसा  करने से  कितनी

 'बचत  हुई  है  ?

 रेल  मंत्रों  (tt  Bo  wo  पुताता)  :
 (क)  रेलों  में  विभिन्न  स्तरों  पर  प्रशासन
 को  गतिशोल  बनाने  झौर  प्रशासन  व्यय  में
 किफ़रायत  बरतने  के  उद्देश्य  से  विभिन्न
 पदों  के  कार्य  भार  न्ौर  श्रोचित्य  को  जांच  को
 गयी  है  1  इस  सिलसिले  में  रेलवे  बोई  के
 कार्यालय  में  संयुक्त  निदेशकों  के  6  पद  समाप्त
 कर  दिये  गये  हैं,  लेकिन  इन  पदों  पर  काम
 करने  बाले  अधिकारियों  को  उसी  प्रेंड  में
 उफ्युक्त  पदों  पर  लगा  दिया  गया  है

 (शव)  प्रावकलन  ममिति  को  सिफारिश
 के  झनुसार  रेलों  के  विभिन्न  खण्डों  पर  बिना
 दिकट  यात्रा  का  पत्दाजा  लगाने  के  सिए
 अवस्त,  2966  से  सहायक  निदेशक  (टिकट
 अधि)  का  एक  कनिष्ठ  पद  बनाया  गया  है  t
 विना  टिकट  मात्रा  को  कमर  करने  के  लिए
 उधाम  निकालने  के  उद्देश्य  से समम-सभय  पर
 इस  तरह  की  समीक्षा की  जाती  है  a

 (7)  इसके  qed  ara  de  s-
 लाख  को  ह... 2  होते  को  लमुगान  है  +

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दो  पार्टियों
 को  ,  OW  कानपुर  में,  शौर  दूसरी  अम्बई  भें,
 टेलिविजन  सेट  बनाने  की  असूसति  दी
 ई  है;

 (ख)  यदि  हां,  तो  उपरोक्त  दोनों
 संस्थानों  समेत  कितने  संस्थान  इस  समय
 टेलिविजन  मैंट  बना  रहे  हैं;

 (ग)  डेलिविजन  सेट  बनाने  का  सम्य
 वापिक  क्या  हैं;  और

 (घ)  निमित  टेलिविजन  की  लागत
 कितनी  है?

 ओझद्योगिक  विकास  तथा  समबाव  कार्य-
 बची  (भी. फकलबहीन  जाली  अहम)  :
 (क)  से  (घर).  मैससे  qo  के०  रेवन
 कानपुर  तथा  टेलिराडइ  बस्बई  द्वारा  प्रस्युत
 टेलिविजन  सेटों  के  निर्माण  को  योजनाप्रों
 को  स्वीकृति  प्रदान  कर  दी  गई  है  झोर
 प्रत्येक  को  10,000  प्रतिवर्ष  की  क्षमता
 के  ग्राशय-पत्र  जारी  कर  दिये  गये  है।  झन्य
 lgue0  सेटों को  जाविक  क्षमता  वचा

 उद्योग  हेत्रं  के  लिये  सुरक्षित  रखो  गई  है  t

 इन  दोनों  मे ंसे  किसी भी  एकक  नें
 भी  उत्पादन  प्रारम्भ  नहीं  किया  है  किन्तु
 सेन्द्रन  इलेक्ट्रानिक्स  इन्स्टीट्यूट,  पिलानी
 जो  उपमुक्त  फर्मों  को  तकतीकी  जानकारी
 प्रदान कर रहा हैं. कर  रहा  है,  ने  .  000  सेटों  का  उत्पादन
 परीक्षण  के  झाघार पर  भाररभ कर  दिया  है  a
 पिशानी  इलटीटयट  sre  fates  इस  हेड़ी
 को  मून्ये  “350  ह.  लेकर  15007 7
 के  भीच  होगा  जो  पढें  क ेशाकार पर  मिचेर



 rosr  Written  Answers  JYAISTHA  5,  7880  (SAKA)  Written  Answers  05?

 डिगा  were  id  ted  फोटकों  पर
 कलैबार

 Sig.  शनी  मोहन  ewer:
 att  लेकशिसान  :

 क्या  1... उ  मंत्री  यह  बताने  की  कृप!
 करेंगे  कि:

 (क)  क्या  यह  सच  हैं  कि  इंडियन
 टेलिफोन  इन्हस्ट्रोज  लिमिटेड  बंगलौर  ने
 शना  चौकोदार  वाले  तथा  असुरक्षित  रेलजे
 फाटकों  के  लिये  “फ्लैशर'  का  कोई  तरीका
 निकाला  है;

 (ख)  यदि  हा,  तो  उसका  ब्यौरा
 कया  है  और  उस  पर  कितना  बर्म  झायेगा;
 आर

 (ग)  इससे  किस  प्रकार  सुरक्षा
 सुनिश्चित  हो  सकेगी  ?

 1. उ  त्री  (क्री  Bo  मु०  बुनाचा)  :
 (क)  जी  हां  ।  मेसर्स  इंडियन  टेलीफोन

 इंडस्ट्रीज  वेंगलूर  ने  ऐस  “पबंशरों”  का
 श्रभिकल्प  तैयार  किया  हैं,  जो  मूलतः
 उन  सड़कों  या  रेलबे  समपारों  पर  बालाग्रात
 के  लिये  रोशनों  की  व्यवस्था  के  उद्देश्य  से
 खगाने  के  लिये  “बनाये  जायेंगे.  जहां  220
 बोल्ट  की  ए०  सी०  जिजली-शक्ति  सुलभ
 है

 (ख)  ये  “फ्लैशर'  220  बोल्ट,
 50  साइकिल  ह  सी०  विजलोी  वाले  सम-
 कालिक  मोटर  से  परिचालसित  होते  हैं।
 इस  उपस्कर  में  दो  एक-संकेती  सिगतल
 होते  हैं,  जो  एक  खम्भे  पर  लगे  हुए
 कंड्रोलर  द्वारा  चालित  होते  हैं।  केबलों
 और  संस्थापन  प्रभार  को  छोड़कर
 ब्त्वेक  सेट की  प्रनुमानित  लागत  2,000
 रुपय ेहै  |  प्रत्येक  रेलने  फाटक  पर  रोशनो
 कने  को  व्यवस्था,  जो  गाड़ी  पहुंचने के
 साश-साथ  भाग.  होगी, की  सम्पूर्ण  लागत
 कगभग  10,600  पने  झागेगी।  इसके

 धलावा  मरम्मत  और  शभ्रनुशक्षण  पर  लगभग
 i,000  से  2,000  रुपये  वाधिक  आवर्तक

 खर्च  भायेगा ।

 (ग)  दन फ्लैशरों  का  उपयोग  ऐसे
 समपारों  पर,  सइ़क-उपयोगकर्ताओं  को
 बेनावनी  देने  के  लिये  कया  जा  सकेगा,
 जहां  200  बोल्ट  ए०  मी०  विजली,  समपार
 के  दोनों  ओर  के  पहुंच  मार्त  पर  लगे  हुए
 सिगनलों  से  रोशनी  फकने  के  लिये  सुलभ
 ही  t  इस  व्यवस्था  से  संरक्षा  किस  सीसा
 तक  सुनिश्चित  हो  सकेगी,  यह  इस  बाते  पर
 निर्भर  है  कि  चौकीदार  रहित  रेलबे  फॉटकों
 पर  सडक  उपयोगकर्ता  इन  फ्लैश  बत्तियों
 पर  कितना  ध्यान  देते  हैं।

 Manufacture  of  Spun  Pipes

 524.  Shri  Jyotirmey  Basu:
 Shri  B.  K.  Modak:
 Shri  Mohammad  Ismail:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  Indian  Iron  &  Steel
 Co.  Lid,  hes  a  collaboration  agree-
 ment  for  the  manufacture  of  spun
 pipes;  and

 (b)  if  so,  whether  there  is  any
 clause  in  the  collaboration  agreement
 which  restricts  export  of  such  spun
 Pipes?

 The  Minister  of  Industrigy  Dtve-
 topment  and  Company  Affairs  (Shri
 ©.  A.  Aled):  (a)  and  (b).  The  Indian
 Tron  &  Steel  Co.,  Ltd.  entered  into  an
 agreement  with  M/s.  Stanton  &  Stave-
 ley  Co.  Ltd.  U.K.  with  effect  from
 1-6-1955.  for  effecting  expansion  of
 their  cast  Iron  spun  pipe  plant  at
 Kulti,  (West  Bengal).  One  of  the
 terms  of  that  agreement  stipulates
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 Government  have  since  approved  of  Coal,  Diesel  Off  and  isctricéty  com-
 another  agreement  between  the  Indian
 [ron  &  Stee]  Co.  and  Mis  Stanton  and
 Staveley  Co.,  Lid.,  U.K.  on  3rd
 November,  962,  for  a  joint  venture  for
 the  establishment  of  a  cast  iron  spun
 pipe  plant  at  Ujjain.  Under  this
 agreement  the  Indian  company  is  free
 to  export  their  products.  But
 indian  Company  has  under  the  same
 agreement  recognised  M/s.  Stanton  and
 Staveley  Co.  Lid.  U.K.  as  the  Prin-
 cipal  buyer  of  the  products  for  the
 purpose  of  export.  This  agreement.
 inter  alia,  also  provides  for  the  export
 of  pipes  manufactured  at  Kulti  by
 Mla  Indian  Iron  &  Steel  Co.,  Ltd.,
 after  the  new  unit  at  Ujjain  goes  into
 production.

 Railway  stations  on  South  Section  of
 Sealdah  Division

 Will  the  Minister  of  Hallways  be
 pleased  to  state:

 (a)  the  number  of  Railway  Stations
 on  the  South  Section  of  Seajdah  Divi-
 sion  of  the  Eastern  Railway;

 (bh)  the  details  of  annual  revenue
 collection  Station-wise  for  the  finan-
 cial  years,  1955-56  to  1965-66;

 ey  the  amount  spent  for  passengers
 amenities  (Station-wise)  during  afore-
 said  period;

 (a)  covered  space  allotted  to  each
 atation  exclusively  for  ITI  Class  Wait-
 ing  Rooma/Halls;

 (e)  the  number  of  lavatories  allot-
 fed  to  each  station;  and

 wamed  by  Railways

 az.  Rbri  ाल,  Basu:
 Shri  Mohanmead  Tsenail:
 Shri  wp.  K.  Medak:

 Will  the  Minister  of  Rallways  be
 Pleased  to.  state:

 (a)  the  total  annual  quantity  of
 coal  consumed  by  the  Railways  during
 the  years  from  1986  to  1967;

 (b)  the  tota!  quantity  of  diesel  oil
 consumed  and  the  quantity  imported
 during  the  said  period;

 {c)  the  total  wattage  of  electricity
 consumed  during  the  said  period;

 (a)  the  number  of  diesel  locomo-
 tives  purchased  during  1962,  to  966
 from  abroad;

 (e)  the  total  value  of  component
 parts  imported  for  assembling  im
 Diesel  Locomotive  Workshop,  Vara-
 nasi;

 ap  the  names  of  countries  from
 where  they  were  imported;  and

 (g)  the  specific  financial  and  traction
 advantages  of  diese!  traction?

 ‘The  Minister  of  Railways  (Shri
 C.  M.  Poenacha):  (a)  to  (f).  A  mate-
 ment  showing  the  requisite  informm-
 tion  *  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-407/87}.

 (g)  A  note  is  piaced  on  the  Table  of
 the  House,  [Placed  in  Library.  See
 No.  LT-408/67].

 Jeupert  of  Jule  from  ‘Thaltand
 ..

 च्प।  the  Minister  of  Cemmerce  be
 plassed  to  state:

 (a)  the  total  quantity  of  jote  fm
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 ported  from  Thailand  during  the  period
 from  7984  to  ‘067;

 (b)  whether  Government  are  aware
 of  any  over-invoicing  in  such  imports;
 and

 (c)  if  so,  the  number  of  cases  de-
 tected  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qure-
 hl):  (a)  Figures  of  imports  of  Mesta
 from  Thaiiang  (no  jute  is  produced  in
 Thailand)  are  given  below:
 1964-65.  0.24  lakh  bales
 1965-66  9.4  lakh  bales
 1966-67  (April-Jan,)  0.60  lakh  bales

 (b)  and  (o.  There  were  same  re-
 ports  that  Thaj  exporters  had  exported
 lower  rade  Mesta  und  misdeclared
 the  quality  in  the  shipping  docu-
 ments;  It  is  understood  that  these  re-
 ports  are  being  enquired  into  by  the
 ‘Directorate  of  Enforcement.

 Exports  of  Textiles  to  Australia
 3.  Shrj  Umanath:

 Shri  K.  Romani:

 Will  the  Minister  of  Commerce  be
 ‘pleased  to  state:

 (a)  whether  the  Indian  Institute  of
 ‘Foreign  Trade  has  in  its  comprehen-
 she  market  survey  on  Cotton  Textiles
 in  Australia  pointed  out  that  Indian
 ‘Export  have  fone  down  considerably
 during  the  last  0  years;

 (b)  if  s0,  the  extent  of  this  decline
 aeeording  to  the  official  estimate;

 (c)  whether  the  survey  has  pointed
 out  that  India  has  never  been  able
 4o  supply  fabrics  of  right  qualities  re-
 quired  by  the  Australian  market  and
 recommended  “strict  inspection  of
 quality  of  consignments  in  relation  to
 specifications  detailed  in  the  export
 izwvoice;”  and

 (d)  the  steps  taken  by  Government
 ‘hereon?

 The  Deputy  Minister  in  the  Minis-
 fry  af  Commerce  (Shri  Shal  Qure-
 अर):  (a)  Yes,  Sir..  According  to  the
 mas  (Aj)  LS—4.

 Written  Answers  7056
 Market  Survey  Report  of  the  Insti-
 tute  India’s  exports  of  quality-fabrice
 to  Australia  began  to  decline  in  79७7
 because  of  the  removal  of  restrictions
 by  Australia  on  imports  from  Japan.
 The  decline  in  exports  from  India
 became  steep  from  i960  onwards
 when  countries  like  China,  Taiwan,
 South  Korea  and  Hong  Kong  started
 entering  the  Australian  market  in  a
 big  way.

 (b)  Exports  of  cotton  piecegoods
 from  India  to  Australia  in  3957  were
 460  lakh  metres.  Exports  thereafter
 till  960  continued  to  be  of  the  same
 order.  From  1961  onwards,  exports
 registered  a  decline  reaching  a  figure
 of  40  lakh  metres  in  1966.

 (co)  Yes,  Sir,
 (d)  A  Complaints  Committee  has

 already  been  set  up  by  the  Cotton
 Textiles  Export  Promotion  Council,
 Hombay  to  investigate  complaints
 about  supply  of  inferior  quality  of
 textiles.  The  Textiles  Committee  has
 also  introduced  a  compulsory  inspec-
 tion  scheme  with  effect  from  the
 Ist  December,  1966,  iin  respect  of
 weaving  defects  and  dimensional  par-
 ficulars,  Buyers  wanting  inspection  in
 respect  of  specfications  can  also  sti-
 pulate  this  condition  in  the  contract
 with  exporters  in  India  and  ensure
 that  inspection  is  carried  out  in  that
 respect.
 Coversion  of  Joint  Plant  Committes

 into  Statutory  Body

 525.  Shri  Yashpal  Singh:
 Shri  §.  C.  ह...

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  Government  propose  to
 convert  the  Joint  Plant  Committee  into
 a  Statutory  Body;  and

 (9)  if  so,  the  time  by  which  a  deci-
 sion  would  be  arrived  al?

 The  Minister  of  State  in  the  Minke-
 try  of  Steel  Mines  and  Metals  (Shri
 P.  0,  sethi):  (a))  and  (b).  The  ques-
 tion  of  the  future  constitution  of  the
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 Joint  Plant  Committee  is  under  con-
 side:  ation  of  the  Government,

 (  -or  ang  under  Bridges  in  Delhi

 827.  Shri  Swell:

 ‘Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  names  of  over
 and  under  railway  bridges  proposed
 to  be  constructed  in  Delhi  during  the
 Fourth  Plan;

 (b)  the  total  amout  earmarked  for
 the  purpose;

 (c)  whether  it  is  a  fact  that  con-

 (d)  if  90,  the  reasons  therefor  and
 when  the  work  wili  start?

 The  Minister  of  Railways  (Shri  C.
 ‘M.  Poonacha):  (a)  and  (b).  The  neces-
 sary  details  have  been  indicated  vide
 statement  at  Annexure  'A'  [Placed  in
 Library.  See  No.  LT-400/67).

 (c)  No.
 (a)  Does  not  arise.  The  Railways  on

 part  are  prepared  to  undertake
 the  schemes,  provided  the  Delhi  Ad-
 ministration  deposit  their  share  of  the
 cost  of  the  bridges  as  per  extent  rules
 with  the  Railway  Administration  and
 also  take  up  their  share  of  work  on
 approaches.

 4-DP  Asam  Mail  Accident

 MAY  26,  967  1058

 a
 nt

 z

 i ad  :

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  4-UP  Assam  Mail  met
 with  an  accident  on  the  18th  April,
 967  on  the  Lumding-Gauhati  Section
 of  the  North-Eastern  Railway  result-
 ing  in  the  derailment  of  seven  coa-
 ches;

 tb)  if  so,  the  number  of  persons
 died  or  injured  in  the  accident  and
 total  loss  involved;

 (c)  whether  any  inquiry  has  been
 instituted  into  the  matter;  and

 (d)  if  so,  the  findings  thereof  and
 the  action  taken  in  the  matter?

 The  Minister  of  Railways  (Shri
 C,.  M,  Poonacha):  (9)  The  train  in-
 volved  in  the  accident  was  के  Down
 Assam  Mail  and  not  4  UP  Assam  Mail
 and  the  accident  occurred  on  the  Nor-
 theast  Frontier  Railway  and  not  on
 the  North  Eastern  Railway.

 (b)  In  this  accident  no  one  was  kill-
 ed.  However,  I4  persons  sustained  in-
 juries.  The  cost  of  damage  to  railway
 property  has  beer,  estimated  at  appro~
 ximately  Rs.  53,000.

 (९)  and  (d),  This  accident  wes  en-
 quired  into  by  the  Additional  Com-
 missioner  of  Ratlway  Safety,  Calcutta
 and  his  report  is  awaited.

 Bale  of  Electricky  Meters

 ‘su.  हाल  D.  C.  Sharma:  Will  the
 Minister  of  Industrial  §  कलर तेकलनयवेकी,.
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 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  certain  factories  are  selling  elec-
 tricity  meters  below  the  cost  of  bare
 raw  materials;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Abmed):  (a)  No,  Sir.

 (9)  Does  not  arise.

 Rall  Link  between  Lakhpat  and  Bhoj
 532.  Shri  Virendrakumar  Shah:  Will

 the  Minister  of  Railways  be  pleased
 to  gtate:

 (a)  the  steps  taken  to  connect  Lakh-
 pat  with  Bhuj  by  laying  a  [00-mile
 line  with  a  view  to  exploiting  the  re-
 sources  of  limestone  and  lignile  in  the
 State  of  Gujarat;

 (b)  the  total  investment  earmarked
 by  the  Railways  to  lay  new  rail  lines
 in  Gujarat  during  the  next  four  years
 or  so;  and

 (९)  whether  there  is  a  potential  in
 Saurashtra  for  setting  up  a  number  of
 factories  to  produce  cement  and  that
 non-availability  of  rail  transport  is

 jara
 not  brought  to  the  notice  of  this  Min-

 they
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 improved  by  the  Stete  Government
 into  an  all-weather  port  to  meet  the
 transport  requirements  of  cement
 factories;  near  the  Sea-board,

 Istue  of  Industrial  Licences
 533.  Shri  Virendrakumar  Shah:  Will

 the  Minister  of  Industrial  Develop
 ment  and  Company  Affais  be  pleased
 to  state:

 (a)  the  number  of  industrial  licen-
 ces  issucd  during  the  time  when
 Sarvashri  Nitayanand  Kanungo,  T.  'T.
 Krishnamacharl  and  Manubhdi  Shah
 were  the  Commerce  Ministers;  and

 (b)  the  financial  outlay  including
 the  foreign  exchange  involved  in  each
 case?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.-
 Abmed):  (a)  Information  regarding
 number  of  ind  licence:
 during  the  time  when  Sarvashri  Nit-
 yanang  Kanungo,  7",  T.  Krishnam:
 charj  and  Manubhaj  Shah  were  hold-
 ing  the  portfolio  of  industry  is  not
 readily  available  and  its  collection  will
 involve  considerable  time  and  labour.
 Particulars  of  licences  sue@  indicat-
 ing  alto  the  dates  of  issue  of  each  of
 the  li  are  contained  in  the  fol-
 lowing  printed  publications:—

 (i)  “List  of  Industrial  Under-
 takings  Licensed  by  the  Cent-
 ral  Government  under  the
 Indust: a  ries  (Developm A  im  t  and
 Regulation)  Act,  295]  during
 the  period  upto  the  3lst  De-
 cember,  1957";

 (ii)  “List  of  Industrial  Under-
 takings  Licensed  by  the  Cen-
 tral  Government  under  the
 Industries  (Development  and
 Regulation)  Act,  1951,  during
 the  year  1958";

 (iii)  The  Weekly,  “Indian  Trade
 Journal",  issued  by  the  Direc-
 tor  General  of  Commercial  In-
 telligence  and  Statistics,  Cal-.
 cutta  (in  respect  of  the  period
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 from  the  Ist  January,  1958,  बिहार  में  लगिज्ों  पर  शुल्क  तथा
 ४७  शायल्टी  की  बनें

 (iv)  The  Weekly,  “Bulletin  of  535.  श्भी  बिभूति  है. 3  :
 Industrial  Licences,  Imports
 Licences  and  Export  Licence”,  शी  Go  ato  तिथारी  :
 sued  by  the  Chief  Controller
 of  Imports  and  Exports  (in  क्या  इस्पात,  कान  तथा  mq  संत्री
 respect  of  the  period  from  4@  बताने  की  कृपा  करेंगे  कि  :
 October.  1961,  onwards):  and

 (vy)  The  Monthly,  “Journal  of
 Industry  &  Trade”,  issued  by
 the  Director  of  Commercial
 Publicity,  Ministry  of  Com-
 merce  (in  respect  of  the  perio
 from  October.  1961,  onwards).

 Copies  of  the  afore-mentioned
 publications  are  available  in
 the  Library  of  the  House.

 (७)  Statistics  regarding  financia!
 outlay  involved  in  the  licensed  cases
 have  not  been  compiled  and  are  not
 readily  available.

 Development  of  Smal)  Scale
 Industries

 534,  Shri  &  S.  Vidyarthi:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  total  Central  assistance
 sanctioned  to  the  State  Governments
 for  the  development  of  small  scale
 industries  during  1966-67  State-wise;

 (b)  whether  some  State  Govern-
 ments  have  also  asked  for  loans  to
 establish  industrial  estates;  and

 (e)  if  go,  the  detialy  of  such  loans
 sanctioned  to  various  States?

 F.  A,  Almed):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5l0/

 AT],

 (क)  क्या  यह  सच  है  कि  बिहार  सर-
 फारने  बिहार  में  तिकाले  जाने  वाले  खनिजों
 पर  शुल्क  शर  रायलटी  की  दरें  बढ़ाने
 के  लिये  केन्द्रीय  सरकार  के  पास  एक  प्रस्ताव
 भेजा  है;  धौर

 (@)  यदि  हां,  तो  दस  पर  केन्द्रीय
 सरकार  की  क्या  प्रतक्रिया  है?

 इस्पात,  सान  तथा  धातु  मंत्रो  (डा०
 war  रेह्टी)  :  (क)  हां,  महोदय  ।

 (@)  इस  विषय  के  महत्व  को  तथा
 ढरूसरे  राज्यों  तथा  खनिज  उद्योग  के  प्रति
 निबेदनों  को  ध्यान  में  रखते  हुए  सरकार
 ने  एक  भ्रध्यत  मंडल  स्थापित  किया  है।
 यह  मंडल  खनिजों  पर  दिये  जाते  वाले
 इ्वमित्व  के  प्रश्न  का  अध्ययन  करेगा।
 भ्रध्यवन  मंडल  की  रिपोर्ट  हाल  हो  में  प्राप्त

 हुई  है  शौर  उसे  राज्य  सरकारों  में,  उनके
 विनार  जानने  के  लिये  परिचालित  किया
 गया  है।  राज्य  सरकारों  से  टिप्पण  प्राप्त
 होते  पर  सरकार  निर्णय  करेंगी।

 ECAFE  Meeting  at  Tokye

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  thet  a
 Commisaion

 at  Tokyo  on  the  l5th  April,  1007;
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 (b)  if  go,  whether  India  participated
 in  that  meeting;

 (c)  the  main  decisions  arrived  at
 the  meeting;  and

 (a)  to  what  extent  India  is  benefited
 by  the  same?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (d).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-4ll/
 67).

 आस्ट्रेलिया  हारा  रेलसें  के  सामात  की  लरीब

 537.  ष्यो  विभूति  मिथ  :
 सी  Go  ना  तिवारों  :
 थी  एस०  झार०  दामानी  :

 कया  रेलब  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  प्रास्ट्रेलिया
 की  सरकार  भारत  में  निभित  रेलवे  के
 सामान  की  खरीद  को  संभावना  का  पता
 लगा  रही  हैं;  भोर

 (ख)  यदि  हां,  तो  उसका  ब्योराया
 है?

 रेख  मंत्रो  (ले०  qo  पुनाथा)  :
 (क)  जी  नहीं ।

 पच)  सबाल  नहीं  उठता।

 Shri  .
 Shri  ¥,  a.  Kushwah:

 Will  the  Minister  of  Industrial  Deve.

 (a)  whether  it  is  9  fact  that  new
 watch  factories  with  Soviet  collabora-
 tion  ate  to  be  established  in  the  coun-
 ty;

 (tb)  if  a0,  the  terms  of  the  collabo-
 ration;  aud
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 (c)  whether  these  factories  will

 start  production  in  the  Fourth  Plan
 period?

 The  Minister  of  Industria!  Develop-
 Ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.  Approval  to  set
 up  two  watch  factories  with  Soviet
 Collaboration  has  been  granted  ta  two
 Private  parties,

 (b)  The  terms  of  collaboration  are
 under  examination.

 (c)  It  ig  hoped  that  these  factories
 will  start  production  in  the  Fourth
 Plan  Period.

 Closure  of  Textile  Mills  on  alternative
 Saturdays

 539.  Shri  8,  M.  Banerjee:
 Shri  Madhu  Limaye:
 Shrimati  Jyotsna  Chanda:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  closing
 of  textile  mills  on  alternate  Saturdays
 has  been  opposed  by  all  the  Trade
 Unions;

 (b)  if  so,  whether  Government  pro-
 pose  to  reconsider  the  whole  matter;

 (०)  whether  concentration  of  cotton
 in  the  hands  of  a  few  has  been  dis-
 couraged;  and

 (d)  if  so,  the  steps  taken  to  unearth
 such  cotton  bales?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerre  (Shri  Shafi  Qureshi):
 (a)  and  (b),  Government  have  not

 ived  any  represe:  from
 Trade  Unions  against  the  extra  clo-
 sure  every  alternate  week  effective
 from  0th  April,  1987.  In  any  case,
 keeping  in  view  the  cotton  shortage
 and  the  liberalisation  of  the  campu!-
 sory  closure,  Government  do  not  pro-_
 pose  to  reconsider  the  matter  just  yet,

 ntation

 (०)  and  (da).  Limitations  on  stotks
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 cotton,  is  designed  to  discourege  con-
 centration  of  cotton  in  few  hands  end

 (a)  whether  it  is  a  fact  that  both
 from  the  point  of  view  of  quality  and
 price,  the  indigenous  products  do  not
 compare  favourably  with  the  imported
 ones;  and

 &)  if  so,  the  steps  taken  to  improve
 the  quality  and  reduce  the  costs  of
 such  products?

 The  Minister  of  Industria,  Develop-
 ment  and  Affairs  (Shri  F,  A.

 factors  like  volume  of  production,  de-
 mand,  capacity,  design  and  moderni-
 sation,  which  are  receiving  attention.
 In  the  case  of  non-consumable  items
 of  the  type  of  Machine  Tools,  furna-

 lity  with  their  imported  equivalents.

 by  Does  not  arise.
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 in  the  number  of  trains  on  the  Eastern
 and  South-Eastern  Railways:

 (by)  whether  these  complainis  have
 been  looked  into;  and

 (०)  if  ao,  the  action  taken  in  the
 Matter?

 The  Minister  of  Railways  (Shri
 C.  M.  Pocnacha):  (a)  Yes,  there  have
 been  some  complaints  gbout  Iate  run-
 ning  and  decrease  in  suburban  servi-
 ces  in  Calcutta  area  on  the  Eastern
 Railway  portion,  There  are  no  Electric
 Suburban  trains  so  far  running  on  the
 South  Eastern  Railway.

 (b)  Yes,

 (c)  Running  of  trains  on  South
 Eastern  Railway  portion  has  been
 generally  satisfactory,  and,  similarly,
 an  analysis  of  running  of  guburban
 trains  on  Eastern  Railway  during
 January  to  April,  67  has  revealed  that
 their  performance  was  generally  satis-
 factory  excep,  in  April,  67  when  the
 performance  deteriorated  dug  to  high
 incidence  of  thefts  of  overhead  trac-
 tion  wires,  communication  cables,  sig-

 on  railway  staff,  high  incidence  of
 alarm  chain  pulling,  etc.  With  the
 burning  of  2  electrical  multiple  unit
 Coaches  during  March,  66,  suburban
 services  had  to  be  curtailed  on  certain
 sections.  Government  of  Wes  Bengal
 have  been  requested  for  assistance  in
 reducing  the  high  incidence  of  thefts
 of  cables,  ete.,  and  to  improve  law
 and  order  position.

 Recruitment  of  Chief  Drafismen  on
 the  Hallways

 .?)  Shri  Indrajit  Gupta:  Will  the
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 a  up  such  posts  by  promotion  of
 serving  employees;

 oe)  ff  so,  whether  this  instruction  is
 ati)  in  force;

 (९)  whether  the  instruction  was
 wiolated  in  3964  end  965  end  direct

 Eastern  Railway,  Calcutta;  end
 (8)  if  so,  whether  any  inquiry  has

 een  held  in  the  matter?
 The  Minister  of  Railways  (Shri  Cc,  M.

 Pooenacha):  (a)  and  (b).  Yes.
 (c)  and  (d).  Two  candidates  in  984

 and  one  in  965  were  recruited  from
 the  open  market  with  the  prior  app-

 wtades  on  those  two  occasions,

 Will  the  Minister  of  Rajjlways  be
 Pleased  to  state:

 (a)  whether  Government  have  ex-
 plored  the  possibility  of  cutting  down
 the  mounting  operating  costs  in  the
 railways;  and

 (b)  if  so,  the  steps  being  taken  in
 ‘this  regard?

 The  Minister  of  Railways  (Shri
 ‘C.  M.  Poonscha):  (a)  and  (b),  The
 Teview  and  control  of  operating  costs
 is  a  continuous  process  on  the  Indian
 Railways  and  action  is  being  taken
 both  by  the  Zonal  Administrations
 ‘and  the  Ministry  of  Railways  to  keep
 down  costs  to  the  minimum  consistent
 with  maintenance  of  efficient  and  ade-
 quate  train  services.  In  the  context  of
 the  present  economie  conditions  in
 the  country,  there  ig  an  even  greater

 issued  by  this  Ministry  to  the  Zonal

 ee
 to  achieve  this  objec-

 While  there  are  some  aspects  of
 expenditure  over  which  Railways  have
 some  control,  2g.,  the  number  of
 staff  employed,  the  quantity  of  mate-
 rials  and  other  services  used  etc.,  there
 afe  many  items  of  expenditure  which
 are  beyond  the  control  of  the  Rail-
 ways,  such  as  the  rates  of  dearness
 allowance  sanctioned  from  time  to
 time,  prices  of  materials  commonly
 used  in  Railway  operation  like  coal,
 coment,  steel  etc.  or  rates  of  sales  tax,
 excise  and  custom  duties  levieq  on
 such  materials,  variations  in  which
 have  a  significant  impact  on  costs  of
 railway  operation,  When  such  chan
 ges  are  substantial  or  come  in  quick
 succession,  it  becomes
 ward  off  their  effect  on  operating
 costs.

 At  constant  prices,  ic.,  excluding
 the  effect  of  increase  in  wages  and
 prices,  the  total  operating  costs  per
 million  groag  tonne  kilometres  and
 per  million  traffic  units  have  come
 down  in  recent  years  due  to  the  efforts
 to  achieve  higher  output  with  less  ex-
 pense.  Staff  strength  per  million  train
 Kilometres  or  per  million  gross  tonne
 kilometres  has  also  registered  decrease
 over  a  period  of  years.
 West  German  Assistance  to  Small  and

 Medium  Scale  इत्तताउदसल

 oe.  Shri  Manibhal  J.  Patel;
 Shri  Bibhuti  Mishra:
 Shri  EK.  N,  Tiwary:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 Pleased  to  place  on  the  Table  a  copy

 regarding  the  West

 The  Minister  of  Industrial  Devallep-
 ment  and  Company  Affairs  (Shei  ¥.  A.



 of  India.  The  question  of  stating  the
 views  of  the  Reconstruction  and  Loan

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleared  to  state:

 (a)  whether  there  is  any  proposal
 to  bring  about  a  radical  change  in  the
 management  of  the  public  sector  steel
 Plants;

 (by  Mf  so,  the  detalis  thereof;  and

 (c)  the  time  by  which  the
 change  is  expected  to  be  implemented?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy}:  (a)  to
 (c).  The  whole  question  of  the  future
 organisation  of  Hindustan  Stee]  Limit-
 ed  is  now  under  examination.  Before
 ‘vez,  there  were  six  full-time  Diree-
 tors.  Bubsequently,  they  had  been
 replaced  by  part-time  Director,  and,
 in  ‘1968,  major  organisational  changes
 Wete  introduced.  The  Committee  on
 Public  Undertakings  hes  also  looked
 into  thig  question  and  made  certain
 recommendations,  The  matter  is  under
 congidgration  of  the  Adnrinistrative
 Reformig  Commission  also  for  which
 the;  have  appointed  a  separate  study
 group.  r  would  also  like  to  discuss  the
 form  ot  organisation  at  the  top  mana-
 gement  icvel  with  the  Heads  of  Pub-

 ro7o
 lic  Sector  Undertakings,  particularly
 whether  each  plant  should  de  consti-
 tuted  into  a  seperate  compatiy,  and,
 if  so,  whether  coordination  can  be  se-
 cured  by  appointing  a  common  Chair-
 man,  The  decision  will  be  taken  is

 pried
 in  the  light  of  views  re-

 New  Railway  Lines  in  U.P,  and
 ib

 sis.  Shri  N.  8.  sharma:
 Shri  Shri  Gopal  Saboo:
 Shri  Sherda  Nand:
 Shri  Brij  Bhusan  Lal:

 Will  the  Minister  of  EKailways  be
 Pleased  to  state:

 (a)  whether  the  Governments  of
 U.P.  and  Punjab  have  approached  the
 Centra]  Government  for  the  inclusion
 of  certain  projects  for  new  railway
 lines  in  the  respective  Stales  in  the
 Fourth  Five  Year  Plan;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 The  Minister  of  Eallways  (Shri
 Ca  M.  Poonacha);  (a)  Yes.

 (b)  The  Fourth  Plan  proposals  og  a-
 whole  have  not  yey  been  finalised.

 Rallway  Saloons

 i  Shri  Ranjit  Singh:
 Shri  Hukam  Chand  Kachwal:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of  Rallways  be-
 Pleated  to  state:

 (a)  the  designation  of  officers  wio
 are  authorised  to  use  railway  saloons;

 {(b)  the  number  of  such  officers  in
 each  Division  Dist.  of  each  Railway;
 end

 (०)  the  total  number  of  saloon  cars
 in  use  at  present?

 The  Minister  of  Railways  (Shed
 C,  M.  Peomatha):  (a)  to  (c),  Infor
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 taation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  Lok  Sabha.

 डीजल  इंजगों  ते  चलने  बालों  शेल  गाड़ियां

 saa.  की  सिड्शेश्वर  ware:  tim
 चले  मंत्रों पह  बताने  को  कृपा  करेंगे  कि  :

 (क)  अप्रैल,  i96708  डोजल  इंजनों
 से  चलते  वासी  गाड़ियों  को  संक्यां  कितनी
 थो;

 (8)  अगर  एक  वर्ष  में  रेंल  गाड़ियों
 के  लिये  कितने  ्तिरिकत  इीजल  इंजन
 उपलब्ध  हो  जायेंगे;  शौर

 (ग)  कितने  डीजल  कूजन  प्रतिवर्ष
 बनाये  जा  रहे  हैं?

 रेलवों  मंत्री  (भी  ले०  qo  बुनवा)  :
 (क)  अप्रैल,  i967  में  डोजल  इंजन  से
 अलने  वाली  गाड़ियों  की  कुल  संब्या  28,973
 थो।

 (थि)  1967-68  दौर  1968-69.
 में  गाड़ियों  के  लिये  क्रमण:  935  शौर  is
 aff  tort  इंजन  उपलब्ध  किये
 जायेंगे  !

 (")  t966-67  में  55  डीजल
 इंजन  बनाये  गये  शौर  झाला  है  कि  1967—
 68  में  72  डीजल  इन्जन  तैयार  करके

 सुपुर्दे  किये  जायेंगे।

 खादी  बग्रावोंहोंग  ह ६ छ

 कलहीडिाध  Anawers  1072"

 बाजिज्य  मंत्री  यह  बताते  को  हूपा  करेंगे
 किः :

 (क)  क्‍या  यह  सच  है  कि  शादी  की
 बिक्री कम  होने  के  कारण  छादी  ग्रामोधोग
 भवनों  में  खादी  बड़ी  मत्ता  में  जमा  हों  गई
 है;  भौर

 (ख  )  यदि  हां,  तो  छादी  ग्रामोदोग
 अवनों  को  इस  संकट  से  खबारने  के  लिये
 क्या  कार्यवाही  कोजा  रही  है?

 याणिज्य  मंत्रालय  में  उपभंत्रो  (थों
 झकफी  क्रेशो)  (क)  तथा  (छा).
 अपेक्षित  जानकारों  इकट्ठी  कीजा  रही
 है  झौर  सभा  पटल  पर  रख  दी  जायेगी  ।

 Price  of  Export  Commodities

 558.  ह... ह  C.  Janardhanan:
 Shri  Vasudevan  Nair:
 Shri  P,  C,  Adichan:

 Will  the  Minister  of  Commerce  be’
 pleased  to  state:

 (a)  whether  Government  have  com--
 Pikd@  an  index  of  unit  price  of  export
 commodities  as  well  as  goods  import-
 ed  into  the  country  since  1950;  and

 @)  if  so,  details  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh);  (a)  and  (b).  The  in-
 dex  numbers  of  average  unit  value  uf
 exports  and  imports  are  given  below:

 Year  Exp?  ह. ह  Imports Baie  :  I9§2-§3-I00

 195455  e  89
 195-36  x»  87 5557  94  bat
 977  ड्  =
 =  Base  :  2958-i00

 100,  93
 :+++अ  rr0  so

 16a  ‘109  98
 266०-53

 Hd  34
 105,  24
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 जगता  एक्स  गाड़ी  के
 तोलरे  बज  के  डिल्यें  में  चांदी  को  चोरी

 55i.  ली  हुकम  स्द  कलवाय  :
 शनी  जगन्नाव  राव  बोधी  :
 ी  राज  लित  श्परवाल  :

 क्या  रसे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  3 3 भप्रैल,
 967  झथवा  उसके  शासपास  दिल्‍्खो

 ंकलन  पर  झहमवाबाद  जनता  एक्सप्रैस
 गाड़ी  के  तीसरे  दर्ज  के  डिब्दें  से  7  किलोबास
 नांदी  चोरी  हो  गई  9;

 (=)  यदि  हां,  तो  यह  बांदी  कहां
 से  लाई गई  थी;  भौर

 (7)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गई  है  ?

 रेलबे  मंत्री  दष्बी  Wo  qo  घुबाजा)  :
 (क)  शौर  (ला).  जी हो,  वारदात
 i—4-967  को  हुई।  पुलिस  की  रिपोर्ट

 यह  है  कि  जिस  व्यक्ति  ने  शिकायत  की
 है  यह  दिल्‍ली  में  चांदनी  चौक  स्थिति  अपनी
 दुकान  से  चांदी  प्रजमेर  ले  आने  के  लिये
 खाया  था।

 (ग)  दिल्ली की  सरकारी  रेलवे  पुलिस  ने
 भारतीय  द्य  तंहिता  कौ  धारा  379
 के झधोीन  मामला  दर्ज कर  लिया हैं  और
 लेजी  के  साथ  छानगीन  की  जा  रही
 gi

 जपलबाई तथा  सिरनापत्सी  स्टेहानों  के  बीच
 आमयाड़ी  की  वुर्घटना

 552.  शी  हकम  कम  काइबाय  :
 थी  राज  सिह  wearer  :

 क्या  रेजथ  मंत्री  यह  बताने  की  कृपा
 नरेंगे  कि:

 (=)  क्या  मह  सच  है  कि  13 दिसम्बर,
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 i966  के  'हिस्दुस्तान'  समाचार  पत्र  में
 प्रकाशित  हुए  समाचार  के  अनुसार  दक्षिण
 मध्य  रेलवे  (मीटर  चेज)  पर  उपलबाई
 तथा  सिरतापलली  स्टेशनों  सके  बीच
 एक  मालयाही  दुर्घटनाग्रस्त  हो  गई  थी;

 (ल)  यदि  हां,  तो  दुर्घटना  के  कारण
 क्या  थे;  ौर

 (ग)  इस  सासले  में  क्‍या  कार्यवाही
 की  गई  है  ?

 रेले  बंत्री  (क्री  Wo  qo  पुनाचा)  :
 (क)  जीहां।  बुर्चेटना  11-12-66 8 को

 हुई  थी।

 (खत)  दुर्घता  एक  माल  ढ्ब्नि  में
 झसन्तुलित  लदान  के  कारण  हुई  थी।

 (ग)  ओ  करमंचारी  इसके  लिये
 जिम्मेदार  पाये  गये  उनके  विरुद्ध  उपयुक्त

 =
 कार्रवाई  की  जा  रही

 \

 जबातानकलित  रखभाडियां

 553.  भी  हुफन  मद  कल  बाय  :
 aft  रास  सिह  were  :

 क्या  1.  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  !  अप्रैल,  i967  से  कितनी
 बातानुकूलित  रेलगाड़ियां  चलाई  गई;

 (ख)  इससे  सरकार  को
 शाप  होने  की  संभावना  है;  भौर

 (ग  इसके  परिणामस्वहप  कितने
 लोगों  को  लाभ  पहुंचेगा?

 ेलये  मंत्री  (भौ  ®o  qo  पुनाधा)  3
 (क)  i-4-:967  से  बम्ब ई-मदास,  aure-
 हावड़ा  शौर  हाब हा-वम्ई  (नामपुर  के  स्व)

 मार्गों  पर  एक-एक  साप्ताहिक  एक्स-
 प्रेस  गाड़ी शुरू  की  गयी  है  शौर  नयी  दिल्‍ली
 प्रमुतसर  के  बीच  सप्ताह  में  दो  बार  चलने
 थाली  बातानुकूल  गाड़ी  को  सप्ताह  में  तीत
 बार  क्र  दिया  गया  है  t

 कितनी
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 च)  अत्येक  गाड़ियों  er  प्रलग-प़्लग
 लेखा  नहीं  रखा  जाता  |

 (ग)  प्रति  सप्ताह  लभा  3,600
 यात्रियों  को

 Investment  in  Khetri  Capper  Mines

 ‘Set  Shri  Himatsingka:
 Bhri  Maddil  Sudarsanam:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  any  estimate  of  the
 total  amount  invested  so  far  in  the
 Copper  Mines  at  Khetri  (Rajasthan)
 has  been  made  and  the  amount  of  the
 origing)  estimate;  and

 (७)  whether  the  estimate  has  been
 revised  and  if  so,  the  ultimate  amo-
 unt  according  to  the  last  estimate?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Ex-
 penditure  incurred  upto  the  end  of
 March,  967  in  the  Copper  Mines  at
 Khetri  is  approximately  Rs.  7.00
 Crores,

 The  original  estimate  for  Khetri
 Copper  Project  for  production  of  21,000,
 tonnes  of  electrolytic  Copper  per
 annum  was  Rs.  2444  Crores,

 (b)  ‘Yes,  Sir.  The  revised  estimated
 capital  cost  of  the  enlarged  Project  is
 Ra.  78.52  Crores.  It  will  now  produce 31,000,  tonnes  of  Copper  metal  per
 annum  (21,009,  tonnes  from  Khatri
 and  10,000,  tonnes  from  the  ore  at
 Kolihan)  along  with  Sulphuric  Acid
 ‘and  229,500  tonnes  of  triple  super
 Phosphate  fertiliser.

 उत्तर  प्रदेश  विधान  शभा  के  सदस्य  की  हत्या
 sss  थी  gen  न  कशवाय  :

 जौ  कार  te  :
 aft  राम  लिए
 oh  where  जाल  बेरयां  :

 क्या  जचे  बबी  7  पैस,  i967  के

 तारांकित  शरन  संध्या  344  के  उत्तर  के
 सम्बन्ध  ,  में  i  यह  बताने  की  कृपा  करेंगे
 ह  :

 (8)  क्या  रेले  चुलिस  तथा  गुप्तचर
 विभाग  ने  विधान  सभा  सदस्य  दरबारी  लास
 हत्या-कांड  की  जांच  झब  पूरी  कर  ली
 है;

 (ल)  क्या  ह्त्या  के  कारण  ओर  उद्देश्य
 का  पता  लग  गया  है;  और

 ग)  यदि  हां,  तो  उसका  ब्यौरा  क्या
 &  तथा  सम्बन्धित  व्यक्तियों  के  निरूद्ध  क्या
 कार्यवाही  की  गई  है  ?

 :  सय  मंत्रों  (सो  Yo  qo  gre)  :
 (क)  शौर  ख).  प्रभी  नहीं  t

 (ग)  इन  भाभले  में  जित  दो  व्याक्तियों
 को  गिरफ्तार  किया  गया  है  उनकी  खिनाछत
 परेड  होती  है  ।

 बोनापुर  स्टेशन  पर  गिरफ्तारियां

 556.  भी  रकम  बन्द  कछवाय :
 बबी  पध्लोंकार सिंह  :

 क्या  रेलवे  मंत्री  3  मार्च  967  के
 प्रतारांकित  प्रान  संख्या  300  के  उत्तर

 के  सम्बन्ध में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  दीमसापुर  रेलवे  स्टेशन  पर
 संदिग्ध  भ्वस्था  में  घूमते  हुए  पाये  गये  दो
 व्यक्तियों  के  मामसे  में  इस  नीच  जांच  पूरी

 हो  गई  है;  शौर

 (4)  यवि  हां,  तो  उसका  ब्यौरा  क्‍या
 है?

 रेले  मंत्री  (ली  जे०  qo  पुताचा)  :
 (क)  जी  नहीं  7

 ु)  सवास  नहीं  उठता  t
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 रेकीजरेटरों  का  भिर्माण

 $57.  बबी  झोंकार  सिंह:  क्‍या  hatfine
 चिकास  तथा  सभवाय  कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  इस  समय  देश  में  रेफ़ोजरेटर  बनाने
 वाली  कितनी  कम्पनिया  हैं,  प्रतिवर्ष  कितने
 रेफीजरेटर  बनाये  जाते  हैं  तथा  रेफ्रीजरेटर
 बनाने  के  लिए  सील्ड  कम्प्रेंसर  झ्ादि  मशोनो
 पुजों  के  आयात  पर  प्रतिवर्ष  कितनी  विदेशी
 मुद्रा  खर्च  की  जाती  है;  झोर

 (@)  पूर्णत  स्वदेशी  पुर्जों  से  रेफ्री-
 जरेटर  कब  तक  बनने  लगेंगे  ?

 झोौद्योगिक  विकास  तथा  समवाय  कार्य
 मत्री  (शी  फल्लरहीन  झसी  झहमद )  :  (क)
 देश  में  घरेलू  रेफरीजरेटर  बनाने  वाले  5  एकक
 इस  ममय  तकनीकी  दिकांस  का  महानिदेशालय
 के  रजिस्टरों  में  दिये  गये  हैं  -  उनकी  1965,
 966  झौर  i967  (जनवरी  से  मार्च)
 तक  का  कुल  उत्पादन  (झनुमानित)  क्रमशः
 31,43),  83,2I4,  ar  10,200
 हुआ  है  ।  इस  उद्योग  को  पिछले  तोन  वर्षों  में
 I0.  6  लाख  २०,  La  हाल  Se  तथा  4.7

 लाव  to  की  विदेशी  मुद्रा  नियत  को  गई
 और  यह  राशि  विशेषकर  कच्चे  माल  जैसे
 हांय  की  ट्यवों,  बडी  ट्यूबां,  विशेष  इस्पांत,
 सटाटिंग  तथा  प्रोवर  लोड  रिलेश,  सील्ड
 कम्येसर  के  लिए  उपकरण  जैसे  बोड़े,  सीरूड
 टॉयिनत्स  आदि  तथा  फ्रेंगान  गैस  का  OT  यत
 करने के  लिए  नियत  की  गई  थी।  सीड
 कम्प्रेसरों  का  झायत  करने  के  लिए
 विदेशी  मुद्दा  इसलिए  नियत  नहीं  की  गई
 हैं  कि  इसका  तिर्माण  देश  में  ही  होता  है  ।
 चू  होत  के  बारे  में  भांकड़े  उपलब्ध  नहीं
 हैं

 (ल)  इसके  प्रतिरिक्त  लगभग  सभी
 रैफरीजरेटर  निर्माता  श्रपने  सीस्य  यूनिटों
 लथा धन्य  उपकरणों कलि  'एवोपरेट रॉ  कंडेमरों
 आदि  का  म्ववमू  निर्माण कर  रहे  हैं।  इसके
 साथ  ही  चर्मास्टेटिक  कंट्रोल  भी  देश  में  ही

 Written  Answers  |  o;  La
 उपसभा  हैं  |  स्टाटिय बौर  धोवर  लोड  रिलेज
 को  छोड़कर,  तीसरी  योजना  की  क्य  में
 घरेल  रेफ्रीजरेटरों  के  पुजो  का  निर्माण
 करने  की  विशा  में  भात्म-निर्भ रता  लगभग
 प्राप्त  हो  गई  है  जिनके  बारे  में  बाश  है  कि
 इनका  निर्माण  भी  देश  में  लगभग  एक  कें,
 में  ही  होने  लगेगा  a

 उत्तर  प्रवेश  में  लई  रेलचे  लाइन

 558.  थ्यो  झंकार  सिह  :  क्‍या  रेसके
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  वर्तमान  रेलवे

 की  कुल  लम्बाई  कितनी  है  तथा  उसी  राज्य
 में  चौथी  पंचवर्षीय  योजना  में  कितनी  भ्रति-
 रक्त  लाइने  बिछाने  का  विचार  है;  भर

 (ख)  क्‍या  बदायूं  श्रौर  चंदोसी  के  बीक्ष
 बडी  लाइन  विछाने  की  कोई  योजना  है  ?

 रेखके  संत्री  (शो  ले०  qo  पुनाचा)  :

 (क)  रेलवे  लाइनों  के  सम्बन्ध  में  सूचना
 राज्यवार  नदी  बल्कि  रेलवे-वार  तैयार
 की  जाती  है|  फिर  भी,  यह  पतला  मायो
 गया  है  कि  उत्तर  देश  में  सभी  झामानों
 की  रेलवे  लाइनों  की  कुल  लम्बई  लगमग
 8,600  किलोमीटर  है  +  चूकि  चची
 योजना  में  नयी  लाइनों  के  निर्माण  से  सस्ब-
 न्धित  प्रस्तावों  को  अभी  प्रस्तिम  रूप  नहीं
 दिया  गया  a  इसलिए  झभी  यह  नहीं  कहा
 जा  सकता  कि  इस  योजना  में  यदि  उत्तर
 प्रदेश  में  नयी  लाइनें  बनायी  गयीं  तो  यह
 कौन  कौन  सी  होंगी  i

 (a)  जी  नहीं  ।

 bh
 करेंगे  कि  पिछले दो  गधों  में कपड़े के,  विशेषत:
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 नियंत्रित  कपड़े  के,  ््स्यों  में  कितनी  बार
 वृद्धि  की  गई  शौर  उससे  मूस्यों  में  कितनी
 वृद्धि  हुई  ?

 थाजिल्य  संतात्तय  में  उपभंत्री  (भी  शाकी
 कुरेली) :  पिछले  दो  वर्षों  %  नियन्त्रित
 कपड़े  'भषात  साड़ियों,  धोतियों,  कमीजों  के
 कपड़े,  लट्ठे  तथा  ड्िल  के  उत्पादन की  सागत  में
 हुई  वृद्धियों  के फलस्वरूप इनके  मूल्यों  में  चार
 बार  संशोधन  किया  गया  विभिन्न  श्रेणियों

 के  कपड़े  के  मिल  से  निकलते  समय के  मूल्यों
 में  बढ़ि  निम्न  भ्रकार  हुई  —

 संशोधन  की  तिथि.  मिल  के  निकलते
 समय  मूल्य  में  जितनी

 वृद्धि  हुई  ।

 i.98  प्रतिशत  से
 $  प्रतिशत  तक  |

 !  प्रप्नैल,  966  मोटे  तथा  मदयम  श्रेणियों
 के  सम्बन्ध  में  लग-
 भग  2  प्रतिगत
 ौर  बढ़िया.  तथा

 बहुत  बढ़िया
 श्रेणियों  में  7  से

 a  प्रतिशत  ॥
 i  mee,  3966  6  प्रतिशत
 iswita,i967  4.5  प्रतिशत

 ]  नवम्बर,  965

 कपड़े  की  प्रस्य  किस्मों  के  मूल्य  नियंत्रित
 नहीं  किये  जाते  a

 Electronic  Computers  in  Accounts
 Dopartments

 ee.  De.  Raneg  Son:
 Shri  Dhireewar  Kallia:
 Shri  Rey  Charan:
 Shri  A.  KE.  Gopalan:
 Shrimati  Susetia  Gopélan:
 Shri  EK,  Ramen:

 Will  the  Minister  of  Railways  be
 “pleased  to  state:

 (४)  whether  electroni:  computers
 ‘dor  machine-accounting  have  been  ins-

 tallied  in  the  Railway  Accounts  De-
 Partments  of  Zonal  Railways;

 4)  if  eo,  how  many
 have  been  installed  and  at
 centres;

 (९)  whether  these  machines  are
 taken  on  hire  or  purchased  outright,
 and  the  amount  involved  in  each  case
 including  the  foreign  components:  and

 (d)  the  savings  in  staff  resulting from  the  resort  to  machine-accoum-
 ing?

 The  Minister  of  Railways  (Shri
 C.  M.  Poomacha):  (a)  and  (b).  An
 Electronic  Computer  has  been  jnstall-
 €d  on  the  Northern  Railway  at  New
 Delhi.

 which

 (९)  The  computer  is  taken  on  hire.
 The  rental  of  the  computer  installed
 on  the  Northern  Railway,  at  the  cur-
 rent  rate  of  exchange  is  Hs.  48,500
 (approximately)  per  month,  Payment
 ig  in  Indian  Rupees  only.

 (d)  Mechanisation  has  improved
 and  enlarged  the  scope  of  Commercial
 and  Operating  Statistical  informatior
 and  integrated  traffic  revenue  ac-
 counting  and  statistics.  The  saving  of
 staff  resulting  from  machine  account-
 ing  On  the  present  quantum  of  worn
 is  estimated  at  146  in  the  Accounts
 Department  of  the  Northern  Railway
 and  is  more  than  the  cost  of  the  com-
 puter,  This  is  in  addition  to  a  subs~
 fantial  jncrease  in  errors  and  under-
 charges  detected  by  the  machines  and
 collected  from  the  stations,

 Setting  up  of  Coal  Washeries
 66l.  Dr.  Ranen  Sen:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  new
 coal  washeries  are  being  set  up  in
 India  at  a  heavy  cost;

 (b)  whether  It  Is  a  fact  that  the
 washed  coal  cannot  be  utilised:  as
 there  ig  less  demand  for  the  same;  and
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 {c)  if  so,  the  steps  Govetnment  are
 taking  to  avert  this  difficulty?

 related  to  pac
 the  general  increase  in  prices.

 (b)  and  (c}.  There  are,  sometimes,
 temporary  imbals  between  evpply
 and  demand  of  washed  coal  but  there
 is  no  surplus  of  washed  coal  at  pre- sent,

 Shortage  of  Raw  Materials

 568,  Dr.  Ranen  Sen:  Will  the  Minis-
 ter  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tha
 sudden  fall  in  the  supply  of  raw  mate.
 rialg  and  supply  orders  from  the  Gove
 ernment  of  India  have  resulted  m
 causing  a  slump  in  certain  industries
 in  India;  and

 (b)  if  so,  how  Government  envisage to  help  the  industries  to  tide  over  the
 difficulties?

 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed);  (a)  and  (by,  Under  the  libe-
 ralised  import  policy,  the  Priority  In-
 dustries  which  cover  the  major  por-
 Yon  of  Industrial  production  are  being allowed  the  import  of  raw  materials.
 components  and  spares  at  full  capa-
 city  level  of  production.  Even  the  non
 Priority  Industries  are  being  gllowed
 to  apply  for  the  import  of  raw  mate-
 Tiala,  Components  and  spares  covering their  requirements  for  six  months  after
 utilising  the  previous  set  of  licence  to
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 the  extent  of  90  per  cent  by  way  of

 maldehyde  etc.  which  are  facing  tem-
 porery  recessing  due  to  fall  in  de-
 mand,  shortage  of  raw  materials  and
 internal  problems.  It  is  anticipated:
 that  with  diversification  of  Produc-
 tion  programme  and  casement  in  the
 availability of  the  needed  raw  mate-
 Tials,  greater  utilisation  of  capacity  in
 these  industries;  would  become  pos-
 sible.

 Trade  with  Canada
 563.  Dr.  Kanen  Sen:

 Shri  Yashpal  Singh:
 Shri  s.  C,  Samanta:
 Shri  Mohan  Swarup:
 Shri  Manibhal  J,  Patel:
 Shri  BR.  8,  Vidyarthi:
 Shri  Hukam  Chand  Eachwal:
 Shri  Eam  Singh  Ayarwal:
 Shri  8.  KR.  Damani:

 Will  the  Minister  of  Commerce  be
 pleascd  to  state:

 (a)  whether  it  is  a  fact  that  a  non-
 official  team  from  Canada  had  talks
 with  Government's  representatives  in
 the  middle  of  April,  967  for  promo-
 tion  of  economic  relations  between
 Canada  and  India:

 (b)  if  so,  whether  any  agreement
 has  been  arrived  at;  and

 (2)  if  so,  the  nature  of  the  agree-.
 ment?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.  The
 Delegation  consisted  of  nom-cfficials,
 but  was  led  by  Mr.  R.  R,  Loffmark,
 Minister  of  Industriay  Development,
 Trade  and  Commerce  of  British:
 Columbia,

 (0)  and  (c).  No  agreement  at  gov-

 alka  air  =
 envisaged.  The t  hich  the  delegation  hag  with

 Government  officials  and  फप्मंदमानतला,
 were  of  an  exploratory  nature  to  find
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 ‘ways  and  means  for  closer  callabora-
 tion  between  Indis  ang  British  Colum-
 big  in  the  fields  of  trade  and  joint
 ventures.

 Remodelling  of  Hallway  Yards

 ss  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Eallwaya  be
 pleased  to  state:

 (a)  whether  any  provision  has  been
 made  for  remodelling  of  Railway
 yards  at  Khurda  Road,  Bhubaneswar
 and  Cuttack  Stations  in  1967-68;

 (by  if  so,  the  provisions  for  each  of
 these  yards;  and

 (c)  the  nature  of  extension  and  {m-
 provements  proposed  to  be  made?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  The  yard
 at  Khurda  Road  is  being  expanded  at
 a  cost  of  Hs.  80.70  lakhs  as  part  of
 Khurda  Road-Bhusandpur  doubling,
 and  a  sum  of  Rs.  30.00  lakhs  has  been
 provided  as  outlay  for  1967-68,  No
 provision  exists  for  remodelling  of
 Cuttack  ang  Bhubaneswar  yards  in
 1987-68,

 (८)  The  extension  and
 Proposed  to  be  made  3६  Khurda  Road
 are  as  under

 (i)  One  additional  Islang  plat-
 form—!375"  long;

 (ii)  Extension  of  two  existing
 platforms  to  suit  1375"  length;

 (ii)  Provision  of  a  new  foot-over
 conhecting  the  new

 platform;

 (iv)  IRS  type  passenger  platform
 cover  on  the  new  Island  plat-
 form;  and

 (v)  3  additional  goods  reception

 ing

 Rallway  Hostels  in  Orissa
 56a,  Ghri  Chintamani  Panigrshi:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  increase  the  number  of  Railway
 hostels  in  Orissa;

 (b)  the  present  number  of  Railway
 hostel  in  Orissa  for  the  children  oF
 Railway  employees;  and

 (टी  the  total  strength  of  boarders
 in  these  hostels

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 {b)  One
 Cuttack).

 Subsidised  Hostel  iat

 (ec)  Forty-nine  as  on  31-3-1967,.

 Retrenchment  in  Sigual  Deptt.  of
 Eastern  Railway,  Asansol

 566.  Shry  Deven  Sen:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  30  employces  of  the
 Signal  Department  Eastern  Rail-
 way,  Asansol,  District  Burdwan  bave
 been  retrenched  on  or  from  the  [9th
 April,  ‘1967;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  it  is  a  fact  that  many

 of  the  retrenched  persons  have  heen
 in  service  for  more  than  2  to  T  years;

 (d)  the  steps  Government  propose
 to  take  for  their  immediate  re-im-
 statement;  and

 (९)  whether  there  is  a  proposal  for
 further  retrenchment  in  Eastern
 Railway  at  Asansol,  particularly  in
 the  Loco  Cleaning  Section,  Carriage

 The  Minister  of  Eallways  (Shri  C..
 M.  Poonscha):  (a)  to  (e).  The  infor-
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 Conversion  of  M.G.  inte  B.G.  Line

 between  Dethi  ang  Rajasthan

 567,  Shri  है,  E.  Birla:  Will  the  Minis.
 ter  of  Raliways  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  converting  the  metre  gauge
 railway  line  into  broad  gauge  rail-
 way  line  between  Delhi  and  Rajas-
 than;

 (b)  if  so,  the  details  thereof:  and
 (ey  whether  any  representations

 have  been  made  for  this  conversion?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (c}.  No.

 (७)  Does  not  arise.

 “Coustraction  of  Bokaro  Stee!  Plant

 568.  Shri  R.  K.  Birla:
 Shri  B.  8,  Sharma:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  progress  so  far  made  in  the
 sch  for  the  construction  of  Bokaro
 Steel  Plant;

 (b)  when  the  construction  of  the
 plant  will  start  and  the  money  spent
 so  far  on  the  scheme;  and

 (c)  the  extent  to  which  the  cost
 estimate  has  risen  during  the  pest
 one  year?

 The  Minister  of  Sieel,  Mines  and
 Motals  (Dr.  Chenna  Reddy):  (a)  Con-
 sequent  upon  the  acceptance  of  the
 Soviet  detailed  Project  Report  on
 Bokaro  Steel  Plant  on  March  29,  1986,
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 Bokaro  Stee]  Limited  have  concluded
 contracts  with  Soviet  Organisations
 for  supply  of  equipment  etc.  from  the
 USSR,  for  deputation  of  Soviet  specia-
 lists  to  India  for  construction  of  the
 plant  and  of  Indian  trainees  to  the
 USSR,  for  supply  of  Working  Draw-
 ings  and  for  supply  of  Design  Docu-
 mentation  for  the  equipment,  mecha-
 nical  articles  and  structures  to  be
 manufactured  in  India.  In  addition  to
 Placement  of  orders  on  indigenous
 suppliers  for  construction  equipment,
 contracts  have  been  concludeq  for
 import  of  shunting  locomotives  from
 Czechoslovakia  and  for  import  of
 cranes  for  construction  and  erection
 work,  from  Easst-European  countries
 including  the  US.S.R.  The  entire
 work  of  design  and  engineering  of  the
 plant,  outside  Soviet  scope,  has  been
 awarded  to  Messers  M.N.  Dastur  &  Co.
 Lists of  equipment  and  hinery  to
 be  procured  indigenously  have  also
 been  finalized.  Even  in  anticipation
 of  formal  contracts  on  the  indigenous
 suppliers  of  plant  and  equipment,
 mainly  Heavy  Engineering  Corpora-
 tion,  Ranchi,  they  have  been  given
 design  drawings  received  from
 USSR.  and  requested  tp  take  up
 manufacture,  Up  to  the  end  of  April
 ‘1967,  03I4  metric  tonnes  of  equip-
 ment  and  pipes  and  other  goods  have
 been  received  at  site  from  the  U.S.S.R.
 Working  Drawings,  Technical  Docu-
 mentation  and  Design  Assignments
 are  also  being  received.  I  of  site
 levelling  of  the  plant  area  99%  of
 earthwork  on  Construction  Yard  and
 98%  of  construction  work  of  Garga
 dam  have  been  completed.  9.5  K.M./
 $.00KM  of  rail  track  in  the  construc-
 tion  Yard  have  been  laid  /aligned.
 The  survey  work  on  the  development
 of  Bhavanathpur  ang  Kuteshwar
 Limestone  Quarries  is  in  progress.
 Out  of  ‘S124  acres  of  land  required
 for  the  Project,  17,583  acres  of

 Ly



 4087  Written  Answere  JYAISTHA  5,  689  (SAKA)  Written  Answers  7088
 to  be  finalized  shortly.  The  tenders

 the  structural  fabrication  and  erec-
 tion  have  been  issued.

 At  the  Bokaro  Township,  600  tem-
 Porary  houses,  500  labour  hutments,
 a  guest  house,  a  50  roomed  hostel,  992
 permanent  houses,  a  temporary  50-bed
 hospital,  a  temporary  office  building
 complex,  24  B-type  houses  for  the
 Soviet  specialists  and  a  200.roomed
 Bokaro  Hotel  building  have  already
 been  constructed.  The  construction
 of  another  756  permanent  houses  is
 nearing  completion.  The  work  on  the
 construction  af  another  2520  houses
 including  200  ‘C’  type  houses  for
 Soviet  specialists  along  with  the  con-
 nected  public  buildings  and  services,
 sanctioned  in  the  year  1966-67,  has
 been  taken  up  and  is  in  progress.

 (b)  The  site  levelling  and  other
 earth  work  at  the  plant  site  has  prac-
 tically  been  completed.  The  founda-
 tion  and  civil  engineering  एठडॉ तान
 tion  work  of  the  plant  is  expected  to
 commence  immediately  after  the
 monsoon  ie.  sometimes  in  October,
 1967.  The  expenditure  incurred  by
 Bokaro  Steel  Limited  on  the  Bokaro
 project  up  tn  3is;  March,  1967,  was
 Rs,  382  million.

 (९)  In  March,  1986,  when  the  Soviet
 detailed  Projecy  Report  was  accepted,
 Bokaro  Stee]  estimated  the  cost  of
 Stage  I  of  the  complete  project  to  be
 Rs.  6265  million.  There  has  been  no
 increase  in  the  estimates  during  1966-
 67,  other  than  the  increase  in  the  rupee
 value  of  imported  equipment  and  ser-
 wiees  on  account  of  devaluation.  On
 the  other  hand,  the  estimate,  have
 been  reduced  as  a  result  of  the  Cost
 Reduction  Study—the  order  of  reduc-
 tion  will  be  approximately  Rs.  774

 and  for  which  proposals  are  yet  to  be

 —
 to  the  Government  for  ap-

 proval.

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  the  small  growers  of
 Kerala  have  demanded  a  reasonable
 price  for  raw  rubber;  and

 (b)  if  so,  the  action  in  this  re-
 gard?

 The  Deputy  Minister  in  the  Minis.
 try  of  Commerce  (Shri  ghafl  Qureshi):
 (a)  Yes,  Sir.

 (b)  The  Tariff  Commission  has  been
 asked  to  go  into  the  cost  of  produe-
 tion  of  raw  rubber  and  suggest  a  fair
 price  therefor,  Suitable  action  can
 be  taken  after  receipt  of  their  recom-
 mendations.  The  recommendations
 are  expected  by  the  end  of  May,  1967.

 (a)  whether  Government  propose
 to  amend  the  Companies  Act  fo  as  to
 ban  the  contribution  to  political  par~
 tlea  by  companies;

 tb)  whether  the  recommendgsion
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 of  the  Santhanam  Committee  in  this
 regard  have  been  considered  by  Gov-
 ernment;  and

 (९)  if  so,  with  what  results?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  No.  Sir.

 (b)  Yes,  Sir.

 (९)  The  recommendation  was  not
 found  acceptable.

 New  Railway  Lines  in  Orissa

 57l.  Shri  Surendranath  Dwivedy:
 Shri  Hem  Barua:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  new  railway  lines
 are  proposed  to  be  undertaken  in
 Orissa  during  1967-68;

 (b)  whether  the  State  Government
 have  suggested  any  new  Railway
 line  connecting  Rourkcla  with  Tal-
 cher  and  whether  Government  have
 finally  decided  about  the  matter;  and

 (tc)  whether  Engineering  and  traf-
 fic  surveys  for  the  Cuttack-Paradeep
 Rail-Link  has  been  completed?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 (b)  Yes.  Past  investigations  have
 revealed  that  this  line  would  not  be
 financially  justified.

 te)  Not  yet.
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 (a)  whether  Government  propose to  ban  the  export  of  scrap  iron;
 {b)  if  so,  from  when;
 (ce)  the  total  quantity  of  scrap  iron

 needed  annually  by  the  Engineering
 industries of  the  try;  and

 {d)  the  quantity  of  scrap  iren  ex-
 ported  in  1965-66,  and  1986-67  respec-
 tively  and  the  value  thereof?

 The  Minister  of  State  in  the  Mink-
 try  of  Steel  Mines  and  Metals  (Shri  F.
 C,  Sethi):  (a)  No,  Sir,

 (b)  Does  not  arise.
 (९)  The  information  is  not  readily

 available.  It  may,  however,  be  men-
 tioned  that  scrap  which  is  surplus  to
 domestic  requirements  ang  which  Is
 generally  not  used  in  cur  furnaces  is
 allowed  to  be  exported.

 (d)}  (i)  1965.60;  446,429,  tunnes
 valued  at  about  Rs,  550  lakhs  (FOB).

 1967):
 about

 (ii)  1966-67  (uptu  January,
 491.514  tonne;  valueq  =  at
 Rs,  745  lakhs  (FOB).

 Birla  Group  of  Companies
 573.  Shrj  Madhu  Limaye:

 Shri  5.  M.  Banerjee:
 «.  Shri  George  Fernandes:

 Pr.  Ram  Manohar  Lohia:
 Shri  §.  M.  Joshi:

 Shri  Sarjoo  Padey:
 Will  the  Minister  of  Industrial

 Development  and  Company  Affaire
 be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  study
 made  by  Mr.  Hazari  of  the  Planning
 Commission  into  the  lion's  share  ob-
 tained  by  the  Birla  Group  of  Com-
 panies  in  the  industrial  licences  is-
 sued  after  the  independence;

 (b)  whether  Government's  atten-
 tion  hag  also  been  drawn  to  the  vari-

 and  =  frregularities
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 (c)  whether  any  legal  proceedings
 against  the  Birla  Group  of  Compan-
 इश्य  have  been  taken;

 (d)  whether  some  of  these  firms
 have  been  black-listed  on  the  ground
 of  these  irregularities  and  malprac-
 tices;  and

 (e)  if  the  reply  to  parts  (c)  and
 (d)  above  be  in  the  negative,  the
 reasons  therefor?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  Government  heve
 taken  note  of  the  observations  made
 by  Dr.  Hazari  in  his  Report  regarding
 the  number  of  licences  approved  for
 Birla  Group  of  companies.

 (by)  No  specific  instances  of  irregu-
 larities  or  malpractices  committed  by
 the  Birla  Group  in  securing  industrial
 licences  have  come  to  the  notice  of
 the  Government.

 (७)  to  Ce).  Do  noe  arise,

 Theft  of  Railway  property  at  Jamal-
 pur  Station

 ‘514,  Shri  S.  M.  Banerjee:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Rallways  be
 pleased  to  refer  to  the  reply  given  to
 Onstarred  Question  No,  3468  on  the
 26th  August,  966  and  state:

 (a)  whether  the  police  investiga-
 tion  into  the  theft  of  railway  »ro-
 perty,  viz,  Scrap,  copper  plates  and
 scrap  benches  at  Jamalpur  has  since
 been  completed;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Railways  (Shri  C.
 MM.  Poouscha):  (a)  and  (b).  The  Gov-
 ernmen  ay  Police,
 after  completing  their  investigation
 have  submitted  charge  sheets  aguinst
 contractor  thers  under  sec.
 tlong  400  400/979'23|/94|200]2I9  LP.C
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 and  section  3  of  Railway  Stores  (Un-
 lawful  Possession)  Act,  1955.  Three
 railway  employees  found  involved  in
 this  connection  have  been  placed
 under  suspension.  The  case  ig  still
 under  trial.

 Ashoka  Marketing  Limited

 575,  Shri  §.  M,  Banerjee:
 Shri  Madba  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Industrial
 Devel  and  Company  Affairs
 he  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  780  on  the
 7th  April,  967  and  state:

 (a)  whether  the  arbitrator  has
 since  decided  the  question  of  allowing
 the  Ashoka  Marketing  Limited,  the
 loss  of  $  733,758  on  their  =  transac-
 tion  with  American  buyers:

 by  the  stage  reached  in  the  in-
 vestigation  of  the  Company's  Affairs
 under  sections,  237(b)  and  249(])  (a)
 of  the  Companies  Act  and  the  Writ
 Petition  and  appeals  in  the  Calcutta
 High  Court;  and

 tc)  whether  there  has  been  any  de-
 ‘ay  in  the  disposal  of  the  arbitrations
 Writ/appeals  in  respect  of  this  Com-
 pany?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  No,  Sir.  The  Govern-
 ment  woderstand  that  in  January  last,
 the  company  referred  the  matter  to
 the  arbitration  of  the  Indian,  Chamber
 of  Commerce,  Calcutta.  The  company
 filed  with  the  arbitrators  its
 of  the  case  after  the  Chamber  agreed
 to  act  as  arbitrators.  The  arbitrators
 have  sent  a  copy  of  the  statement  to
 the  parties  in  the  United  States  to
 enable  the  latter  to  file  their  reply.
 It  ig  learnt  that  the  matter  wil)  be  set
 down  for  hearing  as  scon  as  the
 parties  in  the  States  send  in  their
 reply,
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 (b)  Investigation  wag  ordereq  under
 both  the  sections  287(b)  ana  249  of
 the  Companies  Act,  1956,  On  a  writ
 petition  filed  by  the  company,  the  High
 Court,  Calcutta,  upheld  the  order
 passeq  under  section  237(b)  but
 allowed  the  writ  in  so  Jar  as  it  related
 to  the  order  under  section  249  of  the
 Companies  Act.  The  company  pre-
 ferred  an  appeal  against  this  order.
 The  Company  Law  Board  have  filed
 cross  obections  in  this  regard.  The
 case  is  still  pending  before  the  Appel-
 late  Bench  of  the  Calcutta  High  Court.

 (९)  The  Government  can  hardly  be
 expected  to  express  any  opinion  in  the
 matter.

 M/s.  Bird  &  Co.
 576.  Shri  Madhu  Limaye:

 Dr.  Ram  Manohar  Lohis:
 Shri.  Ss.  M.  Banerjee:
 Shri  George  Fernandes:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  B16  on  the
 3rd  November,  966  and  state;

 (a)  whether  the  infringement  of
 the  provisi  of  the  C  ies  Act
 by  M/s,  Becker  Grey,  the  exporting
 company  of  M/s.  Bird  &  Co.  has  since
 been  assessed  by  the  Department  of
 Company  Affairs  on  the  basis  of  the
 Dooks  seized  under  the  Customs  Act
 and  other  material  available;

 (b)  if  go,  the  result  of  this
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 of  the  Companies  Act,  Necessary
 instructions  have  been  issued  to  pur-
 sue  the  matter  vigorously.  The  ques-
 tion  of  taking  action  will  have  to  await
 the  finding  arrived  at  on  the  basis  of
 the  examination  of  accounts  and  other
 documents.

 Gammon  India  Limited
 ST.  Shri  Madhg  Limaye:

 Shri  a  M.  Banerjee:
 Shri  George  Fernandes:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  state:

 (a)  whether  the  investigation  into
 the  Gammon  India  Limited,  Bombay
 affairs  (arising  out  of  the  certain  con-
 cealed  foreign  holdings  ited
 upon  in  the  balance  sheet)  has  since
 been  completed;  and

 (b)  if  so,  the  action  taken  against
 the  Company  for  the  violation  of  the
 foreign  exchange  and  other  laws  in
 force?

 The  Minister  of  Industrial  Develop-
 ment  ang  Company  Affairs  (Shri  F.  A.
 Abmed):  (a)  As  stated  by  the  Minis-
 ter  in  the  Ministry  of  Law  in  answer
 to  Unstarred  Question  No.  1333,  on
 the  [5th  November  966  in  the  Lok
 Sabha.  the  company  appointed  a  firm
 of  Chartered  A  tants  in  Lond
 to  check  up  its  investment  account  in
 London.  In  October  ‘1966  the  London id

 ment;  and
 (ce)  the  action  taken  by  Govern-

 ment  in  the  matter?
 The  Minister  of  Industria;  Develop-

 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (०).  The  Company
 Affairs  Department  was  awaiting  the
 result  of  the  appeal  before  the  Central
 Boerd  of  Excise  &  Customs.  The
 The  appeal  order  was  received  on  29th
 March,  1967.  The  books  of  accounts
 at  the

 Hep  a
 will  have  to  be  ह...

 tinished  in  to  ascertain  the
 infringement.  if  any.  of  the  provisions

 firm  submitted  its  report  to  the  com-
 pany.  The  statutory  auditors  of  the
 Indian  company  have  drawn  the  atten-
 tion  of  the  shareholders  to  the  findings
 of  the  London  firm  in  thelr  report  on
 the  accounts  of  the  aforesaid  company
 for  the  year  ended  ह18ी:.

 ee The  auditors  polnted  out  that  the  ex-
 London
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 for  in  the  earlier  years,  subject  to  cer-
 tain  discrepencies  in  respect  of  which
 no  adjustments  were  made  in  the  ac-
 counts  for  the  year  ended  3lst  March,
 1966.  According  to  the  Indian  com-
 pany,  the  resulting  position  arising  out
 of  the  various  discrepancies  pointed
 out  by  the  London  firm  was  that  it
 owed  to  Gammon  Engineers  Ltd.
 UXK,,  a  sum  of  over  £  200  having  re-
 gard  to  the  adjustment  of  £  104,552-
 18-68  made  in  the  accounts  for  the  year
 ended  3lst  March,  1965.  The  enquir-
 ies  initiated  by  the  Government  in  the
 matter  are  still  continuing  with  a
 view  to  finding  out  the  violations,  if
 any,  of  the  provisions  of  Companies
 Act.

 (b)  As  already  stated  in  reply  to
 Unstarred  Question  No.  1333,  no  pro-
 secution  has  been  launched  under  the
 Foreign  Exchange  Regulations  Act.  As
 regards  the  question  of  taking  action,
 if  any,  against  the  company  and  its
 officers  for  any  violations  of  the  pro.
 visions  of  the  Companies  Act,  ‘1956,
 the  matter  will  be  considered  when
 the  present  enquiries  are  completed.
 Rallway  Line  from  Kathua  to  Jammu

 ‘518.  Shri  Inderjit  Malhotra:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  when  the  actual  work  for  ex-
 tension  of  the  Railway  line  from
 Kathua  to  Jammu  shall  start;  and

 (b)  how  much  time  it  will  take  to
 complete  this  project?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  The
 Final  Location  and  ‘Traffic  Survey  for
 the  extension  of  a  railway  line  from
 Kathua  to  Jammu  has  just  been  sanc-
 tioned.  The  construction  work  will
 be  taken  up  only  after  completion  of
 the  survey.  It  is,  therefore,  too  early
 to  say,  at  this  stage,  when  the  line
 will  be  completed,  .

 Chain  Pulling  in  ह)... क
 we,  Shri  7  N,  Pandey:

 Shri  ला.  2,  Yadab:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:

 (a)  whether  it  Is  a  fact  that  there
 has  been  a  heavy  loss  of  working
 hours  due  to  chain  pulling  in  trains
 during  ‘1966-67;  and

 (b)  if  so,  the  loss  in  working  hours
 end  the  steps  proposed  to  be  taken
 to  improve  the  situation?

 The  Minister  of  Railways  (Shri  C.
 जा,  Poonacha):  (a)  Yes.

 \b)  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT

 About  2],l84  working  hours  were
 lost  due  to  alarm  chain  pulling  during
 1966-67,

 Incidence  of  alarm  chain  pulling  dur-
 ing  the  year  (1966-87  has  gone  up  85
 the  alarm  chains  were  restored  in
 May,  7966  in  all  non-suburban  trains
 where  the  same  had  been  previously
 blankeg  off.  Due  tq  abnormal  in-
 increase  in  the  incidence  of  alarm
 chain  pulling,  the  Railways  were
 directed  in  December,  966  to  blank
 off  again  the  alarm  chain  apparatus
 in  such  of  the  non-suburban  trains
 where  the  incid  had  increased  re-
 Sulting  in  dislocation  and  unpunctu-
 ality  in  running  of  trains.

 In  addition  to  blanking  off  of  the
 alarm  chain  apparatus  on  certain
 trains,  the  following  measure,  are
 teken  to  deal  with  cases  of  misuse  of
 alarm  chain  apparatus:

 ti)  Conducting  educative  cam-
 paigns  in  the  Press,  by  cinema
 slides,  posters  ang  by  an-

 Gi)  Posting  of  plain  clothed

 (ili)  Introduction  of  a  scheme  of
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 secuting  the  offenders  in  a
 Court  of  Law;

 div)  Forming  of  anti-alarm  chain
 pulling  squads  consisting  of
 T.T.Es.  and  Railway  Protec-
 tion  Force  personnel;  and

 (v)  Creating  a  consciousness
 among  the  students  about  the
 evils  of  alarm  chain  pulling,

 lectures,  conducted  tours
 to  Railway  installations,  ete.

 Enquiry  Commission  to  look  into  steel
 Deals  with  private  Orme

 580.  Shri  Abdul  Gani  Dar:
 Shri  Sidheshwar  Prasad:
 Shri  Ram  Kishan  Gupta:
 Shri  M.  S.  Murty:
 Shri  D.  C.  Sharma:
 Shri  KE.  N.  Pandey:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 ta)  whether  the  commission  of
 enquiry  appointed  by  Government
 to  lock  into  steel  deals  with  some
 private  firms  like  Amin  Chand  Pyare
 Jal  and  Ram  Kishen  Kulwant  Rai,
 has  submitted  an  interim  report;

 (b)  if  so,  the  details  thereof;  and
 (e)  when  the  final  report  is  ex-

 Pected  to  be  submitted  to  Govern-
 ment?

 The  Minister  of  Steel  Mines  and
 Metals  (Pr.  Chcnna  Reddy):  (a)  and
 (b).  No  report  has  been  submitted,

 (९)  Since  the  enquiry  is  in  respect
 of  all  transactions  involving  large
 Hicences'permits  spread  over  a  period
 of  415  years  issued  by  the  Iron  and
 Steel  Ministry,  it  woulg  not  be  pussl-
 Dle  to  say  at  this  stage  when  the  re-
 port  will  be  submitted.

 Matiway  Line  from  Kurukshetra  te
 Febowa,  Haryana

 ai,  Shri  Abdul  Ghani  Dar:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 Witte,  Answers  ‘MAY  8  i967  Written  Anewers  =  2095
 (a)  whether  a  new  railway  line

 from  Kurukshetra  to  Pehowa,  a  pll-
 gzimage  place  in  Haryana,  had  been
 sanctioned  and  survey  work  was
 undertaken;

 (b)  if  so,  when  the  sanction  was
 given  and  when  the  survey  work
 was  completed;

 (c)  whether  it  is  a  fact  that  the
 construction  work  has  not  yet  started;
 and

 (da)  if  so,  the  reasons  therefor  and
 when  it  is  likely  to  start?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  Only
 Preliminary  Engineering  and  Traffic
 Surveys  (and  not  construction)  for
 this  project  were  sanctioned  on  23rd
 March,  1956.  The  Traffic  Survey  was
 completed  in  December,  950  while
 the  Engineering  Survey  was  complet-
 ed  in  September,  1957.

 (९)  Yes.

 (d)  The  Project  wax  not  found  to
 be  economical  ang  the  Second  Five
 Year  Plan  not  being  able  to  accommo.
 date  such  short  branch  line  schemes
 in  uteas  which  were  already  served  by
 the  railway  system  fairly  closely,  the
 proposal  was  shelved  in  958  and  since
 then  no  further  consideration  has
 been  given  to  this  project.  Due  te
 limited  financial  resources,  the  chanc-
 es  for  taking  up  this  project  for  con-
 sideration  are  very  remote.
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 Shri  N.  BE.  Laskar:

 ih

 है
 है
 हैं

 है
 है
 है
 है
 है

 Shri  Hukam  Chand  Kachwal:

 Shri  C.  C.  [४
 Shri  हे,  Barna:
 Shri  Vish’  Nath  Pandey:

 Shri  K.  N.  Pandey:
 Will  the  Minister  of  Industrial

 Cempany  Affairs

 (a)  the  progress  eo  far  made  in
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 the  manufacture  of  small  car  in  the
 country;

 (b)  whether  it  is  a  fact  that  there
 is  a  strong  demand  for  such  a  car  in
 the  country  in  view  of  the  short
 supply  of  Fiat  and  Ambassador  Cars
 which  are  very  costly  too;

 (c)  if  so,  when  the  car  is  ex-
 pected  to  come  in  the  market;

 (d)  whether  Government  have  re-
 ceived  any  proposals  for  the  manu-
 facture  of  small  car  from  certain
 firms  in  India  and  abroad;  and

 (e)  if  so,  the  names  of  these  firms
 and  the  action  being  taken  on  these
 proposals?

 The  Minister  of  Induria)  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  to  (ed.  A  statement
 5  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT-422/
 67).
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 (a)  whether  it  is  a  fact  that  the
 devaluation  of  rupee  which  was  sup-
 Posed  to  boost  exports  has  in  reality
 led  to  the  decline  in  exports;

 (b)  if  so,  the  quantum  of  fall  in
 exports;

 (c)  the  reasons  therefor;  and
 (d)  the  measures  Government  pro-

 Pose  to  adopt  to  boost  exports  and  to
 retrieve  the  lost  foreign  market  in  the
 various  commodities?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  a)  (c)  and  (d).  Rep-
 ies  were  given  to  questions
 on  ‘Bist  March,  967  in  answer  to

 ia
 (a),  (९)  and  (a)  of  question  No.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 See  No.  LT-43/67].

 Export  Incentive  Scheme
 .  |
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 boost  up  the  exports  in  foreign  mar-
 ke'

 (b)  if  ao,  the  main  features  thereof;
 and

 fe)  whether  Government  propose  to
 appoint  a  committee  to  suggest  suit-
 able  modifications  in  the  export  incen-
 tive  schemes?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b),  As  2
 measure  to  help  exports,  the  import
 policy  for  registered  exporters  of
 various  export  products  has  been  so
 devised  ag  to  ensure  uninterrupted
 flow  of  imported  raw  materials  etc.
 needed  for  manufacturing  export  pro-
 ducts,  There  is  also  g  scheme  pro-
 viding  for  cash  assistance  against  ex-
 port  of  some  selected  itemg  such  28
 Engineering  goods,  chemicals,  plastics
 and  allied  products,  prime  iron  and
 steel  etc.  The  rate  of  such  assistance
 now  varies  generally  between  i0  per
 cent  and  20  per  cent.

 Further,  it  has  been  decided  that
 prime  iron  and  steel  will  be  suppiled
 at  international  prices  to  fabricators
 of  engineering  goods  for  export.

 (९)  Measures  to  help  exports  are
 being  kept  under  continuous  review.

 Beard  of  Trade
 se  Shri  Liladhar  Kotok!:

 Shri  NL  BR.  Laskar:
 Will  the  Minister  of  Commerce  be

 pleased  to  Hate:
 (a)  whether  Government  propose  to

 ‘wind  up  the  Board  of  Trade;  and
 (b)  Hf  ‘£0,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Dinesh  Singh):  (a)  and  (b),  The
 matter  is  under

 भाषलपुर-अन्दारहिल  aie  7  का
 विस्तार

 $07.  जी  बेजौशंकर  wat:
 जी  dere  wre  dew  :

 क्या  लबें  मंत्री  यहु  बताने  की  कृपा
 करेंगे  कि  :
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 (क)  कया  भांगलपुर  मन्दारहिल  व्रांच
 लाइन  को  बढ़ा  कर  उसे  सम्बाल'  परगना  के
 मुख्यालय  घुमा  से  गुजारते  हुए  मीठा  लाइन
 के  साथ  मिलाने  की  कोई  योजना  बनाई
 गई  है;  और

 (=)  यदि  हां,  तो  निर्माण  कार्य  कब
 शुक  किया  जायेगा  ?

 रेलज  संतरी  (भी  Ho  qo  gare)  :
 क)  सागलपुर-मंदारहिल  शाखा  लाइन  को
 बढ़ाते  ौर  इसे  किसी  दूसरी  वर्लमात  लाइन
 से  मिलाने  का  कोई  विधार  नहीं  है  ।

 ख)  सवाल  नहीं  उठता।

 बिहार  में  घातु  तथा  कनिस  संसाथन

 sea.  ्य  बेजीपांकर  जार्मा :
 थी  झोकार  लाल  बे रजा  :

 क्या  हस्पात,  खाम  तथा  धातु  भंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  के
 यांका  सब-डिवोजन  के  दक्षिणी  भाग  में
 धातु  तथा  क्षतिज  संसाधनों  के  मिलने  को
 सम्भावना  है  शौर  क्‍या  बहां  कोई  भनुसन्धान
 झबया  खोज  कार्य  प्रारम्ध  कर  दिया  गया
 है;

 (थ)  यदि  हां,  तो  बहां  कौन-कौन
 से  खनिज  संसाधन  पाये  जाने को  सम्भवना
 है  भौर  क्या  अतिज  तिकालते  का  काम  वाणि-
 श्यिक  झाधार  पर  किये  जाने  की  बाश  है;
 शौर

 (7)  इस  शाज्य  में  सूचे भोर  भूखमरी
 की  स्थिति  तथा  सूछा  पीड़ित  लोगों  को  रोज-
 तार  देने  की  स्लावश्यक्ता  को  ध्यान  में  रखते
 हुए  सरकार  का  विधार  इस  कार्य  को  कब
 तक  Di  करने  का  है  ?

 इस्पात,  ना  तथा  =  मंत्री  (शा०
 wm  tH):  (5)  से  (न).  भारतीय
 भूषिल्ान  सर्वेक्षण  हारा  किये  नबे  अनुसंधानों
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 से  बिहार  के  बंका  डिविजन  के  दक्षिणी  भाग
 में  समुखिया  तथा  सतलेतवा  के  समीप  मिट्टियों
 का  पता  चला  हैं  ।  जखजोर,  कुसीवोल  तथा
 गुंदरा  में  ग्रवरक  की  एक  प्रकार  की  पुरानी
 ह ,  पाई  गई  हैं  परन्तु  इनका  झाधिक  दृष्टि
 से  कोई  महत्व  नहीं  ।  तीसरी  पंच  वर्षीय
 योजना  काल  में  फागा,  बाधभारों,  करढा,
 खजूरी,  गवोरा,  भोरसार,  धृघ्ििश्तोर  घृष्ि-
 करना,  खरीखार  के  खण्ड  में  ताँबा,  सीसा,
 जस्ता  पता  लगाने  के  अन्वेषण  चल  रहे  हैं  परन्तु
 झब  तक  हन  खनिजों  के  खनन-योग्य  निश्षेप
 प्राप्त  नहीं  हुए  हैं  ।  अत!  अ्रभी  वाणिज्यिक
 विदोहन  का  समय  नहीं  भ्राया  है  ।

 World  Tenders  invited  by  DISCO
 589.  Shri  A.  K.  Gopalan:

 Shri  P.  Ramamart!;
 Will  the  Minister  of  Steel,  Mines  and

 Metals  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Indian  Iron  and  Steel  Company  invited
 world  tenders  in  London  for  th=  sup
 Ply  of  two  continuous  casting  machi-
 nes;

 (b)  if  so,  whether  the  Heavy  Engi-
 neering  Corporation  at  Ranchi  partici-
 Pated  in  internationa)  tenders;

 (c)  whether  it  is  also  a  ‘fact,  that
 H.E.C.  scheme  would  have  saved  25
 percent  of  the  foreign  exchange  cost;
 and

 (d)  the  reasons  for  permitting  the
 Indian  Iron  and  Stee)  Co.  to  invite

 could  have  been  produced  indigenous-
 ly?

 The  Minister  of  Steel,  Mineg  and
 Metals  (Dr.  Chenma  Reddy):  (a)
 Mesars  International  Construction  Co.
 Ltd.,  London  acting  on  behalf  of  the
 Indian  Iron  ang  Steel  Company,  have
 invited  tenders  for  a  Continuous  Cast-
 ing  Plant.

 (b)  Yes,  Sir.

 (९)  It  would  be  possible  to  evaluate:
 the  savings  in  the  foreign  exchange-
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 cost  only  after  a  contractor  has  been
 selected.

 (d)  As  per  terms  and  conditions
 agreed  to  between  Indian  Iron,  and
 Steel  Company  and  the  International
 Bank  for  Reconstruction  and  Deve-
 lopment,  goods  to  be  financed  out  of
 the  proceeds  of  the  Loan  given  by  the
 Bank  have  to  be  procured  on  the  basis
 of  international  competition.  Indian
 companies  gre  also  permitted  to  parti-
 cipate  in  the  tenders,  as  is  evident
 from  the  tender  submitted  by  Heavy
 Engineering  Corporation.

 Clerks  in  Traffic  Accounts  Offires
 59l.  Shri  A.  हू,  Gopalan:

 Shrimatj  Suseela  Gopalan:
 Shri  EK.  Ramani:
 Shri  Jagannath  Reo  Joshi:
 Shri  Hukam  Chand  Kachwai:

 Will  the  Minister  of  Railways  be
 ‘pleased  to  state:

 ta)  whether  there  has  been  a  ban
 -on  the  promotion  of  Clerka  in  the
 Traffic  Accounts  Offices  of  the  Indian
 Railways  since  1963;

 (b)  if  so,  the  reason  therefor;
 (९)  whether  Government  have  re-

 ceived  any  representation  in  the
 matier:  and

 (a)  if  so,  the  steps  taken  thereon?
 The  Minitter  of  Railways  (Shri  C.

 M.  Poonacha):  (a)  No.

 (b)  to  (d).  Do  not  arise,

 Will  the  Minister  of  Commerce  be
 pleased  to  state:
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 Mili  Owners’  Association  on  the  Ist
 April,  4967  that  cotton  prices  continued
 to  be  higher  than  the  ceiling  prices

 —
 assurances  of  Government;

 {b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis.
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  The  problem  of  prices
 of  cotton  ruling  above  the  ceilings  has
 been  engaging  constant  attention  of
 the  Government.  Ag  a  result  of  two
 successive  droughts,  cotton  crop  dur-
 ing  1965-66,  and  1968-67  suffered  a
 considerable  decline  giving  rise  to  an
 upward  surge  in  cotton  prices.  <A
 number  of  measures  including  move-
 ment  control.  stock  control,  credit  con-
 trol  and  requisitioning  of  cotton  and
 also  curtailment  of  machine  activity
 have  been  taken  to  keep  the  prices
 as  near  the  ceilings  as  possible.  These
 measures  have  been  effective  in  check-
 ing  the  rising  trend  to  an  appreciable
 extent.  Such  further  measures  as
 may  be  necessary  and  found  feasible
 will  continue  to  be  taken  in  the
 future.

 I966—-67  में  कोयला  कालों  ते
 निकाला  तथा  कोयला

 593.  को  बॉकार  लाल  बेरणा  :  क्‍या
 cen,  arr  तथा  wig  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  ष  ioce—67  में  देश
 में  खानों  से  कितना  कोयला  लिकाला  गया  ?

 इस्वात,  काम  तथा  घातु  जंजी  (डा०
 ष्यल्ा  देही):  ‘1966-67  में  देश  में  कोयले

 का  उत्पादन,  सिगनाइट  को  छोड़कर,  68.  43
 मिलियन  टन  था  a  इस  झबधि  में  सिगनाइट
 का  उत्पादन  2.  46  मिलियन टन  था  1

 लघु  उच्योग  हारा  निर्यात

 soa.  ht  श्रोंकार ला  बेरवा  :  क्‍या
 ग्रौद्योगिफ  विकास  तथा  समयाव  कार्य  deft



 ‘1107  Written  Answers  IJYAISTHA  5,  889  (SAKA)  Written  Answers  7708

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  oq  उद्योगों  द्वारा  निर्यात
 को  बढ़ाचा  देने  के  लिये  सरकार  एक  केलीय
 संस्था  स्थापित  करने  के  श्रस्ताव  पर  विजार
 कर  रही  है;

 पुख)  यदि  हां,  तो  इस  संस्था  का  गठन
 किस  प्रकार  किया  जायेगा;  झौर

 (ग)  इससे लघु  उद्योगों  को  किस  प्रकार
 लाभ  पहुंच  सकेगा  ?

 झीचोगिक  विकास  तथा  समवाय  कार्य
 मंत्री  भी  'कलयहीम  अलो  अ्रहमव)  :
 (क)  जी  नहीं  +

 (ख)  तथा  (ग).  प्रश्न  नहीं  उठते  t

 जिदेशों  में  कारखानों  को  स्थापना
 595-  ओ  प्लोकार  लाल  बरबा  :  क्‍या

 जआजिल्य  मंत्रो  पह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सरकार  उन
 भारतीय  संस्थाझ्रों  को  प्रोत्साहन  देती  है
 जो  विदेशों  में  कारखाने  स्थापित  करने  में
 सहयोग  करना  चाहते  हैं;

 (ख)  यदि  हां,  तो  किम  श्रकार  का
 श्रोहवाहम  देने  का  प्रस्ताव  है;  शौर

 (ग])  पिछले  लीन  वर्षों  में  कितनों
 भारतीय  फर्मों  ने  इस  प्रकार  का  सहयोग
 किया  है  झौर  कितनी  फर्मों  के  झावेदन  पत्र
 अभी  तक  विदयाराधीन  हैं  ?

 बाणिण्य  मंत्री  (थी  दिनेश  सिह)  :
 (क)  तथा  (व).  विदेशों  में  प्रौद्योगिक
 उच्योयों  को  स्थापना  के  लिये  पहल  करने  का
 कार्य  भारतीय  निजी  उद्योगपतियों  का
 है।  इस  अकार  के  उपक्रमों  को  सफल  बनाने
 के  लिये  भारत  शरकार  जिस  प  में  सम्भव
 होता है  तथा  जैसा  'झावयश्यक समझा जाता समझा  जाता  है,
 श्ोत्साहुन  बेती  है  t

 (ग)  3L  मारें,  t967  को  समाप्त
 होने  वाले  गत  तीन  वर्षों  में  25  विदेशी
 ब्रायोजनाधों  की  स्थापना  में  भाग  लेने  के  लिये
 22  भारतीय  पार्टियों  को  अनुमति  प्रदान

 की  गई  इसके  झलावा,  विदेशों  में  सहयोग
 के  लिये  विभिन्न  भारतीय  उद्योगपत्तियों  के  5
 प्रौर  प्रस्ताव  इस  समय  मंत्रालय  के  विारा-
 धीन  हैं  t

 छोट  पेसाने  के  उच्चोगों  को  साइसेंस  जारी
 किया  जाना

 596.  भरी  Wignt  खाल  बरवा  :  क्‍या
 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  छोटे  पैमाने  के
 ऐसे  उद्योगों  को  आपातकालीन  लाइसेंस  देने
 की  तीलि  को  उदार  बनाने  का  निर्णय  किया  है
 जो  59  प्राथमिकता  प्राप्त  उद्योगों  की
 आवश्यकताएं  पूरी  करते  हैं;  बौर

 (ख)  यदि  हां,  तो  कितने  उद्योगों  को
 सर्वोपरि  प्राथमिकता  दी  जायेगी  ?

 सोचोनिक  विकास  तथा  समयाय  कार्थ
 मंत्री  भी  फलरुह्दीन  भ्रलो  झहमद)  :  (क)
 बालू  बर्ष  के  लिए  आयात  नीति  की  घोषणा
 कर  दी  गई  है  आर  इसका  ब्यौरा  अप्रैल,  2967
 शौर  मार्च,  i968  की  झायात  व्यापार
 नियंत्रण  नीति  (रैड  ब॒क)  में  दिया  गया  है  t
 प्राथमिकता  प्राप्त  उद्योगों  को  आहि  चाहे  वे
 बड़  प्रथवा  लघु  क्षेत्र  में  हों,  अपने  उत्पादन
 को  अधिकतम  करने  के  लिए  झावश्यक  कच्चे
 मास,  हिस्से  तथा  फालतू  षुजों  के  ग्रापात
 के  लिए  लाइसेंस  मिलते  रहेंगे  बौर  पहले
 प्रदान  किये  गये  लाइसेंस  के  पूर्ण  उपयोग  के
 प्रमाण  अस्तुत  करने  पर  भ्रोद्योगिक  एकक
 लाइसेंस  देने  वाल  प्रधिकारियों  से झौर  थिक
 विदेशी  मुद्रा  की  व्यवस्था  करने  के  लिए
 सम्पर्क  करने  के  हकदार  होंगे  ।
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 (@)  इस  प्रकार  के  प्राथमिकता  प्राप्त
 खोगों  की  एक  सूची  सभा  पटल  पर  रख  दी
 गयी  है  [पुस्तकालय  में  waht  गयी  ।  देलिये
 aenLT—4i4/67)  उच्च  प्राथमिकता
 किसी  भी  उद्योग  को  नहीं  दी  गई  है

 Ranning  of  Special  Train  for  Golden
 Reck  Workshop  Workers

 597.  Shri  Sexhiyan;  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  for  the
 running  of  workers’  special  train
 between  Thanjavur  and  Tiruchirap-
 palli  for  the  convenience  of  the  rail-
 way  workers  of  Golden  Rock;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minitier  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 (b)  Does  not  arise.

 Late  Running  of  Trains

 596.  Shri  Sezhiyan;  Will  the  Miniz-
 ter  of  Railways  be  pleased  to  state:

 (ay  whethe:  Government  are  aware
 of  the  inconvenience  caused  to  the
 Railway  workers  of  Golden  Rock
 workshop  by  the  late  running  of  trains
 between  Thanjavur  and  Tiruchirap-
 palli;  and

 (by  the  steps  taken  to  run  trains
 on  this  track  adequately  and  in  time?

 The  Minister  of  Railways  (Shri  C.
 M.  Peomacha):  (a)  and  (b).  Passen-
 ger  trains  on  Thanjavur-Tiruchirep-
 pallj  section,  catering  to  the  require-
 ments  of  railway  workers  of  Golden
 Rock  workshop,  are  given  preference

 passenger

 formance  ls  not  such  as  to  cause  any
 undue  inconvenience  to  railway
 workers.
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 Allotment  of  Scooters  to  Government

 Employees

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  only
 those  Government  employees  are  eligi-
 ble  to  apply  for  a  scooter  out  of  Gov-
 ernment  quota  hi  monthly  basic
 pay  is  above  Rs.  350.00;

 (b)  if  so,  the  reasons  for  making
 mich  a  discrimination  in  this  respect
 among  Government  servants  on  the
 basis  of  pay;  and

 {c)  whether  Government  pro-
 pose  to  remove  this  lacuna?

 The  Minister  of  Industrial  Develop-
 meng  ang  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)to  (c).  Applications  for
 allotment  of  scooters  from  the  Central
 Government  quota  are  not  entertained
 from  Government  employees  whose
 basic  pay  is  below  Hes.  350).  per
 month.  However,  in  the  case  of  (i)
 doctors,  (ii)  officers  who  have  to  per-
 form  predominantly  flelq  duties  and
 (iii)  personal  staff  attached  to  Minis-
 ters  and  other  high  dignitaries  of
 similar  rank  and  to  officers  of  the  rank
 of  Joint  Secretary  and  above,  applica-
 tions  are  entertained  if  they  are  draw-
 ing  8  basic  pay  of  not  less  than  Re.  300
 per  month,  These  limits  have  been
 adopted  as  reasonable  bases  for  distri-
 buting  the  limited  number  of  scooters
 available  In  the  Centra]  Government
 quota.  The  guiding  principles  adopt-
 ed  in  the  allotment  of  scooters  are
 the  tislity  in  terms  of  the  nature
 of  duties  performed  by  the  applicant
 and  the  capacity  of  applicants  for  the
 purchase  and  mainttenance  of  scooters.

 Government  officers  drawing  basic
 pay  below  Rs.  350}.  per  month  but
 not  below  Rs.  i90/.  per  month  are
 considered  for  priority  allotment  of
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 Pear]  Yamha  and  Vicky  Mopeds,  for
 which  Central  Government  quotas
 have  been  earmarked  recently.

 Credit  Squeeze  on  Cotten  Trade
 600.  Shri  Sharda  Nand:

 Shri  J.  B.  Singh:
 Shri  Bharat  Singh  Chauban:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Commerce  be
 he  pleased  to  state:

 ta)  whether  Government  have  de-
 cided  to  impose  credit  squeeze  on  the
 cotton  trade  to  curb  hoarding  and
 speculative  deals  in  the  raw  cotton;
 and

 (b)  if  so,  the  extent  of  squeeze  im-
 posed  and  the  steps  taken  by  Govern~-
 ment  to  ensure  that  the  credit  squeeze
 docs  not  hit  the  catton  growers?

 The  Deputy  Minister  in  the  Ministry
 ef  Commerce  (Shrj  Shafi  Qureshi);
 (a)  and  (b).  Yes,  Sir,  Instructions  have
 been  issued  by  the  Reserve  Bank  of
 India  to  all  scheduled  commercial
 banks  to  restrict  advances  to  mills  and
 trade  to  cotton  stocks  which  =  are
 covered  by  purchase/movement  per-
 mits  jssued  by  the  Textile  Commis-
 sioner  to  the  Government  of  India  and
 in  other  cases  to  curtait  generally  the
 advances  to  ‘Bat  of  the  previous  year's
 level,  These  credit  restrictions  do  not
 apply  to  growers.

 Froduction  of  Min  Cloth
 60l,  Shri  Yogendra  Sharma,  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Per  capita  availability  of  mill  cloth
 declined  sharply  between  956  पाएं
 1968;  and

 (b)  if  oo,  the  reasons  therefor?

 declineg  frow  0.68  matres  in  7956  to
 168  metres  (Provisional)  in  1968.
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 (b)  The  decline  in  per  capita  availa-
 bility  of  mill  cloth  is  due  to  a  variety
 of  r  such  ag  incre:  in  popu-
 lation  without  a  corresponding  in-
 crease  in  the  production  of  cloth  in
 the  mill  sector.  On  the.  other  hand,
 there  has  been  a  greater  growth  of  the
 decentraliseg  sectors,  such  as  hand-
 looms  and  powerlooms,  with  the  re-
 sult  that  the  additional  internal  re-
 quirement  of  cloth  is  being  met  to  a
 larger  extent  by  these  sectors,  The
 per  capita  availability  in  the  decen-
 tralised  sector  has  increased  from  4.08
 metres  in  956  to  6.2  metres  in  1966.

 Trade  Agreement  with  Spain
 602.  Shri  Ramachandra  Veerappa:

 Shri  N.  K.  Sanghi:
 Shri  ¥.  A.  Prasad;

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  conclude  a  trade  agreement  with
 the  Government  of  Spain;

 (b:  if  50,  the  steps  taken  in  the
 matter;  and

 fe)  when  it  is  likely  to  be  nnalized?
 The  Minister  of  Commerce  (Shri

 Dinesh  Singh):  (a}  No,  Sir.
 (७)  and  (c).  Does  not  arise.

 Indo-Polish  Trade  Pact
 eos,  Shri  Ramachandra  Veerappa:

 Shri  N.  K.  Sanghi:
 |  M.  Rampoure:

 far  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  A.  Sreedharan:
 Shri  Madho  Limaye:
 Shri  MM  Sadarsanam:
 Shri  Ebrahhm  Selalmag  Sait:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indo-Polish  Trade  Pact  has  been  sign-
 ed  in  April,  1967;

 (b)  if  20,  the  main  features  of  the
 agreement;  and

 (०)  when  it  is  likely  to  come  into
 effect?
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 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  An  Indian
 Trade  Delegation  which  visited
 Warsaw  recently  discussed  with  the
 Polish  Trade  Delegation  prospects  of
 twade  during  the  year  2967  and  con-
 cluded  its  discussions  on  l2th  April,
 i967.  It  is  expected  that  the  trade
 between  the  two  countries  will  reach
 a  level  of  Rs.  650  million  in  the  year
 (1967. .

 The  exports  from  Poland  will  con-
 sist  of  machine  tools,  ships’  equipment
 fishing  vesels,  drilling  rigs,  capita
 goods,  various  chemicals,  fertilizers,
 sulphur,  drugs  and  medicines,  rolled
 steel  products.  Particular  mention  has
 to  be  made  of  the  appreciable  quan-
 (ities  of  sulphur  and  urea  (fertiliser)

 hin
 have  been  offered  by  Poland  to

 dia.
 The  exports  from  India  will  consist

 of  the  usual  agricultural  based  item
 like  coffee,  tea,  pepper,  deoiled  cakes,
 tobacco  and  cotton  waste.  Indian
 manufactured  goods  like  tyres  and
 tubes,  machine  tools.  readymrade  gar-
 ments,  leather  footwear,  s‘ieel  pra-
 ducts,  such  as  rods  and  bars  and  steel
 pipes  including  high  pressure  steel
 Pipes,  textile  inery  and
 ries  and  coir  manufactures:

 LC.  (India)  Private  Limited
 om.  Shri  C.  C.  Desai:  Will  the

 Minister  of  Industria]  Development
 and  Company  Affairs  be  pleased  to
 piace  on  the  Table  a  statement  show-
 ing  the  nature  and  details  of  the
 internal  distribution  indujged  in  by
 the  following  three  companies  which
 are  wholly  or  substantially  foreign
 owned:

 a  LCI.  (India)  Private  Limited;

 (2)  Metal  Box  Company  of  India
 Limited;  and

 (3)  Lever  Brothers  Limited  or  its
 subsidiaries  or  branches?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F,  A.
 Abkmed):  The  nature  and  details  of  the
 arrangements  for  internal  distribution
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 of  producta  are  not  readily  available.
 The  details  are  being  collected  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  as  these  are  available.

 Manulacture  of  Transistor  Sects

 sor  Shrimat!  Tarkeshwarl
 Sinha:

 Shri  K,  a.  Vidyarthi:
 Shri  Mohan  Swarup:
 Shri  V.  Krishnamoorth!:
 Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  Madbo  Limaye:

 Will  the  Minister  of  Industria!  De-
 yelopment  and  Company  Affair,  be
 Pleased  to  state:

 {a)  whether  Government  have  can-
 celled  the  essentiality  certificates  issu-
 ed  to  the  small  industrialists  engaged
 in  the  Manufacture  of  cheap  transistor
 sets  in  the  country;

 tb)  if  so,  the  reasons  therefore;
 (c)  whether  Government's  action  is

 going  to  cause  loss  of  crores  of  rupees
 invested  by  the  small  scale  manufac-
 ture-s  in  the  manufacture  of  low  price
 transistor  radios;  and

 (d)  Whether  permission  to  allow
 production  of  low  cast  transistor
 radios  was  given  after  Government
 accepted  Chanda  Committee's  recom-
 mendations  that  low  price  transistors
 for  use  in  rural  areas  should  be  ex-
 tensively  manufactured?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  No,  Sir.  No  cssentiality
 certificates  are  required  for  small
 seale  units  already  engaged  in  the
 manufacture  of  radio  sets.  The  ques-
 tion  of  issue  of  import  licences  for
 the  year  1967-68  to  new  units  is  under
 consideration.

 (b)  and  (c).  Do  not  arise.

 (a)  No  specific  permission  for
 manufacturing  low  cost  transitor  sets
 has  been  given  to  units  in  the  small
 scale  sector,  nor  is  such  a  permission
 necessary.
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 fies!  Requirements  by  Government
 Undertakings

 Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  calculations  of  the  consumption
 of.  steel  by  Government  through  their
 various  undertakings  and  projects/
 departments;  and  ad

 (b)  if  so,  the  percentage  of  con-
 sumption  of  steel  by  the  private  citi-
 zens  and  the  Government  undertakings
 including  Railways,  P.&T.,  Shipping
 and  Transport?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Sbri
 P.  C,  Sethi):  (a)  On  the  basis  of  des-
 Patches  made  directly  to  Government
 indentors  (including  Railways  etc.)
 and  on  the  assumption  that  about
 20  per  cent  of  the  steel  despatched
 controlled  stockists  were  consumed  by
 Government  deparuments,  it  is  esti-
 mated  that  during  ‘1985-68,  the  con-
 sumption  of  steel  by  Government
 departments  was  16,91,890°  tonnes.  In
 1986-67  (upto  November,  966)
 10,17,836  tonnes  of  steel]  was  consumed
 by  Government  departments,  on  the
 fame  assumption.

 (b)  The  steel  supplied  to  Govern-
 ment  departments  was  roughly  40  per
 cent  of  the  total  stecl  sold  in  the
 country.

 Aluminium)  Factory  In  Maharashtra
 607.  Shri  K.  Anirudhan:

 Shri  Omanath:
 Shei  x  M.  Abraham:
 Shri  Vishwanstha  Menon:
 Shrbmati  Susecla  Gopalan:
 Shri  FP,  P.  Esthose:
 Shri  Bibhuti  Mishra
 Shri  EK.  N.  Tiwary
 Shrimati  Sharda  Mukerjee:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  progressa  made  by  the
 Bharat  Aluminium  Co.  (BALCO)  in
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 setting  up  the  Aluminium  Plant  in
 Maharashtra  since  the  Ist  January,
 1964;

 (b)  the  total  amount  spent  so  far;
 (९)  whether  the  Managing  Director

 is  qualified  to  do  his  job  and  which  is-
 the  location  of  his  headquarters;  and

 {d)  whether  Government  propose
 to  investigate  into  the  causes  of  delay
 in  the  completion  of  the  project?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenma  Reddy):  (a)  The
 decision  to  imp!  t  the  Aluminium
 Plant  in  Maharashtra  in  the  public
 sector  was  taken  by  the  Government
 of  India  on  5th  January,  1964,  Fol-
 lowing  the  decision,  negotiations  were
 conducted  by  the  Government  with
 the  West  German  Consultants  Messrs.
 Vereinigte  Aluminium  Werke
 (VAW)  who  were  previously  associat-
 ed  with  the  project  when  it  was
 envisaged  in  the  private  sector.
 Arrangements  for  providing  the  neces-
 sary  credit  from  West  Germany,
 France/ltaly  etc.  had  also  to  be  made.
 The  Bharat  Aluminium  Company  was
 formed  on  27th  November,  965  and
 after  further  negotiations,  the  com-
 pany  entered  into  an  agreement  on
 6th  January,  966  with  M/s.  V.AW.
 for  technical  assistance  for  the  Koyna
 Aluminium  Project.  According  to  the
 terms  of  the  agreement  M/s.  V.A.W.
 submitted  a  Detailed  Project  Report
 in  July,  49  66.  As  the  project  cost
 estimates  indicated  by  M/s.  V.A.W.
 were  found  to  be  on  the  high  side,
 further  clarifications  were  obtained  by
 BALCO.  On  receipt  of  clarifications
 from  the  Consultants,  BALCO  are
 revising  the  project  estimates  and  are
 now  working  out  the  feasibility  of  the
 project.

 (b)  A  sum  of  Rs.  22.96  lakhs  was
 spent  by  the  Bharat  Aluminium  Com
 pany  on  this  project  upto  3lst  March,
 1967

 (९)  Yes,  Sir.  His  headquarters  are
 temporarily  located  in  New  Delhi.

 (da)  As  explained  in  reply  to  part  (ay
 of  the  question,  the  project  estimates.

 es  wayne  rot
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 for  the  Koyna  Aluminium  Project
 have  still  not  been  formally  approved
 pending  establishment  of  the  economic
 feasibility  of  the  project,  based  on  the
 revised  estimates.  The  question  of
 investigating  into  the  causes  of  delay
 in  completion  of  the  project  does  not,
 therefore,  arise.

 सुरक  [पूर्वोत्तर  रेलचें)  स्टेहास  पर  बुधना

 क्या  रेले  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  22  अप्रैल,
 967  के  “हिन्दुस्तान”  में  छपे  समाचार  के
 भनुसार  34  डाउन  जनता  फास्ट  पैसेन्जर
 रेलगाड़ी  की  टक्कर  पूर्वोत्तर  रेलवे  के  तुर्की
 रेलवे  स्टेशन  पर  मुजफ्फरपुर  4  मील  की
 द्र  पर  हो  गई  थी  |

 पुख)  यदि  हां,  तो  दुर्घटता  के  कारण
 क्या  थे;  और

 (4)  उससे  जान  तथा  माल  की  कितनी
 हानि  हुई  है  ?

 रेलये  मंत्री  (शी  चे  qo  पुनाचा)  :
 (क)  जी  नहीं  a  ger:  साननीय  सदस्य

 का  प्राशय  उस  दुर्घटना  से  है  जिसमें  34  डाउन
 जनता  फास्ट  पैसेंजर  i9-4—67  को  तुर्की
 और  रामदयाल्‌नगर  स्टेशनों  के  बीच  पटरी
 से  उतर  गयी  थी  ।

 ु)  दुर्घटना  रेल  पटरी  पर  एक  जेस
 के  भा  जाने  के  कारण  हुई  थी  जो  गाड़ी  से
 कुचलक र  मर  गयी  प्रौर  इस  वजह  से  गाड़ियों
 के  भ्रानेजाने  में  झकावट  पैदा  हो  गयी  ।

 (म)  कती  व्यक्ति  की  मृत्यु  नहीं  हुई  ।
 रेख  सम्पत्ति  को  लगभग  i0,000  दपये  की
 हानि  होने  का  बनूमान  है  |
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 मैंगनोज  का  निर्यात

 609.  ft  राज  जोशी  :
 ष्नी  यदबन्त  सिंह  कुशधाह  :
 शी  हुकस  चाम्द  weer  :
 करी  राम  सिह  ‘WOTaTeT  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्‍या  यह  सच  है  कि  जापान  ने
 भारत  से  0  लाख  रुपये  के  मेंगनीज  आयात
 करने  का  निर्णय  किया  है;

 (स्व)  यदि  हां,  तो  इससे  कितनी  विदेशी
 मुद्रा  प्राप्त  होने  की  संभावना  है;

 (ग)  कया  सरकार  प्रन्य  देशों  को  भी
 मैंगनीज  निर्यात  करने  का  विचार  कर  रही  है  ;

 ष)  प्रति  वर्ष  भारत  से  विभिन्न  देशों
 को  कितने  मैंगनीज  का  निर्यात  किया  जाता  है
 तथा  उन  देशों  के  नाम  क्‍या  हैं;  झीर

 (8)  भारत  में  प्रति  वर्ष  कितने  मैंगनीज
 की  खपत  है  ?
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 चाणिज्य  मंत्री  (श्री  दिनेश  सिंह)  :

 (क)  ौर  (ख).  एम०  एम०  टी०  सी०  ने
 जापान  की  इस्पात  भिलों  से  t987—68  में
 दस  लाख  पॉव  मूल्य  के  लोहित  मैंगनीज  अयस्क
 की  बिक्री  का  समझोता  किया  है  t

 (ग)  जी,  हां  t

 (घ)  शौर  ($).  पिछले  कुछ  वर्षों  में
 विभिन्न  देज्ञों  को  मैंगतीज़  प्रयस्क  के  निर्यात
 तथा  भारत  में  मैंगनीज  ध्यसक  की  अपत  दिलाने
 वाला  विवरण  सभा  पटल  पर  रखा  गया  है  1

 [वुस्सकालव में  इका  गया।  देखिए  संक्या
 LT—«1  yf  67]

 Indonesian  ‘Trade  Delegation  .
 ¢l¢,  Shri  N.  K.  Sanghi:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:
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 (a)  whether  an  Indonesian  trade

 delesation  is  likely  to  visit  India  to
 explore  trade  prospects  under  the
 recent  credit  of  Rs.  0  crores,  and

 (b)  if  so,  when  the  delegation  is
 likely  to  visit  the  country?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No  official  trade
 delegation  is  likely  to  visit  India  in
 the  near  future.

 (b)  Does  not  arise.

 Movement  of  Iron  ore  from  Bailladila
 Mines

 €6॥.  Shri  ९.  E.  Deo:
 Shri  KE.  P,  Singh  Deo:
 Shri  Dhirendranath:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  there  has  been  any
 movement  af  iron  ore  from  the  Baila-
 dila  mines  to  the  port;  and

 (9)  if  not,  the  time  by  which  the
 movement  is  likely  to  take  place?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C,  Sethi):  (a)  Float  ore  from  Baila-
 dila  mines  manually  has  started  mov-
 ing  to  the  port  from  6th  May,  1967.
 In  addition,  movement  of  ore  from  the
 mechanised  mine  now  under  construc-
 tion  is  expected  to  commence  towards
 the  end  of  this  year.

 (b)  Does  not  arise.
 Pig  Iron  Projects  in  Goa

 6l2,  Shri  Sequeira:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Metals  be
 Pleased  to  state:

 (a)  the  Pig  Iron  Projecta  licensed
 for  setting  up  im  Goa  and  the  capacity
 of  each  with  dates  when  licensed,

 {b>  whether  some  such  projects
 were  denied  licence  and  if  so,  the
 number  and  capacity  thereof  and  the
 Teasons  therefor;

 (c)  whether  some  projects  are  un-
 consideration  of  Government  and

 .
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 if  80,  the  capacity  of  each;  and

 (a)  the  up-to-date  progress  made  by
 each  licensed  project?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr,  Chenna  Reddy);  (a)  There
 arc  two  pig  iron  units  which  current-
 ly  hold  Letters  of  Intent  for  produc-
 tion  of  pig  iron  at  Goa.  One  is  V.  5S,
 Dempo  &  Co.  Ltd.  Panjim,  Goa,  with
 a  capacity  of  300,000  tonnes  per
 annum.  The  Letters  of  Intent  was
 issued  on  ‘13th  February,  1964.  The
 other  is  V.  M.  Salgaocar  E.  Irmao  Ltd.,
 Vas-Co-da-gama,  Goa,  with  a  capacity
 of  300,000  tonnes  per  annum.  The
 Letter  of  intent  was  issued  on  24th
 June,  ‘1964.

 (9)  The  Industries  (Development  &
 Regulation)  Act  was  extended  to  Goa
 in  January  1963.  Since  then,  8  appli-
 cations  for  industrial  licences  to  pro-
 duce  pig  iron  have  been  rejected.
 The  capacity  asked  for  ranged  from
 30,000  to  2,70,000  tonnes  per  year.
 Reasons  for  rejection  were  generally
 that  the  schemes  presented  had  not
 been  properly  worked  or  that  at  any
 Particular  point  of  time,  there  was  no
 scope  for  further  creation  of  capacity.

 fc)  There  are  no  projects  at  present
 under  consideration  of  Government  for
 any  further  pig  iron  capacity  at  Goa,

 (dy  The  two  parties  mentioned  in
 Part  (७)  above  ure  to  negotiate  with
 Heavy  Engineering  Corporation,
 Ranchi,  for  supply  of  plant  and  equip-
 ment  and  have  been  asked  to  submit
 their  proposals  by  October  1967.

 D.A.  to  Doubling  Section  Workers  of
 NE.  Rly.

 6l3.  Shri  Vishwanatha  Menon:
 Shri  FP.  P.  Esthose:
 Shri  K.  M.  Abraham:
 Shri  RK.  Aniradhan:
 Shr]  Umanath:

 Wil]  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 D.  A.  granted  to  Central  Government
 employees  is  not  being  paid  to  the
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 Doubling  Section  Workers  of  N.  E.
 Railway  in  Gonda  District;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri

 C.  M.  Poonacha):  (a)  and  (b).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Tabie  of  the  Sabha  in  due
 course.

 New  Railway  Lines  in  Mysore  State
 €l4.  Shri  K.  Lakkappa:  Will  the

 Minister  of  Railways  be  pleased  to
 State:

 (a)  the  new  Railway  lines  in
 Mysore  State  contemplated  at  present;

 (b)  the  progress  made  if  the  lines
 are  already  under  construction;  and

 (2)  whether  there  is  8  proposal  to
 convert  all  the  narrow  gauge  lines  into
 broad  gauge  lines  in  Mysore  State?

 The  Minister  of  Rallways  =  (Shri
 C.  M.  Poonacha):  wm  The  new  lines
 to  be  taken  up  during  the  Fourth  Five
 Year  Plan  are  yet  to  be  finalised,

 {b)  The  progress  upto  April  1967,  of
 the  two  new  lines  under  construction
 which  fall  wholly  or  partly  in  Mysore
 State  is  as  follows:

 (i)  Mangalore-Hassan  (MG)  6.5
 per  cent.

 {ii)  Mangalore-Panambur  (BG)  59
 per  cent.

 (iii)  Salem-Bangalore  (MG)  64  per
 cent.

 (९)  No.

 wed  जहिफा  ण्ग  महिला  हारा
 जौषों  का  निर्माण

 6i6.  *  राल  wee  :  क्या  whetfnx
 fern  wa  समवाय-कार्थ  मंत्री  यह  बताने
 की  क्षा  करेंगे  कि  :

 (=)  नया  यह  सच  हैं  कि  झमरीकी
 सरकार  ते  मैसर्स  महिला  णग्या  महिस्ता
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 को  जीप  गाड़ियों  के  निर्माण  के  लिये  7
 करोड़  रुपये  का  ऋण  दिया है;  भौर

 प)  यदि  हां,  तो  ऋण  की  शर्ते  क्‍या
 हैं?

 eatfire:  finery  तथा  समवाय-कार्व.
 मंत्री  (भी  फल्लकहीत  ली  शहमद)  :  (क):
 और  (ा).  पता  चला  है  कि  मेससे  महिन्द्रा  एंड
 महिन्द्रा  ने  यू०  एस०  ए०  पभ्राई०  Ho  से  सीधे
 7  करोड़  रूपये  के  ऋण  के  लिये  पत्न-व्यवह्रार

 किया  है  परन्तु प्रभी  तक  ऋण  की  शर्तों  शौर
 उसकी  भ्रदायगी के  बारे  में  कोई  भी  प्रौपणा-
 रिक  करार  नहीं  किया  गया  t

 Death  incident  at  Rourkela  Steel
 Plant

 6i7.  Shri  Chintamanj  FPanigrahi:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  tu  state:

 ta)  whether  a  wo-ker  af  the  Hot
 Strip  Mill  of  Rourkela  Steel  Plant  re-
 cently  died  immediately  after  being
 dministered  penicillin  injection  in  the

 plant's  first  aid  centre;
 (b)  whether  this  is  the  second  death:

 of  its  kind  in  the  plant;
 (९)  whether  a  thorough  inquiry  has

 been  made  in  this  regard;  and
 (a)  if  so,  the  results  thereof?
 The  Minister  of  State  in  the  Mintks-

 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  and  ib).  Yes,  Sir.

 (९)  and  dy  A  thorough  enquiry was  conducted  by  a  Committee  con-
 sisting  of  three  specialists.  The  Com-
 mittce  has  come  to  the  finding  that
 proper  precautions  were  taken  before,
 during  and  after  the  injection  and  that
 the  death  was  caused  by  anaphlactic
 shock  due  to  Penicillin,

 Passokger  Facilities
 6l8.  Shri  P.  ९,  Esthose:  Will  the

 Minister  of  Raliways  be  pleased  to
 state:

 (ay  whether  Government  are  aware
 that  the  prevent  paspenger  facilities
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 from  Kerala  to  dinning  cars  bave  already  been  pro- for  those  travelling

 Delhi,  Bombay,  and  Calcutta  are  in-
 adequate;

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)  and  {b),  The
 through  travel  facilitics  at  present
 available  between  Kerala  on  the  one
 hand,  Bombey,  Delhi  and  Calcutta  on
 the  other,  by  way  of  through  service

 hes  and  d  trains,  have
 been  found  by  and  large  adequate  to
 meet  the  needs  of  normal  traffic  offer-
 ing  between  these  points.  During
 summer  months,  when  there  is  spurt
 in  traffic,  Holiday  specials  are  run  and
 joads  of  norma)  trains  augmented  to
 the  maximum  extent  to  clear  the  extra
 rush  of  traffic.  There  is,  thus,  no
 justification  for  augmenting  the  exist-
 ing  travel  facilities  at  present.  Besides,
 introduction  of  an  additional  train  or
 augmentation/provision  of  through
 coach  facilities  is  also  mot  at  present
 operationally  feasible  for  want  of  line
 capacity  and  room  on  existing  services

 (c)  Third  class  sleeper  coaches  are
 introduced  on  trains  in  replacement  of
 ordinary  third  class  coaches  running on  them,

 For  the  benefit  of  through  passen-
 gers.  the  faliowing  third  class  sleeper
 Coaches  are  running  between  Bombay

 As  regards  catering  arrangements,

 (Shri
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 vided  on  the  following  trains:
 VT  and  Cochin  Harbour  Terminus/

 (i)  One  sitting-cum-three  tier
 sleeper  coach  between  Bom-
 bay  VT  and  Cochin  Harbour
 Terminus  by  Nos.  I]  Up/i2
 Dn.  Bombay-Madras  Express
 and  connecting  No.  4l  Daf
 42  Up  Kerala  Expres  trains.
 One  =‘  sitting-cum-three  =  tier
 sleeper  coach  between  Bom-
 bay  VT  and  Cochin  Harbour
 Terminus  by  Nos.  3  Up/l4
 Dn.  Madras-Bombay  Janata
 Express  and  connecting  Nos.
 4]  Dn./42  Up  Kerala  Express
 trains;  and
 One  =  sitting-cum-three  tier
 sleeper  coach  thrice  a  week
 between  Bombay  पू  and
 Mangalore  by  Nos.  l3  Up/l4
 Dn,  Madras-Bumbay  Janata
 Express  and  connecting  !  Dn
 2  Up  Madras-Mangalore  Maik
 trains,

 Aw  present,  one  three  tier  slceper
 coach  is  running  between  New  Delhi
 and  Cochin  Harbour  Terminus  by
 Nos,  2]  Dn./22  Up  Southern  Express
 and  connecting  Nos.  4]  Dn/42  Up
 Kerala  Express  trains,

 It  ig  proposed  to  replace  this  full
 three  tier  sleeper  coach  by  a  sitting-
 cum-three  tier  steeper  coach  between
 Cochin  Harbour  Terminus  and  New
 Delhi  and  also  to  replace  one  ordinary
 third  class  coach  running  on  Nos,  ab
 Dn./22  Up  Southern  Express  between
 Madras  Central  and  New  Delhi  by  a
 full  three  tier  sleeper  coach.

 (ii)

 Si.  No.  Train
 l.5  Dn/l6  Up  G.T,  Express
 z  re  Dn./I8  Up  Janata  Express
 3.  3  Dn./l4  Up  Janata  Express
 4.  2  Dn/22  Up  A.C.  /Southern Express.
 S.  87  Dn./98  Up  A.C.  Express
 8.  99  Dn./i00  Up  AC.  Express

 The  dinning  cars  provided  on  the
 A.C,  Express  trains  between  Madras
 and  New  Delhi  (Bi-weekly)  and  also

 “~—Binning Car  Service  between
 Kazipet-Bina  (daily)
 Madras-Deihi  (tri-weekly)
 Madras-Bombay  (tri-weekly)
 Madras-New  Delhi  (daily)

 Madras-Bombay  (weekly)
 Madras-Howrah  (weekly)

 between  Madras-Bombay  (weekly)
 and  Madras-Howrah  (weekly)  are  eir-
 conditioned.  On  the  Southern  Exe
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 press  between  Madras  and  New  Delhi
 (5  days  a  week),  twin-coach  dinning
 cars  having  larger  seating  capacity
 have  been  provided.  It  is  proposed  to
 increase  the  frequency  of  dinning  car
 service  on  the  Janata  Expresses  be-
 tween  Madras-Bombay  and  Madras-
 Delhi,  as  soon  8  additional  dinning
 cars  are  available.  Dinning  car  facility
 is  provided  o  nthe  Holiday  (Summer)
 specials  also,  to  the  extent  feasible.

 For  the  facility  of  passengers  travel-
 ling  by  traing  on  which  dinning  cars
 are  not  provided,  well-cquipped  re-
 freshment  rooms  have  been  provided
 at  important  stations  en  route.  These
 arrangements  are  reviewed  by  the
 Railways  from  time  to  time  und  such
 gugmentation  thereof  a.  is  found
 necessary  is  carried  out  to  meet  the
 requirements  of  passengers  satis-
 factorily.

 Regarding  the  provisian  of  lights
 and  fans  in  the  trains,  it  is  pointed  out
 that  adequate  number  of  lights  and
 fans  are  provided  in  al]  passenger
 voaches.  But  there  are  some  cases  of
 failures  of  these  facilities  on  the  trains
 due  to  the  large  scule  pilferage  of
 and  interference  ty  the  electrical  equip.
 ments  by  anti-sucio]  elements,  Mea
 sures  are  being  taken  to  tackle  these
 Problems  effectively  to  maintain  the
 basic  amenilics  provided,

 Regarding  provision  of  water  in  the
 trains,  there  are  arrangements  at  the
 terminal  Stations  for  refilling  of  wiuter
 in  carriage  tanks  belore  the  train:
 leave.  Maintenance  staff  have  instruc-
 tions  also  to  wash  and  clean  the
 eouches.  check  compurtments  0
 ensure  that  fittings  are  in  good  work-
 ing  order.  Water  taps  and  flushing
 cocks  in  lavatories  are  also  checked
 to  prevent  leakage  of  water.

 Further,  arrangements  exist  for  re-
 filling  of  water  tanks  during  train
 halts  at  specified  carriage  watering
 stations  en-route,  Maintenance  staff

 are  also  posted  at  these  specified
 stations  to  attend  to  passenger  com-
 plaints,  if  any.
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 Rallway  Line  between  Erzakulam  and
 Maudral
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 6i9,  Shri  P.  P.  Esthose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 {a)  whether  there  js  any  proposal  to
 open  a  new  railway  line  between  Er-
 nakulam  and  Madurai  touching  the
 high  ranges  such  as  Devicolam  con-
 sidering  the  necessily  or  export  faci-
 lities  for  the  Mill  producers;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Eailways  (Shri
 c  M,  Poonacha):  (a)  No  such  pro-
 posal  js  under  consideration  at  pre-
 sent.

 (b)  Construction  of  this  line  across
 the  Western  Ghats  is  not  a  practic-
 able  proposition  except  at  very  pro-
 hibitive  cost.  Ag  the  funds  likely  to
 be  made  available  for  construction
 of  new  lines  during  the  Fourth  Plan
 are  very  limited.  such  proposals  which
 are  costly  and  unremunerative  cannct
 be  taken  up.

 Railway  line  from  Ernakulam  to  Cape
 Commorin

 620:  Shri  P.  P.  Esthose;  Will  the
 Minster  of  Railways  be  pleased  to
 state:

 fa)  whether  there  is  any  proposal  to
 open  «a  new  railway  line  through  the
 coustal  route  of  Kerala  from  Erna-
 kulam  to  Cape  Cumorin,  and

 (b)  if  not  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 oC  M,  Poonacha):  (a)  There  is  ne
 proposal  to  open  a  new  Railway  line
 through  the  coastal  route  from  Erna-
 kulam  to  Quilon.  However,  a  survey
 has  been  conducted  for  a  line  from
 Trivandrum  to  Cape  Comorin  and  the
 survey  reports  are  under  examination.

 {b>  The  present  Emakulam-Quilon
 line  serves  the  hinterland  and  ‘cons-
 truction  of  another  line  via  the  coast
 will  be  unremunerative.
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 B,  G.  Rallway  lines  in  Kerala
 62l.  Shri  P,  P.  Esthose:  Will  the

 Minister  of  Kallways  be  pleased  to
 rtate:  i

 (a)  whether  there  is  any  proposal
 to  convert  the  railways  in  Kerala  into
 broad-gauge  lines;  and

 {b)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha);  ia)  and  (b).  Appa-
 rently  the  Hon'ble  Member  js  refer-
 ring  to  the  proposal  for  conversion  vf
 the  Ernakulam-Trivandrum  MG  sec-
 tion  into  BG.  Conversion  of  this  se¢-
 tion  is  not  an  immediate  necessity  as
 ample  line  capacity  is  available  on  the
 Metre  Gauge  section  which  cun  fur-
 ther  be  augmented  if  required  by  oro-
 vision  of  minor  line  capacity  works
 and  by  diesclisation.

 Extension  Centre  at  Muvattupurha

 622,  Shri  P.  P,  Esthose:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affaifs  be  pleascd  to
 state:  :

 (a)  whether  a  mass)  memorandim
 from  the  local  people  of  Muvatltupuzha
 relating  to  the  Government  of  India
 Extension  Centre,  Muvattupucha  bas
 been  received;  and

 (b)  if  so,  the  action  taken  theresn?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  A  Memorandum  from  24
 residents  of  Muvattupuzha  wis  receiv-
 ed.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House,  [Placed  in  Libr-
 ary.  See  No.  LT-46/67.]

 Fiy  over  from  Itarai  station  to  Bhila-
 khedj  Yard  (Central  Biy.)

 e  Shri  Nitiraj  Sings  Chandhary:
 ‘Will  the  Minister  of  Kallways  oe
 Pleased  to  state

 (a)  whether  it  is  a  fact  that
 the  Centra]  Rallway  are  constructing
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 a  Fly  over  from  Itarsi  station  to
 Bhilakhedi  yard;

 {b)  if  so,  the  cost  thereof;

 (c)  whether  it  is  proposed  to  lay
 a  few  more  pairs  of  lines  on  ground
 from  Itarsi  station  to  the  said  yard;
 and

 (d)  if  not,  the  reasons  therefore?

 The  Minister  of  Railways  (Shri
 ca  M,  Poonacha):  (a)  No.

 tbh}  Does  not  arise.

 (cy  There  is  no  proposal  to  lay  any
 addititnal  lines  from  the  station  to  the
 yard.

 id)  The  necessity  of  providing  addi-
 ‘ianal  lines  has  not  arisen.

 Bhilakhedi  yard  and  Harsi  Railway
 Station

 624.  shri  Nitiraj  Singn  Chaudhary:
 Will  the  Minister  of  Railways  be
 pleased  to  stac:

 ta)  the  distance  between  Bhilakhed;
 yard  and  Itarsi  Railway  Station;

 (b)  whether  the  above  two  places
 are  connected  by  putea  road  and  if
 not  the  reasons  therefor;

 fc)  whether  it  is  a  fact  that  thee
 are  no  school,  hostpital  and  Bazar
 facillies  at  Bhilakhedi  yard;

 (d)  whether  it  is  also  g  fact  that
 there  are  no  police  arrangements  for
 protection  at  the  sald  yard;  and

 (e)  if  so,  the  reasons  for  not  pro-
 viding  such  facilitivs  there?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Bhilakhedi  Yard
 is  at  a  distance  of  about  six  kilometres
 from  Itarsj  Railway  Station,

 {b)  These  places  are  connected  by
 a  pucea  rod.
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 (c)  A  single  teacher  Primary  School
 is  functioning  at  Bhilakhedi  ‘Yard
 since  January,  1967,  Provision  of  mar-
 keting  facilities  has  been  approved  and
 is  being  arranged.  A  lock  up  dispen-
 sary  is  functioning  in  the  Yard  since
 26--l968,  and  the  doctor  from  the
 Health  Unit  in  Itarsj  attends  to  it.

 (da)  Adequate  Railway  Protection
 staff  have  been  posted  to  guard  =the
 Bhilakhedi  Yard.  In  addition,  thers  is
 a  proposal  for  opening  8  G.R.P.  Out
 Post.

 ६6)  Please  see  reply  to  (c)}  above

 Railway  Quarters  at  Itarsi  Station

 625.  ह..'. है  Nitiraj  Singh  Chandhary:
 Will  th,  Minister  of  Hallways  be
 Pleased  to  state:

 (a)  whether  there  are  ‘H'  type
 Railway  quarters  at  Itarsi  (C.  Rail-
 way);

 (b)  when  they  were  constructed  and
 at  what  cost;

 4c)  whether  it  is  a  fact  that  said
 quarters  can  exist  for  20  years  or
 more;  and

 (a)  if  so,  why  they  ate  being  de-
 maolished?

 (Shri The  Minister  of  Kailways
 ar. ©.  M.  Poonacha):  (a)  Yes,  there

 3]  such  quarters  at  Itarsi.

 (b)  The  quarters  were  constructed
 during  943  at  an  approximate  cost  of
 Res.  16,000.

 (c)  No,  aa  they  are  of  a  purely  tem-
 porary  type.
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 Allotment  of  Wagons  for  Transporting
 Chests

 626,  Shri  K.  M.  Abraham;  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  petition  from  Saw
 Mill  owners  of  Kottyam  District,  hes
 been  received  for  the  allotment  of
 Wagons  to  transport  chests  from  Kotta.
 yam  and  Ettumanur  Railway  Stations;

 (b)  whether  it  is  g  fact  that  the
 concerned  Station  Masterg  are  not  ul-
 lowing  to  load  chests  in  empty  wagon, sent  from  there;  and

 (९)  if  so,  whether  Government  pro-
 Pose  to  issue  instructions  to  the  autha-
 tities  concerned  for  permission  to
 transport  chests  so  that  work  may  be
 resumed  in  these  saw  millst

 The  Minister  of  RallWays  (Shri
 C.  M.  Poonacha);  (a)  to  fe),  A  repre-
 sentation  was  received  from  Quilon
 Packing  Cases  Suppliers  Association
 for  allotment  of  wagons  for  booking
 chests  from  Kottayam  and  Ettumanur
 stations,

 During  the  period  from  Ist  January
 to  I5th  May.  1987,  55  wabons  of  pack-
 ing  cases  were  loaded  at  these  sta'ions
 and  as  on  ‘Mth  May,  1967,  there  are
 only  five  d  nds  outstandi  hich
 could  not  be  met  due  limited
 shipment  capacity  at  Ernakulam.
 Steps  have  been  taken  to  supplement
 Contractor's  labour  with  Departmenta}
 labour  to  improve  the  transhipment
 performace  there.

 Import  of  Pearls

 i.  Dr.  Karni  Singh:  Will  the  Min-
 ister  of  Commerce  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 he

 (b)  whether  time-limit  for
 of  the  applicgiiess  will
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 $e  extended  to  enable  all  those  whe
 are  affected?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  No,  Sir.

 (Shri

 (b)  Does  not  arise.

 election  of  Asstt.  Welfare  Inspectors
 ea,  Dr.  Karnl  Singh:  Will  the

 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 in  apile  of  the  existence  of  specific  pro-
 cedures  laid  down  by  the  Railway
 Board  for  sclection  of  Assistant  Weil-
 fare  Inspectors,  a  departure  was  made
 in  the  selection  helg  in  February,
 3987  by  the  Northern

 rates  2
 Admi-

 mistration  giving  more  ightage  to
 seniority;

 (७)  if  so,  the  number  of  cases  over-
 looked  although  on  the  basis  of  merit
 they  were  better  both  in  written  and
 iva  voce  tests;  and

 (c)  the  steps  proposed  to  redress
 their  grievan

 The  Minister  of  Railways  (Shri
 C.  का,  Poonacha):  (a)  No.

 (b)  and  (e):  Do  not  arise.

 Night  Duty  Allowance  to  Rallwaymen
 630.  Shrimatj  Jyotena  Chanda:  Will

 the  Minister  of  Eallways  be  pleased  to
 state:

 (a)  whether  any  agreement  to  in-
 crease  the  Night  Duty  Allowance  has
 been  reached  at  a  joint  conference  of
 representatives  of  the  Railway  Board,
 the  National  Federation  of  Indian
 Railwaymen  and  the  All-India  Rail-
 waymen's  Federation;  and

 (b)  Lf  so,  the  rates  agreed  to  and
 the  class  of  people  to  be  benefited?

 The  Minister  of  Railways  (Shri
 C.  M.  Poomacha):  (a)  and  (b).  The
 rates  of  night  duty  allowance  have
 not  been  Increased  but  the  scope  of
 eligibility  for  night  duty  allowance
 has  been  enlarged  to  cover  all  staff
 performing  night  duty,  between
 0  P.M.  ang  है  A.M,  except  those  who
 are  classified  as  “essentially  inter-
 mittent”  &  “excluded”  under  the
 Hours  of  Employment  Regulations.
 The  rates  for  this  allowance  effective
 from  (1-4-67  are  as  follows.—

 Rate  of  N
 Py  Dut  weighted
 ight  duty.  (thar  is,  6  hours  of  duty Basic  Pay  hour  of  n

 6  A.M.  atro  Minute
 per  hour  of  such  duty)

 Rs.  P.
 Upto  Rs.  to3  0.60

 Mxcecding  8५.  203  but  nv  exceeding  Rs,  r30  0.85
 »  Re.  7370  Po  Rs.  ‘160°  1,06,

 »  Rs.  t60  »  Rs.  209  7.06
 द  Rs.  209  *  Rs,  340  १.4०

 ”  Ra,  240  ”  Rs.  290  १.60
 n  ‘Rs.  29०  oe  Rs.  ३4०  3.80
 »  Rs.  ३4०  ”  Rs.  390  2.¢9
 »  Ra  390  re  Rs.  430  2.20
 nm  Rs.  430  Ps  Rs.  470  2.40
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 Railway  Line  between  Badarpur
 Lumding  Hill  Section

 63)  Shrimati  Jyotsma  Chanda,  Will
 the  Minister  of  Raliways  be  pleased
 to  state:

 (a)  whether  any  development  was
 made  in  the  Badarpur-Lumding  Hl
 Section  jine  during  the  last  winter:

 (b)  if  so,  the  nature  of  improvement
 made;  and

 (ce)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 C,.  M.  Poonacha):  (a)  and  (b).  Efforts
 have  been  made  during  the  last
 winter  and  are  continuing  to  be  made
 by  the  Northeast  Frontier
 Rai!way  Administration  to  carry  out
 expeditiously  such  repair  works  as
 &fe  considered  necessary  to  minimise
 interruption  of  through  communica-
 tion  on  this  section  during  the  rainy
 seasons  In  addition  to  the  works
 alread

 re  Ae
 hand,  long-term  measures

 tor  ing  about  a  more  stable  rail
 link  are  under  examination  and  when
 these  are  finalised,  they  will  also  be
 implemented  as  soon  as  possible
 thereafter,

 {e)  Does  not  arise.

 भासाम  प्रदेश  में  रेल  बुर्घटना
 632.  शी स०  Wo  सामम्स :

 बयो  Go  Fo  किस्क्‌  H
 wt  to  ato  साइती  :
 ची  जिविब  कुमार  चौभरी  :
 श्यी  यशपाल  सिह  :

 क्‍या  लब  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (8)  पिछले  तीन  महीनों  मे  झासाम  प्रदेश
 में  रेखगाड़ियों  की  कितनी  दुर्घटनाएं  हुई
 शौर  उनके  परिणामस्वरूप  कुल  कितनी
 हाति  हुई  ;

 (@)  क्या  सरकार  ने  तस  प्रदेश  मे
 बार-बार  दुर्घटनाएं  होते  के  बारे  में  कोई  आंच
 की  है;
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 (स)  यदि  हां,  तो  उसका  निष्कर्ष
 निकला  है;  झौर

 (4)  इस  प्रकार  कौहूँदुर्घटनाशों  को
 रोकने  के  लिये  क्या  उपाय  किये  गये  हैं  ?
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 रेलबे  त्री  समी  Bo  qo  gare)  :
 (कफ)  फरवरी,  मार्च  भौर  प्रप्रेल,  3967

 में  पूर्वोत्तर  सीमा  रेलवे  के  श्रन्तर्गत  पड़ने
 वाले  असम  क्षेत्र  में  गाड़ी  के  पटरों  से  उतरने
 की  23  घटनाएं  हुई  |  इस  प्रवधि  में  इस
 क्षेत्र  में  'टक्‍्कर'  'समपार  पर  दुघेट-
 नचाएँ  और  “गायों  में  आग  लगते  को  कोर्ट
 में झाने  बाली  कोई  दुर्घटना  नहीं  हुई 1
 इन  दुर्घटनाशों  में  रेल  सम्पति  को  लगभग
 68,722  रुपये  की  क्षति  का  झ्नुमान  है  a

 (a)  भौर  (ग).  सभी  दुषघंटनाओों
 की  जांच  की  जाती  है  और  इस  तरह  की
 दुर्घटनाएं  दुबारा  न  हों  इसके  लिए  ध्ावश्यक
 'उपाय  किये  जाते  हैं  ।  दुर्घटनाशरों  के  रुख
 और  उनके  कारणों  को  कोर  लगातार  ध्यान
 दिया  जाता  है  झोर  उनकी  रोक-धाम  के
 समुचित  उपाय  किये  जाने  हैं

 (घ)  दुर्घटताओों  को  रोक-बास  के  लिए
 जो  उपाय  किये  जाते  हैं,  उनमें  बेहतर  और
 संरक्षास्मक  प्रशिक्षण  रेल  कर्मचाश्यिों  के
 काम  का  कठोर  पर्मने णा,  बौर  व्यफहा
 सुनिश्चित  करने  के  लिए  लकतीकी  उपस्करों
 शौर  युक्तियें  की  व्यवस्था  करने  के  प्रलावा
 दुर्घटता  करने  वालों  के  विरुद्ध  निबारक
 दण्ड्रात्मक  कारेवाई  बतरना  शामिल  है  ।
 इनके  प्रलावा  ध्रायाम  क्षेत्र  में  प्राय:  होने
 वाली  इस  तरह  की  दुर्घटनापोों  की  रोक-चाम
 के  लिए  क्छ  झरा  विशेष  उपाय  भी  किए
 जाते  हैं,  जैसे  पटरी  पर  गश्त  लगाता,  स्च-
 लाइट  स्पेशल  चलाता,  जिन  खब्जों  पर
 घटनाप्नों  की  संभावना  प्रधिक  होती  है  eet
 सवारी  गाड़ियों  को  दिन  के  समय  बलाना-
 cafe  3
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 New  Zaliway  Lines  in  Kerala  State
 633,  Shri  Mangalathumadom:

 Shri  K.  M.  Abraham:
 Will  the  Minister  of  Rallways  be

 Pleased  to  state:
 (a)  the  new  railway  lines  proposed

 to  be  constructed  during  the  Fourth
 Plan  period  in  Kerala  state;

 (b)  whether  Ernakulam-Alleppey
 line  is  included  in  the  list  of  new
 works  to  be  taken  up  under  the
 Fourth  Five  Year  Plan;  and

 ३९)  if  the  reply  to  part  (b)  above
 be  in  the  negative,  the  reasons  for  not
 including  that  line  in  the  Fourth  Plan?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  The  new  rail-
 way  ‘ines  to  be  taken  up  during  the
 Fourth  Plan  psriod  are  yet  to  be
 finalised.

 (७)  and  te.  Du  not  arise.

 Redaction  in  Demand  ef  Wagons
 oe.  shri  K.  F.  singh  Deo:

 Shri  Dhirendranath:
 Will  the  Minister  of  Hallways  be

 Pleased  to  state:

 (a)  whether  it  is  a  fact  that
 there  has  been  a  heavy  reduction  in
 the  demand  of  wagons  in  the  private
 sector;  and

 (b)  if  so,  the  reasons  therefort

 Minister  of  Raliways The  (Shri
 C,  M,  Poommeha):  (a)  No.

 (b)  Does  not  arise.

 feet  ®  sta  awe  का  won

 635.  पी  to  fo  भघुकर  :  क्‍या
 wifweq  मंत्री  यह  बताने  की  कृपा  करेंगे
 fie:

 (क)  क्‍या  यह  ह ल  है  कि  चिलो  से
 शोरा  गमक  का  धायात  किये  जाने  के  परि-
 भामस्वरूप  विहार  लें  जिला  मुजपफपुर  में
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 अटडियापुर  ग्राम  के  शोरो  नम:  उद्योग
 पर  प्रतिकल  प्रभाव  पड़ा  है;

 ख)  यदि  हां,  तो  जया  सरकार  का
 विचार  इसका  आयान  बन्द  करने  का  ६: 1
 शौर

 (7)  देश  में  इस  उद्योग  के  विकास
 तथा  उन्‍नसि  के  लिये  क्या  कार्यवाही  की
 जा  रहीहैर

 वाणिज्य  मंत्री  पुध्बी  बिनेश  सिह):
 (क)  865-66  तथा  T6687

 के  वर्षों  (भ्रप्नैल-जनवरी,  i967)  की  झवधि-
 मं  चिली  से  शोरे  (पोटेशियम  नाइट्रेट)  का
 कोई  आयान  नहीं  हुआ  है

 (ख)  ौर  (ग)  .  प्रशन  नहों  उठता

 Auction  of  Railway  Stations  on  the
 rm  Bly.

 638.  Shri  Hem  Baj:  Will  the  Minis-
 ter  of  Railways  be  pleased  state:

 (a)  whether  it  is  a  fact  that  Paror,
 Panchrukhi  and  SBaijnath  Mandir
 Railway  Stations  are  being  closed  and
 offered  for  auction  to  the  public;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  ef  Railways  (Shr
 C.  M.  Poonacha);  (a)  There  is  no  pro
 posal  for  closure  of  Paror,  Panch-
 rukhij  and  Baijnath  Mandir  reilway
 stations  or  to  convert  them  into  con-
 tractor-operated  train  halts  at  present

 (b)  Does  not  arise.

 Kangra  Tea
 637.  Shri  Hem  Kaj:  Will  the  Min

 ister  of  Commerce  be  pleased  to  state:

 (a)  whether  the  standard  for  the
 Kangra  Tea  (Himachal  Pradesh)  has
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 ‘been  fixed  under  the  Prevention  of
 Food  Adulteration  Act;  and

 (b)  if  so,  whether
 fang

 executlve
 order  has  been  issued  its  stan-
 dard  of  purity  and  notified  to  the  tea
 plantation  of  Kangra?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  No,  Sir.

 (Shri

 (b)  Does  not  arise,

 रतलास  डिबीजन  के  तृतोय  ह... उ  के  लॉडों  का
 स्थानाम्तरण

 638.  शनी  tre  सिंह  झयरवाल  :
 शी  हुफम  बन्द  कछवाय  :

 क्‍या  रखे  मंत्नी  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पश्चिमी
 रेलवे  के  रतलाम  डिवोजन  के  तृतीय  श्रेणी
 के  नममग  25  गाड़ों  का  सामगिक  स्थाना-

 नन्तरण  किया  गया  है  ;

 (खि)  क्‍या  प्रस्य  'डिवोजनों
 औसे  स्थानास्तरण  किये  गये  हैं;

 मे  भी

 (ग)  यदि  हां,  तो  उनका  ब्योरा
 क्या  है;  भौर

 (घ)  यदि  नहीं.  तो  उसमे  कितना
 समय  और  खसगने  को  सम्भावना  है  ?

 1... ड  मंत्री  (औ  Bo  qo  gare)  :
 सम्भवतः:  माननीय  सदस्यों  का  झाशय  शी”

 ओ  के गार्डों  सेहै।  यदि  हां,  तो  उत्तर
 इस  प्रकार  है  —

 (क)  जी  नहीं।

 ु)  जी  नहों।

 (व)  सबाल  नहीं  उठता।

 (s)  सी'  ग्रेड  के  गाई  माल  गाड़ियों
 शबर  काम  करते  हैं  और  उनका  आवधिक
 अ्यानांतरण  भ्रपेक्षित  गहीं  है।
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 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  Government  =  heve
 given  any  import  licences  to  im-
 port  rubber  since  January,  1987;

 (७)  if  50,  the  total  quantity  allow-
 ed  to  be  imported  and  the  foreign
 exchange  involved;

 (c)  whether  jt  is  a  fact  that  there
 are  huge  accumulated  stocks  of  indi-
 genous  rubber  available  in  the  coun-
 try;  and

 (d)  if  so,  the  reasons  for  not  utili-~
 sing  these  stocks?

 The  Deputy  Minister  of  Commerce
 (Shri  Sha&  Qureshi}:  (a)  and  =  (b?.
 Licences  for  import  of  raw  rubber.
 valued  at  Hs,  296.5  lakhs  were  issued
 from  the  ist  January  to  the  ist
 March,  ‘1967.  The  quantity  involved
 is  approximate}y  7800  tonnes.

 (ey  No,  Sir.
 (d)  Does  not  arise.

 Raiivay  Line  from  Kottayam  te
 Madural

 “a  Shri  K.  M,  Abraham:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  for
 extending  the  Railway  line  from  Kot-
 tayam  to  Madurai  via  Ponkunnam
 Kumali;  and

 (b)  if  a0,  when  it  will  be  finalised?
 The  Minister  of  Raliways  (Shri  0.

 जा,  Poonacha):  (a)  No.
 (७)  Does  not  arise.
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 Prices  of  Cotten

 64i.  Shri  Rane;  Wil]  the  Minister  of
 Commerce  be  pleated  to  state:

 (a)  whether  it  is  a  fact  that  the
 eotton-growers  ate  demanding  rise  In
 the  price  of  raw  cotton  from  2980
 onwards;

 (b)  whether  the  prices  of  raw  col-
 ton  were  raised  during  the  years  from
 i960-8]  to  l966-67;

 (c)  if  so,  the  percentage  thereof;

 (d)  whether  Government  propose
 to  increase  the  ceiling  and  floor  pri-
 ces  of  raw-cotton  and  to  reduce  the

 ~
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 gap  between  the  ceiling  and  floor  pri-
 ces  of  different  varieties  for  the  com-
 ing  season;  and

 (e)  whether  Government  propose  to
 the  cotton  price  policy

 every  year  before  the  second  week  of
 June?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):

 (a)  Yes,  Sir.
 (b)  Yes,  Sir.

 (c)  Increases  in  floors  and  ceilings
 in  respect  of  cotton  alloweg  during  the
 years  1960-61  to  1966-67,  are  as  fcl-
 lows:

 increases  in  Rs.  per  candy.

 Year  Flours  Ceilings

 1961-62  Rs.  ros
 1962-63,  Rs.  125
 1963-64  Rs.  i00
 1964-65
 1965-66  Rs.  75  ti  Rs.  roo)  Rs.  50  to  Rs.  75
 1966-67  Rs.  34  w  Rs.  ATS,  Uniform  increase  of

 (d)  and  fe).  Price  policy  for  1967-68
 is  under  consideration  and  efforts  are
 being  made  to  announce  it  as  early
 as  possible.  Government  are  also  an-
 xious  to  announce  the  price  policy

 every  year  before  the  cotton-sowing
 ‘season  starts.

 Expert  by  Public  Secter  Steet
 Prejects

 ee  Ghri  M.  Sudarstnam:  Will  the

 San

 (by  if  so,  the  important  products
 being  exported  by  them  and  their  va-
 lue?

 The  Minister  of  Stee},  Mines  and  Me-
 tals  (Dr,  Chenna  Reddy):  (a)  and  (b).
 Public  Sectoy  steel  plants  under  Hin-
 dustan  Stee}  Limited  entered  the  ex-
 port  marke;  soon  after  their  commis-
 sioning.  Beginning  with  the  export  of
 pig  iron  of  the  values  of  Rs.  5.5  mil-
 lion  in  1959-60,  the  value  of  exporta
 went  up  to  Rs.  94  million  in  1906-82,

 a
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 fhe  products  exported  during  1968-67,  ang  their  value  is  indicated  below  :

 1966-67,  (F.0.B.  Valuc  in  Million  Rs-
 —Prodacts  ihe 7
 ्  Tron  and  Sieel:

 Bars  224
 Structurals  9.5
 Rails  ‘  a2 Hot  Rolled  Sheet  Coils  2 E.R.W.  Pipes.  3°T
 Pig  I  4979 Semi's  broken  ingot  moulds  2०

 Toran  fi)  25

 Gi)  By-Products  :
 Napthalenc halene  7  °
 Benzene  ;  s  .  :  0

 Tora.  Gi)  “aed
 Total  Export  i)  +  (ii)  9479

 International  Conference  of
 Indestrialist,

 “an  Shri  Mohamed  Imam:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affaira  be  pleased  to
 state:

 (a)  whether  it  is  fact  that  an  Inter-
 national  Conference  of  Industrialists
 and  Business:  ing  various
 countries  is  proposed  to  be  held  at
 New  Delhi  in  November  or  Decem-
 ber  this  year;

 (b)  hoy  many  delegaics  are  expe-
 tted  to  attend  the  Conference;

 e)  what  will  be  the  total  expen-
 diture  on  the  Conference:  and

 day  who  will  meet  the  cost  of  hold-
 ing  this  conference?

 The  Minister  of  Indusirial  Develop-
 ment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  The  annua]  session

 the  International  Federation  of  Cot-
 ton  and  Allied  Textile  Industry,  a  non-
 governmental  international  organisa
 tion  which  enjoys  consultative  status
 with  the  U.N.  and  other  in
 and  inter-governmenta}  organisations,
 is  scheduled  to  be  helg  in  Delhi  in
 the  month  of  November,  1967,  at  the
 invitation  of  the  Indian  Cotton  Mills
 Federation.

 (b)  300  delegates  (with  wives),

 (९)  and  (d).  Government  have  no
 information.

 Robtak-Panipat  Rail  Link
 644.  Shri  Eandhir  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  pro-
 pose  to  revive  the  Rohtak-Panipat  rail
 link  ag  it  existed  before  World  War
 Il  so  that  these  two  important  com-
 mercial  centres  and  mandis  of  Harya-
 na  could  be  re-linked  by  rail;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  A  State-
 ment  on  the  restoration  of  Rohtak-
 Gohana-Panipat  dismantled  rait  line
 is  laid  on  the  Table  of  the  House.

 StTaTeMent

 Rohtak-Gohana-Panipat  railway  line
 which  had  been  jn  operation  since
 1928,  was  dismantied  during  World
 War  I]  in  1942,  This  line  had  con-
 tinued  to  be  unremunerative  for  a
 Jong  time  due  to  the  keen  road  com-
 petition  and  the  Railways  were,  there-
 fore,  heaMant  to  restore  it  at  the  gnd
 of  the  War.  However,  on  the  insisten-
 ce  of  the  former  State  Government
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 of  Punjab  and  also  on  the  persistent
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 tations  to  the  Railway  Administra.

 demand  from  the  local  population,  the
 Railway  Ministry  agreed  to  restore
 part  of  this  dismantled  line,  namely,
 the  Rohtak-Gohana  portion  (20  miles/
 32  KMs)  in  I958,  on  ge'‘ting  a  clear
 assurance  from  the  former  State  Gov-
 ernment  of  Punjab  that  no  fresh  per-
 mit  for  road  operation  would  be  issu-
 ed  without  the  prior  approval  of  the
 Railway  authorities  and  that  the
 activities  of  the  roag  services  would
 be  adequately  controlleg  in  consultat-
 ion  with  the  railway  authorities  to
 eliminate  undue  competition  with  the
 railways  and  to  secure  maxium  coord-
 ination  between  the  road  and  rail  ser-
 vices,

 The  Rohtak-Gohana  line  was
 accordingly  restored  in  1958,  but  con-
 tinued  to  remain  unremunerative  due
 mainly  to  unrestricteg  competition
 from  the  road  services  on  account
 of  the  assurance  by  the  State
 Government  not  having  been
 adhered  to.  This  fact  was
 brought  to  the  notice  of  the  State  Go-
 vernment  but  50  far  no  effective  steps
 have  been  taken  by  them  in  the  mat-
 ter.  In  view  of  the  losses  which  were
 continued  to  be  incurred  on  the  op-
 eration  of  the  Rohtak-Gohana  portion
 and  also  the  keen  road  competition
 that  has  developed  in  this  area,  the
 restoration  of  the  Gohana-Panipat  se-
 ction  cannot  be  red  at
 Particularly  os  there  is  a  heavy  de-
 mand  for  many  other  urgent  projects
 and  the  resources  available  with  the
 Railways  are  very  limited,
 Construction  Allowance  to  Staff  in

 Waltalr  Marshalling  Yard
 645.  Shri  Teaneti  Vishwanatham:

 Wiil  the  Minister  of  Railways  be
 Pleased  to  state:

 (a}  whether  the  Signal  and  Tele-
 communications  staff  employed  in  the
 Construction  Branch  in  the  Waltair
 Marshalling  Yard  are  not  given  Cons-
 truction  Allowance;

 (७)  whether  the  affected  efaff  mov-
 ed  the  matter  and  whether  the  Per-
 manent

 Pyeng  Bows
 Machinery  of  the

 Tecognised  Trade  ‘Eaton  Made  repre-

 tion  on  thig  behalf;  and

 (c)  whether  it  is  proposed  to  grant
 the  Construction  Allowanéé to  such
 staff  on  par  with  the  other  employees
 of  the  Engineering  Branch?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  These  staff  are
 not  paid  Compensatory  (Construction)
 allowance.

 (b)  Yes.

 (९)  No,  because  they  are  not
 entitled  to  it  under  the  extent  rules.

 Workmens’  Train  running  from  Wal-
 talr  Station  to  Marripalem  Area

 G6.  Shri  Tenneti  WVishwanatham:
 Will  the  Minisier  of  EKailWays  be
 pleased  to  state:

 (a)  whether  a  Workmens’  Train
 (Staff  Pilot)  which  hag  been  in  exis-
 tence  for  the  last  22  years  carrying
 workmen  from  Waltair  Station  to
 Marripalam  area  ex-Waltair  Store
 Depot—about  a  distance  of  §  kms.  has
 been  discontinued  since  March,  thir
 year  by  the  Divisional  Superinten-
 dent,  S.E,  Railway,  Waltair;

 (b)  if  so,  the  reasong  therefor;  and

 (c)  whether  it  is  g  fact  that  about
 3900  Railway  workmen  are  adversely
 affected  by  the  sudden  stoppage  of
 this  Staff  Pilot  Train  without  any  no-
 tice  to  the  Staff?

 The  Minister  of  Eallways  (Shri
 C.  M.  Poonacha):  (a)  to  (c).  The
 staff  shultles,  running  between  Wal-
 tair  and  Waltair  Stores  Depot  for
 about  I5  years  and  availed  of  by
 about  250  staff,  have  been  cancelled
 from  13th:  February,  1967  with  the
 closure  of  Waltair  Stores  Depot  Yard.
 The  work  of  Waltair  Stores  Depot  has
 since  been  transferred  to  New  Mar-
 shalling  Yard  at  Waltair  where  quar-
 ters  have  been  provided  to  the  staff
 nearby,  No  notice  to  the  staff  was
 given  as  they  were  aware  that  from
 ‘Bth  February,  i967  Waltalr  Transit
 Depot  would  be  closed  and  they  would
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 thenceforth  work  in  the  New  Waltair
 Marshalling  Yard  the  lecation  of
 which  is  entirely  different.  Running
 of  staff  shuttles  is  neither  justified
 nor  is  it  feasible,

 Law  Assistants  on  Tiflian  Raliways

 “rn  Dr.  Karni  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  nature  of  specific  directives
 if  any,  laying  down  procedure  for
 filling  posts  of  Law  Assistants  on  the
 Indian  Railways;

 {b)  whether  these  posts  are  class-
 fled  ag  selection  posts  or  general
 posts;  and

 (९)  whether  recruiiment  is  done  on
 competitive  basis  and  whether  seniori-
 ty  is  given  any  weightage  jn  case
 they  are  classified  as  general?

 The  Minister  of  KailWays  (Shri
 c  M  Poonacha}:  (a)  According  to
 extant  orders,  33-l/3  per  cent  of
 vacancies  of  Law  Assistants  in  grade
 Rs.  305-15-425,  (AS)  are  filled  by
 direct  recruitment  and  the  remaining
 66-2/3  per  cent  of  vacancies  by  pro-
 motion  of  serving  employees,  who  are
 Law  graduates.

 (b)  These  posts  are  classified  as
 Selection  posts  for  serving  employees
 against  the  66-2/3  per  cent  of  vacan-
 cies.

 (०)  Direct  recruitment  for  33-1/3°
 per  cent  of  vacancies  is  done  accord-
 ing  to  the  normal  procedure  adopted
 by  the  Railway  Service  Commissions
 and  list  of  successful  candidates  is
 arranged  in  order  of  merit;  selection
 against  the  remaining  vacancies  from
 among  qualified  serving  employees  is
 done  in  accordance  with  the  normal
 procedure  for  departmental  selections,
 which  provide  for  seniority  being
 given  consideration.
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 Shri  A.  B.  Vajpayee:
 Shri  Dhirendranath;

 Shrimati  Savitri  Shyam:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  Government  have  ap-
 prised  the  U.  K,  Government  about
 their  reaction  over  the  impending
 prospect  of  U.K's  entry  into  the  ECM;
 and

 (७)  if  so,  the  reaction  of  the  U.K.
 Government  thereto?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  The
 British  Government  and  the  Govern-
 ment  of  India  have  been  in  touch  with
 each  other  on  this  subject.  A  copy
 of  the  statement  made  by  the  Com-
 merce  Minister  on  24th  May,  1967,  in
 the  House  is  laid  on  the  Table  of  the
 Hou.  [Placed  in  Library.  See  No.
 LT-47/87).
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 Mining  and  Aliled  Machinery
 Corporation  in  Durgapur

 649,  Shrimati  Jyotena  Chanda:  Will
 the  Minister  Industrial  Develop:
 ment  and  Company  Affairs  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  the
 Mining  and  Allied  Machinery  Corpo-
 ration  in  Durgapur  is  running  at  a
 loss  since  it  was  commissioned  in
 ‘1963;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Industrial  Deve-
 jopment  and  Company  Affairs  (Shri
 ग,  A.  Ahmed):  (a)  The  Mining  and
 Allied  Machinery  Corporation  Ltd.,
 Durgapur  was  incorporated  as  a  com-
 Pany  on  Ist  April,  965  and  during
 the  year  1965-66  it  has  shown  a  total
 loss  of  Rs,  2,08,24,167.

 (b)  Such  losses  in  the  earlier  years
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 Accumulation  of  Steet  at  Bhilai
 650.  Shri  Onkar  Lal  Berwa:

 Shri  Meetha  Lal:
 Will  the  Minister  of  Stecl,  Mines

 and  Metals  be  pleased  to  state:
 (a)  whether  It  is  a  fact  that  huge

 quantity  of  “Bhilai  steel  ‘is  lying  un-
 used  because  it  could  not  be  utilized
 by  some  important  public  sector  un-
 dertakings;

 (b)  if  so,  whether  the  possibilities
 of  export  of  this  stee!  stock  pile  have
 been  explored;  and

 (९)  the  manner  in  wich  this  stock
 ig  intended  to  be  utilized?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Keddy):  (a)  On
 Ist  May,  1967,  Bhilai  had  stocks  of

 84,759  tonnes  of  Saleable  Pig  Iron  and
 94,392  tonnes  of  Saleable  steel.  This
 accumulation  reflects  recessive  market
 conditions.

 (b)  The  possibilities  of  export  of
 Bhilai  Products  are  continuously
 being  explored.  Currently.  Bhilai  is
 e  ing  export  orders  for  Pig  Iron of  operation  are  not  I  in

 capital-intensive  heavy  engineering
 projects  of  a  specialised  nature.  It
 takes  some  time  for  normal  produc-
 tion  to  be  established  and  the  break-
 even  point  is  reached  only  afler  a
 few  years  of  such  operation  when
 batch  production  of  sophisticated
 machinery  items  has  been  established.
 In  the  case  of  the  M.A.M.C.  also  the
 burden  of  interest,  depreciation
 charges,  the  heavy  expenditure  incur-
 red  in  the  initial  years  on  the  train-
 ing  of  workers  and  on  preliminary work  required  to  be  completed  to
 launch  batch  production  without  ade-
 quate  countervailing  production  has
 been  responsible  for  the  loss  under
 reference,  Furthermore,  during

 from  Japan,  for  rails  from  Sudan,
 Iran,  Ghana,  etc.  and  beams  and
 channels  from  U.S.S.R.

 (९)  The  stock  of  saleable  products.
 is  expected  to  be  liquidated  through
 internal  as  well  as  external  sales.

 Reservation  of  Berths  on  Railways
 65l.  Shri  Mectha  Lal;

 Shri  Onkar  La)  Berwa:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 new  system  of  reservation  of  berths
 on  Railways  has  been  very  inconveni-
 ent  for  intending  passengers  and  there
 have  been  strong  protests  against  this
 from  the  people  of  all  sections;

 ®)  if  50,  hether  Government
 propose  to  revoke  the  new  system  of
 reservations;  and

 (९)  if  not,  the  reasons  therefort.
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 The  Minister  of  Rallways  (Shri
 C.  M.  Poonacha):  (a)  to  (६९).  It  is
 aresumed  that  the  Member's  refer-

 ence  is  to  the  enhanced  time  limit
 introduced  on  Railways  for  advance
 reservation.

 In  order  to  meet  the  heavy  rush  of
 traffic  during  Summer  effectively  and
 with  a  view  to  giving  relief  to  the
 travelling  public  by  reducing  the
 queues  at  the  reservation  offices  and
 to  avoid  black-marketing  in  reser-
 vations  by  unsocial  elements,  the
 time  limit  for  advance  reservation  has
 been  enhanced  on  Railways  as  an
 experimental  measure.

 The  working  of  this  system  is  being
 “~watched.  The  question  whether  this
 arrangement  should  be  extended  uni-
 formly  throughout  the  year  will  be
 considered  after  a  full  assessment  of
 the  experiment  is  made.

 Indian  Pavilion  at  Montrea!
 Exbibition

 652.  Shri  Meetha  Lal:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Commerce  be
 ‘pleased  to  state:

 (a)  the  cost  borne  by  Government
 dn  terms  of  foreign  exchange  in  set-
 ting  up  a  pavilion  for  Indian  goods  in
 Montrea)  Exhibition  1967;  and

 (b)  how  much  export  orders  of  the
 goods  displayed  at  this  exhibition  are
 anticipated?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  total  cost  in
 foreign  exchange  in  setting  up  the

 pavilion  in  the  Exhibition  1967  at
 Montreal  (Canada)  is  likely  to  be
 around  Rs.  2,06,80,000.00.

 (b)  The  exhibition,  which  is  to  last
 ‘for  six  months,  has  opened  recently
 on  the  28th  April,  967  and  it  is  too
 early  to  anticipate  or  forecast  the
 export  orders  which  would  be  obtain-
 ed  through  this  participation.
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 653,  Shri  Meetha  Lal:
 Siri  Onkar  Lal  Berwa:
 Shri  V.  Krishnamtoorthi:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  thet  a  team
 of  girls  was  recruited  and  sent  as
 guides  for  Indian  Pavilion  in  Mont-
 real  Exhibition  for  six  months;

 (b)  their  service  conditions  and
 salary  paid  to  them;

 (c)  why  was  it  necessary  to  send
 gitl  guides  from  India  at  a  high  cost
 when  guides  could  be  recruited  locally
 at  a  comparatively  cheaper  cost;  and

 (td)  whether  Government  have
 selected  other  personnel  also  for  the
 Indian  Pavilion  at  the  Fair?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh);  (a)  Yes,  Sir.

 (by  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-48/67].

 te)  ‘Taking  all  faciors  into  conside-
 ration  it  wis  felt  that  guides  from
 India  would  be  more  useful  and  less
 costly  in  terms  of  foreign  exchange.
 However,  local  talent  was  also  utilis-
 ed  to  the  extent  possible  and  0  Indian
 Buides  were  selected.

 (8)  Yes,  Sir.
 Montreal.

 They  are  ulready  in

 Import  of  Cotton  from  U.A.R.  and
 Sudan

 64.  Shri  P.  G.  Sen:
 Shri  Sharda  Nand:
 Shri  Bharat  Singh  Chauhan;
 Shri  Ranjit  singh:

 Will  the  Minister  of  Commeres  be
 pleased  to  state:

 (a)  whether  possibilities  of  barter
 have  ‘been  explored  for  the  import
 of  Cotton  from  U.A.R,  and  Sudan;
 and

 (b)  if  so,  with  what  results?
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 The  Deputy  Minister  in  the  Minis-
 ary  ef  Commerce  (Shri  Shafi  Qureshi);
 (a)  and  (b).  Agreement  has  already
 been  entered  into  with  the  U.A.R.
 Government  which  provides,  inter
 aHa  for  the  import  of  about  200,000
 Indian  bales  of  cotton  upto  June,  1968.
 Negotiations  for  reaching  an  agree-
 ment  with  Sudan  will  be  held  later  in
 the  year,

 राजस्थान  के  बीकानेर  डिवोजन  में
 जिप्सम  की  खोज

 655.  भो  प०  लॉ०  बाकपाल  :  क्‍या
 इस्पात,  खान  तथा  धातु  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  राजस्थान
 राज्य  के  बीकानेर  डिबरीजन  में  उर्वरक  बनाने
 के  सम्बन्ध  में  जिप्मसम  की  खोज  आरम्भ
 कर  दी  है;  और

 (=)  यदि  हां,  तो  उनको  जिप्सम
 किन  स्थानों  पर  मिला  है  तथा  इस  खोज  के
 क्या  परिणाम  निकले  हैं?

 इस्पात,  खान  तथा  धातु  मंत्रों  (डा०
 wor  रेड्री)  :  (के)  ौर  (ख)  भारतीय
 भूवैज्ञानिक  सर्वेक्षण  के  द्वारा  किये  गये
 अन्वेषण  के  फलस्वरूप  राजस्थान  के  बीका-
 नर  डिवोजन  के  कई  स्थानों  पर  जिप्साइट
 अर्थात्‌  पाउडर  के  रूप  में  जिप्सम  पाया  गया
 है  इन  स्थानों  में  भ्रधिक  प्रमुख  स्थान  ये  हैं-
 ->पहल्लू,  किशनपुरा,  बंगासार,  जोरावपुरा,
 लखसर,  धेरीयान,  घेरा,  भूनीवाला  घेरे,  करनी-
 सार  घेर,  तुबरनवाला  घेरें,  निशुमा  पे  रे,  जुना
 भूगीबाला  चेर,  प्रकिलवाला  घेर,  कयम
 बाला  बेर,  ज्वासामुणी  घेर,  कबरावाला
 चेर,  जूना  भ्खुतार  बेर,  जरखासी  पश्चिमी
 शेर,  फलांवाली  बेर,  करमवासा  धेर,
 बतौर  बेर,  झंगसर  मर्वी  बेर,  अक्सर  परिचती
 देर,  बह्लर  थेर,  सम्भवाला,  सम्मुवासा,
 झौतवाला,.  सप्पानवाता,.  सोचांवाला,
 अंडलावाला,  शौर  इस्सामबाला  जिप्साइट

 (Ai)  Lsp—7,
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 के  समस्त  संचय  is  मिलियन टन  के  स्तर
 के  हैं।  जिप्सम  तथा  जिप्साइट  निरकक्केषों
 केशर  प्रनुसंधान  बीकानेर  छण्ड  में  भारती
 भूविज्ञान  सर्वेक्षण  द्वारा  प्रगति  कर  रहे
 हैँ  1

 Import  Licences
 656.  Shri  Yajnik:  Will  the  Minister

 of  C  be  pleased  to  state:
 (a)  the  amount  of  foreign  exchange

 involved  in  the  import  licences  sanc-
 tioned  by  Government  during  967  so
 far;

 bp  the  amount  of  foreign  exchange
 estimated  to  be  earned  by  the  indus-
 tries  in  the  public  and  private  sectors
 with  the  help  of  the  import  licences
 sanctioned  for  them;  and

 te)  the  total  amount  of  foreign  ex~-
 change  estimated  to  be  earned  by
 Government  as  a  result  of  the  new
 production  oriented  import  policy
 announced  recently?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  value  of
 import  licences  issued  from  Ist
 January,  967  to  3lst  March,  967
 amounts  to  Hs.  496.46  crores.

 (b)  and  (c),  While  the  liberai  avail-
 ability  of  import  inputs  will  un-
 doubtedly  increase  the  capacity  of
 industria]  units  te  provide  larger  sur-
 Plus  for  export,  the  actual  quantum
 of  exports  and  proceeds  to  be  realised
 against  these  will  also  depend  on  the
 state  of  demand  overseas  for  their
 Products  which  in-turn  depends  on
 various  aspects  such  as  quality,  price
 etc.  As  the  size  of  the  demand  is
 difficult  to  forecast  with  precision,  an
 estimate  of  the  foreign  exchange  earn-
 ings  aa  @  result  of  import  liberalisa-
 tion  cannot  be  made  with  any  degree
 of  exactness.
 Dusty  Iron  Ore  discovered  in  Orissa

 O57.  Shri  Samar  Guha:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  new  type  of  dusty  iron  ore  with
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 iron  content  as  high  as  70  per  cent  has
 been  discovered  in  Orissa;

 (b)  if  s0,  the  way  in  which  Gov-
 ernment  propose  to  utilise  this  type
 of  iron  ore;  and

 (c)  whether  Government  propose
 to  explore  the  possibility  of  exporting
 this  type  of  highly  enriched  iron  ore
 to  a  country  like  Japan  and  thus  open
 mew  trade  far  earning  more  foreign
 exchange?

 The  Minister  of  Siate  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethiy:  (a)  to  (८).  It  is  pre-
 sumed  that  “dusty  iron  ore"  is
 probably  meant  “blue  dust"  which  is
 commnonly  associated  with  the  deposits
 of  iron  ore  in  Orissa.  Its  iron  con-
 tent  is  generally  in  excess  of  65  per
 cent.  The  ulilisation  of  blue  dust  by
 pelletisation  is  feasible.  Experiments
 show  that  blue  dust  may  also  be
 blended  with  fines  for  production  of
 sinters.  A  proposal  has  been  received
 from  a  private  firm  for  setting  up  a
 Pelletisation  plant  with  a  capacity  of
 0.6  million  tonnes  based  on  the  iron
 fines  that  may  be  produced  at  the
 Daitari  iron  ore  mines  being  deve-
 loped  by  the  Orissa  Mining  Corpora-
 tien.  A  Letter  of  Intent  has  been
 issued  to  the  firm.  The  pellets  have
 an  export  potential.

 Vacant  Seats  in  AC.  Deluxe  Trains
 oh  Shri  Samar  Guba:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  many
 seats  in  the  IT]  Class  air-conditioned
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 Delhi,  ‘Howrsh,  Bombay  and  Madras
 in  April,  ‘1907;

 (९)  whether  it  is  a  fect  that
 although  seats  remain  vacant  in  the
 air-conditioned  IIT  Class  compart-
 ments,  intending  passengers  do  not  get
 tickets  on  demand  in  time;  and

 (d)  if  so,  whether  Govarnment  pro-
 pose  to  make  an  enquiry  into  the
 matter?

 The  Minister  of  Eailways  (Shri
 C.  M.  Poonscha):  (a)  to  (d).  Some-
 times,  seats  are  found  vacant  on  the
 trains  due  to  the  following  reasons:
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 (i)  quotas  set  aside  for  passen-
 gers  entraining  from  inter-
 mediate  stations;

 (ii)  last  minute  cancellations  of
 reservations  at  the  train
 starting  station:  and

 (iii)  reservations  arranged  for
 outstation  pussengers  not
 being  utilised  either  due  ta
 connecting  trains  arriving
 late  or  the  passenger  making
 9  change  in  his  programme.

 In  varly  April,  1967,  new  weekly
 A.C.  Express  services  were  introduced
 between  Bombay  V.T.  and  Madras,
 Bombay  V.T.  and  Howrah  and  Howrah
 and  Madras  and  the  frequencies  of
 the  existing  services  running  between
 New  Delhi  and  Bombay  Central  and
 New  Delhi  and  Amritsar  were  increas-
 ed,  In  the  beginning  these  newly
 introduced  services  were  not  fully
 patronised  and  some  seats  remained

 campariment  of  the  fast  ing
 Deluxe  trains  remain  vacant  due  to
 either  some  faulty  arrangement  for
 allocation  of  quotas  of  tickets  to
 different  stations  or  due  to  some  mal-

 *

 (b)  the  number  of  seats  in  the  alr-
 conditioned  ITI  Class  compartment  re-
 mained  vacant  from  beginning  to  end
 and  as  also  in  the  intermediate  stages
 in  all  the  Deluxe  trains  running  from

 The  has  since  con-
 siderably  improved.

 Frequent  checks  are  made  by  the
 Supervisory  officials  on  platforms
 and  in  Reservation  Offices  to  ensure
 that  reservalions  are  made  properly
 and  according  to  rules.  Vacant  seats
 are  allotted  to  waiting  passengers  by
 the  Reservation  officials  available  om
 the  platform.

 Information  is  not  available  of  the
 actual  number  of  seats  which  went
 vacant,  train  by  train.
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 Employecs  affosted  by  Decontro]  of
 Stool

 Will  the  Minister  of  Steel,  Mines
 and  Motals  be  pleased  to  state:

 (a)  the  total  number  of  employees
 affected  by  decontro!  of  steel:

 (b)  whether  any  steps  have  been
 taken  to  provide  alternative  employ- ment  to  such  employees:  and

 (cj  if  so.  the  details  thereof?
 The  Minister  of  Stee],  Mines  and

 Metals  (Dr.  Chenna  Reddy}:  (a)  The
 Iron  and  Steel  Controller  has  been
 asked  to  work  out  the  number  of
 employees  who  would  be  rendered
 surplus  as  a  result  of  decontrol,

 (b)  and  (९),  The  Ministry  of  Home
 Affairs  have  a  scheme  for  deployment of  surplus  personne,  The  services  of
 the  staff  rendered  surplus  will  be
 Placed  at  the  disposal  of  the  Minis-
 try  of  Home  Affairs  for  absorption elsewhere.  The  Department  of  Iron
 and  Steel  ure  also  trying  to  find
 alternative  employment  in  the  public sector  undertakings  under  their
 control.

 Primary  Weavers  Cooperative
 Socteties

 .  Shri  M.  5.  Murthi:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  heavy  stocks  have  been  accumu-
 lated  both  jn  the  apex  and  the  pri-
 Mary  cooperative  Weavers  societies
 due  to  the  strike  of  the  employees  of
 the  Andhra  Handloom  Weavers’  Co-
 operative  Society  Lid.  Vijayawada;
 and

 (b)  if  so,  whether  Government  pro-
 pose  to  extend  financial  assistance  to
 the  Apex  Society  to  procure  the

 —
 of  the  primary  weavers’  socie-
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 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No  reports  to  this  effect  have

 heen  received.

 (b)  Does  not  arise.

 Procurement  of  Colien
 @4l.  Shri  Manibhai  J.  Patel:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (aj)  the  number  of  cotton  bales
 requisitioned  from  different  States  of
 India;

 (b)  the  number  of  those  requisi-
 tioned  from  Gujarat;

 fc)  what  will  be  the  deficit  after
 requisitioning  all  the  bales;  and

 (d)  the  number  of  bales  required
 to  be  imported?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Sbri  Shafi  Qureshi):

 (a)  About  82,550  bales.

 (b}  About  36.850  bales.

 tc)  It  is  not  the  intention  to  requi-
 sition  #ll  the  bales  produced  in  the
 country.  Requisitioning  is  under-
 taken  as  and  when  necessary  on  the
 basis  of  the  demand  by  needy  mills;
 and

 ta)  During  the  current  year,  the
 programme  covers  import  of  850
 thousand  bales,

 Doubling  of  Eailway  Track  between
 Tamaria  and  Ghogardiha

 662.  Shri  5.  C,  Jha:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 people  of  the  area  have  made  appeals
 for  doubling  the  rail  tracks  between
 Tamuria  and  Ghogardiha  stations  to
 help  in  augmenting  the  cultivation  of
 sugarcane;  and

 (b)  if  so,  the  action  taken  in  the
 matter?
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 The  Minister  of  Railways  (Shri +  M,  Poenacha):  (a)  No,
 (b)  Does  not  arise,

 Chikna  Halt  Station

 963,  Shri  S.C.  Jha:  Will  the Minister  of  Railways  be  Pleased  to refer  to  the  reply  given  to  Unstarred Question  No.  327  on  the  3st  March, i967  and  state:
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 (a)  whether  it  is  a  fact  that
 Chikna  Halt  station  which  previously enjoyed  the  power  of  (i)  issuing tickets  for  places  like  Howrah,  Puri, Deoghar  (ii)  issuing  First  and  Second Class  tickets  (iii)  issuing  B.P.T.  and
 (iv)  making  luggage  parcel,  has  been
 deprived  of  all  such  powers;  and

 (b)  if  so,  the  reasons  therefor?  cenit
 The  Minister  of  RailWays  (Shri

 Cc,  M.  Poomacha):  fa)  and  (b),  Halt
 Stations  are  open  only  for  booking Of  loca)  Third  Clasg  passengers.  The
 Halt  Agent,  Chikna  Halt  was  irre-
 gularly  issuing  blank  paper  tickets,
 luggage  tickets  and  through  tickets
 Prior  to  +1-4-63.  With  effect  from
 1-4-63  only  tickets  for  local  Third
 Class  passengers  are  being  issued  at
 Chikna  Halt.

 Tebe  Rallway  in  Delhi
 cot  Shri  Sidheshwar  Prasad:

 Shri  Shashi  Ranjan:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  89  fact  that  the
 Town  and  Country  Planning  Orga-
 nisation  has  suggested  that  there
 should  be  a  tube  railway  in  the  Capi-
 tal  to  solve  its  perennial  transport
 problem;  and

 te)  if  30,  the  decision  taken  in  the
 matter?

 of  Railways  (Shri The  Minister
 C.  M.  Peonacha}:  (a)  No.

 ib)  Does  not  arise.
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 विधेक्ञों  को  लों  wt  सजाई

 666.  dt  सिद्धबवर  mere:  नंगा
 इस्पात,  खोग  तथा  च्ातु  मंत्री  यह  बताने
 की  है 18  करेंगे  कि:

 (क)  क्या  बे”  सत्र  है  कि  भिलाई
 इस्पात  कारबन  को  प्रले  सप्नाई  +रने
 के  लिये  बिदेशों  से  क्रपादेश  मित्रेडें  ;

 गड्ढे

 दुखा)  यदि  हां,  तो  कपादिश  किन-
 क्रिन  देगों  से  मिले  हैं  तथा  प्रत्येक  देश  को
 किलती  रेयें  सप्नाई  की  जापेंगी;  और

 (ये)  कपा  मिरजॉर्ट  इस्पात  कारें  बानों
 ह... क  अपनी  पूरों  क्षमता  ये  काम  कर  नकेगा  ?

 इस्पात,  लान  तथा  तु  मंत्रालय  में
 राज्य  मंत्रों  (शी  प्र०  Wo  सेठी)  :

 (क)  जो,  हां।

 =

 (का).  सूड़ान  28,000

 घाना  4,078
 उलयेशिय'  2.810
 ईशान  32.30
 वो  ते  i6,452

 (ग)  इत  प्राइईरों  के  जव बुद  दी  रेल
 और  स्ट्रफचरल  ।भलों  का  क्षमता  कुछ
 हद  तक  बच  जयेगी।

 Handloom  [ndustry
 867.  Shri  A.  Sreedharan:  Will  the

 Minister  of  Commerce  be  pleated  to
 State:

 (a)  whether  it  is  a  fact  that  the
 Handloom  Industry  is  facing  a  crisis
 due  to  the  increase  in  the  price  of
 yarn;  and

 (b)  if  ao,  the  steps  taken  to  pre-
 vent  the  crisis?
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 Qureshi):  (a)  and  (b),  There  has
 been  a  general  increase  in  the  price of  yarn  and  this  has  affected  the
 handloom  industry  to  a  certain
 extent.  The  rise  in  price  is  mainly
 due  to  inadequate  supply
 yearn  in  hank  form  for  the  use  of  the
 handloom  weavers.  Action  to  make
 available  adequate  quantity  of  yarn
 in  hank  form  to  handloom  industry
 ig  under  consideration,

 Unmanned  Level  Crossings  in  Olavak-
 kode  Division  (8,  Rly.)

 668,  Shri  A.  Sreedharan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have
 received  any  representation  to  con-
 vert  the  unmanned  level  crossings  in
 the  Olavakkode  Division  on  the
 Southern  Railway  into  manned  level
 crossings;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Railways  (Shri
 C.  M.  Foonacha):  (a)  and  (bj).  7
 unmanned  level  crossings  in  Olavak-
 kot  Division  of  Southern  Railway
 have  been  manned  uptil  1966-67.
 Proposals  for  manning  another  9
 have  been  sent  by  the  Railways  to
 the  Kerala  and  Madras  Governments
 for  acceptance  of  their  share  of  cost.
 Of  these  2  have  been  deferred  hy  the
 Madras  Government,  |  is  in  progress
 and  l  more  will  be  taken  up  during
 1967-68,  For  the  remaining  5
 acceptance  of  the  State  Governments
 concerned  is  awaited.

 बलिया  जौर  छपरा  (पूर्वोत्तर  रेलवे)  के  बोच
 रेलने  पुल

 669.  की  अखिका  प्रसाद  :  क्‍या
 ध...  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  मुरवोतिर
 रेलवे  में  बलिया  प्लौर  छपरा  के  बीच  कुल्हा
 पुल  के  बारे  भें,  जो  पुराता  होने  के  कारण
 खतरनाक  हो  गमा  है,  सरकार  का  मया
 कार्यवाही  करने  का  विचार  है?
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 wed  अंजी  1६६  Go  Qo  पुनाचा)  :
 *  हु  रेलके  पुल  बिल्कुल  मजबूत  है  और  गाड़ियों
 को  इस  पर  से  50  किलोमीटर  प्रति  घंटे  की
 रफ्तार  से  जाने  की  अनुमति  है।
 Heavy  Plates  and  Vessels  Plant
 670.  Shri  Deorag  Patil:  Will  the

 Minister  of  Industria)  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have
 decided  to  put  up  the  Heavy  Plates
 and  Vessels  Plant  at  Wardha;

 (७)  if  so,  when  the  work  will  be
 started;  and

 (९)  the  financial  outlay  involved
 in  the  scheme?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 P.  A,  Ahmed):  (a)  No,  Sir.

 ib)  and  (c).  Does  not  arise,

 Industrial  Estates  in  Orissa

 67l,  Sbri  Ramachandra  Ulaka:
 Shri  DhuleshWar  Meena:
 Shri  K,.  Pradhan:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  state:

 (8)  the  number  of  industrial
 estutes  opened  in  Orissa  during
 (1966-67  (50  far)  and  the  names  of
 districts  where  opened;  and

 {by  the  amount  allotted  to  Orissa
 for  thig  purpose  during  the  same
 period?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 F,  A.  Ahmed):  (a)  The  information
 is  being  collected  from  the  Govern-
 ment  of  Orissa  and  will  be  placed
 on  the  Table  of  the  House.

 (b)  Rs.  9.00  lakhs,
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 GC,  Sheets  for  Orie  and  Rajasthan
 2  Shri  Ramachandra  Ulaka:

 Shri  Dhaleshwar  Meena:
 Shri  Heer}i  Bhai:
 Shri  K.  Pradhani;

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 ta)  the  total  requirement  of  G.C.
 Sheets  by  Orissa  and  Rajasthan  dur-
 ing  1966-67;

 (४)  the  quantity  allotted  to  these
 States  during  the  same  period;  and

 (c)  the  quantity  actually  supplied
 to  them  during  the  same  period?

 The  Minister  of  State  in  the  Miuis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C,  Sethi):  (a)  The  demand  for
 G.C,  sheets  for  the  year  1966-67  from
 Orissa  was  12,000  tonnes  and  that
 from  Rajasthan  ‘16,500,  tonnes.

 (b)  No  allocation  of  G.C.  sheets
 was  made  to  any  State  during  986-67,
 due  to  acute  scarcity  and  large  out-
 standing  orders.

 (c)  During  1968-87,  (upto  Novem-
 her.  1966),  63  tonnes  of  G.C.  sheets
 were  despatched  to  Orissa  against
 outstanding  orders.  In  addition  220
 tonnes  of  black  corrugated  §  sheets,
 which  could  be  used  in  place  of  G.C.
 sheets  for  roofing  purposes  etc.,  were
 slso§8=s  despatched.  Similarly,  691
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 The  Minister  of  Comibtron  {Shirt
 Dinesh  singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 16,

 |
 Rajasthan

 @74.  Shri  Ramachaadra  Ulaka:
 Shri  Dhuleshwar  Mocena:
 Shri  Heerji  Bhal:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  requirement  of  stainless  steel
 of  Orissa  and  Rajasthan  during  ‘1906-,
 67;  and

 (b)  the  quantity  of  stainless  steel
 actually  supplied  to  these  States  dur-
 ing  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  and  (b).  The  state.
 wise  requirements  of  stainless  steel
 during  1866-67,  have  not  been  ascer-
 tained,  since  after  the  import  libera-
 lisation  policy  was  introduced  in
 August,  ‘1966,  the  import  licences  are
 ta  be  issued  on  the  basis  of  the  licenc-
 es  issueq  in  the  base  period.  The
 Small  Seale  Units  are  to  get  licences
 for  three  limes  the  amount  for  which

 tonnes  of  G.C.  sheets  and  1,785  ह उ
 of  black  corrugated  sheets  were
 despatched  to  Rajasthan  during  the
 game  period.

 (७)  if  so,  the  detalls  thereof?

 they  obtaned  li  in  ‘1964-65,  if
 the  unit  is  engaged  in  the  priority  in-
 dustry,  and  twice  the  amount  if  the
 unit  is  engaged  in  an  industry  other
 than  the  priority  industries.

 Will  the  Minister  of  Commerce  bo
 pleased  to  state:

 (a)  the  total  output  of  handloom
 marrufactured  in  Rajastien

 during  1968-67;
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 Rajasthan  for  the  development  of
 handloom  industries  in  the  State  dur-
 ing  the  same  period?

 The  Deputy  Minister  in  the  Minis.
 try  of  Commerce  (Shri  Shaft  Qureshi):
 (a)  ang  (b).  The  information  is
 being  collected  and  will  be  laiq  on
 the  Table  of  the  House.

 (c)  Re.  2.20  lakhs—Rs,  90,000  as
 rant  and  Hs.  40,000  as  loan.

 Subsidy  to  Handioom  Industries
 on  Shri  Dhuleshwar  Meena:

 Shri  Utaka:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  handloom  industries  in
 the  country  received  subsidies  from
 the  Central  Governmen  during  1966-
 7;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  In  the  Minix-

 try  of  Commerce  (Shri  Shafi  Qureshi}:
 (a)  Yes,  Sir.
 (b>)  The  subsidies  were  given  a5

 Central  Assistance  to  States  for  deve-
 lopmen,  of  handloom  industry.  Dur-
 ing  1968-67,  g  total  amount  of  Rs.  294.98
 lakha—RHs,  (201.57,  lakhs  ax  grant  and
 Rs,  93.4]  lakhs  as  loon—was  given  as
 Central  Assistance  to  States  for  deve-
 fopment  of  handloom  industry.

 (a)  whether  there  has  been  any
 कीनिडॉलिन,  in  the  production  of  shoes  in
 the  country  during  1906-67;

 (©)  if  so,  the  reasons  therefor;  and
 (९)  the  amount  of  foreign  exchange

 earned  during  1966-67  by  the  foot-
 wear  industries?

 The  Minister  of  Commerce  (Shri
 ह  Singh):  (a)  and  (b).  Produc-
 tion  figures  for  ‘1966-67  of  footwear
 are  not  readily  available.  These  are
 being  collected.

 (6)  The  amount  of  foreign  exchange
 earned  during  the  year  968-67  (April,
 79868  to  January,  7967)  by  the  export
 of  Footwear  is  Rs.  684  lakhs,

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  the  total  quantity  of  newsprint
 imported  and  produced  in  the  country
 during  ‘1966-67;  and

 (७)  the  total  amount  of  foreign  ex-
 change  spent  on  import  during  the
 same  period?

 The  Minister  af  Commerce  (Shri
 Dinesh  Singh):  (a)  Total  quantity  of
 newsprint  imported  during  ‘1986-67
 {upto  January,  967)  is  TUN  tons
 and  29,554  tons  were  produced  in  the
 country  upto  3ist  March,  1967.

 (b)  Total  value  of  newsprint  im-
 Ported  during  the  same  period  is
 Rs.  B28.81  lakhs.

 Class  Tj  Employees  on  S.£.  Railway

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 number  of  class  TT  em- a)  the
 on  the  South  East-

 ern  Railway  during  1966-67;  and
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 by  the  number  of  Scheduled  Castes

 and  Scheduled  Tribes  amongst  themT
 ‘The  Minister  of  Rallways  (Shri  C.

 M.  Poonacha):  (a)  416,

 (b)  Scheduled  Castes—44,  Scheduled
 ‘Tribes—20.

 Will  the  Minister  of  Steel,  Mines
 amd  Metals  be  pleased  to  state:

 (a)  the  State-wise  requirement  and
 availability  of  pig  iron  for  feeding  the
 industries  during  1986;  and

 (b)  the  steps  taken  to  meet  the  gap,
 if  any?

 The  Mimister  of  State  in  the  Minis-
 try  of  Steel  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  A  statement  is  laid
 on  the  Table  of  the  House,  [Placed
 in  Library,  See  No.  LT-49/67),

 (b)  Most  of  the  demands  have  been
 met  in  full  and  actually  the  producers
 were  at  times  having  surplus  stocks.
 ‘We  have  also  exported  large  quanti-
 ties  of  pig  iron  to  Japan.

 Ambar  Charkbas  for  Orisa

 @I.  Shri  Heer}i  Bhal:
 Shri  Ramachandra  Ulaka:
 Shri  Dhaleshwar  Meena:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  the  number  of  Ambar  Charkhas
 actually  supplied  to  Orissa  during
 2906-67;  and

 (b)  the  number  out  of  them  which
 ware  actually  in  operation  during  the
 same  period;  ang

 (e}  the  tota]  quantity  of  yarn  pro-
 duced  by  them  during  the  same
 Period?
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 The  Deputy  Minister  in  the  Miiaie-
 try  ef  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (c).  The  required  information
 is  being  collected  and  it  will  be  laid
 on  the  Table  of  the  House,

 दिल्‍ली  तणा  हेदरायार  के  बीच  सौधी  रलगाड़ी

 682.  करी  ह 1... .. ल  'बीरव्पा  :  क्‍या
 बेलचे  मंत्री  यह  बताते  की  कृपा  करेगे
 किः

 (क)  या  सरकार  का  विचार  हेंदरा-
 बाद  7था  दिल्‍ली  के  ोच  सीधी  रेल  सेवा
 ारम्भ  करने  का  है;  बौर

 ख  ?दि  हू,  तो  यह  गाड़ी  कर  से
 अलने  लगेगी?

 शेलचे  मंत्री  थ्यी  Go  म०  पुनाचा):
 (क)  जी  नहीं।

 (ख)  सवाल  नहीं  ह- ६. 28  |
 Ticketless  Travellers

 683.  Shri  Ramachandrg  Veerappa:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 ta)  whether  it  is  a  fact  that  the
 number  of  ticketless  travellers  on  the
 trains  has  considerably  increased;

 iby  if  su,  the  number  of  ticketless
 persons  during  the  period  from  April,
 965  io  December,  1986;  and

 le)  the  total  amount  of  money  rea-
 lised  from  them,  the  number  of  per-
 song  convicted  and  of  those  who  were
 let  off?

 The  Minister  of  Hailways  (Shri  C.
 M.  Poonacha):  (ap  Yes,  on  some  of
 the  Railways,

 (by  3,20,48,6IL,
 (cy  (i)  Fare  and  cxcess  charges  rea-

 lised:—
 Res.  3,67,90,454,

 zy  No.  of  persons: —~
 (i)  Convicted—3,70,96.

 ii)  Let  off—2,37.
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 lesue  of  ह... ह  to  Biria  Group  of

 Firms

 (a)  the  extent  to  which  the  grant  of
 licences  to  Birla  Group  of  companies
 blockeg  the  entry  of  other  firms  bet-
 ween  the  years  1960,  to  1966;

 tb)  whether  other  firms  applying  for
 the  same  licences  were  not  fit  enough
 to  carry  out  the  projects;  and

 ton  the  names  of  leading  firms
 which  applied  for  the  same  items  in
 which  Birlas  were  also  the  applicants?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  to  (c).  Under  the  pro-
 vedure  for  issue  of  licences  under  the
 Industries  (Development  and  Regula-
 tions  Act,  I85/,  all  applications  for
 licences  are  considered  by  the  Licen-
 sing  Committee.  Whenever  more  than
 one  application  for  rhe  manufacture  of
 identical  items  ure  receivey  at  the
 same  point  of  lime,  they  4re  put  up  to
 the  Licensing  Committee  tagether  to
 enable  the  Committee  to  ussess  the
 comparative  merits  of  the  individual
 schemes;  ang  make  its  Tecommenda-
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 Industrial  Estates  in  Eajasthan

 Will  the  Minister  of  Industrial  Deve-
 lopment  aod  Company  Affairs  be
 Pleased  to  state:

 (a)  the  number  of  industrial  estates
 opened  in  Rajasthan  during  1966-67
 (so  far)  ang  the  names  of  Districts
 where  opened;  ang

 ६9)  the  amount  allotted  by  the
 Central  Government  to  Rajasthan  for
 this  purpose  during  the  same  period?

 The  Minister  of  Industria]  Develop.
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  information  is  being
 collected  from  the  Government  of
 Rajasthyn  and  will  be  placed  on  the
 Table  of  the  House.

 (b)  Rs.  .60  lakhs.

 Supply  of  Cement  in  Rajasthan

 686.  Shri  K.  Pradhan:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Industrial  Deve-
 tions.  In  making  its  rec  da
 tions,  among  other  things,  the  Com-
 mittee  takes  into  accoun,  the  techni-
 cal  feasibility  of  the  scheme,  the  need
 for  balanced  regional  devel  nt,
 the  need  to  avoid  concentration  of  eco-
 nomic  power  in  a  few  hands,  the
 amount  of  foreign  exchenge  involved
 and  other  relevany  considerations.

 Committees  of  the  Central  Advisory
 Council  of  Industries  consisting  en-
 tirely  of  non-official  members.

 pment  and  C  Aflain  be
 Pleased  10  state:

 pany

 (a)  the  presen;  =  requirerent  of
 Rajasthan  for  cement;  and

 (b)  the  quantity  of  cemem  actually
 sUPPlieg  to  that  State  during  1966-677

 The  Minister  of  [Industrial  Deveiop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  and  ib).  As  control  on
 the  price  and  distribution  of  cement
 has  been  lifted.  the  State  Govera-
 ments  are  no  longer  required  to  inti-
 mate  their  demand  for  cement  to  the
 Central  Government  for  allotment.
 Instead,  their  requirements  of  cement
 are  directly  met  by  the  industry  itself
 through  normal  trade  channels,  The
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 quirement  of  the  State.  Even  if  more
 quantities  are  required,  this  can  be
 supplied  by  the  industry.

 Training  in  Smal  Scale  Industries
 ear.  Shri  EK.  Pradhani:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Oompany  Affairs  be
 Pleased  to  state:

 (a)  the  number  of  persons  sent
 abroad  for  training  in  Small  Seale  In-
 dustries  from  Rajasthan  during  the
 last  three  months;  and

 (b)  the  names  of  countries  to  which
 they  were  sent?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A
 Ahmed):  (a)  Nil,  Sir.

 (tb)  Does  not  arise.

 Shri  Dhuleshwar  Meena:
 Shri  हि,  Pradhani:

 Will  the  Minister  of  Commerce  be
 pleased  to  state  the  quantum  of  foreign
 exchange  allotted  to  the  State  of
 Rajasthan  for  the  import  of  stee]  dur-
 ing  9€8-67?

 The  Minister  of  Commerce  (Shri
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 Pect  of  units  in  other  industries,  the
 multiple  allowed  was  2  times  or  §
 times  as  the  Ciag  may  be.  Units
 which  had  not  secured  any  licences
 during  or  1985-66  द...  grant-
 ed  licences  on  the  basis  of  Besentiality
 Certificates  issued  by  the  concerned
 sponsoring  guthorities,

 Leave  Reserve  T.  T.  E:

 Shri  Bhogendra  Jha:  Will  the
 Minister  of  Railways  be  pleased  to
 slate:

 (a)  whether  it  is  a  fact  that  Leave
 Reserve  T.T.E.  on  the  North  Bastern
 Railway  perform  duties  of  T.T.E.
 category,  but  they  get  less  salary;  and

 (b)  if  so,  the  steps  his  Ministry  pro-
 Poses  to  take  to  rectify  the  anomaly?

 The  Minister  of  Railways  (Shri
 C.  M.  Peoonacha):  (a)  and  ¢b).  In-
 structions  already  exist  for  payment of  officiating  pay  to  the  leave  reserve
 Ticket  Collectors  as  and  when  they
 are  put  to  officiate  as  T.T.-Es,  Com-
 Plaints  have.  however,  been  received
 that  on  Katihar  West  District  of  the
 North  Eastern  Railway,  correct  pay-
 ments  to  some  leave  reserve  Ticket
 Collectors  have  not  been  made  for
 working  as  T.T.Es  and  the  matter  is
 under  investigation.

 wear  कारखाने  को  बजौते

 61.  व्बी  महाराज सिह  भारती:  क्‍या
 इस्पात,  जाम  ौर  ात  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भिलाई,  रूरकेला  तथा
 वुर्गापुर  स्थित  तीन  इस्पास  कारकानों  में
 लगाई  गई  मजीनें  उसी  किस्म  की  मजीतें
 हैं  जैनों  en,  जर्मनी,  ब्रिटेन  तक  अ्रमरीका
 में  लगी  हुई  हैं;

 ु)  क्‍या  उपरोक्त  कारक्षानों  के
 कमंचारियों  को  वही  बेतन  दिये  जाते  हैं  जो

 कि  उक्त  देशों  में  इस  प्रकार  की  मशीनों  को
 चलाने  बाते  कर्मचारियों को  दिये  याते हैं;  wre
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 (ग)  क्या  हमारे  देश  में  इस्पात  के
 उत्पादन  पर  यही  लागत  प्राती  है  जो
 कि  उक्त  देशों  में  उसी  किस्म  के  इस्पात  पर
 झाती  है?

 इस्पान,  शान  Wie  बात  सत्रों  (डा०
 wort  रेड्डी):  (क)  मिलाई,  रावरकेला,  शौर
 दूर्गापुर  के  एक  मिलिसन  टन  की  क्षमता  के
 कारखानों  के  लिए  प्रपिकांश  मंपत्र  धौर
 उपकरण  क्रमश:  रूस,  पश्चिमी  जर्मनी  भोर
 बििटेन  में  बने  थे  और  इन्हीं  देशों  ने  स  लाई
 यि  थे।  इन  कारखानों  के  निर्माण  में
 उन्नत  प्रविधियों  का  प्रयोग  किया  गया  हैं
 जिनका  विकास  अधिकतया  महयद्ध  के
 पश्चात  ह्श्ा  है।

 (ख)  लोहा  ौर  हृष्पांत  उद्योग  के
 कर्म  बारियों  के  वर्तमान  वेतन  केन्द्रीय  वेतन
 बोर्ड  द्वारा  निश्चित  किये  गये  थे  श्रौर  ये  2
 अपन,  i965  में  लांगू  हैं।  भिन्न  भिन्न
 देशों  में  इस्पात  फर्मचारियों  के  प्रति  घंटे
 के  बतन  भिन्न  भिन्न  हैं  जो  वहां  के  सामान्य
 बेतन  स्तर,  उत्पादिता  औादि  पर  निर्भर
 करते  हैं।

 (ग)  चूंकि  भारत  की  और  विदेश  की
 इस्पात  कंपनियां  झपने  देश  दौर  विदेश
 के  बाजारों  में  झपती  श्वेप्डना  बनाये  रखने
 के  लिए  अपनी  उत्पादन  लागत  को  गोपनीय
 रखती  हैं,  प्रत:  भारत  में  इम्पात  की  उत्पादन
 लागत  की  तुलना  के  लिए  ऐमे  मांकड़  उपलब्ध
 नहीं  हैं।

 हबी  इंजीफ्यॉरिंग  कारपोरेशन  शची
 का  िका

 699.  at  महंराज सिह  भारती  :  क्या
 dition  विकास  तथा  सभवाय-क्षार्य  मंत्रो
 चह  बताने  की  कृपा  करेंगे  कि  :

 (६  ॥  te  इंजीनियरिंग  कारपोरेशन,
 रांची  कौ  विस्तार  योजना  पर  कितना  व्यय

 किया  आयेगा,  इसमें  कितता  समय  सगने
 deren  है  भौर  इसके  पूरा  हो  जाते
 थ  उसकी  क्षमता  कितनी  होती  ;

 (छा)  उसकी  वर्तमान  क्षमता  कितनी
 है  तथा  उत्पादन  कितना  है;  और

 (ग)  कया  यह  सच  है  कि  उक्त  का  रखाना
 खरीददार  न  मिलने  के  कारण  अपनी  उत्पादन
 क्षमता के  केवल  ro  प्रतिशत  भाग  का  ही
 प्रयोग  कर  रहा  है?

 क्रौद्धोगिक  विकास  तथा  समयाय-कार्थ
 बंती  (भी  फलतहीत  झाली  झहभष  :  (क)
 हबी  इंजीनियरिंग  कारपोरेशन  का  विस्तार
 करने  की  अभी  कोई  योजना  नहीं  है

 (ल)  और  (ग).  कम्पनों  के  प्राप्तीन
 संयत्रों में  से  फाउन्ड्री  फोर्ज  संयंज्ष  तथा  हब
 सशीत  ट्रःस  संयंत्र  भभी  पूरें  होने  बाको  है
 जो  मशीनें  लग  चुकी  हैं  उनमें  प्रारम्भिक
 उत्पादन  शुरू  हो  गया  है।  1966-67  का
 वास्तविक  उत्पादन  तथा  1967-68  में
 सम्भावित  उत्पादन  निम्न  प्रकार  हैं।

 फाउन्डी  फोर्ज  संयंत्र  उत्पादन
 (मौ०  टन)

 I96-67  ‘5,761
 1967-68  15,000

 हँवी  मशीन  ट्ल्स  संयंत्र |  मजशोनों  की  संख्या

 i966-67  4
 1967-68  37

 हैवी  मशीन  बिल्डिंग  संयंत्र  की  i  966—
 67  तथा  967-68  की  क्षमता  तथा  उत्पादन
 निम्न  प्रकार  है

 क्षमता  उत्पादन
 (मी०  दों में)

 I966-67  14,500  4,307("TeT
 बिक )

 I967-68  15,000,  5,000("aTe<
 प्राप्त हो  चुके  हैं)

 इस  समय  इन  संयंत्र  में  अप्दुक्‍्त  कमला.
 बिल्कुल  नहीं  है
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 Railway  Line  from  Mariani  to
 Chapermakh

 G83.  Shel  Madmbrate  Barua:  Will  the

 oral
 of  Railways  be  pleased  to

 te:

 (a)  whether  in  view  of  the  recur-
 ring  explosions  on  the  Railways  in
 Assam  due  to  sabotage  by  the  Naga
 hostiles,  Government  have  under
 consideration  any  plan  to  have
 an  alternative  Railway  line  from
 Mariani  to  Chaparmukh  by  connect-
 ing  ibamungaon  station  with
 Jakhalabandha  station;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Railways

 €.  M.  Poomacha):  (a)  No.
 {b)  Does  not  arise.

 Rall  Link  betwee,  Paraderp  Port  and
 Cuttack

 (Shri

 6M.  Shri  Chintamani  =  Panigrahi
 Wil)  the  Minister  of  Railwayz  be
 Pleased  to  state

 (a)  the  stage  of  the  proposal  for
 linking  Paradeep  Por:  with  a  Rail-
 way  line  from  Cuttack:

 (by)  when  the  construction  is  OX
 pected  to  start;

 (ce)  the  amount  spent  in  the  location
 survey  of  the  Rail  jink  to  Paradeep;
 and

 (d)  whether  there  is  any  proposal
 to  further  link  Rourkela  with  Para-
 deep  by  a  Railwzy  line  for  the  export
 of  Rourkela  Stee]  products?

 The  Minister  of  Railways  =  (Shri
 C.  M.  Poonasha);  (a)  Engineering  and
 Trafic  Surveys  for  the  Cuttack|Bar-
 ang-Puradeep  railway  line  are  in  pro-
 gtess.

 (b>)  A  decision  regarding  construc-
 tlon  of  this  line  can  only  be  taken
 after  necessary  surveys  are  completed.

 (ec)  The  surveys  are  in  progress  and
 ere  expected  to  cost  approximately
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 695.  ्तो  अलमीफी  वरी :  |  क्या
 श्रौद्योगिक  विकास  तजा  समयय-कार्य  मंत्री
 यहू  बताने  की  कृपा  करेंगे  कि  :

 (क)  हैवी  इंजीनिर्यारेग  कारपोरेशन,
 रांची  में  कितनी  पूंजी  लगी  हुई  है  ;

 (ख)  उसकी  वर्तमान  उत्पादन  क्षमता
 कितनी  है  तथा  वह  विभिन्न  फर्मों  की  कितनी
 मांग  को  तथा  किस  प्रकार  से  पूरा  करती
 है;

 (ग)  विभिन्न  मश्तीनों  को  पूरी  क्षमता
 के  धनसार  उत्पादन  क्यों  नहीं  हो  रहा  है  ;
 सोग

 (9)  इस  बात  के  लिये  क्‍या  कायंबाह़ी
 की  जा  रही  है  कि  इतनी  रकम  ह । उ  करके
 जो  मशीन  लगाई  गई  हैं  उनसे  प्रधिक  से
 प्रधिक  उत्पादन  हो  सके  ?

 (भी  फल्लतहीन  ली  अहमद  )  :  (क)
 कम्पनी  की  तीन  परियोजनाधों,  हैवी  मशीन
 बिल्डिंग  संयंत्र,  फाउन्ही  फोर्ज  संबंध  तथा
 हैवी  मशीन  टुल्स  संयंत्र  तथा  बस्ती  के  प्‌ जीगल
 कर्ण  का  अनुमान  2I5.08  करोड़  रुपये
 है।

 ख)  (1)  हैवी  मशीन  बिल्डिंग
 संयंत्र

 यर्ष  क्षमता  उत्पादन
 (मी०  टन)  (मी०  1... ह

 1966-67  14,500  (4,307("TeT
 बिक )

 1967-48  15,000  35,000("TET
 प्राप्त हो  चुके  हैं  )

 (2)  फाउस्ड्री  फोर्ज  संबं
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 यह  संयंत्र  प्रभी  पूरा  होगा  है।  जो  शाप
 बन  चुकी  है  उनमें  प्रॉलिक  उत्पादन  प्रारम्भ
 हु  चुका  है  -  ise6-67  में  बॉस्तविक
 उत्पादन  तथा  ote67-68  में  भ्रनुमानित
 उत्पावन  निम्न  प्रकार  है  —

 उत्पादन  (मी०
 टन)

 ‘1966-67  5.761
 ‘1967-48  15,000

 (3)  हैती  मशीन  टुल्ष  संयंत्र

 महे  संयंत्र  भी  ध्रभी  पूरा  होना  बाको
 है।  प्रायातित  पुर्जों  को  जोड़  कर  मशीनों  का
 सीमित  संख्या  में  प्रारम्भिक  निर्माण  कार्य
 हाल  ही  में  प्रारम्भ  किया  गया  है।  wk
 67  में  बार  मशीनों  को  पूर्जे जोड़  कर  तैयार
 किया  गया  था  1  ig67—6K  को  निर्माण
 क्षमता  37  मशोने  है  1

 (ग)  तथा  (घ)  इस  समय  प्रप्रयुक्त
 क्षमता  बिल्कुल  नहीं  है  ।  हैवी  सशीन  बिल्डिंग
 नोट  की  उत्पादन  क्षमता  निरन्तर  बढ़ती
 जायेगी  ौर  epee  निर्धारित  क्षमता
 60,000  मो  न  प्रति  वर्ष  तक  पहुंच
 आयेगी  ।  चुकि  इस  संयंत्र  में  बताई  जाने
 साली  मशीन  कझ्रावश्यकता  थे  अनरूप  होंगो,
 इसलिए  इनकी  डिजाइन  श्रौर  प्रोद्योगिक
 लेख  भादि  तैयार  पने मे  ois  सास  लग
 जाते  हैं  ौर  सत्पश्चात्‌  इनके  निर्माण  में
 i2  महीने  और  लगते  हैं  1  उत्पादन  के  इस

 प्रकार  सम्बं  क्रम  को  देखते  हुए  ऑ्ागामी'
 बचों  में  प्राप्त  होने  बाते  आाइरों  से  ऐसा
 जात  पड़ता  है  कि  इनमें  झुछ  बेकार  क्षमता
 है।  संयंत्र  को  बर्वाप्त  झाईर  दिये  जाने  भौर
 तचा  इसमें  उत्पादन  में  यवचासम्भ  विविधता
 खाने  के  लिये  प्रयास  किये  जा  रहे  हैं  t

 wire  जोर  डीजल  इंजनों  का  निर्माण

 aoe.  की  ewer  fag  ere  :
 क्या  रेसये  मंत्ती  बह  बताने  की  कृपा  करेंगे
 कि:

 Written  Answers  पाप

 (5)  भारत  में  झब  प्रति  वर्ष  पृषक-
 पृथक  कितने  स्टीम  और  डीजल  इंजनों  का
 निर्माण  हो  रहा  है;

 (का)  पिछले  वर्ष  इन  में  से  पृथक-
 पृथक  कितने  इंजनों  का  निर्यात  किया  गया
 प्रौर  कितने  देश  में  उपयोग  में  लाये  गये;
 झोर

 (7)  पिछले  वर्ष  विदेशों  से  किस-किस
 प्रकार  के  और  कितने  इंजनों  का  भागात
 किया  गया  ?

 रेलवे  मंत्री  (थी  चे०  mo  चुनाथा)  :
 इस  समय  भारत  में  भाप  घौर  डीजल  रेल
 इंजनों  का  वाधिक  उत्पादन  क्रमशः  लगभग
 iso0  ौर  60  है  1

 (ख)  इन  सभी  का  उपयोग  देश  में  ही
 किया  गया  ।

 (7)  एक  भी  नहीं  |

 शोजेंट  का  सल्य

 697.  डा०  महावेव  प्रसाद  :  क्‍या
 झौद्योथिक  विकास  तथा  समजाय-कार्य  मंत्री
 यह  बताने की  कृपा  करेंगे कि  :

 (क)क्या  सरकार  को  पताहे  कि
 सीयेंट  पर  से  नियंजण  हटाये  जाने  के  बाय
 किसी  भी  व्यक्ति  को  निर्धारित  मुल्य  पर
 सोमेंट  नहीं  मिलता,  क्‍योंकि  लाइसेंस  प्राप्त
 सीमेंट  के  व्यापारियों  की  सक्ा  नियंत्रित  है  ;
 शौर

 (@)  यदि  हां,  तो  क्या  सरकार  इस
 नियंत्रण  को  भी  हटायेगी  ?

 झौचिगक  विकाश  तथा  समयाव-कार्य
 मंत्री  ी  फश्लरहीत  हाली  झाहुनव ) :.  (क)
 जी,  नहीं  1

 ्)  प्रश्न  ही  नहीं  उठता  1
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 were  मयर  में  क्त  का  were

 698.  Ere  महादेव  प्रसाद  :  क्‍या
 रेले  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  झ्ानत्द  नगर
 में  रहने  वाले  पूर्वोत्तर  रेलये  कर्मचारियों
 ने  एक  ज्ञापत  भंजा  है  जिसमें  यह  मांग  की  गई
 है  कि  वहां  रेलवे  का  एक  प्रस्पताल  बनाया
 जाये  ;  झौर

 ु)  यदि  हां,  तो  सरकार  को  इस
 बारे  में  क्‍या  प्रतिक्रिया  है  ?

 1...  मंत्रों  (ओ  Wo  qo  gra)  :
 (क)  जी  हां,  जुलाई,  r966  में  ।

 (@)  झानन्द  नगर  में  रेलवे  अस्पताल
 की  व्यवस्था  प्रोचित्यपूर्ण  नहीं  समझी  गई  ।

 Licences  for  manufacture  of  Watches
 9,  Shri  Pashabhaj  Patel:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 fa)  whether  it  ig  a  fact  that  g  team
 of  Swiss  Watch  Manufacturers  visited
 India  in  ‘1965,  and  made  certain  pro-
 Posals  for  the  setting  up  of  a  watch
 making  industry  in  the  country;

 (b>)  if  so,  the  result  of  the  negotia-
 tions;

 (८)  whether  it  is  g  fact  that  after
 the  visit  of  the  Swiss  delegation  an
 Officer  of  Hindustan  Machine  Tools
 visited  these  people  in  Switzerland
 ang  said  thet  they  would  like  to  have
 a  watch  factory  in  the  public  sector
 and  located  in  Kashmir  and  that  the
 reply  of  the  Swiss  manufacturers  was
 that  they  were  not  interested  in  2
 public  sector  project  and  that  they  id
 not  regard  Kashmir  as  a  suitable  loca-
 tien:

 (a  whether  Government  propose
 lo  reconsider  the  whole  qucstion
 again  and  issue  an  Industrial  Licence
 if  a  suitabie  entrepreneur  ig  forth-
 coming  in  the  private  sector,  the  lo-

 MAY  26,  967  Ambush  of  Security
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 al

 cation  being  what  would  be  decided
 by  joint  technological  study;  and

 (९)  if  the  reply  to  pert  (a)  above
 be  in  the  negative,  the
 therefor?

 airy nd  Company  Shri Affairs  (  F.  A.
 Ahmed):  (a)  to  (ec),  A  delegation  of
 Swiss  Watch  Makers  visited  India  in
 May  965  and  put  forward  a  tentative
 Proposal  for  establishing  a  unit  in
 India  for  manufacture  of  Watches.  Tie
 Government  informed  them  in  dis-
 cussions  that  they  would,  inter  alia,
 Prefer  the  unit  to  be  in  the  public  sec-
 lor  with  foreign  participation  of  49
 per  cent.  There  were  no  further  de-
 velopments,  The  Managing  Director  of
 Hindustan  Machine  Tools  visited  Swit-
 zerland  in  ‘1966.  for  discussion  with
 the  Swiss  authorities.  The  Swiss  Party
 Were  inclined  to  collaborate  with
 Hindustan  Machine  Tools  subject  to
 certain  conditions  but  did  not  favour
 the  location  of  the  factory  in  Kashmir,
 It  was  decided  to  drop  the  matter.

 td)  and  (e),  A  proposal  to  set  up  @
 Watch  Factory  in  Kashmir  by  a  pri-
 vate  partly  with  Swiss  Collaboration  is
 under  cxamination,

 i2  hrs,

 CALLING  ATTENTION  TO  A
 MATTER  OF  URGENT  PUBLIC

 IMPORTANCE

 AMBUSH  OF  SECURITY  PATROL  PARTY  BY
 Mizo  nosTILEs

 Shr]  Jagannath  Reo  Joshi  (Bhopal):
 I  call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  |  re-
 quest  that  he  moy  make  q  statement
 thereon;

 2  ambush  by  Mizo  rebels  of
 unit  of  Indian

 on  the  Silchar-Aijal
 iting  in  the  reported
 security  men  and  inj}

 others.”.

 |  :

 ii  Hy

 ri
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 The  Miilster  of  Home  Affairy  (Shri
 ¥.  B.  Chaves):  Sir,  A  party  of  secu-
 rity  personnel  on  patrol  duty  was
 ambushed  early  in  the  morning  of  24rd
 May,  77  by  Mizo  hostile,  on  the
 Siichar-Aija]  rord  near  Kolosib,  The
 petro]  party  suffered  casualties  to  the
 extent  of  fifteen  killed  and  one  wound-
 ed,  The  wounded  was  taken  to  Silchar
 hospital.  The  hostiles  fied  away  before
 our  reinforcements  could  reach  the
 site  of  ambush.  The  hostiles  are,  how-
 ever,  being  pursued  and  operations
 are  in  progres.

 की  आारतानाथ  राज  ज्ोत्ती  :  दिन-दहाई
 यह  जो  हमला  हुआ,  इसका  वर्णन  प्रखवारों
 में  इस  प्रकार  किया  गया  है,  “इनडिस्किमिनेट
 कार्यारेग  बाई  अ्राटोसेटिक  बैपन्या  t  कया
 मत्री  महोदय  ने  यह  जानने  की  कोशिश  की
 है  कि  ये  भ्राटौसेटिक  वैपन्ड  किस  बनावट
 और  किस  देश  के  है  ओर  ये  हथियार  मिज़ो
 विद्रोहियों  को  कहां  से  सिल्रते  हैं  ?  सरकार
 दावा  करती  है  कि  मिज्रों  और  नागा  विद्दोहियों
 के  बीच  में  सांठ-गांठ  खत्म  हो  गई  है  t  क्‍या
 मंत्री  महोदय  अतायेंगे  कि  ये  हथियार  मिजो
 विद्रोही  कहां  से  लाते  हैं  भौर  ये  किस  देश
 के  शौर  किस  बनावट  के  हैं  ?

 Shri  ¥.  B.  Chavan:  As  far  as  these
 particular  weapo:  are  concerned.
 naturally,  we  are  not  in  possession  of
 theme  weapons,  but  information  has
 come  from  lime  to  time  that  they  are
 getting  these  pons  from  foreign

 Shri  Bal  Raj  Madhex  (South  Delhi):
 From  which  country?

 wh  द क  लिनये  (मुंगेर)  :  उन  को
 बनावट,  मेक,  क्या  है  ?

 Shri  ¥.  B,  Chavan:  The  difficulty  59
 thay  sometimes  these  weapons  are  50
 manufactured  that  they  do  not  give
 any  make  and  they  do  nol  give  any
 making  on  the  weapons  themselves,
 We  have  to  take  that  factor  into  con-

 JYAISTHA  5,  889  (SAKA)  Security  Patrol
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 Shri  Hem  Barua  (Mangaldal):  Pak-
 istan  prepares  them  in  that  way.

 Shri  Neth  Pai  (Rajapur):  In  his
 former  Ministry  he  had  weapons  ex-
 perts  and  they  were  helping  him.

 Shri  ¥.  B.  Chavan:  This  is  what  I
 have  to  say  so  far  as  the  weapons  as
 such  are

 1180,

 Mr.  Speaker.  They  wanted  to  know
 from  which  country.

 Shri  ४.  B.  Chavan:  I  have  said  that
 there  are  no  markings  as  such  but  cer-
 tainly  they  are....

 Shri  Bal  Kaj  Madbok;  Why  should
 he  feet  shy  of  giving  ihe  name  of  Pak-
 istan  Or  China?

 Mr.  Speaker:  It  may  be  from  China
 or  it  may  be  from  Pakistan.

 att  वक्षपाल  सिंह  (देहरादून)  :  सर-
 कार की  तरफ  से  चीन  के  सम्बन्ध  में  पंचशील
 का  बहाना  शा  जाता  है  और  पाकिस्तान  के
 सम्बस्ध  में  ताशकंद  का  बहाना  था  जाता
 है  ।  जब  सरकार  मिजो  विद्रोहियों  को
 होम्टाइल  डिक्लेयर  कर  चुकों  है,  तो  वह

 उनको  ख़त्म  क्‍यों  नहीं  करती  है  ?  या  तो  बह
 उनको  फ्रेंडलो  कहे,  लेकिन  झगर  वे  विद्रोही
 जौर  होस्टाइल  हैं,  तो  सरकार  उनको  खत्म
 क्यों  नहीं  करती  है  भोर  वह  इस  नासूर  को
 क्यों  बहने  देती  है  ?  मंत्री  महोदय  ने  कहा
 कि  हमारे  सुरक्षा  दल  के  दस्ते  के  वहाँ  पर

 पहुंचने  पर  ये  लोग  फ़रार  हों  गये  |  इसका
 मतलब  गह  है  कि  वहां  पर  सुरक्षा
 दल  तैनात  नहीं  था  भौर  वह  दस्ता  पौर
 कही  से  भ्राया था  |

 we  must  act  very  firm]
 people.  I  can  assure  the  House  that
 in  the  last  whole  year,  continuous
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 [Shri  ¥.  B.  Chavan}
 have  been  arrested,  and  »  Jarge  num-
 ber  of  them  have  also  surrendered
 with  arms.  So,  this  action  is  on,  But
 the  type  of  terrain  that  is  there  and
 the  type  of  trouble  that  we  have  to
 face  is  such  that  it  will  take  a  certain
 time.  Ambush  in  itself  has  an  ele-
 Ment  Of  surprise  and  the  normal  tac-
 tics  that  they  undertake  or  adopt  is
 this;  most  of  the  supplies  to  Aijal  and
 other  areas  has  to  go  from  Silchar,
 and  suddenly  sometimes  they  do
 attack  on  an  isolated  convoy.  It  is
 a  known  fact  that  in  every  ambush
 the  casualties  are  very  heavy.  But
 I  must  say  that  the  intention  o:  the
 -Objective  of  the  ambushers  is  to  stop
 the  convoys  and  flop  the  communica-
 tions.  But  I  can  give  the  informa-
 tion  to  the  House  that  communication
 on  this  very  read  was  started  the
 very  day,  that  is,  on  the  24th,  and  the

 tion  is  com  estab-
 lished  now.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  Mizo  hostiles  have,  of
 late,  intensified  their  violent  activities
 against  India.  may  I  know  whether
 Government  are  in  a  position  to  tell
 us  (a)  the  extent  to  which  the  Mizo

 ‘hostiles  have  succeeded  in  establish-
 ing  contact  with  the  Naga  hostiles.
 (b)  whether  it  is  a  fact  that  the
 Mizo  hostiles  have  procured  arms  and
 ammunition  from  Pakistan  and  China,
 es  the  Naga  hostiles  are  doing,  and
 (c)  whether  Government  have  suc-
 ceeded  in  liquidating  their  so-called
 provisional  government  under  =  the
 presidentship  of  Mr.  Laldenga  and
 extending  our  civil  administration  all
 over  the  district  in  Assam?

 Pp  ¥

 Shri  Nath  Pail:  For  the  time  being.
 Shri  Y.  B.  Chavan:  I  wish  I  were

 4n  a  position  to  say  Yes’  hundred
 per  cent  to  all  the  questions  that  he
 thas  asked,  But,  unfortunately,  I  can-
 not  say  that.  We  have  certainly
 ‘kept  the  pressure  hot  on  the

 leadership  there;  and  the  Mizo
 leadership,  Mr.  Laldenga  and  some
 of  his  colleagues  are  not  in  Nagaland
 ‘and  sometimes  they  are  there  in
 Pakistan  soe

 MAY  26,  1987  Security  Patrol  ira
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 Shri  Hem  Barta;  What  about  Mr.
 Laldengat  Where  is  he  now?

 Shri  ¥  .B.  Chavan:  Unconfirmed
 information  is  that  he  was  trying  to
 reach  the  UK,  but  we  have  not  yet
 received  any.  confirmation  about  it.
 The  other  information  is  that  possibly he  is  still  in  Eeast  Pakistan.  My  main
 Point  is  that  we  are  certainly  keep-
 ing  pressure  on  these  people,  and  I
 have  seen  evidence  to  believe  that
 the  leadership  of  the  MNF  is  weaken-
 ing  preassure  on  these  people,  and  I
 desperate  about  it,  particularly  after
 this  grouping  system  has  been  brought
 into  this  force.

 Shri  Hem  Barua:  The  hon,  Minis-
 te:  said  that  we  had  succeeded  in
 weakening  the  MNF.  Is  this  ambush-
 ing  and  killing  of  5  persons  belong-
 ing  to  the  Indian  security  forces  an
 evidence  of  the  success?

 Shri  ह  Ba  Chavan;  That  is  a  wrong
 way  of  drawing  inferences.  I  wish
 I  were  in  a  position  to  say  that  we
 had  succeeded  one  hundred  per  cent,
 but  I  have  not  said  that  we  have  suc-
 ceeded  one  hundred  per  sent.  I  have
 said  only  that  I  have  reason  to  be-
 lieve  that  there  are  signs  of  weaken-
 ing  in  the  MNF  leadership....

 Shri  Hem  Barua:  That  is  a  clever
 wan  of  saying  things.

 Shri  ¥.  B.  Chavan:  I  am  saying
 in  the  straight  way,  and  he  considers
 this  as  a  clever  way;  [  cannot  help
 it.

 Shri  Nath  Pal:  That  is  a  compliment
 given  to  him.

 Shri  Hem  Barua:  That  wag  8  com-
 Pliment  to  him.  Why  does  he  mis-
 understand  met



 ५७०  |  Ambush  of

 Bre  7  wee  लाहबा  (कन्नौज)  :
 लियम  4n(4)  के  अस्तगत मेरा व्यवस्था जरा  व्यवस्था

 का  जन है। है।  उतत  नियम  के  भ्रगुप्तार  मंत्री
 'भहोदय  के  पास  जो  इसिला है,  वह  उनको
 ऋस  सदन  को  देनी  घाहिये,  लेकिन  मंत्री
 अहोदय  सदन  को  इतिला  नहीं  दे  रहे  हैं,
 'क्योंकि  मुझे  इस  बात  की  इत्तिला  te
 जानता  हूं  कि  वह  कहेंगे कि  चूंकि  मैंने  मियो
 “विडोहियों  को  उकसाया,  इसलिए  मुझको
 पहले  इत्तिला  मिल  गई  और  उनको  नहीं
 मिलो--कि.

 श्री  यवानम्त राव  बहा :.  हसके  बारे
 हूँ  मैं  नहीं  कहूंगा

 To  शाम  मनोहर  सोहिपा:
 विगसुलधिलिहा  में  हमारे  चालीस  आदमियों
 को,  जिनमे  लेफ्टिनेंट-कर्नल  ढिललन  भी  थे
 इन  विद्रोहियों  ने  हैंडबत्रिनेश  और  मशीनगन
 से  मार  हाला ।  इस  घटना  की  इत्तिला
 उन्होंने  न  तो  देश  को  किसी  तरह  से  दी  घौर
 न  दस  सदन को  दी।  मैं  यह  जानना  चाहता
 हू ँकि  क्‍या  मंत्री  महोदय  ऐसी  बातों को  छिपा
 जहे  हैं  या  जानते  नहीं  हैं,  क्‍योंकि,  जैसाकि
 मैंने  पहले  ही  भर्ज  किया  हैं,  मेरे  पास,इत्तिला
 चहूंच  जाती  है  और  उनको मु  et  बतानी
 बहती  है  L

 |
 bor bas crested”

 i  ft HI

 J¥YAISTHA  Se  .2880  (SAKA)  Security  Patrol  rs
 by  Mizos  (C.A.)

 wie  7!  अंभोहर  सोहया.
 नागा  रहीं,  जियो  की  बात  कर  रहा  हूं  ।

 aft  werner  राज  weary:  में  भी  मिज्रो
 की  बात  कर  रहा  हूं  t

 Wo  दाम  मनोहर  लोहिया  :  यह  ऐजल-
 से  ाद  नो  मोल  दूर  को  बात  हूँ

 aft  यहाचम्त  राज  wer  :  यह  इत्तला
 अखबारों  में  श्राई  थीं  औौर  इस  हाउस  में
 भी  दी  गई  थी  a

 Shri  . a  B.  Chavan:  There  was  no
 question  of  about
 it.  Now  the  information  asked  was
 about  ong  particular  ambush  that  took
 place  on  the  23rd.  I  have  given  all
 the  information.  Where  is  the  ques-
 tion  of  concealing  any  information?

 Bro  राज  मनोहर  लोहिया  :  “यह  म
 बारों  में  झ्राया  था" | झष्यक्ष |  प्रध्यक्ष  महोदय,  यह

 जाप  याद  रखियेगा,  मंत्री  महोदय  कह  चुके
 हैं  ।  मैं  जानना  चाहता हूं  कि  वह  कौन  सा
 अखबार  है?  कहीं  कसी  भअक्षबघार को
 दिखा  सकते  क्‍या  ?
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 Sat  ¥.  B.  Chavam:  I  did  make  an  @)  a)  A
 ony

 of  the  Ansutl  Re~
 effort,  but  I  did  not  get  any  coufizres-  ‘the

 yn  Ay
 Biectri-

 tion.  That  does  not  mean  that  I  got  cals  (India)  Bhs- this  further  information  without  my  pal,  fot  the  year  1908-06,

 pendins ichand  cea  Chandigarh  counts  and
 =

 =  toe Shri  (  yl  comments
 would  like  to  ask  a  question  —

 —
 =  uh

 Papers  to  be  laid  on  the  Table.

 32.32  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NEwarainT  anp  Paree  Mrs  Limrren,
 Nepawagar,  and  Revirw  हर  Govern-

 rey  (i)  .A  copy  of  the  Annual  Re-
 port  of  the  National  News-
 eprint  and  Paper  Mills
 Limited,  ,»  and
 Review  by  Government,

 ditor  General  un-
 der  sub-section  (l)  of
 section  60A  of  the  Com-
 panies  Act,  l056.

 (Pisced  in  Library.  See  No,  LT-
 382/87.)

 ’

 [Placed  in  Library,  see  No.  LT-393/
 ial

 (3)  A  copy  of  the  Notification  No.
 §.O.  556  dated  the  Ist  May,
 1967,  under  sub-section  (2)  of
 section  I8A  of  the  Industries
 (Development  and  Regulation)
 Act,  95i,

 {Placed  in  Library.  See  No,  LT-
 394/67.)
 Minerat  Concession  (First  AMEND-

 ment)  Ruues,  ‘1967,
 The  Minister  of  Sicel,  Mines  snd

 Metals  (Dr.  chenna  Reddy):  I  beg  to
 re-lay  on  the  Table  a  copy  of  the
 Mineral  Concession  (First  Amend-
 ment)  Rules,  1967,  published  in  Noti-
 fication  No.  GBR  369  in  Gezette  of
 India  dated  the  18th  March,  1967,  un-
 der  sub-section  (l)  of  section  28  of
 the  Mines  and  Mineral  (Regulation
 and  Development)  Act,  1937.

 {Placed  in  Library.  See  No.  LT-
 163/67.)
 Norpicationvs  UNDER  THr  Exroer

 (Quatrry  Conrao:  anp  Inspection)
 Act,  1963,  erc.

 The  Minister  of  Oommerce  (Shef
 Dinesh  Singh):  I  beg  to  lay  on  the
 Tablo—

 (i)  A  copy  each  of  the  following
 Notifications  under  sub-secliow
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 80.  1718-C  in  Gazette  of
 India  dated  the  l0th  May,
 1067,

 (iii)  The  Export  of  Gum  Karaya
 (Inspection)  Amendment
 Rules  ‘1967,  published  in
 Notification  No.  5.0.  7798
 in  Gazette  of  India  dated
 the  ‘12th  May,  ‘1967.

 {Placed  in  Library.  See  No.  LT-
 305/67.)

 (2)  A  copy  of  the  Report  af  the
 Forwerd  Markets  Review  Com-
 mittee.  [Placed  in  Library.  See
 No.  LT-395/67.]

 try
 I  beg  to  lay  on  the  Table—

 qa)  A  copy  of  the  Audit  Report  on
 the  Accounts  of  the  Tea  Board
 for  the  year  I964-65.  [Placed

 4n  Library.  See  No.  LT-396/67.]
 (2)  A  copy  each  of  the  following Notifications  under  sub-section

 (3)  of  section  48  of  the  Coffee
 Act,  42;—
 (i)  The  Coffee  (Second  Amend

 meént)  Rules,  1987,  publish.

 apse

 pte

 it

 i

 र
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 i
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 ry
 § i

 JYAISTHA  5,  683  (SAKA)  BOR.  ‘1188

 (Placed  in  Library.  See  No,  LT-397/
 67.)

 a  A  copy;  each  of  the  following

 Act,  955:—

 (Amendment  Order,

 8.0.  ‘1390,  in  Gazette  of

 [Placed  in  Library.  See  No.  LT-3098/
 87]
 2,I5  bre.
 DEMANDS  FOR  EXCESS  GRANTS

 (RAILWAYS),  1964-65
 The  Minister  of  State  in  the  Minis.

 try  of  Eallways  (Shri  Parimal  Ghosh)
 On  behalf  of  Shri  C.  M.  Poomscha,
 I  Deg  to  present  a  statement  showing
 Demands  for  Excess  Grants  in  res
 pect  of  the  Budget  (Railways)
 1964-65

 roby  Further  discussion  of  the



 Gecondly,  news  has  been  pouring  in

 aken  a  decision  retire  government
 emptoyees  who  have  either  com

 age or  ]

 Mr.  Speaker;  He  can  write  a  letter
 about  that.

 Ghri  s.  M.  Banerjee:  The  Minis-
 ter  of  Parliamentary  Affairs  should
 convey  it  to  the  Deputy  Minister.  He
 should  make  a  statement  to  remove
 the  confusion.

 The  third  thing  is  about  the  Report

 tt  भजु  लिमये  (मृंगेर):  जो  शिक्षा
 झाजोग बना  था  उस  पर  पिछली  सोक  सभा
 में  ्र्या  नहीं  हो  पायी  ।  अब  एक
 संखद  समिति भो  बली  है  f  उस  की  सिफारिनें
 अक्षब्ारों  में  छपती हैं,  पता  नहीं  चलता है
 सकी है  या  नहीं  1  इसलिये  मैं  चाहूंगा  कि  शिक्षा
 बाकीन  को  ख्िफारिलों  पर  जल्दी  से  जल्दी
 विचार  किया  जाय।

 जी  werndte  weed  (हांपूड़)  :
 कैद  कारें  बंची

 से  कुछ  भो  कहने  से  पहने
 मैं ग्रापसे  एक  निवेदन  करना  चफ्ता  हूं  कि-
 फिछले कुछ  संसद  के.  भ्धिवेशनो ंसे  ऐसा

 कमर  किया  जा  रहा  है  कि  दे  नाद  केट

 जा  रहा  है  कि शंक  सदस्यों की  शोर से
 उक्त

 वें  वर  aera “की  जाती
 है  भाव  उन्हे

 स्वीकार  सी  कर  लेते  हैं  लेकिन  dae  में

 MAY  26,  1987  B08.  ‘rxg0

 बहु  चर्चा  के  लिवे  नहीं  भरा  पाता।  बगर,  बच
 इसके  लिये  एक  पद्धति  सिर्धारित कर  नें  कि
 सप्ताह में  एक  डे  ताट  येट  बेम्ड  मोशन  अबस्व
 लिया  जाय  तो  उचित  होगा  t

 wert  अहोबय  :  मीटिंग  कर  रहे  हैं,
 उसमें  उसको  देखेंगे।

 जी  प्रकाशंबीर  शास्णी  :  दूसरो  बात  मैं
 संसद  कार्य  मंत्री  से  कहना  चाहता हूं  कि  पहले
 राष्ट्रपति  डा०  रघिकष्णन  ने  जब  पिछले
 संसद  के  झष्ियेशन का  उद्भाटन  किया  था  तो
 उदघाटन  करते  समय  इस  बात  की  चर्चा
 की  भ्री  कि  गो  हत्या  पर  प्रतिबन्ध  लगने
 के  लिये  भारत  सरकार  उक  समिति  नियुक्त
 करने  जा  रही  है।  अब  वह  राष्ट्रपति  हटकर
 दूसरे  राष्ट्रपति  भी  झा  गये,  भ्रभी तक  उस
 समिति  का  भी  पता  नहीं  लगा  श्रौर  न  यह
 पता  लगा  कि  उस  समिति के  टर्मस  पाक
 रेफरेंस  क्या  हेंगे?  अगर  अभगले  सप्ताह  में
 उसकी  नियुक्ति  सौर  उसके  उपर  कोई
 चर्चा  हो  सके  तो  झच्छा  होगा।

 Com-

 Scheduled  Tribes  used  to  be  taken  up
 at  thhe  fag  end  and  only  one  or  two
 hours  used  to  be  given  for  it.  Does
 the  present  Minister  intend  to  follow
 the  same  pattern?



 थी  चु  लिमये  :  शिक्षा  झायोग  ?

 ान  राज  सुमन  सिंह:  शिक्षा  आयोग
 के  बार ेमें  जैसा कि  श्री  मधु  लिमये जी  ने
 स्वयं  कहा  एक  विभागीय  समिति है  संसद
 सदस्यों  की  ।  उस  ने  उस  पर  विचार  किया
 आझौर  जो  रिपोर्ट  झगेगी  समयागूसार  उस  पर
 विचार  किया  जायेगा  यदि  बिजनेस  ऐडवाइ-
 जरी  कमेटी  उस  पर  समय  रखती है पौर है  और
 लस्ती  जी  की  बात  भी  मैं  वहां  रख
 युंगा  t

 जो  जप  ्रघान  मंत्री  जी  के  बारे  में  बैनर्जी
 साहय  ने  कहा  तो  स्वयं  उप  प्रधान  मंत्री  जी
 भोजूद  हैं  1

 at  प्रकाशभी र  शास्त्री  :  भ  तक  की
 स्थिति  क्‍या  है  उस  सम्बन्ध  में  ?  राष्ट्रपति
 की  घोषणा  के  बाद  दूसरे  राष्ट्रपति  बन  गए।
 तो भ  तक  की  जो  स्थिति  है  वह  तो  कम  से
 कस  सदन  को  बता  दीजिए  4

 Bro  राज  सुमन  faq:  वही  तो  बता
 दिया  t

 Central  Government  employees,  jet
 him  say  ‘yes’  or  ‘no’  about  it.

 Mr,  Speaker:  No,  no.  We  are  dis-
 cussing  @  programme  now.  He  may
 agree  to  make  a  statement  later.

 Siri  Umenath  (Pudukkotiai}:  In
 that  programume,  the  statement  must
 find  a  place,

 Shri  S.  M.  Banerjee:  He  is  pre-
 pared  to  answer.

 dt  एस०  एस ०  जोती  (पूना)  :  हमारी
 रिक्डेस्ट  है  डिप्टी  प्राइम  मिनिस्टर  से  कि
 यह  जो  पत्रो ंमें  भरा  गया  कि  so  साल  के
 बाद  लोगों  को  रिटायर  किया  जावेगा  उससे
 गलतफहमी  पैदा  हो  गई  है  और  चिन्ता  भी
 है  तो  मैं  समझता  हूं  कि  प्रगर  वह  इस  बारे  में
 स्टेटमेंट  दे  दें  तो  झच्छा  होगा।
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 Shri  Morar  Desal:  All  servants
 of  Government.

 Shri  Nath  Pal:  But  he  said  ‘offl-
 cers’,

 Shel  Merarji  Desai:  I  consider  all
 of  them  officers.

 Even  a  chaprasi  is  an  officer  in  my
 view.

 wh  चु  लियये :  सेफित  चपराती  को
 समक्षयाह  भ्फसरों  की  नहीं  देते  हैं  1

 ment  officer  who  wants  to  retire  at
 50.  We  cannot  have  it  only  one  way.
 That  is  why  that  right  has  also  been
 given  to  them.

 Mr.  Speaker:  Shri  Jaganatha
 Rao.

 Shri  a  M.  Banerjee:  I  rise  on  a
 point  of  order.

 डा०  रास  मनोहर  लोहिया  (कन्नौज)  :
 अध्यक्ष  महोदय,  यह  बहुत  ज्यादा  मुसीबत
 की  बात  कर  रहे  हैं,  इस  में  पक्षपात  होगा,
 डिस्कीमिनेशन  के  साससे  में.  श्रदालत  में
 कंसोभे ।

 Shri  s.  M.  Banerjec:  When  Parlia-
 ment  is  inf  session,  we  have  the  right
 te  discuss  this  whole  matter.

 May  sa  sa08

 “That  In  pursuance  of  sub-sec-

 Mr,  Spenker:  The  quastion  is:
 “That  in  of  sub-sec-

 tion  (2)  (h)  of  section  &  of  the
 Delhi  Act,  1087,  the
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 a0g  =  Mittpy  भाविका  JYAISTHA  5,  200  (SAKA)  Rule  377  3204
 feet  |  मतदान  नहीं  ा ।  उन्होंने  भिवम
 66  के गात  यो  उतको  प्रधिकार  होता

 है  कि  बह  सदन  सो  Ofatrer srr as & काल  तक  के
 फिये  स्थनित  कर  सकते  हैं  या  किसी  समय
 शक  स्थवित  कर  सकते हैं,  उसके  ग्रभूसार
 & .... अ  दिख  i)  aw  तक  के  लिये  स्थगित
 किया  i

 उस के  धाद  की  जो  कारंबाई  लिखी
 यी  है,  we  कार्रवाई  नहीं  है।  निर्धारित
 समम  के  पहिले  सदत  को  बुलाने के  लिये
 मोरिस  जरूरी है  श्राप को  इस  कार्रवाई को
 शरकाशित  करने  के  आरे में  पूरा  प्रधिकार है  |
 यह  मैं  ध्रापको पढ़कर  नहीं  सुनाना  चाहता  हूं  1
 बेरी  धाष  से  wre  है  कि  उपाध्यक्ष
 अहोदय  के  इस  वाक्य  के  बाद  जितनी  सारी
 बत  छपी हैं  वह  इस  कार्रवाई में  से  लिकास

 दो  जाप  दौर  सदन  स्वभित  हुआ यह माना यह  माला
 लाये ।  इस  को  मानने  के  थाद  क्‍या  संनैधानिक
 ल्विति  उत्पन्न  होती है  इस  पर  बहस  होनी
 चाहिपे।  मेरी  राय में  स्थगन  प्रस्ताव  पर
 था  काम  रोकों  प्रस्ताव  पर  जन  उपाध्यक्ष
 क्वारा  सदन  स्थगित  किया  जाता  है  तो  उसका
 साफ  मतलब  होता है  कि  इस  सदन ने  शौर
 उपाध्यक्ष  ने  बतंमान  सरकार  के  ऊपर  भवि-
 श्वास  प्रकट  किया  है,  उस  की  ब्रालोचना
 की  हैं।  इस  लेगे  कार्रवाई  से  इस  हिस्से  को

 के  उसके  थाद  यह  सरकार  राष्ट्रपति  के  पास
 जा  कर  धपना  इस्तीफा  दे  दे  घौर नई  तरकार

 eter  तादकेकारी  शिल्हा  (बाढ़)  :
 जी  मशु  जिमय ेने  मेरी  om  इशारा  किया
 ti  क्‍या  उनको  कुछ  खबर  मिली है  कि
 इधर  से  कुछ  लोग  उधर  जा  रहे  हैं?

 जी  यु  fed:  हां,  हां  1

 tert  meet  सिन्हा:  जरा
 उनके  नाथ  बतला  दें।

 थी  ज्यू  स््ियें  :  पहमे  हथ  धापकों
 यह  खबर  कैसे  वेब?

 ।
 राज  बलोक्र  लोहिया  (कन्नौज)  :

 क्या  पता  प्रधान  संत्री  at  चुद  इतर  था  यादें  ?

 थी  wea  विहारो  बालपंदी  [बिलराब-
 पुर):  अध्यक्ष  महोदय,  इस  बात  से
 इन्कार  तहीं  किया जा  सकता  कि  | |  चिन
 उपाध्यक्ष  महोदव  ने  सदन  को  स्वणित  कर
 विया।  लेकिन मैं  इससे  सहतत  नहीं हूं  कि
 जिस  ढंग के  सदन  स्थगित  किया  गया
 उस  से  यह  ततीजा  निकाला जाये  कि  हथगन
 बस्ताव  स्वीकृत हो  गया।

 में  एक  दूसरी  बात  कहना  चाहता  हूं।
 जय  सदन  में  स्वगन  प्रस्ताव  पर  विकार

 ही  रहा  हो  तो  क्या  भ्रध्यक्ष को  या  उपाध्यक्ष
 को  था भौर जो बो  सन  की  कुर्सी पर  बैंडे
 हों  उन्हें  बिना  मत्तबान के लवन के  बन  को  स्वचित
 करने  का  अधिकार  है?  मेरा  निवेदन है कि है  कि
 यह  'अकिकार  उनको  नहीं है  क्‍योंकि  यह
 बधिकार  इस  तरह से  काम में  साया  जा
 सकता है  कि  उसके  हरा  सरकारी  पक्ष की



 Matter  under

 11.  wer  बिहारी  वालपेधी]
 है,  झौर  यह  मांग  की  जाती  है  कि  मतदान
 स्थगित  कर  दिया  जागे,  मतदान  दूसरे
 दिन  किया  जाय,  तो  क्‍या  अध्यक्ष  को  झल्तिम
 अधिकार  होगा  कि  कि  बिना  भतदान  के
 we  सदन  को  स्थगित  कर  दे  ?  में  इसको
 मानने  के  लिये  तयार  नहीं  gi  oe  प्रश्न
 केवस  उस  दिन  का  नहीं  है,  भागे  भी  यह

 72०5

 मांगनी  चाहिये,  शौर  मैं  समझता हूं  कि सदन
 उनकी  क्षमा  प्रार्थना  पर  विचार  करने
 के  सखि  तैयार  होगा।  झयर  कांग्रेस  को
 हराना  है,  इस  मज़िबंदल  को  निकालना  हैं,

 स्रीक्षा  तरोका  प्रपनानों
 पशान्द  gem)  उपाध्यक्ष  की  गलती का का
 बहाना  लेकर  यह  सरका  हटाई  जाये  इस
 जंगली मैं के  मैं  सहमत  नहीं  हूं

 Bari  Nath  Pal  (HRajapur):  Mr.
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 If  the  mechanism  fails,  the  rules  are
 very  clear.  T  will  read  rule  367B(l).
 which  says:

 “Where  the  Speaker  directs
 under  clause  (c)  of  sub-rule  (3)
 of  rule  387  that  the  votes  shall
 be  recorded  by  the  members  going
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 “The  Speaker  may,  if  he  js  satis-
 fied  that  there  has  been  adequate
 debate,  put  the  question  at  78.30
 hours  or  at  such  other  hour  nat
 being  lesa  than  two  hours  and
 thirty  minutes  from  the  time  of
 commencement  of  the  debate."

 He  has  put  it  to  the  House  and  he  has
 given  a  very  clear  ruling.  There  is  no
 scope  for  any  kind  of  misreading  cf
 it.  That  has  already  been  read,  out  but
 for  the  benefit  of  those  who  have  not

 supporters  of  the  Prime  Minister  I
 will  read  it  once  again:

 “All  right,  the  House  ig  adojurn-
 ed,  stands  adjourned,  We  will  mert
 tomorrow  at  eleven.”
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 Shri  Umanath  (Pudukkottai)-  Sir,  I
 do  not  want  to  deal  with  the  question
 as  to  what  should  be  the  voting  system
 &nd  all  those  things,  I  am  only  con-

 by  the  Deputy cereale  very  serious  and  complicating
 precedents  which  will  actually  obs-
 truct  the  proceedings  of  the  House
 and  all  sorts  of  difficulties  will  arise.

 Sir,  if  you  examine  the  nature  of
 the  announcement  of  adjournment  cn
 that  day  you  will  see  that  it  was  not
 9  ship  of  the  tongue.  I  can  understand,

 war  that  the  te  may
 be  resumed.  Then  there  were  inter-
 ruptions  and  then  somebody  asked—



 Even  ig  he  felt  that  he  had  com-
 mitted  a  mistake  there  ig  mo  course
 open  to  him.  Neither  he  nor  you,  Sir,

 not  want  the  Government  side  to  quote

 time  to  which  it  has  been  ad-
 journed  or  at  any  time  after  the

 adjourned  ca [  z  i
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 voting  that  took  place  was  voting  in
 the  general  body  meeting  of  the  Con-
 grease  Party.

 व  will  tell  you  about  the  bad  prece-
 dent  that  this  will  create.  So  far  the
 procedure  has  been,  and  it  hag  been
 my  experience  during  the  Half-an-hour
 Discussion  when  the  House  ued  to
 adjourn  at  6.30  the  evening

 ‘Shr;  Tenact]  Viewanatham;  Sir,  I
 also  wes  present  here  when  the  ruling
 was  given,  It  was  a  very  clear  ruling
 and  immediately  we  went  out.  Only
 there  was  q  possibility  of  giving  2
 particular  interpretation  to  the  ruling.
 Some  could  say  it  wae  «  ruling  on  the
 adjournment  motion  while  others
 could  say  it  wes  in  response  कि  the

 i
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 Shri  Texnet]  Viswanatham:  I  do  not
 think  Shri  Khadilkar  should  say  any-
 thing.  I  will  rise  to  a  point  of  order,
 because  we  go  only  by  the  record.  I
 heave  nothing  personal  agejnst  bim.
 He  also  can  speak  only  on  the  record
 and  he  cannot  explain  away  anything.

 Wo  err  मनोहर  लोहिया:  =  अध्यक्ष
 महोवय,
 Mr.  Speaker:  I  thought  Shri  Limaye

 spoke  on  behalf  of  his  party.

 Matter  under  JYAISTHA  5,  380  (SAKA)  Rule  377  रा

 एक  ही  हो  सकती  है  कि  कृपलानी  जी  को
 पकड़  कर  बहां  बिटा  दें  जौर  उन  लोगों  को
 इधर  ले  दामे ।

 सवाल  यह  है  कि  कि  किसने  गलती
 की |  मैं  देख  रहा  हुं  कि  उपाध्यक्ष  महोदय  को
 बेकार  इसका  शिकार  बनाथा  जा  रहा  है।
 गलती  उन्होंने  नहीं  की।  बेकार  में  खुद
 हुमारी  तरफ  के  लोग  उनके  ऊपर  गलती
 थोप  रहे  हैं  झौर  उनसे  माफी  की  बात  कर
 रहे हैं।  असल  में  कमजोरी  सरकार की
 की  थी  t

 इस  बारे  में  दिमारा  बिल्कुल  साफ़  करना
 आहिये  कि  क्‍या  सरकार  निकम्मी,  भसफल
 और  नालायक  थी  जो  झपने  सदस्यों  को  इकट्ठा:
 नहीं  कर  पाई  झौर  चूंकि  उसके  सदस्य  ज्यादा
 नहीं  थे  इसलिए  इस  प्रस्ताव  पर  फेल  हो
 जाती  या  क्या  उपाध्यक्ष  महोदय  कोई  ग़्लती
 कर  बैठ  झौर  सरकार  बड़े  ममे  की  स्थिति
 में थो।

 यह  बात  बिल्कुल  साफ़  है  कि  उपाध्यक्ष-
 महोदय  की  कोई  ग़लती  नहीं  थी  बह  बड़े
 झच्छे  प्रादमी  हैं  ।  उन्होंने  बड़ा  ध्रच्छा  काम
 किया--उन्होंने  सरकार  को  बांध  दिया  T
 जहां  तक  श्री  नाथ  पाई  का  सम्बन्ध  है  एक
 जमाने  में  मेरा  झौर  उनका  दोस्ताना  के
 शलाबा  शौर  भो  रिश्ता  था  |  हम  सरकार
 को  खुले  दरवाजे  से  बाहर  कोंकोंगें,  खिड़को  से

 नहीं  ेंकेंगे  वहु  यह  मोह  छोड़  दें  ।  वह  इस
 सरकार  को  खिड़की  से,  दरवाज़े  से,  दरार  से
 जाहे  जहां  से  फेंकने  को  कोशिल  करे  ।

 मैं  संविधान  कौ  शरण  लेना  चाहता  हूं  ।

 श्बंकि  सब  बातें  उन्होंने  यूरोप  से  सीडी  हैं
 इस  लिए  झगर  झब  यह  सरकार  एक  मिनट
 की  कायम  रहती  है  तो  ह  संविश्लान  के

 प्रतिकूल  होगा  यह  बहुत  झनयें  होगा  और
 श्रजातंत्र  का  हनन  होगा  |

 संशब-कार्य  ह अ  संचार  मंत्रों  (He.
 «  ना  fe)  :  wit  te  लोहिया ने  कह
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 [ero  राम  मनोहर  सोहिवा]  be  very  heer  what-
 कि  सरकार  ने  सारी  बातें  बुरोप  से  सीछी  हैं  1  Fira  you  sry,  an  pes  wane  to  throw
 मैं  कहना  जाहता  हूं  कि  उनको  यह  हिम्मत  =  them  out  through  winllow  or  venti-

 इसलिए  कड  रही  है  कि  उन्होंने  भी  अपनी  जिक्षों  lator  or  whatever  it  is,  and  if
 ead

 और  खास  कर  उच्च  शिक्षा  यूरोप  में  ही
 प्राप्त  की  ।  उन्होंने  यह  कहने  की  हिम्मत

 -की  है  कि  हम  सरकार  को  खिड़की  से  बाहर
 फेंके,  दरार  से  बाहर  फेंकेंगे  झौर  दरवाजें
 से  बाहर  फेंकेंगे  अगर  किसी  में  सरकार
 को  बाहर  फेंकने  को  हिम्मत  होती  तो  उसी  दिन
 हिस्मत  की  झाजमाइस  कर  लेते  ।  उस  दिन
 जब  डिपुटी  स्पीकर  साहब  ने  कहा  “are  थिक
 दि  नोज  हैव  इट  दि  नोज  हैच  इट
 उस  वक्‍त  इस  सदन  में  श्री  कुंटे,  श्री  बनर्जी,
 श्री  उमानाथ,  श्री  नाथ  पाई,  ato  लोहिया
 शौर  ft  मधु  लिसये  सब  मौजूद  थे  पर  सबकी

 'भागने  की  अवत्ति  थी  |

 भी  च  लिखये:  कहा?  मंत्रों  जी
 बिल्कुल  झूठ  झोर  ग़लत  बॉल  रहें  हैं।  हम
 ने  मत-दान  की  चुनौती  दी  थो।

 Shri  S.  M.  Banerjee:  I  rise  on  a
 point  of  order...  (Interruptions).

 Mr,  Speaker:  You  rust  hear  what
 he  has  to  say.

 Shri  Dattatraya  Kunte:  I  rise  on  a
 ‘point  of  order.

 Mir.  Speaker:  You  may  kindly  ait
 -dewn.  They  heard  with  patience
 what  all  you  said  and  you  do  not  want
 to  hear  him.  You  may  not  agree  with
 him....  (Interruptions).

 Sari  s.  मा,  Banerjee:
 Wy  point  of  order.

 Mr.  Speaker:  They  heard  you  with
 great  patience.  You  should  hear  him.

 जी  aq  लिखये:  लकिन  झापे  उन  को

 थाइ  किताब  दे  दीजिए  जिस  में  मतदान  की

 चुनौती  दी  गई  थी।

 Kindly  hear

 to  kindly  hear  him  and  allow  him  to
 say  what  he  has  to  say.

 Shri  M.  Banerjee:  Kindly  hear
 me.

 Shri  Dattatraya  Kante:  [  rise  on  a
 point  of  order.

 Mr,  Speaker:  I  wish  the  other  side
 had  done  that.  When  you  Were
 speaking.  the  other  side  could  have
 Taised  a  point  of  order,  A  point  of
 order  can  be  raised  by  anybody.  It
 is  so  simple.

 Shri  Dattatraya  Kunte:  I  am  pre-
 pared  to  be  ruled  out  but  |  should  be
 given  ते  hearing.

 Shri  Ranga  (Srikakulam):  When
 he  rises  on  a  point  of  order,  you  have
 fot  to  listen  to  him.

 Shri  Mannbhai  Patel  (Dabhoi):
 Refore  his  point  of  order  is  heard,  |
 may  be  allowed  to  raise  a  point  of
 order....  (Interruptions).

 Mr.  Speaker:  Order,  order.

 Shr;  Manabhaj  Patel:  Sir,  the  time
 for  discussion  is  over....  (Interrup-
 trong),

 at  a  higher  level
 but  you  are  bringing  it  down.
 many  hon.  Members  are  shouting  at
 the  same  time.  That  is  not  proper.
 T  wanted  everybody  to  have  his  say.
 They  patiently  heard  you  what
 vou  said  and  there  was  not  even
 interruption.  Now,  pelnts

 ‘ou  do
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 Shri  ss  M.  Banerjee:  Kindly  hear
 me  for  half  a  minute.

 Mr,  Speaker:  When  you  were  speak-
 ing,  the  others  could  have  raised  a
 point  of  order.  Let  me  hear  Mr.
 Kunte’s  point  of  order.

 Shri  Dattatraya  Kunte:  Sir,  I  agree
 with  you  completely  that  the  discus-
 sion  should  be  carried  on  at  a  higher
 level  and,  |  think,  you  will  agree  that
 I  have  cooperated  with  you  on  this
 point  for  all  the  time.  Therefore,
 when  I  stand  up  on  a  point  of  order
 and  you  say  that,  as  you  are  dissatis-
 fied  with  the  proceedings  of  the
 House,  you  would  not  allow  a  point
 of  order  to  be  raised,  I  have  my  diffi-
 culty  about  it.

 Coming  to  the  point  of  order,  I
 heard  the  hon.  Minister  for  Parlia-
 mentary  Affairs  to  say  that  Members
 of  this  House,  like  Kunte,  etc.  have
 the  habit  of  bhagne....  (Interruption).
 Understanding  that  word  as  I  do,  if
 he  means  that  I  am  in  the  habit  of
 running  away.  I  think.  that  is  not  the
 proper  language  for  the  Minister  of
 Parliamentary  Affairs  or  any  Mem-
 ber  to  use  in  the  House.  That  is  my
 point  of  order.

 An  hom.  Member:  You  were  in  a
 hurry  to  leave  the  House....(Inter-
 ruptions).

 Shri  Dattatraya  Kunte:  If  the  hon.
 Minister  does  not  mean  ‘running
 away’  |  can  understand  but  if  he
 means  ‘running  away’,  I  have  objec-
 tion  to  that  word....(Inrerruptions).

 Mr.  Speaker:  Do  you  think  this  is
 more  unpariiamentary  than  saying.
 “We  will  throw  them  out  of  window”
 and  all  that?  (Interruptions).

 at  wy  खिमपे  :  प्रध्यक्ष  महोदय  माफ़
 कीजिए  |  हम  किसी  भी  व्यक्ति  या  मंत्री
 को  नहीं  फैंकना  चाहते  हैं।  हम  तो  सरकार
 को  पौंकना  चाहते  है।

 Sto  रास  मनगोहर  लोहिया  :  Slo  राम

 सुभग  सिह  को  छिड़की  से  कोन  फैक  सकता

 है?
 S95(Ai)  LSD—9.
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 कक,
 मधु  लिसये  :  हू  निकल  ही  नहीं

 पायेंगे  ।

 Shri  &.  M.  Banerjee:  My  point  of
 order  is  this.

 The  hon,  Minister  for  Parliamentary
 Affairs  used  the  expression  “bhag
 gaye”.  I  only  say  he  is  trying  to  mis-
 lead  the  House,  rather  the  country,
 in  the  matter  of  the  proceedings  of
 the  House.

 उन्होंने  भरी  हिन्दी  मे  कहा  है  कि  जब  वोटिंग
 का  समय  आया  शौर  डिपुटी  स्पीकर  साहब
 ने  मत  लिया  तो  उन्होंने  “तो”  कहा  लेकिन
 श्री  मधु  लिमये  शौर  तमाम  सदस्य  भाग
 गए  भौर  उन  की  हिम्मत  नहीं  हुई  |

 शिक्षा  मंत्रालय  सें  राज्यमंत्रों  (ली  भागवत
 झा  झाजाद): यह  नहों  कहा

 श्री  ao  मो  बनों :  यह  गवर्न॑मेंट
 हार  च्बकी  है  ।इ  सकी  रिडाइन  करना  पड़ेगा  t

 This  attitude  is  not  going  to  help
 the  country  or  their  party.

 What  he  said  was  this:

 “Mr.  Deputy-Speaker:  The  ques-
 tion  is:

 ‘That  the  House  do
 adjourn:

 now

 Those  in  favour  wil]  kindly  say
 ‘Aye’.

 Some  hon,  Members:  Aye.”

 My  point  of  order  is  that  the  han.
 Minister  while  replying  has  tried  to
 mislead  the  House.  He  has  not  replied
 to  the  point.

 He  is  making  ®
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 Shri  8,  M.  Banerjee:  “Mr.  Deputy-
 Speaker:  Thosh  against  will  say
 ‘No’”.

 Several  hon.  Members:  No.

 Mr,  Deputy-Speaker:  I  think
 the  ‘Noes’  have  it....

 Some  hon,  Members;
 have  it.”

 This,  he  has  not  quoted,  He  said,
 “Ayes  have  it”.  (Interruption),

 The  ‘Ayes’

 I  never  expected  this  behaviour
 from  the  Minister  of  Parliamentary
 Affairs.  Wf  they  have  committed  a
 mistake,  let  them  admit  it  before  us;
 we  may  forgive  them.

 डा०  रास  सुभग सिह  :  प्रध्यक्ष  महोदय .

 डा०  राम  भनोहर  लोहिया  :  प्रे  जरा
 झकल  के  साथ  बोलो  t

 ‘Blo  दास  सुभग  सिंह  :  झभी  माननीय
 लोहिया  जी  ने  कहा  कि  जरा  भ्रकल  के  साथ
 बोलना  चाहिए।  मैं  कोशिश  जरूर  करूंगा
 कि  झ्रकल  से  कहें  मगर  सारो  झकल  को
 ढेकेदारी  दुनिया  को  लोहिया  जो  को  नहीं
 है।  वो  धादमियों  के... a  ae  .  (व्यवधान )

 कि  बबर्नमेंट  को  रिजाइन  करना  चाहिए
 माननीय  उसानाथ  झोर  श्री  बेनर्जी  साहब[प्रौर
 उस  के  लिए  उन  सोगों  ने  सकें  किया  कि
 इसलिए  रिजाइन  करना  जाहिए  कि  श्री
 बेसर्जी  ते  कहा  कि
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 this,  it  was  125.  (Interruptions).  He
 can  go  and  consult  the  Register.

 we  राम  मनोहर  लोहिया: प्  क्‍या
 यहां  सी०  te  ध्राई०  रहता  है  या  क्या
 रहता  है?  कैसे  पता  चला  ?  जॉनूसी  कर
 रखा  है,  यह  क्या  है?

 Mr.  Speaker:  You  may  not  agree,
 but  let  him  have  his  say.

 Dr.  Ram  Subbag  Singh:  I  was  say-
 ing  that  when  the  Deputy-Speaker said  that  ‘Noes  have  it’,  that  also
 indicated  that  the  Government  was
 in  majority.  Mr.  Umanath  pointed
 out  that  the  Deputy-Speaker  said,  “All
 right,  the  House  js  adjourned,  stands
 adjourned.  We  will  meet  tomorrow
 at  Eleven”;  but  the  other  Members
 say  this,  for  instance,  Shri  Madhu
 Limaye  who  was  supported  by  Mr.
 Kunte.  Mr.  Kunte  claims  to  be  one
 of  the  experts,  and  [  concede  that.
 He  is  a  respected  Member  of  the
 House.  He  said  that  those  who  re-
 mained  constituted  a  crowd  and  the
 objective  of  the  meeting,  he  said,  was
 that  we  called  a  meeting  for  a  specific
 purpose,  but  he  forgot  to  say  at  that
 time  that  the  specific  purpose  on  that
 day  was  to  have  that  adjournment
 motion  either  accepted  or  rejected
 after  full  discussion;  and  when  the
 discussion  was  over,  the  Deputy-
 Speaker  put  the  motion  to  the  vote
 of  the  House  and  said,  “Noes  have
 it’.  Mr,  Kunte,  while  supporting  his
 argument,  caid  that  Mr.  Madhu  Limaye
 had  said,

 मदन  स्थगित  कर
 दिया  जाय।  हाउस  जने  कर  दीजिये,
 कल  मतदान  फरिए।  .  .  (स्यवधान  )

 ओ  मधु  लिसये को  भो  इश्  बात  का
 सुबहा  था  कि  क्‍या  डिप्टी  स्पीकर का  निर्णय
 है  क्योंकि  इन्होंने  कहा कि  सवन  स्थगित
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 Dr,  Ram  Subhag  Singh:  After
 the  Deputy-Speaker,  according  to
 Mr,  Umranath,  ruled  that  the  House
 should  be  adjourned,  Shri  Limaye  did
 not  understand  that  he  had  said  that
 the  House  should  be  adjourned.  So,
 that  is  a  very  weak  argument  which
 Mr,  Kunte  advances.  Mr.  Kunte,  of
 course,  claims  and  I  concede—he  can
 go  on  claiming—that  he  is  one  of  the
 best  experts  in  the  House,  but  he  has
 failed  to  convince  me  from  another
 point  of  view.  It  was  the  property
 of  the  House  to  say  ‘Yes'  or  ‘No’.  The
 Deputy-Gpeaker  was  not  competent
 to  adjourn  the  House.  After  the
 debate  started,  the  Deputy-Speaker
 had  no  power  to  adjourn  the  House.
 It  was  the  property  of  the  House  to
 say  ‘Yes'  or  ‘No’.  This  was  an
 adjournment  motion.  The  House
 should  have  either  accepted  it  or...

 डा०  रा  मनोहर  लोहिया:  ग्राप
 इसके  ह  हमको  निकाल  देते  भ्रगर  हम
 इनकाम्पोटेंट  कहेते  ।

 Dr,  Ram  Subhag  Singh:  ....reject-
 ed  it.  The  House  in  the  initial  stage
 or  in  the  opinion  of  the  Deputy-
 Speaker  rejected  it  and  when  he
 wanted  to  put  it  to  vote,  then  he  found
 that  the  power  had  failed.  Then  Mr.
 Ranga  said,  “Let  the  Division  take
 place  tomorrow.  We  do  not  want  to
 take  that  responsibility”.  Had  Mr.
 Ranga  or  Mr.  Limaye  been  sure  of
 the  majority,  Mr.  Hanga  or  Mr.  Limaye
 or  the  entire  crowd  of  Mr.  Kunte
 which  had  walked  out,  could  have
 stayed  on  and  seen  that  the  motion
 Wag  accepted.  But  it  was  rejected
 straightaway.  Even  today  if  Mr.
 Banerjee  wants  to  be  gracious—he
 referred  to  grace—if  he  has  got  any
 atace,  be  should  press  the  House—
 all  of  them—and  we  are  going  to
 abide  by  the  decision  of  the  House.
 If  Mr.  Banerjee  wants  to  have  that
 motion  or  any  motion  accepted,  even
 today  we  will  see  that  he,  along  with
 his  colleagues,  la  thrown  out.

 ‘Shri  FP.  Ramameurti  (Madurai):  I
 Tise  on'a  point  of  order.  He  was
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 referring  to  a  Member,  Thimayya,  I
 want  to  know  who  is  that  Member?

 Mr.  Speaker:  Mr.  Madhu  Limaye,
 he  said,

 Shri  Randhir  Singh  (Rohtak):  On
 a  point  of  order.  जब  तक  कि  स्पीकर

 चेयर  में है  था  स्पीकर  की  जगह  डिप्टी

 Mr.  Speaker:  There  is  no  point  of
 order,  He  is  also  arguing.

 There  js  no  point  of  order.  He  is  ex-
 plaining  the  case.  If  there  is  any
 point  of  order,  he  may  tel]  me.

 aft  cote सिह  :  मैं  सारी  बहस  का
 एक  ही  बात  में  जवाब  देना  चाहता  हूं।
 एक  मिनट  झाप  खुन  लें।  मेरे  फाजिल
 दोस्तों  की  तरफ  से  कहा  गया  कि  'काउड
 था।

 “It  was  not  a  crowd;  it  was  a
 duly  constituted  House.”

 जब  नेक  कि  स्पीकर  या  हिप्टी  स्पीकर
 अपर  में  हैं  उस  वक्‍त  तक  ड्यूनी  कांस्टोटपूटेड
 हाउस  होगा।  ड्प्टो  स्पीकर  ब्राखिर  तक
 यर में  बंठ  रहे  तो

 “It  was  a  duly  constituted
 House."

 Mr.  Speaker:  Now,  the  whole  case
 is  very  clear....

 sft  एस०  एम०  जोझी  (छूना)  :  अध्यक्ष
 महोदय,  यह  सदन  के  उपाध्यक्ष  की  बेइज्यती
 का  सवाल  है--जों  कह  कहा  गया  कि  उपा-
 ध्यक्ष  कम्पीटेन्ट  नहीं  थे,  यह  गलत  चीज़

 है।

 Mr,  Speaker:  I  have  already  allow-
 and ed  Shri  Madhu  Limaye  and  Dr.  Ram

 Manohar  Lohis.  If  every  Member
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 [Mr.  Speaker]
 wants  to  speek  from  the  same  party,
 then  it  would  become  impossible.

 श्यो  एस०  एस०  जीक्षी  :  मंत्रों  महोदय
 ऐसा  नहीं  कह  सकते  हैं,  कोई  भी  सदस्य

 यह  नहीं  कह  सकता  है।

 Shri  Randhir  Singh:  Kindly  allow
 me  one  minute.  I  would  like  to  quote
 rule  15...

 aft  कंबर  लाल  गुप्ता  (दिल्ली  सदर)  :
 मैं  आपसे  यह  प्रार्थना  करना  चाहता  हुं  कि
 इस  बारे  में  हम  लोग  प्राइम  सिनिस्टर  को
 सुनना  चाहते  हैं,  वें  इसके  बारे  में  क्या  कहना
 चाहती  हैं  ?

 Mr.  Speaker:  Now,  the  position  is
 very  clear.  There  is  no  legal  aspect
 here,  There  was  a  little  confusion;
 there  is  no  doubt  about  it,  and  all  of
 us  will  have  to  accept  it.  And  the
 Deputy-Speaker  also  does  not  deny
 that.  Of  course,  I  had  a  discussion
 with  him,  and  he  is  not  contradicting
 any  fact  or  anything  else.  He  only
 wants  to  explain  the  circumstances.
 Now,  Shri  Khadilkar....

 Shri  Tennetl  Visewanatham:  On  a
 point  of  order...

 Mr,  Speaker:  I  have  called  Shri
 Khadilkar  now.  Shri  Tenneti  Viswa-
 natham  may  kindly  sit  down.

 Shei  Tenseii  Viswanatham:  On  a
 point  of  order....

 Mr,  Speaker:  I  have  allowed  Shri
 Khadilkar  to  speak  and  he  will  expiain

 Shri  Tenneti  Viswanatham:  J  would
 submit  to  you  that  we  must  go  by
 the  record  and  not  by  what  he  ex-
 Pisins  here.  Anyhow,  I  leave  It  to
 ‘you.
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 Shri  Thirumala  Rao  (Kakinada):
 He  is  also  a  Member  of  the  House
 and  he  has  every  right  to  speak,

 Shri’  Khadilkar  (Khed):  On  the
 24th  after  a  voice  vote  was  taken  on
 the  motion  for  adjournment  of  the
 House  and  it  was  declared  lost,  the
 decision  wag  challenged  and  I  asked
 the  Lobbies  to  be  cleared.  Due  to
 electricity  failure,  the  bell  could  not
 be  rung,  and  I  requested  the  Party
 Whips  to  invite  their  Members.  Then,
 in  the  interruptions  and  confusion
 that  followed,  first  I  sald  on  Shri
 Ranga's  suggestion  that  division  would
 take  place  the  next  day  and  asked
 Shri  Sezhiyan  to  continue  his  speech
 on  the  UPSC's  report.  Then,  on  a
 Tequest  being  made  by  a  Member,  I
 said  that  the  House  stood  adjourned.
 I  think  it  was  a  lapse  on  my  part
 and  I  had  committed  a  mistake,  for
 which  I  am  sorry;  I  should  have
 taken  the  vote  a  second  time  imme-
 diately,  because  according  to  my
 view,  the  Chair  has  the  inherent
 power  to  correct  its  own  mistake...

 An  hon,  Memfber:  Let  him  not  talk
 of  power  now,

 Shri  Ehadilkar:  I,  therefore,  realis-
 ed  immediately  that  I  could  not  post-
 pone  the  voting  on  the  motion  to  the
 next  day,  and  accordingly,  I  did  take
 vote  a  second  time,  and  |  declared
 the  motion  lost.  But  from  the  proce-
 dural  point  of  view,  it  was  छ  lapse
 for  which  I  am  sorry.

 Wo  रम  सनोहर  लोहिया:  सरकार
 को  बचाने  के  लिये  बेचा  ने  प्रगने  ऊपर  सारी
 ie  ले  ली  |  (व्यवधान)
 ‘Mr.  Speaker:  Now,  I  would  only

 say  this  that  the  adjournment  motion
 has  been  disposed  of  and  there  is
 nothing  more  to  be  worried  about.
 Let  us  go  for  lunch  now  and  meet
 again  at  2.30  p.m.

 oh  कंबर  लाल  गुप्ता  :  ह! ह  ज्ञा०  राम
 सुभाग  सिंह  इस  का  जवाब  दें  |
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 Mr,  Speaker:  He  has  expressed
 regret  and  there  it  ends.
 3.34  brs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  Half  Past  Fourteen  of  the
 Clock.

 The  Lok  Sabha  reassembleq  after
 Lunch  at  half  post  fourteen  of  the
 clock.

 {Mr,  Deeury-Sreaker  in  the  Chair}

 RAILWAY  BUDGET—GENERAL
 DISCUSSION

 Mr,  Deputy-Speaker:  We  shall  now
 take  up  general  discussion  of  the
 Railway  Budget  for  1967-68.

 Shri  Mohamed  Imam  (Chitradurga):
 Mr.  Deputy-Speaker,  it  is  significant
 that  on  the  day  the  Railway  Budget
 was  presented  by  the  Minister  in
 charge,  there  was  a  major  calamity
 which  overtook  the  Island  Express
 from  Bangalore  to  Cochin  near  Kup-
 pam.  More  than  70  lives  were  lost
 and  hundreds  were  either  injured
 seriously  or  maimed.  No  dowbt,  the
 Minister  has  sent  his  sympathies  to
 the  members  of  the  bereaved  families
 and  possibly  shed  tears  too.  But  I
 must  say  that  they  are  cruel  tears.
 It  ig  evident  that  this  disaster  occur-
 Ted  as  a  result  of  human  failure,  for
 which  the  Minister  and  the  railway
 administration  have  to  be  held  ree-
 ponsible.

 We  are  hearing  of  late  of  too  many
 disasters  by  way  of  railway  acci-
 dents.  In  the  course  of  last  year,
 there  have  been  many  major
 accidents  involving  los  of  many
 lives.  A  few  months  back,  there
 was  an  accident  at  Bombay  in
 which  hundreds  of  lives  were  lost.
 There  have  been  accidents  between
 Belgaum’  and  Poona  in  which  scores
 of  lives  were  lost.  Still  the  railway
 authorities  seem  to  be  very  comple-
 cent.  They  are  un-concerncd  with
 human  lives  and  this  tragedy,  I  must
 aay,  is  the  culmination  of  the  mis-
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 management  of  the  railways  for  which
 they  deserve  nothing  but  censure.

 Shri  Foonacha  comes  from  the  same
 State  as  18  do.  have  great  respect
 for  Kim.

 Sbri  Vasudevan  Nair  (Peermade):
 He  has  come  at  a  bad  time.

 Sbri  M.  R.  Krishna  (Peddapalli):
 He  is  a  very  good  man.

 Shri  Mohamed  Imam:  He  is  a  very
 good  man,  and  a  sincere  man.  In
 fact,  when  he  assumed  this  august
 office,  I  felt  glad  that  a  person  from
 Mysore  has  taken  over  this  big  res-
 ponsibility.

 An  hon.  Member:  That  is  parochia-
 lism.

 Shri  Mohamed  Imam:  But  I  find
 that  he  is  helpless,  and  I  am  disillu-
 sioned.  He  has  inherited  the  legacies
 of  the  mismanagement  of  his  pre-
 decessors  who  have  done  untold
 damage  to  railway  finance.  At  present,
 his  main  mission  seems  to  be  three-
 fold,  to  present  a  deficit  budget,  to
 enhance  the  freights  and  fares  and
 reservation  charges  and  thirdly,  to
 dismantle  the  existing  railway  lines
 and  introduce  bullock  cart  and  bul-
 lock  age  in  their  place.

 Shri  M.  BE.  Krishna:  He  wants  it  to
 be  done  during  his  time.

 Shri  Mohamed  [mam
 to  be  his  mission.

 Still  the  railways  have  a  great  part
 fo  play  in  national  life.  The  Indian
 railways  constitute  the  biggest
 national  undertaking  and  more  than
 Rs.  3,000  crores  have  been  invested  In
 them  They  play  a  vital  role  in  our
 national  economy,  in  economic  and
 industrial  growth,  and  a  wise  and
 efficient  management  is  required.  Hf
 that  ig  lacking,  the  growth  of  industry
 is  hampered.

 At  the  same  time,  it  must  be
 remembered  that  the  railways  afe  a
 commercial  concern.  They  must  be

 That
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 {Shri  Mohamed  Imam]
 managed  es  such.  It  must  be  noted
 that  all  public  undertakings  are
 managed  by  persons  who  have  no
 interest  in  the  concerns  except  their
 own  salaries  and  emoluments.  bid
 the  cocern  sustains  a  loss,  the  persons
 in  charge  of  management  are  not  in
 the  least  affected,  as  the  loss  has  to
 be  borne  by  the  public,  by  the  peo-
 ple;  the  people  have  to  pay  and
 penalty  for  the  sins  of  the  officess
 who  have  been  managing  it.  It  has
 happened  in  the  present  case.

 The  Indian  railways  are  being
 Managed  by  the  Railway  board.  They
 are  responsible  for  the  financial  set
 back.  The  railways  have  sustained
 loss,  during  las,  year,  to  the  extent
 of  Rs,  26  crores  and  during  the  curren!
 year  it  is  more  than  Hs.  30  crores.
 Who  is  responsible  for  these  losses?
 The  Railway  Board  und  the  officers
 who  are  managing  its  affairs.  Who  is
 to  bear  the  loss?  Not  the  persons
 who  manage  it.  but  the  public.  This
 is  the  danger  inherent  ip  all  the  pub-
 lie  concerns.  If  there  is  profit,  the
 people  in  charge  get  full  benefit.  But
 if  there  is  loss,  it  is  transferred  to
 be  borne  by  the  people.  In  g  private
 concern,  if  there  is  a  loss,  ihe  manage-
 ment  has  to  bear  it.

 This  loss,  and  deficit,  has  occurred
 this  year.  Any  businessman  will  be

 There  is  a  deficit  in

 1965-56,  the  gross  earnings  were
 3i6  crores;  in  1965-66,  they  rose

 to  Ra,  660  crores.  During  the  current
 year,  they  have  risen  to  HRs.  847
 crores.  In  spite  of  this  huge  =  turn-
 over,  it  looks  surprising  that  the

 have  sustained  a  los.  The
 any

 greater  is  the  profit;  here  it  is  the
 other  way,  the  more  the  gross  earn-
 ings.  the  greater  is  the  joss!
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 What  is  the  reason?  There  has  been
 unchecked  and  unbridled  expenditure,
 Workig  expenses  have  increased  re-
 markably  and  nobody  has  controlled
 them.

 They  have  shot  up  from  Rs.  25
 crores  in  950-5l  to  Rs.  265  crores  in
 1955-56  and  Rs.  847  crores,  during  the
 current  year  mopping  up  all  the  gross
 earnings?  This  knows  the  financial
 irresposibility  of  the  administration,

 I  may  give  some  examples,  some cases,  where  the  railway  administra-
 tion  has  been  quite  irresponsible  by
 Taising  the  working  expenses.  The
 Minister  has  taken  paing  to  explain
 that  the  rise  in  railway  expenditure
 is  due  to  the  fact  that  they  had  to
 pay  more  towards  the  cost  of  mate-
 Tials  and  meet  the  cost  of  increased
 dearness  allowances  of  the  establish-
 ment,  but  that  is  not  the  only  reason.
 There  are  other  reasons  also,  Working
 expenses  comprise  overhead  charges,
 supervision  charges,  cost  of  operation
 and  cost  of  materials.  Let  us  examine
 the  supervision  ang  overhead  charges
 and  by  how  much  they  have  increased.
 Let  us  take  the  cost  of  the  Railway
 Board,

 The  Railway  Boarg  at  present  con-
 sists  of  2  members,  30  directors,  35
 Joint  Directors  and  hundreds  of  De-
 puty  Directors  and  Secretaries.  The
 Rail  Bhavan  is  overcrowdeq  by  them.
 Formerly  there  were  only  5  members
 of  the  Railway  Board  and  a  fewer
 number  of  Directors.  The  cost  has
 gone  up  from  Rs.  50  lakhs  to  Rs.  72
 lakhs,  and  now  the  cost  incurred  on
 the  Railway  Board  is  neatly  Ra.  l)
 crores.

 Again,  take  the  cost  of  administra-
 tion,  Expenses  incurred  on  adminis-
 tration  in  ‘1955-56  were  only  Rs.  30
 crores.  It  went  up  to  Rs.  40  crores
 in  1960-61,  and  during  the  current
 year  it  is  Rs.  67  crores,  The  expenses
 have  been  doubled.  I,  this  mot  in-
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 But  the  Railway  Board  thought  of
 doubling  bifurcating  and  divided  it
 into  the  Southern  Railway  and  the
 South  Central  Railway.  Where  was
 the  need  for  it?  The  result  of  this
 bifurcation  is  that  there  has  been
 a  duplication  of  the  staff,  and  the
 officers  have  been  doubled.  There  are
 two  General]  Managers,  two  Traffic
 Managers  and  other  additional  officers.
 Where  was  the  need  for  this  division.

 The  Minister  in  his  speech  has  said
 that  the  railways  in  the  Western
 countries  have  been  managing  with
 lesser  number  of  persons.  It  is  quite
 true.  In  Indian  railways  the  total
 number  of  employecs  was  9  lakhs  in
 1955-56,  it  went  up  to  0  lakhs  in
 960-6l  and  now  the  total  number
 of  employees  is  I34  lakhs.  What  are
 the  reasons  for  increasing  the  num-
 ber  of  employees  in  the  railways?
 Te  U.K.  they  have  the  same  extent
 of  railways  as  we  are  having.  Their
 total  track  mileage  is  50,000  miles,
 and  handle  the  same  volume  of  tra-

 We  have  quantity  but  mot  quality.
 In  spite  of  this,  the  number  is  being
 added  on.

 The  Minister  has  stated  that  he  is

 frittered  away.  But  the  em-
 ployees  have  taken  very  g0od  care
 of  themselves  and  stung  benefited.

 ह“... ..... ड  Dis,

 The  Minister  has  come
 with  the  proposal,  which  is  anti-
 national  and  insane,  of  scrapping
 such  railway  lines  which  he  finds
 Unremunerative.  These  railway  lines
 have  been  there  for  over  a  century,
 and  have  been  catering  to  the  public
 in  their  own  limiteg  way.  If  these  lines
 are  unremunerative,  it  is  not  their
 fault,  but  it  is  the  fault  of  the  rail-
 way  administration.  They  must  be
 Made  remunerative  ang  the  remedy
 lies  not  in  their  destruction  by  dis-
 mantling,  but  in  their  reconstruction
 and  extension.  This  proposal  of  dis-
 Mantling  these  railways,  is  foolish
 and  anti-national,  and  shows  their
 helplessness  to  improve  the  affairs  of
 the  railways,
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 Let  me  take  some  examples  from
 my:  own  State  with  which  the  Minis-
 ter  is  familiar,  He  is  too  familiar
 with:  these  Lines.  They  are  Chitra-
 durga-Chickjajur,  78  miles;  Hospet-
 Kottur,  40  miles;  Boelary-Rayadrug,
 40  miles;  Mysore-Chamarajanagar  and
 Talguppa-Birur.  They  may  not  be
 paying,  but  why  are  they  not  paying?
 How  did  they!  come  into  existence?
 Mysore  State  had  its  own  railways,
 it  had  its  own  programme  of  Railway
 development,  held  the  portfolio  of
 Railways  for  some  time.  These  rail-
 way  lines  were  built  as  the  commence.
 ment  of  a  bigger  line  according  to  a
 phased  programme.  Mr.  V.  T.
 Krishnamachari,  vice  President  of

 assurance,  we
 funds  of  the  railways,  the  deprecia-
 tion  fund  and  the  beautiful  Building?
 which  we  had  constructed.
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 Shri  Mohamed  Imam:  But  after

 the  transfer  of  the  railways,  these
 promises  were  not  implemented.  When
 I  spoke  jast  time  in  the  second  Parlia-
 ment,  I  accused  Mr,  Jagjivan  Rem,
 who  was  then  holding  the  portfolio of  railways,  that  he  had  entirely
 neglected  the  South,  tha;  not  an  inch
 of  railway  hed  been  added  there.  I
 also  told  him  that.  he  haq  paid  more
 attention  to  Bihar  and  round  about
 because  blood  is  thicker  than  water,
 But  Mr.  Poonacha  in  the  course  of
 his  first  visit  to  Mangalore  had  ad-
 mitteg  that  he  cannot  taken  up  the
 expansion  of  Chamarajanagar-
 Mysore  line,  or  any  fresh  line.  We
 ‘are  all  disillusioned.  ]  think  his
 blood  is  thinner  than  water.  I  have
 to  administer  saline  injection  to  make
 hig  blood  thicker  than  water.

 Anyhow,  the  fact  is  that  a  solemn
 assurance  was  given,  and  it  is  a  fact
 that  the  South  hag  beep,  entirely  neg-
 lected.  If  you  take  the  density  of
 railways  in  the  whole  of  India,  you
 wil]  find  that  the  density  in  Mysore
 is  very  poor.  I  have  not  got  the
 statisiics  here,  but  I  can  assure  him
 that  railway  facilitics  have  been  neg-
 lected.  To  make  matter.  worse  he
 should  not  think  of  scrapping  or  dis-
 mantling  the  existing  lines.  I  am  ad-
 vising  him  not  only  a5  28
 Member  of  Parliament  but  as
 his  friend.  This  will  be  re-
 sented  to  by  the  people.  He  will
 be  justifying  his  appointment  and  his
 existence  too,  only,  if  he  takes  up  an
 immediate  programme  of  extending
 or  linking  up  these  two  lines.  The
 Hospet-Kottur  line  with  the  Chitra-
 durga-Chickjajur  line  via  Jaglur,
 my  own  piece.  There  will  be  a  ¢onti-
 nuous  line  of  more  than  00  miles,  It
 will  connect  two  important  main
 lines.  Similariy,  if  you  extend  the
 Mysore-Chamarajanagar  line  to  Satya-

 ,  whet  a  prosperous  and
 continuous  Jine  will  it  be  right  from
 Poona  to  Satyamangaliam.  The  line
 from  Bellary  to  Reyadrug  may  be
 continued  to  Chitaldroeg  and  the  line
 from  Talguppa  may  be  continued  to
 Bhatkal  harbour.  3  will  give  a  conti-
 nous  link  from  Bangalore  to  Bhetkal.
 You  must  pursue  these  programmes
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 instead  of  adopting  a  destructive
 Policy  of  dismantling. I  have  already  saiq  that  on  account
 of  the  mismanagement  by  the  railway
 authorities,  the  people  have  to  bear
 the  loss.  The  Minister  has  enhanced
 the  passenger  fares  and  railway
 freighis.  He  has  also  thought  it  fit
 to  double  the  reservation  fees  anu
 increase  the  fee  of  platform  tickets.
 This  is  a  very  anti-social  and  harm-
 ful  proposal.  ‘Yesterday,  I  listened
 with  great  interest  to  the  speech  of
 the  hon.  Finance  Minister,  or  rather
 the  Deputy  Prime  Minister.  He  was
 very,  vociferous  about  holding  the
 price  line  and  curbing  down  inflation.
 But  on  the  other  hand  he  has  accen-
 (uated  inflation  by  his  fiscal  imposi-
 tions,  by  imposing  fresh  taxes  and
 excise  duties.  Coupled  with  the  in-
 crease  in  railway  freights  and  fares
 we  can  understand  the  effect  it  will
 have  on  the  people  who  are  growing
 under  these  taxes.  Poor  people  are
 now  unable  to  purchase  things  at
 reasonable  rates.  Saying  that  they
 want  to  curb  inflation  and  at  the
 some  time  indiscriminately  increase
 the  railway  fares  is  like  blowing  hot
 and  cold  in  the  same  breath.  The  pre-
 ser,  unfortunste  state  of  affairs  is
 due  directly  to  the  policies  of  the
 Government.  The  three  important
 causes  of  inflation  are:  over-taxation,
 over-borrowing  and  over-spending.
 People  have  been  groaning  and
 suffering  but  the  Government  does
 not  seem  to  realise  it  ang  it  goes  on
 imposing  more  burdeng  on  the  peo-
 ple.  The  people  have  to  suffer  for
 the  follies,  idiosyneiacie;  and  incor-

 voting  you  to  power  and  have  sacri-
 ficed  a  great  deal  and  they  have
 been  groaning  under  the  weight  of
 taxation.  SUll,  the  government  5
 taking  away;  all  their  earnings.  This
 is  not  the  end  of  the  trouble.  The
 Railway  Minister  has  said  that  the
 ह... क  is  only  marginal.  This
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 tain  amount  of  sacrifice  is  expected
 of  the  people  for  the  State.  But  to
 ask  them  to  sacrifice  to  an  unlimited
 extent,  driving  them  almost  to  the
 point  of  starvation  is  totally  wrong.

 ‘I  have  placed  before  you  the  rea-
 sons  why  this  railway  budget  isa
 desperate  budget.  It  is  the  budget  of
 a  desperate  man  or  a  frustrated  man.
 The  Minister  says  that  he  is  out  to
 effect  retrenchment,  that  there  is  a
 ban  on  further’  recruitment.  But
 people  do  not  belive  him  because  we
 learn  from  papers  that  one  Member
 of  the  Railway  Board  has  got  a  spe-
 cial  latrine  built  for  himself  so  that
 he  could  sing  for  himself.  It  is  also
 reported  that  about  Rs.  2.5  lakhs  are
 going  to  be  spent  on  the  installation
 of  internal  telephones.  This  is  how
 they  set  an  example  of  economy  First
 they  should  reduce  the  number  of
 directors  on  the  Re‘tvay  Board  by  at
 least  fifty  per  cent,  to  the  original
 number  when  there  were  only  five
 members  on  the  railway  board.  If
 you  make  a  drastic  reduction  like
 that,  I  can  assure  you  that  the  interest
 of  the  railways  will  not  suffer  the
 interest  of  the  country  will  not
 suffer;  on  the  other  hand,  the  country
 wil.  gain.  We  are  anxious  about
 quality,  not  about  quantity.  You
 admit  that  our  staff  is  twice  as  big
 ag  other  corresponding  railways.  How
 should  we  make  them  more  produc-
 tive?  That  is  the  point.  I  entertain
 no  hope  that  the  Railway  Adminis-
 tration  would  be  improved.  They
 would  not  heed  to  our  advice  and  I
 can  only  give  in  the  name  of  the
 people  a  clarion  call  to  the  Govern-
 ment:  if  the  Railways  have  to  im-
 prove,  if  the  finances  have  to  improve,
 quit;  for  God’s  sake,  quit  in  the
 interest  of  the  country.

 श्रीमती  जयाबन  शाह  (अमरेली)  :

 माननीय  उपाध्यक्ष  महोदय,  पहले  जब  कभी

 कोई  नया  टैक्स  लगाया  गया  है,  तो  मैं  ने  उस

 को  वैलकम  किया  है,  लेकिन  इस  मौके  पर

 यद्यपि  माननीय  मंत्री  जी  ने  सारी  बात  बताई

 है।  उसमें  हमारी  पूरी  सहानुभूति  है-
 कि  फ्यूल  के  दाम  बढ़े  हैं,  स्टील  के  दाम  बढ़े

 हैं  और  पे  कमीशन  की  आने  वाली  रिपोर्ट  के

 General  Dis.  I232-

 अनुसार  डीयरनैस  एलाउंस  बढ़ाए  जाने  से

 l3  करोड़  रुपये  के  और  खर्च  का  श्न्दाज़ा

 है,  लेकिन  इन  सब  बातों  को  देखते  हुए  भी

 मुझे  लगता  है  पक  जो  टैक्‍स  इस  बार  लगाया

 गया  हैँ,  मैं  उस  का  विरोध  करू  और  इस
 के  लिए  मुझे  माफ़  किया  जाये।

 एक  ओर  तो  हम  कह  रहे  हैं  कि  देश  में

 प्राइस-लाइन  होल्ड  करनी  चाहिए  और  इस
 के  लिए  सब  कदम  उठाए  जाने  चाहिए  और

 दूसरी  ओर  हम  स्वयं  ऐसे  पग  उठाने  जा

 रहे  हैं,  जिस  से  प्राइसिज़  बढ़ना  निश्चित  है
 आज  प्राइसिज़  पहले  ही  बहुत  ज्यादा  बढ़ी

 हुई  हैं  श्लौर  अगर  वे  और  बढ़  गई,  तो  पता.

 नहीं  क्या  स्थिति  पैदा  होने  वाली  है।  इस

 लिए  मेरी  प्रार्थना  है  कि  आज  की  हालत:
 में  किसी  के  द्वारा,  कहीं  भी,  ऐसा  कोई  काम

 नहीं  किया  जाना  चाहिए,  जिस  से  श्राज  के

 बढ़े  हुए  दामों  में  और  वृद्धि  हो।  मैं  बताना

 चाहती  हूं  कि  डेफिसिट  को  पूरा  करने  का.

 तरीका  केवल  टैक्सेशन  ही  नहीं  है।  वह
 तो  कई  तरीकों  और  माध्यमों  में  से  केवल

 रुक  है  ।

 Mr.  Deputy-Speaker:  The  hon.  lady
 Member  may  resume  her  speech  om
 Monday.  We  have  to  take  up  Private
 Members’  Business.
 5  hrs.

 श्रीमती  जयाबेन  काहू  :  वह  साढ़े
 तीन  बजे  क्‍यों  नहीं  हो  सकता  ?

 Mr.  Deputy-Speaker:  We  have  put
 that  business  for  3  o’clock.  Then
 there  is  an  half-hour  discussion.

 a
 श्रीमती  जयाबन  चाह  :  मुझे  आज  जाना

 &  । मुझें  ज्यादा  नहीं  दस  मिनट  दे  दोजिए  |

 Mr.  Deputy-Speaker:  It  is  not  possi-
 ble.  It  is  very  difficult.

 श्रीमती  जयाबम  शाह  :  मुझे  ज्यादा  नहीं

 चाहिए  ।

 Mr.  Deputy-Speaker:  If  you  can
 finish  in  a  couple  of  minutes,  I  have
 no  objection;  but  not  more.
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 wert  जवाबेन  झहाह  :  तो  मैं  पह
 कहना  बाहुतो  थी  कि  चाज  जो  टैक्स लवे  हुए
 हैं  इस  के  बारे  में  फिर  से  सोचना  पड़ेगा  t
 यह  जो  पैसेंजर  टैक्स  बढ़ाया  है  हस  के  लिए
 मुझे  इतना  एतराज  नहीं  है  जितना  गुड्स
 फ्रेंट  जो  बढ़ाया  है  उस  पर  है  क्योंकि  इस
 से  सारी  प्राइसेंज  बढ़  जायेंगी  ।  उन  का  झन
 दाजा  यह  है  कि  oo  परसेंट  बढ़ेगी  लेकिन
 मेरा  रुयाल  है  कि  इस  से  कहीं  ज्यादा  प्राइसेंज
 बढ़ेगी  ।  इसलिये  मैं  फिर  से  विनती  करना
 जाहती  हूं  यह  ओ  फ्रेंट  बढ़ाया  है.  इस
 को  वापस  लिया  जाय  प्लौर  कम  से
 कम  खाद्यान्न  क  ऊपर  जो  फ्रेट  बढ़ा  है,  उस
 पर  तो  बढ़ाने  का  हमें  कोई  भ्रध्रिकार  नहीं
 ga  शभ्राज  की  हालत  में  हम
 सब्सिडी  की  बात  एक  प्रोर  कर  २  हैं  कि
 अनन में में  सब्सिडो  नेनी.  ाहिए.  झौर  इस  के  बारे
 में  कुछ  कार्यवाही  करनी  चाहिए  वहा  हम
 ने  उस  के  ऊपर  भी  बढ़ा  दिया,  सेरा  बयान
 है  इस  पर  बढ़ाने  का  हमारा  कोई  भी  सारल
 भप्धिकार  नहीं  हैं  तो  उस  को  तो  पहले  से
 पहले  झाज  ही  झगर  हो  सके  तो  झाज  ही  वापस
 लिया  जाय  i

 मैं  रेलवे  के एथारिटीज  से  कहना  चाहतों
 कि  हू  जो  डेफिसिट  बताया,  जो  कमी

 ई  है,  यह  क्‍यों  हुई  ?  आज  बैगन्स  की
 तो  सारे  देश  में  ज्यादा  मांग  है  ।  गजरात
 मैं  मैं  ने  देखा  पोरबन्दर  से  मांग  किया  है

 |
 2

 में

 हं
 g

 हजार  बेसन्स  की,  बम्बई  डिवीजन  में
 हजार  वैमन  की  मांग  है  ।  सिर्फ  सोराष्ट्र

 व्यार  हजार  बे गन्स  आग  रहे  हैं,
 काटन  है,  कोल  है,  सोडा  ऐश  है,  इन  सब
 के  लिए  जरूरत  हैं  ।  तो  भाप  कैसे कह
 रहे  हैं  बैगन्स  आइडिल  पड़े  हैं  प्रोर  इस  कारण
 देफिसिट  है  ?  शौर  झगर  देफिसिट  है  तो
 भाषकों  अपने  शासन  में  सुघार  करना  चाहिए  ।
 डेफिसिट  पूरा  करते  के  लिए  इस  प्रकार
 फ्रेट्स  बढ़ाने  का  भाप  का  कोई  भ्र्चिकार
 नहीं  है  ।  इस  लिए  इकोनामी  भाप  को
 करनी  होगी  ।  नये  नये  स्टेशंस  बनते  हैँ,
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 मुझे  कहने  वोजिर  मैं  यह  कहना  चाहती
 हैं  कि  भाज  हा  रे  देश  की  जो  हालत है  पहले  उस
 को  हम  देखें  तब  कोई  ऐसी  कर्म बाही  7
 थाना  का  स्टेशन  बढ़ेगा  बड़ी"  खुंशो  की  बात
 है  मगर  उस  में  शाप  क्‍या  बढ़ाते  हैं,  क्यर
 कंडीशन्ड  वेटिंग  रूम  हैं,  सलीपिंग  रूम  करते
 हैं,  रेसे  ऐसे  eat  की  क्‍या  जररत  है  ।
 झाप  झहमदाबाद  का  स्टेशन  देख  लीजिए,
 उस  पर  कितना  पैसा  जाप  ने  ार्च  किया
 है,  हमारे  गुजरात  का  सेकिन  फिर  भी  मैं
 कहना  चाहती  हू  fe  इस  तरह  के  खज  को
 बचाइए  ।  इस  तरह  इतना  पैसा  स्टेशन
 पर  लगाने  की  जरूरत  नहीं  है  ।  हो  सके
 तो  डबल  लाइन  बनायें  जिस  से  कि  ज्यादा
 ट्रैफिक  मुब  हो  सके  |  तो  मेरा  यही  कहना  है  कि
 झगर  डेकिसिट  है'तो  उस  को  रिकवर  करने
 का  कोई  दूसरा  तरीका  दुंढना  चाहिए
 न  कि  टैक्सेज  पर  चले  जाय  1 झाज  की  हालत
 में रक  भी  पैसा  झगर  टैक्स  लगायेंगे  तो
 मेरे  बयाल  से  सारी  जनता  बहुत  परेशान
 होगी  क्योंकि  प्राज  सेचुरेशन  प्वाइंट
 से  भी  प्ागे  बढ़  गया  हैं  और  इतना  बोझा
 अनता  नहीं  उठा  सकेगी  .  .  .  .
 (व्यकयान)  मैं  यह  कहना  चाहती

 हैं.  यह  पार्टी  का  सासला  नहीं  है,  यह  सारे
 सदन  का  मामला  है,  यह  सारे  देश  का  मामला
 है  ।  घाज  की  हालत  में  किसी  प्रकार  का
 टैक्स  नहीं  लगना  चाहिए  जिससे  जनता
 की  परेशानी  बड़े  a

 उन्होंने  यह  भी  कहां  कि  रिजर्य  कंडा
 का  इस्तेमाल  योति  करें तो  इस  के  बारे  में  में
 मंत्री  औ  से  अताना  चाहती  हूं  कि  बाग  जनता
 अपनी  बचत  ला  रही  है  ।  ज्यादातर
 लोगों  के  पास  तो  सेविंग  नहीं  है  यह  श्राप  बागते
 हैं  लेकिन  जिनके  पास  gs  i
 बहने  जा  है,  जों  कुछ  भी
 उन  के  पास  हैं  ay  अपना  बेच  बेच  कर  का
 रही हैं  ।  तो  रिजय फंड  भी झगर  इस्तेबाल
 करने  की  जरूरत पड़े  तो  उस  का  इस्तेमाल
 करें  a  ब्रा  यह  कहना  है  कि  गले  साल
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 प्रगर  मानसून  भच्छी  हुईं,  बारिश  हुई  भौर
 झच्छी  हालत  देश  की  हुई  तो  सप्लीमेंद्री
 दजट  भें  टैक्स  झगर  श्राप  लगाना  ही  हें
 तो  लगा  लीजिए  वरना  इस  सभय  तो  वापस
 से  लीजिए  यही  मेरा  कहना  है  ।

 15.05  hrs,
 COMMITTEE  ON  PRIVATE  MEM-

 BERS'  BILLS  AND  RESOLUTIONS
 Fmat  Report

 Shri  Hardayal  Devgun  (East  Delhi):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with  the
 First  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions  presented  ६०  the  House  on  the
 24th  May,  1967."
 Mr,  Deputy-Speaker:  The  question  is:

 “That  this  House  agrees  with  the
 First  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resoli-
 lions  presented  to  the  House  on  the
 24th  May,  +1967."

 The  motion  was  adapted.

 45.054  brs.

 HINDU  MARRIAGE  (AMENDMENT)
 BILL’

 (Amendment  of  section  3)

 Mr.  Deputy-Speaker:  The  question  is:
 “That  leave  be  granted  to  intro- duce  a  Bill  Further  to  amend  the

 Hindu  Marriage  Act,  1958."
 The  motion  was  adopted.

 3236

 5.06  brs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  80  and  Wty

 Shri  Cc  K.Bhatiacharyya  (Raiganj):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr.  Depaty-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,

 Shri  C.  K.  Bhattacharyya:  9  intro-
 duce  the  Bill.

 5.064  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  og  articles  24  and  220)

 Shri  C.K.  Bhattacharyya  (Raiganj):
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr,  Deputy-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil]  further  to  amend  the
 Constitution  of  Indin.”

 The  motion  was  adopted.

 Shri  C.  K.  Bhattacharyya:  |  intro-
 Shri  N.  a.  Chatterjee:  introduce  duce  the  Bill,

 the  Bill.
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 45.07  hrs,  45.08  brs,

 CONSTITUTION  (AMENDMENT)  CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  48  and  Seventh

 थी  सहूलत  दिश्विलय  नाथ  (योरखपुर):  में
 प्रस्ताव  करता  हूं  कि  भारत  के  संविधान  में
 आगे  संशोधन  करने  वाले  विधेयक  को  पेश
 करने  की  झनुमति  दी  जाये  s

 Mr.  Deputy-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  ameng  the
 Constitution  of  India.”

 The  motion  was  adopted.

 ot  महुश्त  विस्वि जय  ताथ:  में  विधेयक  पश
 करता  हूं  1

 15074  hrs.

 INDIAN  PENAL  CODE  (AMEND-
 MENT)  BILL*

 (Amendment  of  sections  324,  326,  etc.)
 Shri  C,  EK.  Bhattacharyya  (Raiganj):

 I  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Indian  Penal
 Code,  B80.

 Mr.  Depaty-Speaker:  The  question  is:

 BILL*

 (Amendment  of  Article  343)
 Shri,  हू,  Bhattacharyya  (Raiganj):

 I  beg  to  move  far  leave  to  introduce  a
 Bill  further  to  ameng  the  Constitution
 Of  Indie.

 Mr.  Deputy-Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 Shri  0.  K.  Bhattacharyya:  |  introduce

 the  Bill.

 15.08)  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*®

 (Amendment  of  Eighth  Schedule)

 क्री  यमुना  मंडल  (समस्तीपुर)  :  में
 प्रस्ताव  करता  हुं  कि  भारत  के  संविधान
 में  आगे  संशोधन  करने  बाले  विधेशक  को  पेश
 करने  की  प्नुमति  दी  जाये  ।

 Mr.  Deputy-Speaker:  The  question  Is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,

 आओ  यमुना  प्रसाद  मंहल  :  में  विधेयक
 पेश  करता  हूं  t

 “That  leave  be  granted  to  intro-  6.09  hrs.
 Guce  =  Bill  further  to  amend  the

 =  RECOGNITION  OF  TRADE  UNIONS
 BILL* Indian  Penal  Code,  1960."

 The  motion  war  adopted,

 Shri  0.  K.  Bhattacharyya:  J  intro
 duce  the  Bill.

 att  मधु  लिमवे  (मुमेर)  :  मैं  प्रस्ताव  करता

 हूं  कि  कमंचारियों  में  कामिक  संघ  के  कार्य
 को  प्रोत्साहन  देंगे  तथा  मालिकों  भौर  कर्ज-

 "Published  in  Gazette  of  Inila  Extraordinary,  Part  Tl,  section  g  dated
 26th  May,  1967,
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 आरियों  के  भ्तिनिधि  कर्मिक  संभों  के  बोच

 सामूहिक  सौदाकारी  की  व्यवस्था  करने  वाले
 विधेयक  को  पेश  करते  की  भ्रनुमति  दी  जाये  ।

 Mr,  Depaty-Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 aft  मधु  लिगये :  मैं  विधेषक  पेश  करता
 ह्

 15.00)  bre.

 CONSTITUTION  (AMENDMENT) BILL*
 (Amendment  of  article  3)

 करी  मधु  लिखये  (मुंगेग)  :  उपाध्यक्ष
 महीदय,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के  :
 संविधान  में  प्लागे  संशोधन  करने  वाले  जिकेयक ;
 को  पेश  करने  की  मुन्ने  भनुमति  दो  जाये  ।

 Mr,  Deputy-Speaker:  The  question  ls:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 tt  चु  लिमये  :  मैं  विधेषफ  को  पेश
 करता  gt

 a>  ae NSTITUTION  (AMENDMENT)
 BILL*

 (Omission  of  article  182,  ete.0

 थी  wee  लाल  कुप्  (दिल्‍ली  सदर)  :
 मैं  प्रस्ताव  करता  हूं  कि  भारत  के  संविधान

 Constitution  I
 (Amdt.)  Bil

 में  संशोधन  करने  का  विधेयक  सदस  में  रखने
 की  मुझे  भ्रनुगति  दीजिये  ।

 Mr,  Deputy-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  ta  amend  the
 Constitution  of  India."

 The  motion  was  adopted.

 श्री  कंबर  लाल  पृष्त :.  मैं  विधेयक
 को  रखता  हूं  t

 ‘5.10)  hrs,
 SALARIES  AND  ALLOWANCES  OF
 MINISTERS  (AMENDMENT)  BILL*

 (Amendment  of  sections  3,  4,  5,  ete.)

 ft  wat  era  ocr  (दल्ली  सदर)  :
 उपाध्यक्ष  महोदय,  मैं  मंत्रियों  के  एलाउन्स
 झौर  तनख्वाहों  में  संशोधन  का  विधेयक
 रखने  के  लिये  सदन  की  झनुभति  चाहता  हूं  ।

 Mr.  Depaty-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Mini-
 terss  Act,  1962."

 The  motion  was  adopted.

 करो  कंदर  हाल  गृप्त  :  मैं  यह  विधेयक
 रखता  हूं

 15.11  brs.
 CONSTITUTION  (AMENDMENT)

 td,

 (Amendment  of  articles  5  and  6)

 Mr,  Deputy-Speaker:  The  House
 will  now  take  up  further  ronsidera-
 tion  of  the  following  motion  moved

 “Published  in  Gazette  of  India  Extraordinary,  Part  I,  section  2,  dated

 28th  May,  1967,
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 (Mr.  Deputy  Speaker)

 Te
 Serhiyan  on  the  7th  April,

 967:—

 “That  the  Bill  further  to  amend
 the  Constitution  vf  India,  be
 taken  into  consideration.”

 I  do  not  find  any  hon.  Member  want-
 ing  to  speak.  So  the  hon.  Minister
 will  reply  to  the  debate.

 The  Minister  of  State  in  the  Mini-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Mr,  Deputy-Spea-
 ker,  Sir,  the  spirit  behind  this  Bill,
 moved  by  the  hon.  Member,  is  com-
 mendable  and  we  have  no  quarrel
 with  the  spirit  and  the  eims  that  he
 has  in  view,  For  the  information  of
 the  House  I  may  say  that  the  purpose
 of  this  Bill  is  to  amend  clauses  aM
 and  (2)  of  article  5  and  clause  ay
 of  article  76  of  the  Constitution  for
 introducing  ‘language’  as  one  of  the
 grounds  on  which  discrimination
 should  be  constitutiomally  prohibited.

 Our  main  point  in  opposing  this
 Bill  is  that  this  prohibition  to  dis-
 crimination  already  exists  in  our
 Constitution.  Article  767)  and
 3602)  do  specifically  deal  with  equa-
 lity  of  opportunity  in  the  matter  of
 employment  under  the  State.  The
 Supreme  Court  has  also  helg  that
 these  grounds  are  not  exhaustive.  In
 fact,  articles  5  and  i6  form  part  of
 the  same  constitutional  code  of  gua-
 rantee  of  equality  contained  in  article
 4  of  the  Constitution.  It  is  also
 clearly  implicit  in  the  general  provi-
 sions  contained  in  article  4  that  any
 discrimination  on  grounds  vf  langu-
 age  would  be  repugnant  to  the  spirit
 ang  letter  of  the  Constitution.  This
 is  our  case  as  far  as  this  Bijl  is  con-
 cerned.

 The  Commission  of  Lingustic  Minv-
 Titles  has  alto  been  giving  attention
 to  this  matter.  They  made  certain
 recommendations.  that  no  State  Gov-
 ermment  and  Union  Government
 should  discriminate  against  any
 community  on  the  basis  of  religion.

 MAY  26,  967  (Amdt.)  Bill  ng

 As  the  hon.  House  knows,  various
 Sates  have  adopted  their  regional
 डिफइच्का इला  for  purposes  of  administra-
 tion  in  respective  States.  But  bere

 the  local  language  as  8  precondition  to
 the  recruitment  of  any  services;  that
 is  to  say,  anybody  from  any  part  of  the
 country  can  go  to  any  other  part  of
 the  country  and  compete  in  getting  in-
 to  the  services  of  any  State,  and  as
 far  ag  the  law  stands  today  there  is
 no  prohibition  to  this.  To  safeguard
 and  see  that  the  officer  who  gets  into
 8  particular  States  service  can  deal
 with  the  people  in  their  own  language,
 provisions  have  been  made  by  various
 State  Governments  that  during  the
 period  of  probation  the  officer  concern-
 ed  would  learn  the  local  language  and
 by  the  time  he  is  confirmed  in  service
 he  would  have  a  workable  knowledge
 of  the  local  language.  But,  as  |  said
 earlier,  knowledge  of  local  language
 has  not  been  prescribeg  as  a  necessary
 precondition  to  recruitment  of  services
 anywhere  in  our  country.  The  same
 thing  holds  good  for  the  Government
 of  India  also.  Although  the  Constitu-
 tion  lays  down  that  Hindi  will  be  the
 official  language  of  India,  still  for  any-
 body  who  wants  to  enter  into  the  ser-
 vice  of  the  Union  Government  it  is
 not  obligatory  for  him  to  know  or  have
 any  knowledge  of  Hindi.  After  he
 gets  into  the  service  he  has  to  pass
 One  Or  two  examinations.  But  what  I
 want  to  emphasise  here  in  the  House
 is  that  language  does  not  debar  any-
 body  from  getting  into  any  service

 T  hope,  Sir,  with  this  clarification  the
 il hon.

 pres
 agree  with  our

 views  having  put  on  record  his
 apprebensiong  and  his  fears  about  this
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 guarantees  that  are  given,  he  would,
 in  his  wisdom,  withdraw  this  Bill.

 Shri  Seahiyan  (Kumbakonam):  Mr.
 Deputy-Speaker,  Sir,  I  am  very  thank-
 ful  to  the  hon.  Members  who  have  par-
 ticipated  in  the  discussion  on  my  Bill
 to  amend  the  Constitutivng  of  India
 seeking  to  amend  articles  5  and  16.  I
 am  also  thankful  to  the  hon.  Minister
 who  said  that  he  has  no  mind  to  oppose
 the  purpose  for  which  this  Bill  has
 been  brought.  The  same  opinion  has
 been  expressed  by  many  hon.  Members
 who  took  part  in  this  discussion.
 Therefore,  the  whole  burden  of  the
 arguments  in  opposition  to  the  consi-
 deration  of  this  Bill  rests  on  two  points,
 namely,  that  it  is  redundant,  and  that
 enough  protection  is  being  given  for
 the  linguistic  differences,

 I  would  analyse  one  or  two  points
 raised  by  some  hon,  Members  who
 took  part  in  the  discussion  so  that  it
 will  give  a  complete  picture  as  to  why
 I  insist  on  the  Introduction  and  pas-
 sing  of  this  Bill  ang  why  a  place  should
 be  given  In  the  fundamental  rights,  in
 articles  35  and  16,  for  language’  along
 with  other  differences.  Some  hon.
 Members  who  preceded  the  hon.  Mini-
 ster,  the  other  day,  said  that  there
 were  two  cases,  the  case  of  General
 Maneger,  Southern  Railway  os.
 Rangachari—and  the  case  of  Balaji  vs.
 the  State  of  Mysore.  fn  these  two
 cases  it  has  been  stateq  by  the  hon.
 member  that  the  Supreme  Court  held
 that  language  also  forms  part  of  the
 prerogatives  given  under  articles  5
 and  6  of  the  Constitution,  I  have

 too  much  into  that  but
 even  80,  even  if  it  is  granted  that  the
 Supreme  Court  has  held  like  that,  I
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 Another  hon.  Member  said  that  my
 Bill  seeks  to  protect  a  language.  I  do
 not  know  whether  he  hag  studied  that
 portion  correctly.  The  fundamental
 rights  are  correctly  giving  certain  fun-
 damental  rights  for  the  individuals.
 Clauses  5  and  ६५6  also  deal  with
 certain  rights  for  the  citizens  ag  Indl-
 viduals.  My  endeavour  to  include
 ‘language’  in  articles  45  and  46  is  also.
 to  give  protection  to  individuals  and
 not  any  language.  Probably  he  has
 misread  the  whole  thing.  If  his  argu-
 ment  ig  agreed  to,  extending  the  same
 logic  the  entire  thing  will  become  a
 mockery  ang  it  will  mean  that  we  are
 giving  protection  to  religion,  castes
 and  all  those  things.  That  is  not  the
 intention  of  articles  I5  and  I6.  They
 seek  to  give  protection  to  individuals.
 On  the  basis  of  these  things,  there  are
 no  differences  and  I  want  to  include
 ‘anguage’.  Therefore,  that  argument
 dues  not  hold  good.

 The  hon,  Minister  just  now  referred
 to  certain  assurances  as  well  ag  the
 clear  intention  of  the  Government  in
 the  appointment  of  the  Linguistic
 Minorities  Commission.  I  am  not
 doubting  the  bona  fides  of  their  inten-
 tions.  The  assurances  are  well-meant.
 But  in  a  democracy,  we  should  not
 leave  such  fundamental  things  to  the
 sweet  wil]  and  pleaseure,  to  inten-
 tions,  good  or  bad,  of  the
 individuals,  however  eminent  they
 may  be.  We  have  got  so  many
 assurances  on  the  question  of  language.
 Whether  the  assurances  are  being
 kept,  or  not  is  beside  the  point.  If
 we  go  to  the  court  of  law,  they  will
 go  by  the  form  of  the  statute  and  more
 so  by  what  the  Constitution  says.
 That  will  be  the  fundamental  thing.

 One  or  two  Members  made  mention
 of  the  Official  Languages  Act  and  simi-
 lar  statutes,  Hut  there  is  a  worlg  of
 difference  between  the  form  of  the
 statute  and  the  Chapter  on  Fundamen.
 tal  Rights  in  the  Constitution.  The
 Fundamental  Rights  form  the  very
 basis  of  the  Constitution  itself.  Recen-
 tly,  the  Chief  Justice  of  India,  Mr.
 Subba  Rao,  in  his  judgement  gave  #
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 very  clear  definition  of  the  Fundamen-
 tal  Rights.

 This  is  what  he  says:
 “Fundamental  rightg  are  the

 modern  name  for  what  have  been
 traditionally  known  as  ‘natural
 Fights’.  As  one  autho;  puts  it,
 they  are  mora]  rights  which  every
 human  being  everywhere  at  all

 times  ought  to  have  simply  be-
 cause  of  the  fact  of  contradistinc
 tion  with  other  beings,  be  it  ra-
 tional  or  moral.  They  are  the
 rights  which  enabl,  a  man  to
 chalk  out  his  own  life  in  the  man-
 ner  he  likes.  Our  Constitution,
 in  addition  to  the  well  known  fun-

 .damental  rights,  also  included  the
 rights  of  the  minorities,  untouch-
 bles  ang  other  backward  com-
 munities  in  such  rights,”

 So,  this  provision  of  language  in  the
 Chapter  on  Fundamental  Rights  will
 gain  2  permanency.  It  becomes  im-
 mutable,  You  cannot  tamper  with

 ‘that.  You  can  tamper  with  an  or-
 dinary  law.  An  ordinary  law  can
 easily  be  changed  by  a  simple  majo-
 rity  here.  But  you  cannot  easily  tam-
 per  with  the  fundamental  rights  en-
 ‘shrined  in  the  Constitution.

 My  plea  is  that  if  you  are  accep-
 ting  these  things,  that  there  should
 mot  be  any  discrimination  placed  on
 the  question  of  language,  why  are  you
 feeling  shy  of  enshrining  it  in  the
 ‘Constitution  itself.  We  have  already
 included  so  many  things,  that  is,  race,
 religion,  caste,  sex  and  place  of  birth.
 Language  also  comes  under  the  cate-
 ory  of  ‘natural  rights’  and,  therefore,
 that  natural  right  should  also  be  en-
 shrined  in  the  Constitution,  India  is
 a  multi-lingual  country.  In  order  to
 bring  accorg  and  peace  in  the  country
 and  to  dispel  all  apprehensions  that
 can  justly  arise  in  the  minds  of  vari-

 ‘Oug  linguistic  minoritie,  in  different
 parts  of  the  country,  I  would  plead
 strongly  with  the  Minister  that  this
 will  be  the  only  course  to  adopt  In
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 safeguarding  the  rights  of  the  minori-
 ties.  You  can  amend  go  many  Acts
 and  give  go  Many  assurances.  It  is
 not  a  question  of  that.  Once  you  have
 accepted  the  basic  principle  that  there
 will  be  no  discrimination  on  the  part
 of  the  Government  to  discriminate
 between  one  citizen  and  another  on
 the  ground  of  language,  my  plea  would
 be  that  that  should  rightly  be  inclu-
 ded  in  the  Fundamental  Rights.

 One  may  say  as  to  why  this  was
 not  considered  at  the  time  of  the  fra-
 ming  of  the  Constitution.  When  the
 Constituent  Assembly  was  in  session,
 probably,  they  might  not  have  anticl-
 pated  that  the  problem  might  take
 shape  as  it  has  taken  now.  At  that
 time,  our  whole  attention  was  diverted
 elsewhere.  We  were  very  jubiliant
 with  the  newly-won  Independence.
 But  after  having  the  experience  of
 the  past  1  years  or  so,  the  time  has
 come  when  we  should  tackle  this
 problem  before  anything  happens,  A
 saner  and  a  wiser  Government  is  that
 which  tries  to  solve  problem  before
 a  crisis  occurs,  before  to  solve  a
 catastrophe  occurs,  They  should
 avoid  all  these  things.  What  the  Gov-
 ernment  should  do  is  to  anticipate
 such  crisis  and  catastrophe  and  solve
 the  problems  in  a  more  amiable  and
 Peaceful  way.

 I  suggest  is  that  we  should  avold
 any  future  crisis  and  catastrophe.  In
 spite  of  al)  the  assurance  for  which  we
 have  got  full  belies  that  they  will  be
 enacted  in  the  form  of  a  statute,  we
 want  that  language  should  be  inclu-
 ded  in  the  Fundamental  Rights.
 Language  is
 which  is  handed  down  from  one  gene ration  to  another.  .  It  equal-
 ly  deserves  a  place  in  the  Chapter  of
 Fundamental  Rights  in  the  Constitu-
 tion  along  with  other  things  that  have
 been  mentioned  there,

 With  these  words,  I  commend  it  to
 the  whole  House  for  its  approval.

 Mr,  Depaty  Speaker:  This  being  2
 Constitution  Amendment  Bill,  tha  vot-
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 Ing  has  to  be  by  a  division.  Let  the
 Lobbies  be  cleared.  I  shall  now  put
 the  question  to  the  vote  ofthe  House,

 The  question  is:
 “That  the  Bill  further  to  amend

 the  Constitution  of  India,  be  taken
 into  consideration.”

 The  Lok  Sabha  divided:
 Seme  hon.  Members:  This  is  not

 working.
 Mr.  Deputy  +  There  are  some Speaker:

 complaints.  Where  it  is  not  recorded,
 those  members  may  please  stand  in
 their  seats.

 There  are  nine  Noes,

 Shri  A.  8S.  Saigal  (Bilaspur):  There
 is  something  wrong  with  this,  It  has
 no,  recorded,

 i
 Depaty-Speaker:  I  have  counted

 im...
 It  appears  that  there  is  some  defect

 in  the  mechanical  device.  Now  I
 would  request  the  members  to  stand  in
 their  seats  ang  then  I  will  count.  (In-
 terruptions)  I  will  do  physical  count-
 ing.

 Now  ‘Ayes’  may  please  stand  up.

 श्री  मच  लिमये  (मुंगेर)  :  इस  पर  मेरा
 एवराण  हैं,  मेरा  प्वाइंट  भ्राफ  प्राएंर  है  ।

 Mr.  Deputy-Speaker:  Let  me  {finish
 the  count.  If  there  is  anything
 wrong

 थी  मधु  लिखये  :  हस  तरट  मे पाउंड
 नहीं  हो  सकता  है  ।  इप  पर  मेरा  एवराज  हैं  t
 मेरा  पहले  आप  प्याइंट  शोफ  भर  सन.
 लौजिये  ।

 Mr.  Depaty-Speaker:  I  am  d0ing  this
 fust  to  check  the  figures,

 .  मजु  लित्रवे  :  गलत  oF  हो  जाते
 के  बाद  प्वॉइंट  झाफ  भार  का  क्या  लब
 होगा  ?

 Mr,  Deguty-Speaker:  7  will  listen  to
 Me-point  of  order.  Let  fs  count  and

 SVAISTHA  5,  899  (SAKA)

 Atter
 the  correctness  of  the  figure, I  will  cal)  him.  I  will  not  announce the  result  without  giving  my  decision

 on  hig  point  of  order,  Let  me  count
 and  check  the  figures,

 Now  ‘Ayes’  may  please  stand  up.
 It  is  53,  (Interruptions)

 §

 My  result  will  be  binding  only  when
 T  announce  it.  Now  I  am  only  vérify-
 ing  the  figures.  Ayes  53.

 Now  ‘Noes’  may  please  gtand  up.
 There  are  7l  Noes.  (Interruptions)  I
 have  not  announced  the  result,  I  will
 listen  to  his  point  of  order.  I  would
 suggest  that  slips  be  distributed....

 ी मधु  सिमये  :  यह  झाप  स्लिप्स  से  नहीं
 कर  सकते  |

 Mr.  Deputy-Speaker:  and  then
 after  counting  the  slips,  beforg  the
 announcement  of  the  result,  I  will
 listen  to  you.

 The  process  of  voting  and  counting
 of  slips  must  be  complete,

 श्री  कंवर  खाल  गृप्त  दिस्लो  सदर):
 उपा  at  मड़ोंदय,  श्राप  उनका  प्वाइंट  झ्राफ
 झाईर  सुन  लाजिये  शौर  सुनने  के.  बाद
 झाप  को  कोट  फैसला  करना  चाहिये।.
 Mr,  Depaty-Speaker:  I  must  first

 ascertain  the  ‘Ayes’  and  ‘Noes’.  What
 I  suggest  is  that  let  the  slips  be
 distributed  and  voting  take  place,
 Afterwards,  the  slips  will  be  counted...

 Shri  Piloo  Mody  (Godhra):  What  is
 the  purpose  of  this?  I  don't  under
 stand  it.  A  point  of  order  is  meant  to



 4009  then  listen  to  erguments.  It  is
 meaningless.

 ri  मधु  लिमये  :  मेरा  व्यवस्था  का  घन

 थी  जब  'खिन्ये  :  दो  ही  तरीके  है  1  प्राप
 स्लिप्स  से  नहीं  कर  सकते  t

 So,  there  wilh  bd  division  in  the
 Lobby.  When  I  say  ‘Division’,  the
 ‘Ayes’  will  go  to  the  right  side  and
 the  ‘Noes’  will  go  to  the  left  side
 and  the  votes  will  be  recorded.

 Now,  Division

 (1540  hrs.

 Pramanik,  Shri  J.  N.



 Mr,  Deputy-Speaker:  The  result  of
 the  Division  is:  Ayes:  31,  Noes:  ‘70.
 The  motion  is  not  carried  by  a  majo-

 membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members  pre-
 sent

 The  motion  wa,  negatived.
 Mr.  Nath  Pai.

 35.584  brs.
 REPRESENTATION  OF  THE  PEOPLE

 (AMENDMENT)*  BILL
 (Amendment  of  Si  ty  and  5)
 Shri  Nath  Pal  (Rajapur):  I  beg  to

 move  for  leave  to  introduce  q  Bill  fur-
 ther  to  ameng  the  Representation  of
 the  People  Act,  1951,

 हे  Mr,  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  intro-
 duce  #  Bilj  further  to  amend  the
 Representation  of  the  People  Act,
 1961."

 The  motion  was  adopted.
 Bhri  Nath  Pai:  I  introduce  the  Bill.

 5.59  bre.
 CONSTITUTION  (AMENDMENT)

 BILL
 (Amendment  of  Articles  37,  45,  etc.)
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 Article  703)  of  the  Constitution.
 Shri  Madhu  Limaye  has  given  a  notice
 to  move  for  circulation  of  the  Bill
 for  eliciting  opinion  thereon.  He  may
 NOw  Move  that  motion.

 थी भधु  लिखये  (मुंगर)  :  भ्रस्यक्ष
 महोदय,  इस  के  बारे  में  मैं  आपसे  विनती
 करना  चाहता  हूं।  धाप  संविधान  की  धारा
 447  की  देखिये,  जिसके  तीसरे  हिस्से

 के  झन्तगंत  राष्ट्रपति  जी  ने  इजाजत  देने
 से  इन्कार  किया  हैं।  यह  धारा  इस  प्रकार
 z:

 be  passed  by  either  House  of
 Parliament  unless  the  President
 hag  recommended  to  that  House
 the  consideration  of  the  Bill”,

 इस  का  साफ़  मतलब  2  कि  इस  विधेयक
 को  पारित  किया  जाय,  पास  किया  आय:
 पह  प्रस्ताव यह  सदन  मन्जूर  नहीं  कर  सकता
 है.  जय  तक  कि  राष्ट्रपति  जी  ने  इस  पर
 विचार  करने की  अनुमति  नहीं दी  है  ।

 I€  bre.
 wa  जो  प्रस्ताव  मैं  रखना  चाहता हूं

 व  विधेयक  पर  विचार  किया  जाय--मह
 रख  रहा हूं  ।  यह  नहीं  कि  इस  को  पारित
 किया  जाय  ,  इस  घारा  के  प्रनुसार  मैं  मानता
 हैं  कि  पारित  करने  का  प्रस्कव  मैं  नहीं
 रख  सकता,  लेकित इस  बकता  मैं  पारित
 करने  का  प्रस्त.व  नहीं  रख  रहा हूं  1  इस  लिये

 |  इस  में  कोई  सं  धानिक  बाजा  नहीं  दीखती
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 [st  मधु  लिमये]
 है। झगर  इजाजत  होतो  पहले  वहीं  प्रस्ताव  अथवा or  hae  =  change  hi
 रख गा,  भाप  जो  निर्णय  देंगे  उसी  के  भ्रनुसार॒  ‘mind  it  may  be  that  the  President  of
 अलूंगा  a  India  before  actual  voting  takes  place

 on  the  Bill  may  change  his  mind.  It
 iy  quite  possible.  Why  should  we  am

 Mr.  Deputy-Speaker;  On  this  point,  sume  that  the  President's  mind  Is
 Tulings  have  been  given  in  the  past  closeg  and  it  can  never  be  changed?
 from  the  Chair  by  my  predecessors
 that  consideration  also  which  involves  I  do  concede  that  after  all  the  Pre-
 acceptance  of  the  principle,  is  part  sident  acts  in  all  these  questions  on

 of  8  process  which  ultimately  lead®  the  advice  of  the  Council  of  Ministers
 to  the  passing  of  the  Bill  So  that  is  But  why  should  Government  also  be
 not  permissible.  If  he  is  interested  in  9  wooden?  After  hearing  this,  after
 Tmoving  for  circulation...  going  through  this  debate,  it  may  be

 that  the  Council  of  Ministers  might
 change  their  mind?  Why  should  they ett  way  लिसये  :  वह  तो  नहीं  करूंगा  t

 मैं  यह  अर्जे  करना  चाहता  हूं  कि  इस  निर्णय
 को  बदला  जाय,  क्‍योंकि  यह  संविधान  की
 अव्यायली  के  खिलाफ  जाता  है  1

 Shr}  Eandhiy  Singh  (Rohtak):  Sanc-
 tion  must  precede  consideration,  That
 is  mandatory.

 Shri  Seshiyan  (Kumbsk  );  Arti-
 cle  l7(3)  is  very  clear:

 “A  Bill  which,  if  enacted  and
 brough:  into  operation,  would  in-
 Vvolye  expenditure  from  the  Con-
 solidatcg  Fund  of  India  shall  not
 be  passed  by  cither  House  of
 Parliament  unless  the  President
 hag  recommended  to  that  House
 the  consideration  of  the  Bill”.

 So  the  &i!l  cannot  be  passe@  and
 brought  into  operation  if  the  Presi-
 dent's  recommendation  jg  not  there.
 But  that  does  not  bar  its  considera-
 tion.  Suppose  it  ia  pasicd.  The  Presi-
 dent  may  not  give  his  consent.  That
 is  a  different  siage  apart  from  consi-
 deration,  So  we  can  consider  the  Bill.

 Shri  P.  Ramamort;  (Madurai):  The
 question  is  that  if  the  Bill  is  passed
 before  the  President  of  India  gives  hi,
 consent,  then  it  will  become  invalid.
 But  between  the  consideration  of  the
 Bilj  by  the  House  and  the  actual  pas-

 want  to  advertise  themaclveg  as  peo-
 ple  who  are  impervious  to  any  kind
 of  reasoning  or  reasonable  arguments
 here?

 So  let  the  debate  go  on.  In  the
 meanwhile,  before  actually  the  ques-
 tion  is  put  to  vote,  if  by  that  time  it
 so  happens  that  the  President  still
 considers  that  he  will  not  be  in  a
 Position  to  commend  this  Bill  to  the
 House,  it  may  be  that  at  that  time
 you  will  not  allow  this  Bill  to  be
 passed.  But  the  Constitution  is  very
 clear  on  the  point,  I,  docs  not  say
 that  the  Bill  shall  not  be  considered.
 It  only  says  that  it  shall  nol  be  passed
 into  an  Act.  That  is  very  clear.

 “A  Bill  which,  if  enacted  and
 brought  into  operation,  would
 Involve  expenditure  from  the
 Consolidated  Fun.l  of  India  shall
 not  be  pissed  hy  either  House  of
 Parliament  un's:s  the  President
 has  pocommoende;  to  thay  House
 the  consider:tion  of  the  Bill".

 There  ic  a  difference  between  the
 passing  of  2  Till  nn]  its  consideration
 by  the  House  Therefore,  there  is  no
 constitutional  bar  whatsoever  far  the
 consideration  of  the  Bill  by  the  House.

 I  would  only  appeal  to  Government
 not  to  advertise  their  woodenheaded-
 Rey  and  show  that  they  are  abschite-
 ly  impervious  to  any  kind  of  armit-
 ment  which  we  adduce  here.  Let  them
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 hear  the  arguments  made  and  let
 them  make  wp  their  mand  and  advise
 the  President  accordingly  before  it  is
 aciually  put  to  vote,

 1  rt  cis  fhe  (अम्बई-दक्षिण )  :
 उपाध्यक्ष  महोदय,  मुझे  इसी  मुदे  पर,  जो  मधु
 लिमये  जी  ने  उठाई  है  संविधान  के  प्राधार
 पर  एक  झौर  बास  पेश  करनी  है  |  झभी
 मघू  लिमपेजी  ने  जौर  रामभूति  जी  ने
 कलाज  17,  सब-फ्लाज  3  आपके  सामने
 पढ़  कर  सुनाई  है  जिसमें  यह  लिखा  है

 “A  Bill  which,  if  enacted  and
 brought  into  operation,  would  in-
 volve  expenditure  from  the  Con-
 solidateq  Fund  of  India  shall  not
 be  possed  by  either  House  of
 Parliament  unless  the  President
 has  recommended  to  that  House,.  rs

 उपाध्यक्ष  महोंदय,  इस  चीज़  को  झन्छी
 तरह  समझा  जाय  ।  ऐसा  बिल  पास  नहीं
 हो  तकता  हैं  कि  जो  बिल  कन्सोलिडेटेड
 फण्ड  झाफ़  इण्डिया  से  कोई  न  कोई  चे
 भें  सरकार  को  या  किसी  को  भी  डालता  है।
 ह! ह  उपाध्यक्ष  भमहोंदय,  मैं  क्‍लाड  117,
 सब-कलाज  it  तरफ  झापका  ध्यान  रखींचना
 चाहता  हूं  जिसमें  बिल  इन्द्रोइयूतस  करने
 के  बारे  में  कुछ  बातें लिखी  हुई  हैं---

 “A  Bill  or  amendment  making
 Provision  for  any  of  the  matters
 e@pecified  in  sub-clauses  (a)  to  (f)
 of  clause  {ly  Of  article  ll0  shall
 not  be  introduced  or  moved  ex-
 cept  on  the  recommendation  of
 the  President  *

 अब  उपाध्यक्ष  महोदय,  क्लास  20  7
 त्या  एफ  की  तरफ  देखें,  वहां  भी  कन्‍्सोलि-
 डेटिड  फष्ड  'झाफ  इण्डिया  की  बात  जाती
 a  भौर  कोई  चीज़  उसके  झन्दर  तहीं  लिखी
 हुईं  है  ।  इस  लिये  सधु  लिमये  का  जो  बिल
 है  वह  कस्शोलिटेटिड  qr  के  पैसे  के  खर्च
 से  सम्बन्ध  नहीं  रखता  है।  ध्रगर  भाप  7
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 हे;  सब-क्लाज़  i  पौर  3  की  तरफ़  देखें  तो
 पहले  सब-कलाज  में  कौत  सा  बिल  इन्द्रो यूस
 करने  को  इजाजत  चाहिये  ग्रह  बात  साफ
 है  -  इस  में  साफ  बतलाया  है  कि  10  के  ए
 से  लेकर  एफ  तक  जो  चीजे  ६०.  से  सम्बन्ध
 रखती  हैं  सिर्फ  उन  को  यहां  पेश  करने  की
 राष्ट्रपति  Wt  की  इजाजत  पहले  लेनी
 होगी  1

 झापने  कहा  है  कि  इस  के  पहले भी  इस
 मसले  पर  कुछ  विचार  हां  पर  हो  गया
 है,  मुझे  नहीं  मालूम  उसे  वक्त  क्या
 फैसला  हुआ  था,  लेविन  इस  उक्त  एक
 सीधा  मसला  झापके  सामने  हैं  |  प्राप  7
 qa)  और  (3)  की  तरफ  देखिये--कौत  सा

 बिल  इन्ट्रोड्यूस  करने  के  लिये,  पेश  करने के
 लिये  इजाजत  की  जरूरत  है  ?  वह  जब
 साफ  लिखा  है  तो  क्‍्रन्य  किसी भी  बिल  को
 पेश  करने  के  वास्ते  राष्ट्रपति  जी  की  इजाजत
 का  सवाल  नहीं  झा  घकसा  |

 ागे जा कर-जब जा  कर-जब  i27  (3)  में  यह
 साफ  बताया  गया  है  कि  ऐसा  बिल  पास  नहीं
 होगा  जो  कन्प्रोलिडेटेड  कृष्य  अाफ  इण्डिया  को
 बचें  में  डाल  सकता  है--भगर  we  बिस

 पेश  करते के  पहले  राष्ट्रपति  जीकी  इजाजत
 नहीं  ली  गई-ऐसी  हालत  में  में  भापसे  अर्ज
 करना  चाहता  हूँ  कि  मधु  लिमये  जी  को  बिल
 पेश  करने  की  इजाजत  देनी  चाहिये  झौर,
 झभर  बह  हीं  दो  गई  तो  फिर  इस
 सुविधा  का  उस  में  उल्लघंन  हो  जायगा-

 इस  आंत  को  सबन  क्याल  में  रखे

 af  एल०  एस०  जोशी  (छूना)  :  उपाध्यक्ष
 महोदय  श्री  राममृत्ति  ने  धाप  के  सामने जो
 बात  रली  हैं  मै  उस  का  समर्थन तों  करता  हो
 हूं,  लेकिन  उस  के  साथ  एक  भौर  बात  धाप
 के  सामने  रखना  चाहता  हूं  ।  हाल  ही  भें

 कमीक्षन की  रिपोर्ट  लोगों के  सामने
 भाई है है  a  उस  की  सिफ़ारिशों  में  इस  बारे
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 3  at  सिफ़ारिश होगी  और  उस  पर  सदन
 में  चर्चा  होने  वालो है।इस  लिए  मेरा  प्रपना

 आयाल  बह  है  कि  चाहे  भ्राज  हुकूमत को  ऐसा
 लगता  है  कि  इस  जिल  को  पास  नहीं  करता
 चाहिए,  लेकिन  बहुत  मुमकिन  है  कि  कुछ
 दिनों  के  बाद  वह  उस  को  पास  करने  के  लिए
 तैयार  हो  जाये  ।

 यहां  पर  इस  विषय  में  पास
 शब्द  का  इस्तेनाल  किया  श्वा  है  ौर  लित
 सब  स्टेजिज  को  पार  करने  के  बाद  ग्राखिरी
 स्टेज  में  ही  पास  होता  है  1  पहले  बिल  की
 फ्स्टे  रीडिंग  धौर  लैकंड  रोडिग  होतो  है  ।
 हो  सकता  है  कि  कर्स्  रोडिग  के  वाद  बिल
 को  पब्लिक  प्रोपीनियन  मालूम  करने  के  लिए
 मेज  दिया  जाये ।  इस  लिए  दम  स्टेज  पर  बिल
 $  पास  होने  का  सवाल  पैदा  नहीं  होता  है
 इस  कारण  मैं  समझता  ४  कि  इस  को  सना
 करता  उचित  नहीं  है  a

 ह  कंबर  लाल  भुप्त  (दिल्तों  सदर)  :
 उपाध्यक्ष  महोदय  श्रगर  शनिधान  के  बाथिकल
 Lt7  को  देखा  जावे,  तो  उस  में  एक  बिल

 के  स्पष्ट  तोत  हिस्से  बताए  गए  हैं:  पहला
 हिस्सा वह  है  कि  जब  बिल  इन्द्रोइ्यूस होता  है,
 दूसरा  हिस्सा  बह  है  कि  जब  ५ह  कनतिइर  होता
 है  भौर  तीसरा  हिस्सा वह  है  कि  जब  वह  पास
 होता  है  ।  यह  बिल  इन्द्रोइमूस  हो  चुका
 है  घौर  उस  के  बाद  दूसरी  स्टेज  करिसडरेशन
 की  है  शौर  तीसरी  स्टेज  पास  होने  की  है  t
 जब  यह  बिल  इन्ट्रोशपूस  हो  सकता  है,  तो  पह
 क॒न्सिडर  क्‍यों  नहीं  हो  सकता  हूं,  क्योंकि
 पधाटिकल  117(3)  में  कहा  esd:
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 गर  कभी  किसी  स्टेज  पर  राष्ट्रपति  को
 स  बिल  के  पास  होने  पर  एतराज  हो,
 तभी  उस  बिल  के  पास  होने  में  प्रापत्ति  हो
 पघकती  है  ।  भौर  झगर  माननीय  सदस्य  उस
 के  कतृसिड़  रेशन  पर  प्राप्ति  करने  हैं,  तो  फिर
 उस  के  इन्ट्रोडक्शन  पर  भी  भापत्ति  करती
 चाहिए  थी  t  जब  इहन्ह्रोडबशन  पर  ध्रापत्ति
 नहीं  हुई,  तो  कनृरिहरेशन  प्र  भी  प्रापत्ति
 नहीं  हो  सकतो  है  ।  हां,  जब  यह  पास
 होने  की  स्टेज  पर झाग,  तब  हस  पर  झापति
 हो  सकती  है  |

 माननीय  सदम्य,  श्रो  मधु  लिमये  ने
 प्राटिकल  37  ौर  45  में  संशोधन  करते
 के  लिए  यह  बिल  पेश  किया  है  t  प्रा्टिकल
 37  में  कहां  गया  है  —

 Mr.  Deputy-Speaker;  You  need  not
 fo  into  the  amandment  that  he  pro-
 Poses,  The  only  point  is  whether  at
 this  consideration  stage  we  require

 the  President's  recommendation

 att  कंबर  लाल  गुष्त :.  मेरा  कहना  यह
 है  कि  ध्ाटिकल  57  में  कहा  गया  है  :

 “The  provisions  continued  in
 this  Part  shall  not  be  enforceable
 by  any  enurt,  but  the  principles
 therein  laid  down  are  neverthe-
 less  fundamental  in  the  govern-
 ance  of  the  country  and  it  shall  be
 the  duty  of  the  Stale  to  apply
 these  principles  in  making  laws.”

 प्राटिकल  45  में  स्पष्ट  तोर  से  लिखा  हुमा
 है  कि  सरकार  की  यह  ड्यूटी  है  कि  दस  साल
 के  प्रन्दर  प्रन्दर  चोदह  साल  तक  के  बच्चों
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 की  बर  जाल  मृप्त  :  जब  दस  साल
 के  बाद  भी  संविधान  के  इस  झआटिकल  पर
 अमल  नहीं  किया  जाता  है  भौर  उस के  लिए
 बहू  बिल  पेश  किया  जाता  है,  तो  हो  सकता
 है  कि  इस  के  कनसिडरेशन  के  बाद  राष्ट्रपति
 धौर  सरकार  के  ब्यान  में  पह  बात  भ्राए
 कि  जो  काम  हम  को  दस  साल  के  झन्दर'
 झन्दर  करना  चाहिए,  बहू  हम  ने  नहीं  किया
 और  कम  से  कम  उस  को  झब  किया  जाना
 आहिए  ।  हो  सकता  है  कि  राष्ट्रपति  अनी
 राय  को  सदल  ैं भ्रौर  बाद  में  इजाजत
 दे  दें  1

 Mr.  Deputy-Speaker:  There  is
 nothing  now.  You  are  losing  your
 own  time.

 Shri  s.  M,  Banerjee  (Kanpur):
 Only  two  minutes.

 Mr.  Depaty-Spraker:  Nobody
 finishes  in  two  minutes.

 Shri  5.  M.  Banerjee:  I  realise  your
 difficulty  and  the  difficulty  of  the
 House  also,  but  fortunately  or  un-
 fortunately,  fortunately  rather,  this
 Bill  was  introduced.  At  that  time  I
 Was  present  here,  There  was  no  ob-
 jection  raised  by  anybody,  Certainly.
 as  is  the  habit  of  this  Government,
 they  woke  up  and  they  found  that
 this  was  a  Money  Bill,  and  then  they
 Put  their  legal  heads  together,  and
 thought  they  would  not  recommend
 it  for  the  President's  recom  dation.
 This  requires  the  recommendation  of
 the  President,  The  fear  of  the  Trea-
 sury  Benches  may  be  that  once  this
 Bill  is  allowed  to  be  discussed.  either
 the  first  part  or  the  second  part,  it
 may  be  passed.  I  wish  to  move  with
 your  permission  a  motion  for  circulat-
 ing  the  Bill  for  eliciting  public  opinion.

 Mr,  Deputy-Speaker:  He  has  al-
 ready  moved.  I  gave  you  permission
 only  to  speak  om  the  point  of  order.

 Shri  :  M.  Bamerjee;  |  suggest  that
 if  there  is  a  motion  for  circulation.  it

 stopped. cannot  be
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 Shri  Nambiar  (Tiruchirapalli);  My
 submission  is  that  singe  the  Bilt  was
 allowed  to  be  introduced  and  no  ob-
 jection  wag  raised  it  mugt  be  allowed.
 Tf  it  cannot  be  passed,  that  ia  at  the
 final  stage,  but  let  the  Bill  be  dis-

 Shri  Randhir  Singh;  Rule  75  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  says:

 “On  the  day  on  which  any  mo-
 ion  referred  to  in  rule  74  is  made,
 or  on  any  subsequent  day to  which
 the  discussion  thereof  is  postpon-
 ed,  the  principle  of  the  Bill  and
 its  provisions  may  be  discussed
 generally.  eet

 So,  the  discretion  rests  entirely  with
 you,  The  word  is  “may”  and  not
 “shall,  It  means  it  is  discretionary
 ang  noy  mandatory.

 The  secong  point  is  whether  consi-
 deration,  discussion  and  passing  are
 One  transaction  or  different  transac-
 tions.  The  time  of  this  hon.  House
 is  very  precious:  If  you  allow  my
 hon.  friend  to  move  the  Bill  and  the
 House  to  discuss  it—the  principle  of
 the  Bill  can  be  discussed  now,  the
 Provision  is  very  clear  on  that  point.
 That  too  is  discretionary  power  with
 you.  If  you  exercise  your  discretion
 in  its  favour  and  if  after  these  stages
 are  gone  through,  the  hon.  President
 ig  not  pleased  tO  sanctian  it,  then  the
 valuable  time  of  this  House—though
 it  is  the  time  for  private  Members’
 bills  and  Resolutions—would  be  wast-
 ed.  If  they  want  that  the  time  should
 be  wasted,  they  should  be  allowed.
 If  they  want  to  send  it  to  the  Select
 Committee  or  elicit  public  opinion,  it
 can  be  taken  up  together.  My  sub-
 mission  is  that  it  may  be  sent  to  the
 Select  Committee  for  consideration
 later  On  and  in  the  meantime,  if  they
 want  to  pursue  it,  it  should  be  है...
 ed.  The  sanction  of  the  President  is
 something  mandatory.
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 जिया  संधालय  में  राज्य  मंत्री  शी
 WM  झा  झाजाद)  :  उपाध्यक्ष  महोदय,
 में  प्रारम्भ  में  ही  यह  स्पष्ट  कर  दू  कि  मैं
 इस  विचार  से  जो  माननीय  सदस्य  ने  झभों
 रखा  हैं,  इस  पर  शपने  विचार  प्रकट  करने
 के  अधिकार  को  है  लेकिन  यह  निर्णय  प्रक्रिया
 के  भ्रन्तर्गत  आपके  झन्दर  हैं  ।  मधु  लिमये
 जी  ने  जो  प्रश्त  उठाया  हैं  वह  इस  प्रकार  हैं
 कि  विचार  करने  झौर  पारित  करने  में
 इन्होने  फर्क  किया हैं  -  आखिर  किसी भी
 विधेयक  को  यहां  पर  उपस्थित  करने  का
 झौर  लाने  का  कया  र्थ  है  ?  विधेपक  के
 यहां  लाने  का  अर्थ  है  कि  उस  को  पारित
 किया  जाय  और  पारित  करने  के  बाद  उस
 का  कार्यान्वयन  किया  जाय  i  we
 सदन  में  जब  कोई  विधेयक  लाया  जाता  है
 तो  उस  के  कई  भाग  हैं।  पहले  उस  को
 सदन  में  लाता,  इंट्रोडक्शन,  उस  के  बाद  प्रथम
 बाचन,  हितीय  वाचन  ौर  भन्तिम  वाचन  ।
 फिर  इस  सदन  के  बाद  दूसरे  सदन  में  जाता
 पड़ता  है  राज्य समा  में  और  राज्य  सच्चा  में  भी
 पारित  होने  के  are  राष्ट्रपति  क्रपती  सहमति
 देते हैं।  भगर  यह  बातें  एक  हैं  तब  तो  फिर
 इस  के  ऊपर  विचार  करना  अभी  संभव
 नहीं  हैं  7  लेकिन  प्रगर  भाप के  विचार
 के  अतगेंत  यह  बातें  झलग  लग  हैं  तो
 फिर  art  इस  पर  विचार  करने,की  अनुमति
 दे  सकते  हैं।  हब  तक  की  जो  परम्परा
 इस  सबन  की  रही  है  गह  मठ  है  कि  किसी  भी
 विधेयक  को  सदन  में  लाने  का  र्थे  है  पारित
 करना  प्रौर  पारित  करने  का  धर्ष  है  उस
 पर  विचार,  प्रथम  वाचन,  ट्वितीय  वाचन,

 तृतीय  बचन,  राज्य  सभा  में  जाता,
 अहां पर  पास  होना  भौर  फिर  राष्ट्रपति
 की  पझनुर्मात  प्राप्त  कर  के  कार्या सिवित  करना।
 नगर  भाप  ने  फहर  इजाजत  दी  कि  पारित  करना
 लग है. है.  भोर  विचार  करना  प्लग  हैं  तो
 इस  का  अतलज  यह  है  कि  इस  सदन  में  ऐसे
 बहुत  से  विधेयक  लाये  जायेंगे  जो  सिर्फ
 विचार  करने  के  न्  होंगे  शर  फारित  नहीं
 होंगे  ।  इसलिए  सिर्फ  इसी  are  पर  मैं
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 ध्यान  WES  गरना  चाहता  हुं  -  हमारे
 मिन्नों  ने  ब्ताया  कि  इन्ट्रोडब्शन  स्टेज
 पर  भापने  बमों  विरोध  नहीं  क्या  तो  श्राप
 स्वयं  जानते  हैं  वि  इस  रादन  की  पर्परा है
 कि  हम  कसी  ी  विधेयक  का  इंट्रं.अवशन
 स्टेज  पर  व्रोध  नहीं  करते  है  -  इसी
 बात  पर  झाप  झपना  निर्णय  देने  की  कृपा
 करे  |

 Mr.  Deputy-Speaker:  As  the  hon
 Minister,  Mr,  Azad  has  pointed  out,
 it  ig  the  general  practice  here  that  the
 introduction  stage  js  a  mere  formality
 ang  it  is  not  generally  obstructed  at
 that  stage.  But  from  consideration  to
 the  passing  of  a  Bill,  there  are  vari-
 ous  stages  and  these  phases  are  in  9
 way  indicated  here.  Members  should
 take  into  consideration  the  practical
 difficulties.  When  we  reach  the  next
 stage,  clause-by-clause  considcration
 iy  taken.  Mr.  Nambiar  argued  what
 harm  was  there  if  permission  is  given
 at  the  consideration  stage.  You  want
 to  create  a  situation  where  Parlia-
 ment  pases  a  Bill......

 same  anelogy——what  harm  is  there,  let
 us  discuss  the  clauses  and  s0  on.  There
 is  no  Limit  to  it.  You  have  the  mo-
 tion  for  circulation.  You  can  build  up
 public  opinion.

 way
 सिलये  :  हॉ तो  झध्यक्ष

 महोदय, मैं मैं  एक  दूसरा  सुझाव,  रकना  चाहता
 हूं

 Mr,  Deputy-Speaker;  Let  me  finish
 my  fuling.  On  this,  there  is  the

 wave for  circulation,  publ By  building  up
 Pad

 hea@edness;  it  is  q  question  of  certaln
 administrative  responsibility.  I  would
 Ike  to  quote  q  ruling  given  in  i833
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 by  Mr.  Mavalankar  who  wos  the  628  brs,
 Speaker  then:

 “I  do  still  consider  it  open  to
 the  President  to  recommend  to
 the  House  the  consideration  of  the
 Bill.  He  hag  not  recommended
 it...Then  it  will  be  futile  to  go
 पच  with  it  until  passing,  It  cannot
 be  passed.  There  in  no  good  em-
 barking  upon  an  enterprise  which
 will  end  in  nothing.”

 I  think  this  is  very  cogent  reosoning
 end  we  have  accepted  it  in  the  past.
 I  do  not  want  to  deviate  from  this
 precedent.  Only  your  motion  for  cir-
 culation  is  permissible.

 की  ु  लिगये  :  प्रध्यद्षा  महोदय,
 मैं  दूसरा  प्रस्ताव रख  रहा  हूं  t  ग्राप ने
 जिस  निर्णय  को  दोहराया  मेरी  राय  में  वह
 संविधान  के  बिकफ  है  फिर  भो
 उस  को  मैं  मानता  हूं  झोर मैं  भ्रपना  दूसरा
 प्रस्ताव  रखता  हूँ  मेरा  यह  प्रस्ताव हैं
 कि  होक  भत  जानने के  लिए  हमारे  विधे-
 यक  को  परिचालित किया  जाथ  |

 भग  जो  विधेषक  मैं  इस  सदन  के  सामने
 रख  रहा  हूं  उस  के  सिद्धान्त  को  पहले  मैं
 शंकोप में में  बताना  चाहता  हूँ  ॥।  o7  साल

 पहले  जो  संविधान बना  उस  को  26  जनवरी
 3950  से  खागू  किया  गया।  उस  संविधान

 में  जो  द्स्सा  WT  है  उस  में  बुनियादी
 भ्रधिकारों  की  अर्था  है  और  इन  प्रधिकारों की
 ag  विशेषता  ¢  fe  जैसे  कि  32  थीं  घारा
 में  कहा  गया  है  :

 “The  right  to  move  the  Supreme
 Cour,  by  appropriate  proceedings
 for  the  enforcemen;:  of  the  rights
 conferred  by  this  part  is  =  guar-
 antes.”

 [at  eto  fae  feat:  पीठासीन  हुए]

 तो  तीसर  हिस्से  भें  जो  अधिकार  हैं  या
 सिद्धान्त  हैं  उन  पर  भ्रमल  करवाने  के  लिए
 कोई:  भो  नागरिक  रर्वोच्च  न्यायालय  के  पास
 जा  सकता  हैं,  उक्ता  न्यायालय  के  पास  भी
 जा  सकता  है  और  उस  पर  झमल  करवा.
 सबता  है  '  सःथ  साथ  हमारे  संविवान
 में  [५  हिस्सा  है  ।  उस  हिस्से  में  भी  कुछ
 भिद्धान्तों  ही  चर्चा  है,  a  दिशा  दिखाने
 बालें  निर्देशक  गिद्धान्त  हैं  ।  लेकिन

 बुनियादी  अधिकारों  में  शौर  दन  सिद्धान्तों
 में  यह  फर्क  हूँ  कि  जहां  बुनियादी  भ्रधिकारों
 पर  सुप्रीम  कोर्ट  के  जरिए  झाप  भ्रमल  करवा
 सकते  हैं,  निर्देशक  सिद्धान्त  नीति  के
 आंघार  रूप  में  रहेंगे  घोर  सरकार  का  धौर
 ज्ञामसन  वा  यहे  कर्तव्य  रहेगा  कि  उन  को
 कार्पान्चित  रिया  जाय  ।  लेकिन  संविधान
 में  न्यायालय  के  जरिए,  किसी  अदालत  के
 जरिए  उन  पर  प्रमल  करवाने  का  इंतजाम
 नहीं  हैं।  झाप  घारा  37  देख  लीजिये  :

 “The  provisions  contained  in

 इस  का  साफ  मतलब  हूं  कि  प्रदासत  में  जाने
 की  छूट  नहीं  है  लेकित  राज्य  को  और  शासन
 को  इस  में  यह  निर्देश  दिया  गया  है  कि  नीति

 ब  इस  में  कई  सिद्धान्त दिए  गए
 हैं।  उदाहरणार्थ  :  दो  सिद्धान्तों का  पैंगे
 ज़िकर  किया  है-एक  प्राथमिक  लिका.  के
 बारे में  हैं  भौर  एक  भुखमरी  भागि के  बारे  के
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 ti  जो  प्राथमिक  शिक्षा  के  बारे  में  निशर्देक
 सिद्धान्त  है  वह  इस  प्रकार  है  :

 “The  State  shall  endeavour  to
 provide,  within  a  period  of  ten
 years  from  the  commencement  of
 this  Constitution,  for  free  and

 education  for  all
 children  until  they  complete  the
 age  of  fourtcen  years.

 निर्देशक  सिद्धान  तो  यह  था  कि  संविधान  के
 अमल  में  ब्याने  के  पश्चात्‌  दस  साल  के  झन्दर
 चौदह  राल  तक  के  बच्चों  के  लिए  प्राधमिक
 शिक्षा  प्लनिवाय॑  शोर  मुफत  की  जाये  t
 लेकिन  दोज  पर  माल  के  बाद  भी  सरकार
 इस  सिद्धान्त  को  'घमल  में  नहीं  खाई  है  1
 मुझे  इस  बात  का  डर  है  कि  झगर  इस
 शिद्धान्त को  jv  हिस्स ेसे  लेकर  JI]  हिस्से  में
 ह. द  हाला  गया,  तो  शायद  पच्चोंस  आलीस
 साल  तबा  भी  हम  सिद्धान्त  पर  धमल  नहीं
 हो  पायेगा  ।

 इस  वका  में  केवल  एक  बदे  शहर  का
 उदाहरण  देना  चाहता  ह--कलकते  का,
 जो  हिन्दुस्तान  का  सब  से  बढ़ा  शहर  है  -  उस
 शहर  से  प्राथमिक  शिक्षा  की  क्‍या  हालस
 है  *  प्रात  को  याद  होगा  कि  कलकत्ता
 जयरी  में  अंग्रेजो  के  जमाने  में  जो  कोसिल
 बली  थी,  उसे  में  श्री  गोपाल  कृष्ण  गोखसे  ने
 एक  प्रस्ताव  रखा  था  शोर  उस  के  झगते
 खाल  उन्होंने  एक  विधेयक  शो  र  —
 बह  isio-i)  की  बात  ?#ै--.जिस  में
 उन्होंने  पह  भाशा  प्रकट  की  थी  कि  बौस
 पच्चीस  साल  में  उत  का  यह  सपता  साकार
 हो  जायेगा  |  लेकिन  धाज  मके  कोई  खनी  नही
 है  कि  जिस  विषय पर  गोपाल  कृष्ण  गोखले

 के  करीब  करीब  sh  साल  पहले  प्रस्ताव
 श्रौर  बिल  रखा,  उसी  पर  नने  भी  यह  बिल
 स्यामा  पढ़  रहा  है।  इस  को  हैं  कोई  गौरव
 की  बात  नहीं  ,  बल्कि  कुछ  शर्म  की  ही  बात
 है  ऐसा  4  समझता  tom  मेरे  लिए  भी  धौर
 आरकार के  लिए  भी  n

 MAY  mB,  7  (Amat)  pur  nee

 oft  कंबर  लाल  भुप्त  :  शान  ए पाट  भार
 झाईर  ।  माननीय  सदस्य के  बिन्त  पर
 इस  सदन  में  डिह्कशन  हो  रहा  है  |  पहले
 भी  कई  बार  यह  सवाल  उठाया जा  चुका  हैं
 कि  ऐसे  घबसर पर  कैबिनेट  रैंक  का  कोई
 पिनिस्टर सदन  में  उपस्थित  होना  चाहिए  |
 स्पीकर  साहब  ने  कई  बार  यह  'एशोरेंस  दिया
 है  कि  वह  इस  बात  का  ध्या  रखेंगें।  लेकिन
 हम  देख  रहे  हैं  कि  पिछले  पौन
 घटे स ेसे  सदन मे  कोई  भो  केब्िनेट रैक  का
 मिनिस्टर  मौजूद  नहीं  है  1  यह  ठौक
 है  कि  शिक्षा  प्ंत्नालय  की  तरफ  से

 एक  मंत्री यहां  पर  हैं,  सेकिन इस  का  मतलब
 यह  नहीं  है  कि  सदत  को  लाइटसी  ट्वीट  किया
 जाये  झौर  जो  कुछ  यहा  पर  कहा  जाये,  उस
 को  वजन  न  दिया  जाये  -  हस  प्रवस्था  में
 हमारे  यहां  पर  बेठन  का  कोई  फायदा  नहीं
 होगा  .  'भिनस्टरों  को  जो  फौज  की  फौज
 इकट्टी की  हुई  है,  उस  का  क्‍या  फायदा  है

 जब  यहां  पर  एक  भी  बौचितट  रैक  का
 मिनह्टर  नहीं बैठ  सकता  है--धौर  वह  भी
 स्पीकर  साहब  के  कहने  के  बावजूद  झगर  53
 मिनिस्टर  होने  के  बाद  भो,  सदन में  यह  सवाल
 बार  बार  उठने  के  बाद  मो  घौर  स्पीकर के
 कहने  के  बाद  भो  एक  भी  क॑  बिनेट  रैक  का
 मिनिस्टर  यहा  नहीं  बैठता  है  दौर  इस  सदत
 को  इस  तरह  शैब्बिलों  शौर  लाइटू्ली  द्रीट
 किया  जाता  है,  तो  फिर  यहां  पर  हमारे  बैठने
 का  कोई  फायदा  नहीं  है  ।  प्रगर  ध्याप  कहें,
 तो  हम  उठ  कर  चने  जाते  हैं।  यहा
 मेम्बर  के  राइट  का  सवाल  है।  यह  कोई
 पार्टी  का  अबाल  नहीं  है।  मैं  कहता  चाहता
 हैं  कि  यह  मेस्वरों  बौर  सदन  की  मर्यादा  का
 लबाल  हैं--यह  काग्रेस  जौर  दूसरी  पार्टियों
 का  सयाल  तहीं  हैं।  झगर  बूसरी
 र  के  माननीय सदस्य  इस  खदन  की  मर्यादा
 धौर  धदस्यों  के  घश्चिकादों  को  बताए  रखना
 चाहते  हैं,  तो  oa  को  भी  मेरी  इस  बात  को
 श्षपोर्ट  करता  चाहिए  बौर  झपनी  पार्टी  में
 इस  सवाल  की  उठाना  चाहिए।  मैं  जार्यवा
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 करूंगा  कि  जब  तक  कैबिनेट  रेंक  का  कोई
 मिनिस्टर  यहां  सहीं  भाता  है,  तब  तक  सदल
 की  कार्य  वाही  नहीं  चलनी  चाहिए  |

 समापति  सहोदय  :  भगर  एक  भी
 मिनिस्टर  हाउस  में  हाजिर  हो,  तो  कारयवाही
 अल  सकती  है  r

 श्री  भांचरलाल  गुप्त  :  यह  तो  आप  ने
 एक  कानूनी  बात  कह  दी  है,  लेकिन  स्पीकर
 साहब  ने  जो  बात  मान  सी  है,  भंगर  प्राप
 उस  के  विरोध  सें  जाना  चाहें,  तो  वह  भाप
 की  पर्जी  है  4

 Shri  Ranga  (Srikakulam):  Mr.  Ch:r-
 man,  it  is  quile  a  legitimate  abjection
 that  my  hon.  friend  has  raised.  Shri
 Bhugwat  Jha  Azad  himself  was  a
 party  to  this  kind  of  plea  that  we  put
 forward  in  the  years  past  when  he
 was  on  this  side  of  the  House.  We
 do  not  wish  tv  hold  up  the  work  of
 the  House  just  now,  but  |  woujd  like
 you  to  make  i!  clear  to  the  Treasury
 Benches  that  this  sort  of  thing  cannot
 be  countenanced,

 Mr.  Chairman;  It  is  not  very  es-
 sential  that  they  should  always  keep
 sitting.  But  I  shal}  jn  my  own  way
 convey  your  feelings  to  the  Govern-
 ment.

 कौ  भागवत  का आजकाब :  थी  रंगा
 ने  जो  कुछ  करा  है,  उसके  बारे  गें  मे  यह
 निवेदन  करना  चाहता  हूं  कि  प्रगर  यह
 सदन  समझता  है कि  किसी  भी  नहस  में
 कैबिनेट  मिनिस्टर  को  वहांपर  मोजद
 रहना  चाहिए,  तो  झच्छा  यह  होगा  कि
 इस  विधय  पर  चिलार  करके  इस  वारे
 ें सदा.  के  लिए  विर्भेधव  कर  लिया  जाये;
 ह ८ ल  मो  इस  सदन  में  यह  प्रश्न  उठा
 है,  सब  कोई  सिश्चि।  कूलिंग  सही दी
 ई  हैकि  यहां  पर  किसी  |  को नेट
 विनिस्टर  का  उपध्यित  रहुता  धावश्यक  है।
 की  मा  और  झल्य  दवों  के  नेता  इफड़डे
 बैड  कर  इस  बारे में  विचार  कर  के  निर्णय

 कर  लें  कि  किसी  कैबिनेट  रेंक  के  मिति-
 क्टर  का  यहाँ  उपस्थित  रहना  भावश्यक
 है। जो  वर्तमान  स्थिति  है,  उसमें
 माननीय  सदस्यों  कोनी  1... ड  होता  है
 और  हमको  भी  दुख  होता है,  जो  यहां पर
 सीश्यिसले  ज्रेठते  हैं,  कि  हमको  किसी
 लायक  नहीं  समझा  जाता  हैं।

 जौ  कंवरलाल  प्त  ग्पीकर  साहब  ने
 कई  बार  ge  है  कि  चह  हाउस  को  फीलिय
 को  बनें  कर  देगें।  मुझे  पता  नहीं  कि
 बढ़  ऐसा  करत ेहैं  या  नहीं,  लेकिन  जब
 उन्होंन  इस  संदनमें  यह  बॉन  कहीं  हैं,
 सोम  नो  यह  मान  कर  चलता  हूं  कि
 उन्होने  ऐसा  किया  होंगा  ।  झगर  ऐसा
 नही  किया  जाता  है,  तो  यह  सदन  की
 प्रवोलना  है  गौर  बह  ठीक  बान  नहीं  ह।

 को स०  मो०  बनओजों  :  माननोय  मंत्रों,
 भ्  भागवन  झा  प्राजाद,  ने  इस  बात
 को  झपने  ऊपर  ले  लिया  है।  मुझे  इस
 जान  का  दुख  हैं।  उन्हें  मालूम  होना
 चाहिए  कि  किसो  किसो  सिनिस्द्री  में  कैबिनेट
 मिनिस्टर  से  मिनिस्टर  झाफ  स्टेंट  ज्यादा
 झकलमंद  हैं।

 चत  कंबरलाल  ग्‌प्त  :  मसझापति
 सड़ोदय,  झाप  हमारी  यह  भावना  कनवें
 कर  देंगें  न

 को  मधु  लिखे:  कलकतते  जैसे  बढ़े
 शहर  में  श्ाज  चालीस  प्रतिशत  से  प्रधिक
 बच्चे...  ऐसे  है.  जिनके  लिए  प्राथमिक
 शिक्षा  का  कोई  ह... ल  नहीं  है।  जहां
 तक  देहाती  इलाकों  का  सम्बन्ध  हैं.  वहां
 भी  हूरिजनों,  प्रादिवासियों  पश्ौर  दूसरे
 गरीब  तबक  के  बच्चों  के  लिए  बढाई-
 लिखाई  का  कोई  प्रच्छा  इन्तजाम  नहीं
 किया  गया  है।

 इस  स्थिति  में  गह  ग्प्ध्ट  हैकि
 केइल  निदेशक  सिद्धान्त  रख  कर  इस



 १2259  Constitution

 {aft  मधु  लिमये]
 देश  में  प्रायमिक  शिक्षा  कभीमी  झमि-
 आये  झौर  मुपत  नहीं  हो  पायेगी  ।  गर
 इस  सिद्धान्त  पर  झमल  नहीं  हुझा  है,
 तो  उसका  सबसे  बड़ा  कारण  यह  हैकि
 हमारे  देश  केबड़े  लोगों  केबच्चे  बहुत
 खर्चीती  धौर  झमीरी  क्क्‌लों  में  पढ़ते
 हैं।  बे  लोग  तौ झपने  बच्चों  को  शिक्षा
 का  इन्तेजाम  कर  लेते  हैं,  लेबिन  देहातो
 सोगों,  मजदूरों,  हरिजनों  जर  प्रादि-
 वासियों  के  बच्चों  की  शिक्षा  का  कोई
 बपॉल  नहीं  किया  जाता  है।

 इसलिए  ug  wet  हो  गया  हैकि
 ह 2  हर  एक  नागरिक  को  यह  पअ्प्रिकार
 देना  चाहिए  कि  झगर  शासन  उमके
 जच्चों  की  शिक्षा  का  प्रबन्ध  नहीं  करता  है,
 सो  बह  नजदीक  के मैजिस्ट्रेट  के  सामने
 जाये  शौर  कहे  कि  उसके  बच्चों  की  पढ़ाई
 का  कोई  इन्तजाम  नहीं  है।  पेजिस्ट्रेट
 उसकी  बात  सुन  कर  शासन  पर  यह
 ह्क्म  जारी  करें  कि  इन  बच्चों  के  लिए
 कलां  फलां  श्रवप्ति  के  झन्दर  स्कूल  का
 इन्तंजाम  किया  जाये।  जब  तक  झदालत
 मे  जाकर  इस  अधिकार  पर  झमल  कर-
 बाने का  इन्तजाम  नहीं  किया  जायेगा,  सब
 हक  TE  सरकार  सुनने  वालो  नहीं  है।

 MAY  26,  967  (Amdt.)  Bil  गशा०

 विचार  करें।  उसकी  पृष्ठभूसि  क्‍या  है?
 कारण  यया  है  यह  मैंने  बतलावा  है।

 पब  इस  विधेयक  का  जो  दूसरा
 हिस्सा  है  उसका  संबंध  47  धारा  से  है।
 उसमे ंदो  बातें  हैं।  एक  शासन  की  यह
 जिम्मेदारी  कि  लोगों  के  जीवनस्तर  को
 ऊंचा  उठाये  श्लौर  कम  से  कम  उनका,
 जो  स्वास्थ्य  हैं,  खाते  पोने  का  इंतजाम
 2  उसका  शासन  ख्याल  करें  t  घागे
 अजकर  इसमें  कहा  गया  है:

 “,.The  State  shall  endeavour
 to  bring  about  prohibition  of  the
 consumption  except  for  medici-
 nel  purposes  of  intoxicating
 drinks  and  of  drugs  which  are
 injurious  to  health.”

 इन दो  चीजों  को  साथ ही  रखा  गयां ।
 झाज  क्या  नतीजा  हुभा है  ?  इस
 निदेशक  सिद्धान्त  पर  कैसे  शमल  हुझा  ?

 तो  स्वास्थ्य  का  कपाल  करते  हुए  नान
 बंदी  की  बात  हुई ।  लेकिन  ऐसे  बंग  से
 सशाबंदी  को  चलाया  गया  कि  हयभददी
 का  मामला  जल  पड़ा  शौर  लोगों  «:
 स्वास्थ  शराब  से  खराब  होते  लगा ।

 (ज्यवधान)  .बर,
 आातार्य  यी,  बात  सही  हैं।  लेकिन
 गलशाबंदी  के सिद्धांत  पर  भी  शासनते
 ठीक  तरह  झमल  नहीं  किया  ।  श्राप
 जानते  हैंकि  i.962%  जब  चीन  का
 झक्रमण  हुआ  तो  चीम  के  झाकमण  के
 पश्चात  सबसे  पहले  उत्तर  प्रदेश  की
 चचस्दभानु  गुप्त  की  सरकार  ने  शराब
 ढीली  कर  दी  तो  लोग  कहने  बमगे  ॥: अ
 चीन  ने  एक  धक्का  मारा  गशादंदी  ढीची.

 at  अधभिनाई  लोन  पढेश  (दवोद)  :
 जहां  शी  हुभा  बुरा  हुआ,  केरल  में  या  जहां
 भी  हुआ,  बुरा  हुछ ।

 at  rq  fewe  :  मैं  जो  बात  कह  रहा
 हूं  उसे  खुनिये  झाप |  तो  लोग  कहये  -
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 fe  इस  सरकार  को कोई  ौर  विदेशों
 बक्का  मारेगा  तो  शराब.  बिलकुल
 खुल  जायगी।  तो.  झष्यल  महोदय,
 उत्त  प्रदेश  के कांग्रेसो  शासन में  शराब
 बस्वी,  नजाबन्दों  होली  हो  गई  ओर
 उसके  बाद  महाराष्ट्र  शासन  नेभी  बहीं
 किया  ia  केरल  का  उन्होंने  उल्लेबा
 किया  ।  मैं  केरल  के  शासत  को  इकलिए
 बधाई  देना  चाहता  हूं  कि  कम  से  कम  उनसें
 यह  ईमानदारो  है,  ईमानदारो  के  साथ
 उन्होंने  कहा  कि  मशावडों  सेजों  पैसा
 मिलता  था  पह्रावकारों  कर  के  रूप  में
 वह  तो  अला  ही  गया,  स्वास्थ्य  थो  ठोक
 नहीं  रहा,  हबमट्डो  चल  पड़ी
 स्वास्थ्य  गिरने  लगा,  चोरों  हाने  लगो,
 साथ  साथ  भ्रष्टाचार  भोफैत  गया,  पूरा
 पुलिस  दल  कष्ट  होने लगा  1  तो  इसलिए
 केरल  ते  चौसला  किया  कि  इपकों  एकदम
 खोन  देना  चाहिए  i

 तो  प्रष्यक्ष  महोदप,  में  प्रापसे  अब
 बहु  निवेदन  करना  चाहताएँ  कि  i7
 am के  प्रतुमत॒  को  रोशतो  में  हमको  पने
 निर्देशक  सिद्धांत  पर  जियार  करना  चाहिए  |
 जहां  शिता  का  सवाल  है,  जित  पर
 झमन  द्वाना  जादिए  था,  ल  पर  अमल
 नहां  हमरा  ।  झराजबन्दा  :स  पर  नल
 नहों  हुआ  1  झाज  भी  दित्दों

 ४  राज  दानी
 है  यहां,  लेकिन  प्राप  शराबबन्दा  नहों
 करते।  सेना  केलिए  शराबबन्दों  नहीं
 है।  तो  फ़िर  क्या  बजहदे  कि  धाप  राज्यों
 को  पिदायत  देतें  है  कि  उस  पर  अमल  करें।
 इवलिए  मैंने  जो  तरमोम  राजा  है
 उसमे  यहूं  जो  होंग  नूरा  है  उनको
 आत्म  क्या  गया  है  ह || अ  नशाबन्दी  वाला
 जो  हिस्सा  हैडसतकों  हटा  दिया  गया  है
 शर  पहुला  जो  स्वास्थ्य  का,  आनपान
 का  घोर  जोवग-स्‍्तर  ऊरर  उठाने  का
 हिसता  हैं  उस्तको  नाक्  साफ  लब्दों  में
 रखते  को  कोशिश  की  गई  है।  जो  गया

 JYAISTHA  5,  889  (SAKA)  (Amat)  Bi  sraza

 “Tt  shall  be  the  duty  of  the
 State  to  ensure  to  every  citizen  a
 minimum  standard  of  nutrition
 and,  in  particular,  to  prevent
 untimely  deaths  resulting  from
 ma)-nutrition,  under-nourishment
 or  starvation.”

 we  तोन  लम्  मैंने  इमलिए  जोड़े  कि
 दो  साल  से  इस  सदन  में  एक  ्र्चा,  रही,
 हम  कहते  थे  भूल  सेमौतेंहो  रही  हैं।
 लासन  से  जवाब  मिलता  था  कि  भूखमरी aT

 कभी  कहते थे  हैजा  हो  गया,
 जेजक  हो  गया,  ही०  बोब  हों.  गई
 लेकिन  यह  सारे  रोम  और  बोमारियां  जो
 होतो हैं  वह  झाबिरकार  कम  थाना
 मिलता  है,  झच्छा  खाना  नहीं  मिलता  है,
 कमजोरी  धौर  दु्बंतता  शा  जातो  है,
 इसो  को  वजह  से  होती हैं।  इस  तरह  की
 बोमारी  बड़े  पैमाने  पर  जर्मतों,  प्रमेरिका,
 कताड़ा  प्रादि  देशों  में  नहीं  हुआ  करतीं  |
 मुझे  याद  है।  दो  साल  पहले  पश्चिम
 जमनी  में बेचक  से  मौत  का  एक  हो
 उदाहरण  हुभा  तो  इतना  बड़ा  हल्ला
 ह्म  भौर  वहांका  जो  पालिपामेंट  है  वह
 पूरा  हिल  गया,  उसके  बाद  ठोस  कार्य-
 बाहों  हुई।  तो  वैंने  यह  सुमाव  रखा  है
 फि  कम  से  कम  जाना  मिले  हरएक  व्यक्ति
 को  प्रोर  प्रव  यह  केवल  निदेशक  सिद्धांत  नहीं
 रहें  1  निदेशक  विद्धान्तर  जिसका  मतलब  होता
 हैन  शासन  अमल  में  लाता  हैतो  लाये
 नलाता  हैतो  नलाये।  मैंते  यह  सुझाव
 दिया  हैफि  अगर  कोई  व्यक्ति  भूखा
 मर  aT  है  उस  को  खाने  को  कुछ  शो  नहीं
 हैता  उनकों  यह  छूट  होतों  चाहिए  कि
 बहू  watt  के सामने  जाब  शौर  सजि-
 मड्ड  हुक्म  जारी  कराये  सरकार  पर,
 शासन पर  कि  वह  उसको  जाता  बिलाये  1
 झगर  सरकार  यह  कहती  है  कि  सरकार
 खाना  छिलाने  के  लिए  तैयार  है,  वह
 काम  करे  तो  मुझे  कोई  एतराज  नहीं  है।
 काम  दो,  काम  लो  +  सेकिन  इस  तरह
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 इससखिये  मैं  विनती  करता  हूं  कि  मेरे
 शस्ताब  पर  यह  सदन  विचार  करे  a

 wie  We  कृपलानी  (गुना):
 फिर  बोटसे  को  शराब  कैसे  पिलायेंगे  ।

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  circu-
 lated  for  the  purpose  of  cliciting
 opinion  thereon  by  the  Jlst
 August,  1967."

 थी  we  dio  well:  सच्चापति  महोदय,
 मैं  बेरे  परम  मिल्  मु  लिमये  को  बधाई
 कना  चाहता  हूं  कि  उन्होंने  ऐसा  विधेयक

 समझता  हूं  कि  भाज  यह  परिस्थति  इस  देश
 हें  or  गई  है  कि  संविधान  की  रखा  हमें  करनी
 है,  उत्तके  ति  थो  बड़ा  है  वह  देश  ह उ  किसी

 (Amét.)  BI  1276

 नहीं है  ।  ।  यह  atin  सम  पिछले  7
 सालों  में,  ifwarr & के  -  होने  के  वाद  से
 7  तक  4  साल  तक  के  बच्चों
 को  oad  शिक्षा  देने  के  कार्य  को
 नहीं  कर  सका  cw  स्थिति  में  इस  को

 बह  कहने  का  क्या  ऋषिकार  हैं  कि  इस  विधेयक.
 को  सदन  में  नहीं  प्राता  चाहिये  1

 सभापति  बहोबय,  उन्होंने  शिक्षा  के
 बारे  में  कसकते कौ  बात  कही,  में  कहता
 हैं  कि  कलफत्ता ही  नहीं,  धाप  किसी  की
 @@  में  चले  जाइये,  उत्तर  ety, भध्य  प्रदेश,
 अद्वाराष्ट्र--फिली  भी  द््बे  में  जा  कर  देखिये

 we  eet  है  कि  यह  पहले  बच्चों  को  बटोर

 कर  लादे,  यह  बच्चों  को  बटोरने  के  लिये  चूमता
 है,  कच्ये  जाते  हैं  पः  नहों  जाते  हैं  बह  दूसरी बात
 है,  उसके  बाद  स्कूल  का  ताला  आोजने  ते  वन्य
 करने  तक  का  लाए  काम  ay  शिक्षक  करता  है  +
 देसी  हालत  में  cy  न  उन  बच्चों  को  पढ़ा  -
 हैधोर  गये  बच्चे  |  तरह  से  पढ़  सकते हैं
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 [at  स«  मो०  बनीं]
 खन्होंनि  इस  में बहु  कहा  है  कि  इस को  26  जनवरी,  i960  से  लागू  किया  जाय

 26  werd  हमारे  लिये  एक  पत्ित्र  दिवस
 है,  जिस  दिन  सुंविधान  को  हम  लोगो ंने  पास
 किया  था  और  धपने  भाप  को  गणतन्त्र  का
 शसाम  किया  था  |  दूसरी  बात  वह  यह
 कहते  हैं  कि

 ‘It  shall  be  the  duty  of  the
 State  to  ensure  to  every  citizen
 a  Minimum  standard  of  nutrition
 and  in  particular  to  prevent  untt-
 apely  deaths  resulting  from  mainu-
 ttition,  under-nourishment  or
 starvation.”,

 सभापति  महोदय,  चाहे  सूब ेकी  सरकार
 हो  या  केन्द्र  की  सरकार हो,  जो  सरकार
 लोगों  को  अनन  न  दे  सके  बौर  खास  कर  उस

 देश  में  उस  हिन्दुस्तान में  जहां  पर  हर  एक
 जर  की  नारो  को,  बहनों  और  बाठाधों
 को  भस्नपूर्णा  शोर  क्सी  के  नाम  से  प्रकारा
 जाता है,  भ्राज  उस  देश  में  में  कह  सकता
 हैं  कि  भारत माता  वाशिगटन के  चोरादे
 wt  निराहार  शौर  निर्बमना  छाड़ों  है  i
 इस  से  शाप  समझ  सकते हैं  कि  क्या  हालत
 होगी  ।  पहले  लोग  कहते  थे  कि  तू  मुझे
 रोटी  दे,  तुझे  भगवान  देगा,  लेकिन  झाज
 इन्दिरा  को  कहते  हैं  कि  मां  तू  मुझे  रोटी
 हे,  तुझे  जानसन  देगा--यह  हालत  हो  गई
 है  हमारे  देश  को  ।  इसात्रिये  मैं  समझता
 हैं  कि  झान  हमारे  लिये  यह  जहरो  हैं  कि
 कम  से  कम  कोई  झादमों  मा  ने  मरें ।
 we  aa  मघू  लिभये  ते  बिलगते  सहों  कही
 है  कि  जब  14  हम  ने  कट्टा  डि  ए+  धावणो
 चूज से मरा ते  मरा  है,  क्रकाल की  वजह  से  काकाक्ी
 का  शिकार  हमा है,  हूम  को  उसके  लिये
 ह  कहा  मया  कि  हम  ने  विटामिन  विश्कुट्स,
 Geers  की  टेबलेट्स  भेज  दी  हैं  धौर  उस
 डेकीड्स  के  शष्यि  साट्रीशन  को  शूरा  करने

 की  were हो  रही  है!  में  भी  भागवत

 हो;  qe  से  तिवेदन  बाइंगा,  जिन्होंने
 fet का  भर्यकर  त्त्व  |. ड  है,  मैं  जानता
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 हुं  कि  थे  उस  से  काफी  भा वित  हैं,  wt
 हैं,  उत्तर  प्रदेश  में  भी---चाहे  मिर्जापुर  डिस्ट्रिक्ट
 हो,  चाहे  बुष्देल  ह. अ  हो--रानी  झांसी  का
 इलाका,  जिसके  बारे  में  हमें  नाज  है,  क्षय  है----
 बह  सारे का  सारा  सूखा  पड़ा  हुभा  हैं  t  वहां
 घाज  ऐसी  परिस्थति  है  कि  हमारे  घर  की
 डोपदी  चूंघट  कर  मांगने  के  लिये  जाती  हैं,
 खाना  मांगने  के  लिये  जाती  हैं  आझौर  कुछ
 दिन  में  ऐसा  होगा कि  एक  किलो  या  दो  किलो
 ara  के  लिये  धपने  बच्चों  को  भी  बेच
 @r

 इस  लिये  में  निवेदन  करना  भाहता
 हैं  कि  इस  को  सान  लीजिये,  जनमत  deg
 इस  पर  किया  जाय  भौर  जनमत  संग्रह  के  बाद
 राष्ट्रपति  जी  किसी  टैक्नीकस  ध्ाउण्ड  पर
 उस  को  रिजिक्ट  कर  दें,  ऐसा  नहीं  होना
 चाहिये  1  इस  शब्दों  के  ह.  मैं  मधु  लिमये
 को  दोबारा  बचाई  देना  चाहता  हूं  और
 दन  से  धनु  रोष्ठ  करना  चाहता  हूं  कि  इस
 को  मान  में  |  कम  से  कम  इस  प्रस्ताव
 पर  वोटिंग  डिसाप्श  न  की  जाव  फि इस इस
 का  सनिशत  हो  या  ने  हो  1  जिस  तरह  से
 थी  भागवत  झा  धाजाव,  जब  पिनिस्टर
 नहीं  थे,  इन्कसाबी  शब्द  में  कहा  करते
 थे,  उसी  इमकलाबों  तरीके  से  मैं  समझता
 हूँ  कि  दे  इनकलाडी  बात  को  मानेंगे  ।

 Shri  §.  Kunde  (Balasore);  When
 this  Bill  is  under  discussion,  I  would
 wish  that  my  hon.  friends  opposite
 including  Minist-rz  are  in  complete
 attention  to  the  discussion  becaugg  F
 feel  that  we  are  discussing  १  very
 important  and  vital  thing  today  Io
 the  form  of  this  Bill,

 Two  things  are  involved  in  thig  Bill
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 people.  It  has  been  agitated  on  the
 floor  of  this  House  that  a  few
 basic  and  minimum  things  should  be
 guaranteed  to  the  people,  which  have
 been  denied  to  them  by  the  Congress
 Government  for  years  together.  When
 these  Directive  Principles  were  incor-
 porated  in  the  Constitution,  it  was  the
 wish  of  the  people  of  India  that  they
 would  become  law  as  soon  as  possible
 so  that  they  could  be  enforced.  But,
 for  the  last  twenty  years  we  have
 been  seeing  that  the  Congress  Gov-
 ernment  has  seen  to  it  day  in  and
 day  out  that  the  most  essential  Direc-
 tive  Principles  are  not  made  into  law
 which  could  be  taken  cognizance  of
 by  the  courts.  |

 The  basic  and  fundamental  needs
 of  the  people,  the  hopes  ang  aspira-
 tions  of  the  people  of  this  country
 have  flowered  through  these  Directive
 Principles.  It  is  a  great  crisis  through
 which  we  are  passing  and_  through
 which  the  entire  country  is  passing.
 It  is  a  crisis  of  faith;  it  is  a  crisis  of
 profession  and  practice.  As  a_  poet
 has  said,  today,  between  theory  and
 practice  falls  a  shadow  and  _  this
 shadow  has  been  so  enlarged  by  this
 Congress  Government  that  the  entiré
 nation  is  kept  in  a  pool  of  darkness.

 So,  it  is  not  just  for  the  sake  of
 bringing  forward  a  Bill  that  my  hon.
 frieng  Shri  Madhu  Limaye  has
 brought  this  forward.  It  is  a  very
 important  Bill  because  an  ‘attempt
 has  been  made  to  give  legal  sanction
 to  certain  Directive  Principles.  I
 would  have  been  very  happy  if  a  Bill
 had  been  brought  forward  seeking  to
 give  legal  sanction  to  all  the  Directive
 Principles  in  the  Constitution.  Any-
 way,  Shri  Madhu  Limaye  has  brought
 forward  this  Bill  to  give  legal  sanction
 only  to  a  few  of  the  Directive  Princi-
 ples  and  that  is  welcome  because  those
 provisions  are  the  most  vital  and
 any  Government  swearing  on  the
 minimum  welfare  of  the  people  of  this
 country  must  accept  it,

 -  is  the  horrible  picture  that  we
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 My  hon.  friend  also  seeks  to  provide
 that  primary  education  for  children
 should  be  made  free  and  compulsory.
 If  we  believe  in  democracy,  if  we
 want  that  in  a  democracy  the  people
 must  know  what  they  want  to  desire
 and  what  they  want  to  have,  then
 the  first  ang  foremost  consideration
 is  to  educate  them.  If  we  want  to
 have  a  democracy  of  about  2  per  cent
 of  the  people  only  at  the  top  and  then
 come  to  ४४3  House  and  say  that  we
 have  the  largest  democracy  in  the
 world,  that  will  amount  to  a  mockery;
 we  may  please  ourselves  in  that  way,
 but  we  cannot  satisfy  thereby  the
 thirst  of  the  entire  nation  to  know
 what  they  should  desire;  the  compul-
 sion  of  democracy  demands  that  we
 must  provide  them  education.  The
 statistics  of  Government  says  that
 20  per  cent  of  the  people  living  in
 the  villages  only  are  educated.  Even
 after  20  years  of  Independence,  this

 are
 seeing.  I  am  gure  that  my  hon.  friend
 Shri  Bhagwat  Jha  Azad  who  has  been
 a  valueg  Member  of  this  House  and
 who  is  now  the  Minister  of  State  for
 Education  would  agree  that  this  is
 definitely  a  horrible  picture  and  this
 is  such  a  depressing  picture  that  the
 entire  fabric  and  the  foundation  of
 democracy  wil]  fall,  unless  we  make  a
 firm  resolve  and  we  muster  all  our
 resources  and  strength  tio  see  that  we
 provide  compulsory  and  basic  edu-
 cation  to  children  up  to  the  age  of
 fourteen.  This  is  the  objective  with
 which  the  Bill  has  been  inspired.

 J  do  not  know  ,why  so  much  of
 clamour  was  made  and  some  sort  of
 legalistic  approach  was  developed  and
 it  was  said  that  this  Bill  could  not  be
 taken  up  for  consideration  here.  Any-
 how,  I  would  not  dilate  on  that  point
 because  8  1  ruling  has  been  _  given
 already  on  that  matter.  But  I  would
 like  to  reinforce  it  by  saying  that
 nothing  can  be  shut  away  from  consi~
 deration  by  this  House.  It  ig  the
 minimum  natural  justice  and  it  is  the
 minimum  privilege  of  this  House  that
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 so  far  ag  Parliament  Members  are
 concerned,  nothing  can  be  shut  away
 from  consideration  by  them.  That  is
 a  very  important  privilege.  Therefore,
 I  do  not  know  why  there  was  so  much
 emphasis  that  this  Bill  should  not  be
 taken  into  consideration,  Probably
 the  Congress  Government  feels  that
 once  these  things  are  discussed,  once
 these  questions  relating  to  illiteracy,
 hunger,  poverty  etc,  are  discus8ed  here
 in  the  House  and  get  publicity  in  the
 press,  perhaps  all  that  they  are  cham-
 pioning  in  the  name  of  democratic
 socialism  or  the  building  up  of  a  very
 big  democratic  empire,  I  should  say,
 which  will  be  one  of  the  largest
 democratic  empires  in  the  world,  and
 all  their  big  ideas  might  topple
 down.

 I  personally  feel  that  nothing  should
 be  shut  away  from  this  House  for
 discussion.  This  House  should  have
 the  right  to  discuss  whatever  is
 worth  discussing.  No  law,  no  enact-
 ments  ang  no  rules  framed  under  the
 constitution  can  withhold  that  power.
 The  Rules  of  Procedure  which  have
 been  talked  of  here  are  framed  under
 the  law,  and  I  would  submit  that  the
 rules  frameg  under  the  Constitution
 cannot  take  away  the  power  given  by
 the  Constitution,  Article  8  of  the
 Constitution  is  most  supreme  and  it
 clearly  provides  that  these  matters
 could  be  considered.

 Then,  it  has  been  suggested  in  the
 Bill  that  proper  nutrition  should  be
 provided.  In  the  Directive  Principle,
 the  picture  of  a  good  society,  a  civi-
 lised  society  and  an  orderly  society
 has  been  painted.  This  good,  civilised
 and  orderly  society  depends  basically
 on  three  main  things  namely  educa-
 tion,  food  and  better  health,  and
 houses  for  the  citizens.  If  we  do  not
 give  these  basic  things  to  the  citizens,
 how  can  We  aspire  to  say  that  we  are
 running  one  of  the  biggest  democra-
 cies  in  the  world?

 ॥  It  has  already  been  pointed  out  how
 people  are  dying  in’  thousands  and

 MAY  26,  967  (Amdt.)  Bilt  7282

 thousands  without,  food,  throughout
 India.  In  Kalahandi  district  in  Orissa,
 I  do  not  know  whether  the  hon.  Minis-
 ter  of  State  for  Education  knows  this,
 hundreds  of  people  have  died  of  star-
 vation.  Orissa  is  ६  so-called  surplus
 State,  and  we  have  sent  about  75,000
 tonnes  of  paddy  to  different  States
 from  our  State.  And  even  there  this
 is  the  position.  After  twenty  years  of
 Independence,  we  find  that  people  are
 dying  just  like  rats  on  the  streets.
 Let  us  forget  for  a  moment  about
 giving  proper  nutrition.  I  think  that
 it  is  time  that  the  Ministers,  instead  of
 drawing  ‘2  fat  salary  and  driving  in
 beautiful  limousine  cars  ang  nodding
 their  heads  here  sometimes  in  a  pecu-
 liar  fashion  and  showing  antipathy
 towards  whatever  is  being  spoken
 from  these  Benches,  found  out  some
 way  to  check  this  kind  of  thing.  They
 should  show  some  determination,  some
 light,  some  purpose,  some  drive  and
 effect  some  break-through  holding
 some  light  in  this  encircling  gloom
 of  darkness.

 श्री  रणघधोर  सिह  :  सभापति  महोदय,
 जो  प्रस्ताव  बिल  की  शक्ल  में  माननीय  श्री

 मधु  लिमये  ने  पेश  किया  है,  मैं  उस  की  सरहाना
 करता  हूँ  ।  हमारा  देश  एक  निहायत
 कहलाश,  गरीब  और  निहायत  पस्मांदा  देश

 है  ।हुकूमत  कोई  हो,  कांग्रेंस  की  हो  या

 मुखालिख  पार्टी  की  हो,  आगे  चल  कर,  उस

 का  बुनियादी  फर्ज  है  और  अवाम  का  यह

 बुनियादी  हक  है  कि  बुनियादी  जहरूरियात

 जिन्दगी  हैं  रोटी  की,  रीजी  की,  कपड़े  की,
 घर  की,  दवा  दारू  की,  खाने  की,  वह  पूरी
 होनी  चाहियें  1जो  हुकूमत  इन  को  पूरा
 नहीं  कर  सकती,  उस में  कभी  है,  और  उस

 को  पूरा  करना  चाहिये  |

 लेकिन  चेयरमेन  साहब  ये  हमारे
 अपोजीशन  वाले  सारे  अ्व्वाम  के  ठेकेदार

 बनते  हैं,  समझते  हैं  कि  ट्रेशरी  बेचिज़  पर  बैठने

 वाले  सारे  लोग  अव्वाम  के इसन हैं ।  इनको
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 शुमान  है,  इसको  यह  छुमाज  है  कि  ये  ही  कब्बाम

 पु
 की  बात  करते  हैं,  चब्याम की की

 के  काम  कंरते हैं  -  बह  इंगकी  बात
 गजत  है।  मैं  कहना  चाहता  हूं  कि  इसे  से
 कहीं  ज्यादा  हम  शोगों में  तड़प  है  झब्याम
 की  सेवा  करने  की  और  जो  झम्बाम  के  दुख
 दर्द हैं.  उत्तकों  हुस  तलाश  करने  की  ।

 लेकिन  मैं  कहना  चाहता  हूं  कि  बीस
 साल  गुजर  गये  हैं  ।  बहुत  समय  गुजर  नया
 है।  लोगों की  जो  जरूरत  हैं  वे  पूरी  नहीं
 हुई  हैं  भौर  दें  पूरी  होती  चाहिये  r  चाज भी भी
 करोड़ों  धर  ऐसे  हैं  जिन  घरो ंमें  चिराग  नहीं
 जलते हैं, हैं,  करोड़ों  इंसान  ऐसे  हैं  जिनको वो
 क्त  पूरा  लाता  नहीं  मिलता  है  धौर  करोड़ों
 इंसान  ऐसे  हैं.  जिनके  बच्चे  स्कूल  नहीं  जा
 सकते  हैं  गरीबी  को  वजह  से  ।  इन  घरों में
 'जिराग  जलता  चाहिये,  जो  त्व  रहते  हैं
 और  जो  करोड़ों की  तादाद  मैं  हैं  उनको  रोटो
 मिलनी  जाहिये  |  साथ  ही  जो  बच्चे  मैल-
 स्पूद्रिशन  के  कारण  ,  अंडर  न्यूट्रिशन  के  कारण
 बोमार  पहते  हैं  उनका  इलाज  होना  चाहिये  a:
 इसके  कॉरण  जो  बोमारियां  फैलती  हैं  उनका
 इलाज  होता  चाहिवे  |  यह  एक  बुनियादी
 बात  है,  शहरिणत  का  पहला  हेक  है  1  हर
 हिवुस्तानी का  यह  हक  हैं  कि  उसकों  खाना
 मिले,  उसको  शौची  मिले  ।

 दे  फ्राजिल  दोस्त  इत  रेजोल्यूशत  में
 ननर  रोजी  का  भरी  जिक्र  कर  देते  तो  बहुत

 वहां  गरीब  हरिजनों को  मैंने  देखा  है,  बैकवर्ड
 भाइयों  को  देखा  है,  शरीय  किसानें  भाइयों
 को  देखा  है।  में  सत्तर  पदे  मन  की  कन्दम
 महीं खा  सफते  हैं,  सत्तर  रूपये  भत  के  भाव॑  से
 बिकने  बाला  प्रनाज  नहीं  जा  सभते हैं  क्योंकि
 एक  कुनवे  में  बस  बॉरह  भफराद  होते  हैं
 झौर  एक  महीने  में  उनके  यहां  तीन  चार॑  मन
 सन्धम  की  सागत  होती  हैं  भौर  भम्मंदनी
 भी  उनकी  टकिम  ते  सत्तर  पये  महींगि
 को  होती है  कैसे  उनका  गुशारा  चलता है,
 इसको  शाप  द  सोच  सफते  हैं  |  यह  दिल
 बहलाने  वाली  बात  है,  इनरतअंगेज़ बात  है  झोर
 इस  तरह  के  गरीबी के  दृश्य  न सिर्फ  कैरे  हल्के
 में  ही  ऋापको  देखने  को  मिकेंचे |  बल्कि  शारे
 देश  में  देखते  को  मिलेंगे  ।  जो  प्रादनी शाम
 को  रोटी  भांगता  है  भौर  किसी  को  खिचड़ी
 मिल  जाती  है  या  वासी  रोटी मिल  जाती
 है  यह  उसी  से  दो  बक्‍्त  अपना  पेट  पलित
 है  t

 rare  महोदय  :  बिल  पर  कुछ
 कहिये  i

 aft  corte  सिह  :  बिल  में  तो  ताजीभ
 की  बात  कहीं गई  है  t  लकिन  मेरे  भाई  ने
 म्यूट्रिशन  को  बत  कही  है,  |  लिए  मैं  इसका
 जिक्र कर  रहा  हूं  1  इस  में  दूध  की  आात  भी
 झा  जातो है।  एक  दमें  के  िल्म  को
 लंगड़ा  रखने  के  लिए  iss  wee  ge
 आाहिये  लि  में  जबकि  हमारे  यहां  दूध  का
 श्ोसत  25 वा  30  पाउंड  भो  नहीं  बैठता  है  |

 हे  तमार्क  में  यह  भोसत  साढ़े  चार  सी  पाउंड  का
 हैं,  झमदाका में तीन सी पाउंड में  तीन  सौ  प्राउंड  का  है,  इंग्लैंड
 में  ढ्राई  सौ  पावंड  का  है  भौर  दूसरे यू  रोपियन
 कंट्रीया  में  वो  सौ  से  ऊपर  है  ag  एक  ऐसो
 बात है  जिस  पर  में  समझता  हूं  कि  इस  बदन
 को  बड़ी  गम्भीरता  से  विचार  करता  है  i

 दूध  तहीं  सिलेगा  ब््यों  को  तो  देश का
 बनेया  ।  बढ़े  श्रादभियों  को  प्रोटैक्टिव
 at  मित्रवी  तो  जिस्म  का  क्या  बनेवा  :

 क्रादंमी  जिसकों  To  ब्यट्रिगन  नही a
 4
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 मिलत  है,  जो  प्रंडर  म्यूद्रिशन  पौर  बैल
 स्यूद्रिशत के  कारण  बीमार  रहता  है  बह  बसे
 सचका  बतेशा  और  #2  पाकिस्तान  का  और
 यौन  का  शुफकायला करेगा  बगर  कोड़ों  को
 सरह  से  हमारे  बच्च  बलेंगे  तो  किस  तरह
 हमारी  यह  नेशन  सजबूत  बन  सकती है । है  ।
 श्ोटैक्टिय  डायट  श्राप  हर  शहरी  को  दें,  चाहे
 यह  बच्चा हो  या  बड़ा  हो  1  वह  बाज  नहों
 मित्त  रहो  है  co  बह  मिलनो  चाहिये  ।

 raas

 24.i4  Bre.
 (Me,  Dercrr-Seeaxrn  in  the  Chair]

 तासीम की  बात  ही  यहां  कही  गई
 है  कि  बच्चों  को  तालीम  नहीं  मिल  रही
 है  और  उसके  लिए  प्राविजन  होना  चाहिये  t
 fe  गरीबी  यहां  बहुत  हैँ  इस  बास्ते मे ये
 लग  झपने  बच्चों  को  तालीम  ही  नहीं
 दे  पात ेहैं  झौर  थोडा  सा  बच्चा  बढ़ा  होता
 हैं तो  उसको  इंगरों को  बणाने  के  लिए
 चेज  दिया  जाता  है  बकरियों  के  केवड़ों
 में  भेज  दिया  जाता  हैँ  |  हमारे  यहां  भो
 देखने  में  धाता  है  कि  अगर  1...  दच्बि  को
 खवरंस्ती  स्कूल  ले  जाते  हैं  तो  वे  लोग  लट्ठ
 लें  कर  झा  जात ेहै.  घोर  मास्टर से  लड़ना
 शुरू  कर  देते  हैं  कि  क्ष्यों  हमारे  बच्चे  को
 अगरस्ती  सकल  ले  जा  रहे हो  ।  उनका
 दिंमानी  तवाजुन  इतना  बिगड़  गया  है  कि

 यादे  बिक  धोर  बेचक  फैली  हुई  हो
 अगर  डाक्टर  टीका  लगाने  के  लिए  जाता
 हैतोनगी  वे  बच्चों की  टीका  नहीं  करवाते
 हैं.  धोर  तने  के  लिए  तैयार हो  जाते हैं  '
 इस  दोनों  के  बारे  में  कानून  बने  हैं  लेकित  फिर
 भी  इन  पर  रमन  करना  जूक्किग  हो  जाता
 है।  न बास  मैं  कहना  चाहता  है  कि  जब
 ae  धाष  इस  जोगों के  विनाग  हीं  बदलेंगे

 उस  श्क्त  तक  वे  प्रापकी  बात  को  गहीं  मार्केश
 कौर  कामूग पर  [|  नहीं  हो  सकेगा |
 जारदा  एक्ट  बना ।  ेकिन  उसके  वागजूद
 wet की  मात  साथ  की  उस  में  ही
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 शावियां  कर  दी  जाती हैं,  दस  दस  साल  की
 उच्न में ही ही  शादियां कर  दी  जाती  हैं  ।
 बेज  के  बारे  में  कानून  बना  हुधा  है  लेकिन
 उस  पर  भमल  कहां  होता  हैं  ।  कांस्टी-

 ट्पूशन  एमेंडमेंट बिल  भाप  पास  कर  भी
 a  तब भी  €  मान  जायेंगे इसकी  धाज्षा  भाप
 नहीं कर  सकते  ॥।  कांस्टीट्यूजन में
 तबदीली  करने  से  या  कामूत  पास  करने  से
 कोई  बात  महीं  होगी  a  श्राप  जो  तखरं.वी
 काम  करते  हैं,  दिन  रात  स्लोगंज  शाउट
 करते हैं,  इनकों  छोड़  कर  झापकों  चाहिये
 कि  ाप  तासीरी काम  करें  ।  धाप  लोगों
 को  समझायें कि  के  अपने  बच्चों को  पढ़ें
 के  लिए  भेगें  ।  प्राप  लोगों  को  समझायें

 कि  हर  एक  झादणी  अपने  कुनदे के  लिए
 एक एक  बैस  रखे,  एक  एक  गाय  रखो  प्रोर
 उस  गाय  या  भैम  का  ड्  वह  बेच  न  दे,  बहे
 ह  दिल्‍ली  में झा  कर  बिक ेन,  बल्कि  बह
 पूछ  उसके  झपने  काम  CU,  वह  धौर  उसके
 बच्चे  उस  दूध  को  पिये  ।  मेरे  मार्नेनीय
 मित्र  ध  प्रकाशकोर शास्त्री  जो  यहां  नहीं
 हैं  t  मैं  बद्गग  ि  हर  घर  गाय  रखे  शोर
 गाय  का  जूष  ष्ह्  थर  पियें  t  हर  एक  बजे
 को  पीने  के  खिए  ga  मिलना  चाहिये  a

 हर  झ्लादमी को  बाने  के  लिए  रोटी  मिलती
 चाहिये  ।  धाज  हमारे  वेश  में  अनाज  की

 नही
 झाज  हमारे क्या  लोगों  को

 तालौग  क्ण्यों  को  जरूर  मिलनी  चाहिये  4

 जाफने  तो  चार  अनाक्त  की  बात  कही है
 में  ध्रापको  धपती गंथाथ  ache
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 काजून  धापने  पास  किया  है  इस  पर  प्रमल  नहीं
 हो  रहा है  cae  ey  कायून से बात नहीं से  बात  नहीं
 बनता है  ।  सारी  बात  तो  दिल  से  बनती  है  1
 झाप  इन  बीजों  कों  लोगों  के  दिलों  में  उतारें  ।
 लोगों को  समझ्रा्यें  कि  ताशीम  हमें  देश
 देश  में  बढ़ानी  है,  बीमारी  ge  करनी  है,
 |. |  बच्चों  को  पिलाता है,  मैतरपूद्धिशल  धौर
 शंडर  न्यूट्रिशन  को  खत्म  करना  हैं  शौर  देश
 में  यो  एंटीसोजल  बातें हो  रही  हैं  उनको
 बूर  करता  है  i  जहां  तक  न्यूद्रिलत  का
 सवाल है.  बह  भ्रध्याम  का  श्ुनियादी हक  है
 कि  हफ्यत  से  इसकी  मांग  करें  धोर  हकमत  का

 बहू  कर्ज  है  कि  वह  इसको  पूरा  करें।  लेकिन

 ही  कर  बायेंगे ।  हुकूमत  में  कही  जिस्म  है,
 बई  ि  है,  बहा  काम  करने  बाते  करें? हैं  जो
 आप  बीए  भेरे  में  है।  हल  दोनों  में  फोई  न

 ज  Hd
 1  | ड  में  श्षाप्र  से  यादी

 के  शक्ति wererdtt, है,  वाचा  लगन से ते  हल
 ्  करते  है  भर  धाप  से  -  हुअ  में  त॥प है
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 की  माफ  सारी  बातों  का  डर्क  उठाये  फिरते
 हैं।  इस  लिये  मैं  यह  कहना  चाहता  हूं  कि
 दस  के  पीछे  एक  तारीख  है  एफ  हिस्ट्री है, है,
 ाप  तो  टके  हुए  बेलीनेद्स  हैं,  उधर  बैठे
 हुए  हैं  लेकित  ये  सीछे  रास्ते  पर  चलने  वाले

 हैं,  ये  पहले  भी  कं्रिती  थे,  प्रय  भी  कांग्रेस

 में  हैं  धीर  प्राने  भी  कांग्रेस  में  रहेतें  -  हां,
 थोड़ी  सी  बात  स्रामाभिन्ट की की  है--भाप कठ
 कर,  एक  हठी  बीधी  की  तरह  उबर  जाकर
 बैठ  गये  हैं।  कांग्रेस  चौर  ध्पोजीशन  में  कोई
 लम्या  चौड़ा  फर्क  नहीं  है.  भगवान  ्ापका  भला
 करे,  मैं  आपका  बुरा  नहीं  चाहता,  लेकित

 इतना  शरर  कहना  चाहता  हूँ  कि  सारे  ध्रयात
 की  ठेकैदारी  की  जिम्मेजरी  झाप  7  उठायें।

 co-operation  with  him,  and  I  congra-
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 [Shri  Narendra  Singh  Mahida]
 which  were  feudal  ang  backwarg  in
 many  ways  had  given  to  their  subfects
 free  education  and  free  medicine,  So,
 it  is  very  laudable  that  some  sort  of
 compulsion  or  arrangement  should  be
 there  in  our  idependent  India  where-
 by  our  citizens  receive  food,  education
 and  accomodation.  These  are  basic
 necessities  of  life,  and  we  cannot
 neglect  our  attention  to  these  basic
 needs.  We  may  pass  legislation,  but
 that  is  not  the  end  of  it.

 I  have  been  in  rural  areas  for  the
 last  25  to  30  years.  Many  rural  people
 ask  what  is  the  use  of  this  education
 which  does  not  make  us  go  towards
 agricultural  production,  because  the
 moment  a  man  gets  the  slightest  edu-
 cation,  he  is  afraid  of  lifting  goods  in
 the  street,  he  is  not  used  to  hard  work.
 So,  there  are  differences  about  educa-
 tion  also.  Agricutural  way  of  life
 should  be  the  basic  treng  of  our
 education,  because  unless  we  con-
 centrate  our  attention  On  our  agri-
 cultural  needs,  no  amount  of  this  so-
 phisticated  education  will  help  us.
 So,  my  basic  request  is  that  all  the
 educated  people  shoulg  try  and  edu-
 cate  not  only  their  children,  but
 their  neighbours,  and  more  so  _  their
 wives,  because  in  our  country  we
 see  that  our  womenfolk  are  very
 backward,  and  unless  our  women  are
 educateqd  we  will  not  make  enough
 progress.

 So,  my  humble  request  is  that  Mr.
 Limaye’s  request  for  circulating  the
 Bill  for  eliciting  public  opinion  as  far
 as  education  is  concerned  should  be
 accepteq  by  Mr.  Azad.  We  may  not
 oppose  all  Bills  of  all  the  members  sit-
 ting  on  the  ‘other  side.  Sometimes
 they  also  talk  sanity,  ang  I  welcome
 this  move.  The  Government’may  not
 have  the  means  to  give  free  educa-
 tion,  but  we  can  at  least  elicit  public
 opinion.  So  though  sitting  on  this
 side,  I  agree  with  him  on  the  need  of
 education.

 MAY  26,  967  (Amdt.)  Bill  Iz90

 श्री  जी०  भा०  क्षपालानी  :  मुझे  तो

 बोलने  का  कोई  विचार  नहीं  था,  श  कन

 मधु  साहब  ने  कहा  कि  हम  को  बोलना  चाहिये
 झौर  हमारी  ऐसी  खराब  आदत  है  कि  जब

 मैं  बोलता  हूं  तो  सच  बोलता  हूं  ।

 जिन  आदमियों  ने  या  जिन  जवानों  ने  इस  बात

 की  बहस  को  यहां  पर  उढ़ाया  है,  उन  सब  को

 मालूम  नहीं  है  कि  हमने  जानकर  इन  डाय-

 रैक्टिव  प्रिन्सिपल्ञ  को  यहां  पर  रखा,  हम
 लोग  कोर्ट  की  दस्तअन्दाज़ी  में  इन  को

 नहीं  डालना  चाहते  थे

 We  purposely  kept  them  as  non-
 justiciable,  those  that  could  not  be
 enforced  by  courts  of  law.  We  de-
 liberately  kept  them  so.

 क्योकि  हम  जानते  थे  कि  ये  सब  बातें  हम

 हम  से  होनेवाली  नहीं  हैं  I  परपजली,  डेली-

 ब्रेटली  हम  लोगों  ने  यह  किया  |  यह  ज्ञात  आप

 लोगों  को  मालूम  नहीं  है  क्यंकि  आप  लोग

 उस  वक्‍त  कांस्टीचूएन्ट  असेम्बली  में  नहीं
 थे।  हम  वहां  थे,  हमें  मालूम  है  कि  किस

 वास्ते  यह  काम  किया  गया  था--

 Purposely,  deliberately,  knowingly
 that  we  would  not  be  able  to  do  it.

 श्री  सिद्धेववर  प्रसाद  (नालन्दा)
 ग्राप  ने  उस  समय  रोका  क्‍यों  नहीं  ?

 श्री  जी०  भा०  छृपालानो  :  क्योंकि  हम
 धोखा  देना  चाहते  थे  ।  हम  बड़े  बड़े  उसूल
 डालना  चाहते  थे,  लेकिन  काम  नहीं  करना

 चाहते  थे।  हम  से  आप  क्‍या  पूछते  हैं,  हम
 जानते  हैं  कि  हम  ने  एसा  क्‍यों  किया  ।

 उन  दिनों  में  यह  सवाल  भी  उठा  थाकि  इस
 को  जस्टिसियेबल  किया  जाय,  लेकिन

 हम  लोगों  ने  भ्रपनी  ताकत  को  समझा  और

 हमें  मालूम  था  कि  जब  हम  लोग  कुर्सी  पर  बैठेंगे



 tag  Conaiitution

 ter  हमारे  धाने  के  राष्ट्रपति ने  कहा था  कि
 अब  तुम  कुर्सी  पर  बैठेंगे  सो  खाली  शुर्सी  का
 चत  बेयाल  करेंगे,  शापने  एश-झाराम  का  ख्याल
 करेंग  भौर  दूशरा  क्लास  नहीं  करते  इस  ह; . अ
 हमनें  धपती  शिमिटेशस्थ  को  समझते  हुए
 इस  को  वहीं  रक्षा

 मैं  कहता  हूं  कि  जो  कस्पलसरी  एयूकेशन
 है,  उस  को  तो  फौरन  खत्म  करता  थाहिये,
 हमारे देख  का  उस  पर  कैला  राब  होता  है  ।

 में  केशा  शकसपीरिनेस्त  हुआ  कि  क-

 को  पहले  एजुकेशन देते  वे,  गरीबों को
 पहले  हजूकेशन  बेते  थे,  जो  12-14  चन्दे
 बौक्टरीजा में कॉम में  काम  करत ेथे  ।  फिर  कुछ
 अफलमत्द  ध्डमियों  ने  देखा  कि  इन  गरीबों
 को  जो  एजूकेशन देते  हैं,  उत  के  ऊपर  एज्केशत
 का  कोई  भप्तर  वहों  होता  है,  क्मोकि  ये  बके

 हुए  हैं,  उस  के  पेट  में  अनाज  नहीं है,  प्रगर
 पढ़ते  भी  हैं  तो  दूसरे  दिन  भूछ  जाते  हैं  1
 सो  जो  प्राइमरी  एजुकेशन वी  जाती  हैं,  मैं
 ह. | $  एजूकेशन  सिनिस्टर  को  कहना  भाहता
 हूं  कि  भेहरणानी  कर  के  उसको  खत्म
 करो  ।  मेहरबानी  करके  जो  पैसा  बचे,
 उस  में  हमारे  बच्चों  को  कुछ  खित्ताधों  ।
 एक  प्रादभी  यहां  का,  ु  नाम  मालूम  नहीं
 है।  ‘phteater or at tet othe mf था  जो  ैसों  बौर  गायों
 को  रखते  का  कयाल  रखता  भा  |

 की  काययाई  (राजापुर)  :  भी
 अणधीर ह  जो  कि  एक  फाजिल  सदस्य  हैं  tv

 a  Whe  mo  कुपालाली  :  झामच्वाह
 इस  इजलास के  शावतियों  से  कहना कि बह कि  बह
 ह  dhe  यायें  श्क्वें,  जब  कि  आदमी  यद
 भैसें  और  गायें  H  गये  हैं,  एक  ज्यादती  है  1
 यह  कहते  हैं  कहीं  समा  राम  चौर  कहीं
 az)  कहीं  चैंसें  भौर  वाय  रखने  की  बात
 धर  बड़ी  लोचों  को  खाक  at  मिलता  है  ।

 श्श्च  सरकार को  आते  का  artnet  करना
 sep और  क्  को  pits  Peper  चाहिये

 महूसियों  bp  Werte  थे  क
 मुन  महात्व  ि  lee  wet  हो,

 J¥YAISTHA  §,  lee  {SAKA)  (Amat)  Bal  rag?

 हुम  राजनौति  में  क्यों  धावे  हो,  तो  अहॉत्मा
 कहता  था,  प्रंग्रजी  ने  कहता  था  कि  :

 “I  can  take  God  to  the  poor
 िबीपद्ध  million,  of  India  im  &
 bowl  og  rice.”

 जब  बह  बाउल  झाफ  राइस  एम्पटी है  तो
 कैसे  दूसरी  क्षीजों  की  बात  ष्ा  सकती  है  ?
 oft  मधु  लिमये  ने  कहा  कि  डांइरैक्टिक
 प्रिसिपल्म  में  यह  है  कि  शराकस्ोरी  ब्य

 होनी  चाहिये, लेकित  कह  बन्द  नहीं  होती !
 उस  को  एक  कारण  हैं  कि  प्रगर  बह  बन्द  हो
 जाये  तो  कांग्रेस  वाले  जो  हैं  बह  एलेक्शन के

 वक्‍त  में  जो  शराब  के  1,  खोलते  हैं वह  कौसे
 हो  सकता है  ?

 शी  हरयाल  वेबधुण  (पूर्व  दिल्ली)  :
 क्या  सिसेज  कृपालानी  भी  श्लोलठी  हैं  ?

 Wr  who  we  कृपलानी  :  मिसेज
 कृपालानी हों  या  तुम  हो।  मैं  कांग्रेसवालों
 को  बात  कहता  हूं  उस  में  अगर  मिसेज
 शा  मई  तो  मैं  क्या  कस?

 That  is  her  misfortune  and  that
 ig  my  misfortune,

 हम  लोग  कहते  हैं  कि  हमारे  देहातों  में
 रोशनी  नहीं  है  ।  हिन्दुस्तान  भें  बाहर  की
 रोलनी  की  कौन  बर्बाह  करता  है  -  हम
 लोग  स्पिरिचभस  प्रादमी  हैं,  हमारे  झन्दर
 रोशनी है।  हमें  रोशनी की  बहुत  जरूरत
 नहीं  है  -  फिर  जो  ध्षावमी  ज्यादा  आवामा

 बह  परमेश्दर  का  नाम  कैसे  लेगा  ?  हमारे
 ऋषि  1...  सकवा  खाते ने ?  चस्हें
 सपस्थी कहा  जाता  भा  ।  वह  अबैचारे

 झपने  ह.  को  कश्रजोर रक़ते  थे  ताकि  पर-
 मेश्यर  का  सवाल  रख  सके  ।  इस  लिये इस
 बातों  से  हो  गहीं  सकता  है।  यह
 समझता  झहि
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 have  been  a  suicide  if  they
 asked  to  use  those  tyres.
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 शौर  इनको  माना  गया  कि  ये  963  साल  में

 बने  हैं  ?

 ये  टायर  मिले  थे  बाद  में  लेकिन  क्‍या

 किताबों  में  सेना  की  या  डिपो  की  ये  पहले
 मिले  हैं  ऐसा  दिखाया  गया  और  इसलिए

 इनको  पहले  इस्यू  किया  गया  और  जो  अच्छे

 टायर  थे  और  जो  पहले  मिल  चुके  थे,  उनको

 नहीं  दिया  गया,  क्या  यह  सच  नहीं  है  ?

 क्या  ये  टायर  खराब  होते  हुए  भी  और

 सरकार  को  इसकी  जानकारी  होते  हुए  भी

 ये  सेना  के  लिए  खरीदे  गए  हैं  क्या  यह  नहीं

 कहा  गथा  कि  इन्हें  फील्ड  यूनिट्स  को  न  दिया

 जाए,  जहां  मोर्चे  पर  लड़ने  का  मौका  आता

 है?  आपने  ऊपर  से  हुक्म  तो  जारी  किया

 कि  फील्ड  यूनिट्स  को  मत  दो,  लेकिन  क्या

 यह  सही  नहीं  है  कि  इस  हुकम  के  बावजूद
 इनको  फील्ड  यूनिट्स  को  दिया  गया  ?

 शौर  भी  मेरे  पास  बहुत  सी  बातें  हैं  कहने

 को,  लेकिन  मैं  अन्त  में  इतना  ही  पूछ  गा  कि

 जिस  कमेटी  द्वारा  सारी  जांच  करने  की  बात

 है  क्या  वह  सारी  सदन  के  सामने  भी  रखी

 जाएगी,  पी०  ए०  सी०  के  सामने  भी  रखी

 जाएगी  ?  और  फिर  बाद  में  मैं  आप  से,
 अध्यक्ष  महोदय,  जानना  चाहूंगा  कि  क्‍या

 इस  पर  विस्तार  से  चर्चा  करने  का  मौका

 आप दे  देंगे  ?

 Shri  8,  R.  Bhagat:  rose—

 Shri  Nath  Pai:  Why  downgrade  this
 subject?  Let  Mr.  Swaran  Singh
 answer.

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 There  is  no  downgrading  as  between
 one  Member  and  another.

 Mr.  Speaker,  Sir,  I  am  glad  the
 matter  has  come  up  in  this  House  so
 that  it  gives  me  an  opportunity  of
 clarifying  some  of  the  points  which
 could  not  be  clarified  in  the  Question
 Hour.  I  woulg  like  to  remove  one

 JYAISTHA  5,  889  (SAKA)  of  Tyres  by
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 misconception  about  it.  As  I  said  in
 the  course  of  answers  earlier,  in
 answer  to  the  questions,  that  neither:
 the  Defence  Minister  nor  myself  had
 any  personal  knowledge  about  these:
 things  because  we  came  on  the  scene
 much  later.  It  was  asked  why  the
 Committee  was  not  appointed  in  Dec--
 ember  and  January.  The  House  will
 remember  that  the  whole  country  was:
 busy  in  elections  and  most  of  the
 Ministers  were  away.  Right  from  the:
 beginning,  when  this  matter  came  up:
 before  this  House,  we  have  said  that.
 we  would  urgently  look  into  it.  We
 also  gave  the  assurance  that  we  would’
 see  that  a  thorough  inquiry  is  made
 and  no  guilty  person  escapes.  It  was
 on  the  demand  in  this  House,  that  this
 matter  must  be  inquired  into  by  a:
 committee,  that  we  immediately
 appointed  a  committee.  Because  this:
 concerns  more  than  one  department—
 the  commerce  department.  the  supply
 department  which  is  mainly  concern--
 ed,  and  also  the  defence  department—-
 this  committee  that  we  have  appoint-
 ed  consists  of  representatives  of  all
 the  three  departments  concerned..
 The  terms  of  reference  of  this  com-
 mittee  will  meet  the  points  raised  in
 this  House.  The  first  is  to  fix  res--
 ponsibility  for  the  various  lapses’
 revealed  in  this  case  on  the  part  of
 officers  in  all  the  three  ministries  and
 suggest  remedial  measures.  The
 second  is  to  take  steps  to  assess  the
 loss  in  various  departments,  not  only
 defence  but  also  transport  organisa-
 tions  where  these  tyres  may  have
 gone.  The  third  is  to  suggest  replies
 to  the  Public  Acceunts  Committee  on
 their  recommendations.  This  com-.
 mittee  will  facilitate  the  replies  being’
 given  because  this  matter  will  be  gone
 into  by  all  the  departments  concern-
 ed.  I  can  assure  the  House  that  we
 will  conform  to  the  convenience  of
 the  Public  Accounts  Committee.  The
 Chairman  has  said  that  the  committee
 will  be  meeting  on  4th  July.  We  will
 see  that  this  inter-departmental  com-
 mittee’s  replies  are  given  very  muclr
 in  advance,  at  least  before  the  end

 of  June,  so  that  they  have  ample  time:
 to  go  through  them.

 300
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 [Shri  B.  R.  Bhagat]
 The  hon.  Member  asked,  how  many

 tyres  were  purchased.  It  is  not  10,000,
 actually  it  is  12,686.  12,686  tyres  were
 ‘purchased.  When  the  question  was
 raised  in  this  House,  I  had  not  the
 information  about  the  performance
 Teview  of  these  tyres.

 Shrimati  Tarkeshwari  Sinha:  He
 askeq  about  testing  of  these  tyres.
 Out  of  the  total  number  how  many
 were  tested?

 ?
 Shri  B,  R.  Bhagat:  I  am  coming  to

 that.  At  that  time  I  had  not  the
 performance  review  of  these  tyres
 with  me.  Since  then  we  have  got  a
 review  done  and  it  is  a  very  interest-
 ing  revelation.  Tyres  were  purchased
 through  two  sources.  The  average
 kilometre  given  by  an  imported
 cordiatic  tyre  from  Hungary  is  20,747

 .and  that  of  the  other  one,  the  Polish
 tyre,  is  17,064  kilometres  per  tyre.  As
 against  that,  the  indigenous  c.c.  tyre,
 that  was  the  specification  given,  gives
 21,580  kilometres.  And,  the  price  of
 these  imported  tyres  is  cheaper  to  the
 extent  of  42  per  cent  to  20  per  cent.

 ‘So  the  Hungarian  tyres  are  more  or
 ‘less  on  the  same  footing  and  _  the
 Polish  tyres  are  nearly  85  per  cent.
 If  you  see  the  overall  percentage  of
 ‘tyres  giving  a  higher  percentage,  the
 performance  is  more  in  these  tyres
 than  the  indigenous  tyres.  Therefore,
 to  say  that  there  is  a  loss  is  not
 correct.  There  are  two  points.  The
 conception  that  these  tyres  are  defec-
 tive  is  not  borne  out  by  this.  Second-
 ly,  they  have  different  specifications.
 Because  the  tyres  approved  was  the

 ic.c.  tyres—cross-country  tyres  manu-
 factured  in  this  country—andg  as
 against  that,  because  of  enormous
 demang  in  the  country,  tyres  of  an-
 other  specification  were  imported  and
 in  that  process  the  rules  ang  regula-

 ‘tions  may  have  been  infringed.  The
 points  that  these  tyres  should  not
 thave  been’  purchased  or  that  ithe

 orders  that  had  gone  from  higher
 quarters  were  not  obeyed  are  also
 there.  But  the  point  here  is  that  the
 ‘tyres  cannot  be  described  as  defective
 because  the  tyres  did  not  burst.

 MAY  26,  967  of  Tyres  by
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 Shrimati  Tarkeshwari  finha:  Is  the
 hon.  Minister  giving  a  clean  chit,  for
 the  Committee’s  consideration,  that
 these  tyres  were  all  right?  Is  he
 making  a  statement  that  they  were
 not  inferior?

 aft  मधु  लिसये  :  मेरी  गुजारिश  है  कि

 मैंने  जो  चार  पांच  मुद्दे  रखे  हैं,  मंत्री  महोदय  उन

 का  सीघा  जवाब  दें  टो्स्टिंग  के  लिए  कम्पनी  ने

 नहीं  भेजा  ।  उन्होंने  कहा  कि  हम  नहीं
 भजग  ।  यह  कहा  गया  कि  इन  को  फील्ड

 यूनिट्स  को  न  दिया  जाये,  लेकिन  फील्ड  यूनिट्स
 को  दिया  गया  ।  मंत्री  महोदय  इन  सब
 प्रश्नों  का एक  एक  कर  के  हां!  या  ग्न  में  जवाब

 दें।

 श्री  ब०  रा०  भगत  :  मैं  सब  बातों
 का  जवाब  देने  का  प्रयत्न  करूंगा  |  अन्य
 माननीय  सदस्यों  ने  जो  सवाल  उठाए  हैं,  मैं
 उन  का  जवाब दे  रहा  हूं  |

 Mr.  Speaker:  He  is  replying  to  the
 points  raised  by  the  hon.  lady  Member
 first.

 Shri  B.  R.  Bhagat:  Out  of  the  total
 number  of  12,686,  only  253  tyres  have
 been  reporteq  defective  and  the  value
 of  these  tyres  is  Rs.  90,600.  Arrange-
 ments  are  being  made  to  put  a  claim
 on  the  suppliers.  So  the  question  of
 loss  is  not  there  and  to  say  that  the
 tyres  are  defective  is  also  g  mis-
 nomer.

 About  the  points  raiseq  with  regard
 to  inspection,  it  is  true  that  at  that
 time  the  COD  Malad

 श्री  मधु  लिमये  :  टैस्टिग  के  बारें  में  क्‍या

 स्त्रिति  हैं  ?

 श्री  नाथ  पाई  :  टेस्टिग  और  इंस्पैक्शन
 में  काफ़ी  फ़क॑  है
 Shri  B.  R.  Bhagat:  The  inspectorate

 60९58  the  testing.  They  pass  it  after
 testing.  It  is  true  that  no  technical
 men  did  it  and  they  did  not  get  it
 checked  through  the  Directorate  of

 *

 ie
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 Inspection  (Vehicles).  That  point  is
 under  investigation  and  we  will  fix
 responsibility  on  that.

 The  replies  that  [  am  giving  are
 to  the  points  raised.  But,  as  I  said
 in  the  beginning,  all  these  matters
 are  being.  gone  into  by  this  committee
 and  we  will  place  their  report  before
 the  Public  Accounts  Committee.  The
 Public  Accounts  Committee  will  then
 go  into  all  these  things  ang  come  to
 their  own  conclusions  which  will
 come  to  this  House.

 श्री  मधु  लिसये  :  वेतो  पहले  ही  प्रा

 चक  है  ।

 Shrimati  Tarkeshwari  Sinha:  He
 said  that  a  committee  has  been  ap-
 pointed.  Does  it  mean  that  this  ques-
 tion  whether  the  tyres  were  defective
 or  not  will  not  be  referred  to  that
 committee  because  Government  has
 given  a  categorical  statement  that  the
 tyres  were  not  defective.

 Shri  B.  R.  Bhagat:  It  has  already
 happened.  Different  tyres  were  pur-
 chased  and  the  specifications  were  not
 similar.  That  is  the  basic  point.  Then
 there  is  the  question  of  loss,  certain
 rules  and  regulations  were  not  adher-
 ed  to,  there  is  the  question  of  pro-
 cedural  lapses  and  also  the  question
 of  possible  mala  fide  intentions  or
 corruption.  All  these  points  are  there
 and  the  recommendation  of  the  Public
 Accounts  Committee  is  also  there.
 This  inter-departmental  committee  is
 already  going  into  it.  As  I  said,  their
 replies  will  be  placeq  before  the
 Public  Accounts  Comuunittee  before  the
 end  of  June.  All  these  matters  will
 be  gone  into.  But  because  these  ques-
 tions  have  been  raised,  I  am  giving
 to  this  hon.  House  the  information
 that  we  have  gathered  so  far.

 So  far  as  the  question  of  violation
 of  rules  or  mala  fide  intentions  is
 mancerned,  we  are  looking  into  it.  We
 ‘will  deal  with  the  question  of  inter-
 departmental  coordination.  There  is
 inter-departmental  coordination  and
 to  the  extent  there  have  been  lapses
 we  will  make  amends.  It  is  true  that
 soon  after  the  Defence  Minister’s

 JYAISTHA  5,  889  (SAKA)  of  Tyres  by
 Defence  Ministry  (H.A.H.  Dis.)
 orders,  the  file  went  to  the  Home
 Ministry  and  there  was  some  delay.
 We  have  already  issued  instructions:
 that  in  any  matter  where  decisions
 have  been  taken  if  the  file  is  urgently
 required  somewhere  else  the  decision:
 should  first  be  communicated.  On  the
 basis  of  experience,  we  have  taken:
 steps  to  see  that  such  things  do  not
 happen  in  future.
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 We  are  completely  in  agreement.
 with  this  august  House  that  the  pres--
 tige  of  socialist  order,  the  prestige  of
 public  sector  or  the  prestige,  for  that
 matter,  of  the  Government  or  any
 enterprise  must  be  above  board  and
 we  must  see  that  guilty  persons  are:
 punished.  We  also  agree  that  rules
 must  be  adhered  to  and  such  lapses:
 should  not  happen  in  future.  We  are
 at  the  interim  stage.  We  are  look--
 ing  into  it.  A  Committee  has  been
 appointed  as  demanded  in  this  House
 We  are  trying  to  cooperate  with  the
 Public  Accounts  Committee  fully  and
 J  can  assure  this  House  that  we  will
 see  that  for  any  lapses  that  have  taken
 place  those  who  are  responsible  for:
 them  are  dealt  with  suitably.

 श्री  मधु  लिमये  :  मेजर  सिंह  झ्रौर  गुप्ता
 का  क्‍या  किया  ?  भेजर  सिंह  को  सेना  से

 मक्ति  दी  गई  श्गर  नि।चत  मियाद  समाप्त

 हो  जायेगी,  तो  फिर  कोई  कार्यवाही  नहीं

 हो  सकेगी  ।  उन्होंने  श्राश्वासन  दिया  था  ।

 Shri  B.  R.  Bhagat:  Since  he  did  not
 raise  it  I  did  not  reply.  Already  the
 time  period  is  over,  because  we  could
 not  take  amy  action.

 श्री  मधु  लिमये  :  बिल्ली  बाहर  त्र  गई

 है।  इसी  लिये  तो  मैं  ने  उस  दिन  कहा  था

 8  hrs,

 श्री  Fo  राठ  भगत  :आप  सुनते  भी  तो

 नहीं  हैं  तो  क्या  करें।  बिल्ली  बाहर  तो  है  ही  ।

 The  only  action  we  could  take  was:
 on  his  pension.  We  have  cut  out  one-
 third  of  his  pension,

 श्री  मधु  लिमये  :  सजा  नहीं  कर  सकते  »
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 Shri  B.  KE.  Bhagat:  That  is  the  only  Shri  Sheo  Narain  (Basti):
 thing  we  could  do.

 att  ब्च्  लिमये  :  छा:  महीने की  मियाद
 होती है  उस  मियाद  का  क्‍या  हुआ  ?

 Shri  Shrichand  Goel:  What  action
 has  been  taken  against  the  firm,
 Ramkishan  Kulwantrai?

 aft  wo  To  भात  :  छा:  महीने  की
 मियाद  का  यह  है

 The  rule  is,  three  years  from  the  date
 of  the  offence,  Unfortunately,  three
 years  expired  on  ]2th  April,  1866,  and
 we  could  not  take  action.

 की  सु  लिमये  :  पअनफारजुनेटली,
 अध्यक्ष  महोदय,  यही तो  होता  है।  तीन
 साल हो  गए।  यह  तो  झ्राप  सदन  को  बेवकूफ
 ब्बता  रहे  हैं  ौर  पब्लिक  एकाउंट्स  कमेटी  को
 च्मी  बेगकूफ  बना  रहे  हैं।

 MAY  mm,  18T  of  Tyres  by  t
 Ministry  (H.A.H.  Dig.)

 point  of  order,  Sir.  He  can  attack

 Shri  Sheo  Narain:  He  must  with-
 draw  it,  Ask  him  to  withdraw  it.

 Mr.  Speaker:  The  House  stands
 aljourneg  to  meet  again  on  Monday
 at  l]  A.M.

 i8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clack  on  Monday,  May
 29,  967/Jyaistha  8,  889  (Saka).


